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LOK SABHA DEBATES 

LOKSABHA 

Thursday, May 13, 19931 Vaisakha 231: 1915 
(Saka) 

The Lok Sabha met at 
Beven of the Clock 

[MR SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

CrudeAnd Petroleum Products 

+ 
*981 PROF. MALINIBHATTACHARYA: 

SHRI RUPCHAND PAL 

Wi" the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a )whetherthe Govemment have decided 
to slash its crude production: 

(b) ifso, the reasons therefor; 

(c)theamount required for import of crude 
and other petroleum products to meettheintemal 
demand; 

(d)whetherit'NOuldalsoputpressureonthe 
foreign exchange reserve of the coLlntry; and 

(e) if so, the extentthereof? 

THE MINISTER OF STATE OF THE MIN-
ISTRYOFPETROLEUMANDNATURALGAS 
(CAPT. SATISHKUMARSHARMA): (a)and 

(b): Thetargetofindigenouscrudeoilproduction 
during the year 1993-94 has beenfixed at27.170 
million tonnes againstthe actual production of 
26.945 million tonnes during 1992-93. 

(c)to(e): Theimportofcrudeoil and petro-
leum products will be in accordance with the 
approved oil Economy Budgetfortheyear 1993-
94. The value of imports will depend upon the 
total quantity and prevalent international market 
prices. 

PROF MALINIBHA TTACHARYA Sir, the 
a nswer that has been given is entirely evasive. 
Thetargetthat has been mentionedfortheyear 
1993-94. isstillfarlawerthantheactualproduc-
tionin1991-92,whichwas30.346milliontonnes. 
So. we find that, both the actual production of 
crudeandthetargetis declining yearby year and 
that is the most important point inthis. We find, 
according to your own data -the Minister's own 
datathatONGC produced 18.555milliontonnes 
of crude oil during April-December 1991, as 
againstthetargetof25.544milliontonnesforthe 
year. So, the target is fixed buttheproduction is 
never according to the target and on the other 
hand, thetarget is also declining year after year. 
Atthesametime. wefindthatthe net import is 
increaSing year after year. 

So, I 'NOuld like to ask the Minister this 
questionthatatatimewhenduetothegluttingof 
International market. the OPEC decided to slash 
the production In orderto form up the prices and 
it was known that this would mean increased 
import costs for developing countries, whywas 
the domestic production allowect to dwindle? 
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We find that according to your statistics, through short and mediumtenn measures. The 

after 989-90 there has been a progressive de- improvement will be only visible two yeas from 
cline; a certain level was reached and then there now. The next two years are going to be difficult 
has been a decline. forusonthisfront. 

MR. SPEAKER: You haveaskedtheques-
tion. Why is it allowed to decline is your ques-
tion. 

SHRIMATI MALINI BHA n ACHARYA: I 
amcoming to the question. This is reportedly 
oWing to overdrawal. It shows that there has 
been no long tenn perspective planning in-
volved. I want to know from the hon. Minister 
what is being done to increase the target and to 
increase production 

CAPT. SATISH KUMAR SHARMA: For 
1992-930NGCtargetwas25.544MMT aoothe 
achievement was 24.43 MMT. For Oil India 
target was 2.92 MMT and the achievement was 
2.51 MMT. Totally we are talking about a target 
of crude production in the country for 1992-930f 
28.46MMT and an achievement 01 26.94 MMT. 
I agree with the hon. Memberthatfrom a peak 
0134 MMT the oil production has come down to 
about26.94MMT. Thereisabackgroundtothis. 
When we were peaking at 34 MMT. at that peak 
levels 01 production certain steps which should 
have been taken to sustain it, like waterirlJecIlon 
etc .. unfortunately because of finanCial fe-
stralntsand constraints were pos1poned. Hence 
there was a reservoir. voidage umbalance as it 
IS called, which took place, whICh required that 
many 01 these producing wells to be shut down 
which was done as per the Das Gup~a 
Committee's recommendations. They were 
necessary to be shut down; otherwise there was 
a possibility 01 permanent damage taking place 
to the reservoir. About 55 wells are still not 
producing; they are shut down. Because 01 the 
steps taken, the health of the reservoir has 
Improved. That is the latest feed back we are 
getting. The imbalance situation is Improving. 

In the mean time we have taken steps and 
we are taking steps to increase the procluction 

SHRMATI MALINI BHATTACHARYA: 
Considering thatthe oil reserves that India has 
arequitecomfortabl~. the answer that he Minis-
ter has given regarding the lowering of produc-
tion as a result of shutting down of oil wells is 
not satisfactory. Because if there had been 
planning. then this reduction in crude production 
would to have been necessary. 

At the moment we hnd that multi nationals 
are entering oil exploration. What is there to 
prevent their keeping a stranglehold on crude 
production in order to Increase ourd€:pendence 
on imported oil? Has the Ministry conSidered 
this? May I know whether the Ministry IS appolnt-
Ing any exert committee to check thiS decline in 
crude production and the decline If, target so that 
on the basis of the recommendalions of that 
expert committee. suffICiently strong measures 
can betaken? 

CAPT. SA TISH KUMAR SHARMA: I would 
likeinfonn the hon. Member that In fact rf we have 
to become. one day. oil suffident and bnng abour 
sufficiency In oil for India. there IS no short cut. 
It IS these same multl-naliOnals who are Invest-
ing in exploration in China and who are Investing 
In the exploration wOrld-wide. who have 0 come 
here and invest money to Intensrfyourexpbration 
efforts so that we find another Bombay High. 
maybe one day. so that 1M 50 percent oil that we 
are IITlportingcan be produced here. Forthatwe 
haveaplan. 

SHRIMATI MALINI BHATTACHARYA. 
You are allOWing multI-! ationals. But. do you 
have any plan in thIS respect? 

CAPT SA TlSH KUMAR SHARMA: 
Through you. SIr, I would like to Inionn the hon. 
Memberthat. of course. we have a plan. We 
have short and medium plans. We have taken 
steps besides the L-II. L·III. HtraandPunnaand 
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theotherfieldswherework is going on. Wehave 
3 small fields and 12 medium fields which we 
had offered for joint production. I am glad to 
inform thatthe response has been exceedingly 
good. We received 117 bids. So, we aretaking 
various steps. I can assure the hon. Member 
that without the fullest interest ad involvement 
shown by these multi-national, it may be very 
difficult to reach the target. 

SHRIMATI MALINI BHATTACHARYA: 
Will the multi-nationals be required to achieve 
some target in production? Sir, my question is 
not anstvered. 

MR. SPEAKER: Shri Rupchand Pal. 

SHRI RUPCHAND PAL: The implicit in-
crease in the oil production in the 1980s was not 
matched with the corresponding decrease In the 
Import in crude oil and also in the increase of 
domestic production of certain petrol cum prod-
ucts; and the Government continue to import; 
even subsldlsing it, say for example. parafin 
wax of certain type. May I know from the hon. 
Ministeras to whether the Govemment has such 
an Import policy. that with the flse in domestic 
production of p[petroteum or for that matter 
petroleum products. the Government will de-
clde, to cease to Import or bnng down the Import 
Irlvolume, I mean? WedoflndthattheGover(l-
ment IS conllnUing to prOVide subSidies to the 
tune of Rs 155 crores forthe Import of certain 
paraflfl. whereas we do fino that we do have a 
plenty of such parafins in our country. The 
Government should have Included slack wax to 
provide the 263 small scale industries which are 
suttenng for want of such bulk slack was. May 
I know from the hon. Minister whether the 
Government has such an import policy with 
regard to crude as also for petroleum products. 
VIS-a -VIS domestic production of such things? 

MR. SPEAKER: Do you have a policy? 
That is the Simple question. 

CAPT SATISH KUMAR SHARMA: Yes, 
We have a policy, Sir. 

MR. SPE,AKER: Yes. That is right. 

SHEI ANKUSHRAO RAO SAHEB TOPE: 
Iwanttoknowthisfromthehon. Minister. I have 
seen in Brazil that all the vehicles are running on 
gasoline, that is, the petrol mixed with purified 
alcohol. So, may I know whetherthe Govern-
ment is thinking on the same lines to use gaso-
line for all the vehicles so that the price of petrol 
will be reduced? 

MR. SPEAKER: No. The main question is 
on the production of crude and petroleum prod-
ucts. It does not arise from the main question. 

SHRI ANKUSHRAO RAOSAHEBTOPE: 
Sir, due to that the foreign exchange will be 
saved: and by using the alcohol which is based 
on molasses and the molasses which is based 
on sugarcane, the farmers and agre-based in-
dustries will also get good remuneration. So. 
may I know whetherthe Government is going to 
adopt thiS ornot? 

CAPT SATISH KUMAR SHARMA: Sir, I 
would like to inform the hon. Member that the 
quantities of alcohol which are produced here 
havethe value-added -product. Alcohol. What-
ever IS available here finds much better apphca-
lion in the chemicals and othenndustries in the 
country. 

[ Translation] 

SHRI MOHAN SINGH: Mr. Speaker, Si" 
myfriendShli Pal has snatched my supplemen-
tary. I would like to ask that according to speci-
fications of Indian standards Bureau, paraffin 
wax is one to the important petroleum products 
and the Government is importing it at Rs. 65.400 
pertonneandselling it at Rs. 16.949pertonne, 
thus it IS bearing a toss of Rs. 48,451 pertonnes 
and according to Indian standards, Bureau, type 
-3 paraffin wax is surplus in the country and it can 
be used as type two paraffin ~ax. Despite that 
It IS Imported from abroad and it IS petroleum 
product. What are the reasons of bearing a loss 
of RS.200crore every year. while there is short-
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age offoreign exchange in the country? Willthe 
Govemment COASiderto stop its import? 

[Eng/ISh] 

CAPT SATISH KUMAR SHARMA: Sir, 
earlier also, this question on paraffin wax was 
referred to by the hon.Member. He also men-
tioned about the small scale Units which are 
having problems on this count. 

Sif.letmeclanfytothe hon. Memberthat 
there IS no shortage of Type - 3 paraffin was In 
the country. Infac( there is a glut and because 
of that. on an experimental baSIS. since the last 
two years, we have been exporting Type - 3 
paraffin wax to our neighboring countries. We 
are Importing only Type - I and Type - 2 paraffin 
wax. 

[ T rans/atlon i 

SHRI MOHAN SINGH: Mr. Speaker, Sir. 
my questIOn was. when type- 3 paraffin wax can 
be used as type-2. what are the reasons for ItS 
Import. I wanted to know thiS from the hon. 
Minister but he has evaded the reply. Mr. 
SpeaKer. Sir. kindly ask him to reply to thiS 
supplementary ....... (Interruptions) 

PROF RITA VARMA Mr. Sp3aker. Sir, 
througr> you. ! would like to know from the hon. 
Mlnlsterwttether any such method can be devel-
oped In the country through which type three 
paraffin wax, which is surplus In the country may 
beconvertedintotype-lortype-2bypunfylng 
rt. Is there any Research and Development work 
In progress In thiS regard? My another supple-
mentary IS that the pnce of type-2 paraffin wax 
In the world market IS 600 dolla r per tonne and 

. the Government IS making payment at the rate 
0' 820 dollar per tonne. I don't understand as to 
what IS nappefllng to the difference of 220 dollar 
per tonne. Why can't the Government Import 
paraffin wax at 600 dollar per tonne, why IS It 
Importing t1 at higher rates') 

[English] 

CAPT. SATISH KUMAR SHARMA: lean 
get the information from my Mmistry and pass 
it on to the han. Member. 

[T rans/aOOn) 

SHRI GEORGE FERNANDES Mr 
Speaker, Sir. now the diSCUSSion IS gOing on 
here on the candles. i would like to ask two 
supplementanes. though It is a Single supple-
mentary. yet a part if it is related to price. Mr. 
Speaker. sir. while replYing to a question the 
hon. Minister had said on 18th March in this 
House that 

[Eng/ish] 

• ...... .Importdunng 1992-930nparaffinwax 
at an average pnce 01 US Dollars 820 per matnc 
tonneequivalenlto Rs. 65. 400'· 

[ T rans/atlOn] 

If 1 US Dollafis equivalent to Rs. 3O-31.the 
value 01820 dollars IS Rs. 25.000 but he has 
stated ilto Rs. 65.400 and he has given a wntten 
answer In the House. 

"Against thiS. the ex-storage seiling pnce 
IS Rs. 16.949 approXimately pertonne, involv-
Ing a subSidy 01 Rs. 48.451 per metnc tonne." 

[ TranslatIOn] 

Is It mlsappropnatlon of funds? What IS the 
reason to estimate 4-5 limes higher pnce of the 
dollar" 

Mr. Speaker. Sir. the second supplemen· 
tary IS related to It IS that the hon. Mtnlster said 
about the polICy but actualily there IS no policy 
as such thiS IS a polICy of rUining all small scale 
Industnes and the hen. MInister said In a wntten 
reply that paraffin wax IS Imported al820 Dollar 
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pertonne ....Butas perthe manifesto of import of
private importers it is being imported 600 US
Dollartonne, then where is the difference of220
dollars going?

[English)

CAPT. SATISH KUMAR SHARMA: Sir, I
think he is referring to only Type I andType2,
which are imported, forwhich you haveto pay
duties on customs, etc. But if he desires a
detailed answeron the paraffin matter I shall
ensurethat itwill be passed on to him.

[Translation)

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, since the matter relates to prices,
if should be clarified in the Housesoon.

[English)

MR. SPEAKER: When was it purchased?

SHRI GEORGE FERNANDES: This is
the latest, relating to the month of April. I have
the figures of March and Apri I.

MR: SPEAKER: He has promised to give
the information. Let him collect it.

SHRI CHITIABASU: Sir, Iwanta specific
reply. Wefind from the reply given by the hon.
MinisterthattheGovernments intention is to
stagnate indigenous production of crude. Isay
those becausethetarget forthe year 1993-94
has been fixed at27.1 million tonnes, whereas
the a etual; production in the previous year,
1992-93was26.9 million tonnes, almostequiva-
lentto 27 million tonnes. In this context, may I
knowfromthehon. MinisterastowhytheONGC
is not being persuaded or allowed to utilise new
points of drilling, particularly in areas where
there are positive indications. For instance, one
well is working well in Golf Green in West
Bengal and others in Ichapurin Nadia District of
West Bengatand Kadomah inWestChamparan

District of Bihar. It is also rumoured that the
ONGC is contemplating to withdraw rigs from
West Bengal, KadmahandTripura. Wou!dthe
Governmentassurethis Housethat inthe inter-
est of increased indigenous production of crude,
further activities will be expanded andtheriqs
will not bewithdrawn from anycenter?

CAPT. SATISH KUMAR SHARMA: Sir, I
can assuret,he hon. Memberthatthe Govern-
ment has no intention of withdrawing any pro-
duction activity, orforthat matter, even explora-
tion activity, wherewefindthattheworkis going
onwell and the prospects of hydro-carbons are
high, Depending uponfieldto field, asthe hon.
Member is aware, the ONGC and the Oil India
are drilling for exploration aswell as production.
Ican assurethehon. Memberthatwearetaking
various measures to increase production both
off-shoreaswellason-shore. Thehon. Member
is entirely right in saying thatthe difference in
targets of last year and this year is almostthe
same. As Ihave mentioned already, significant
increase which is going to take place in a year,
will become visible in two years from now. All
the steps are being taken to ensure that.

[Translation)

LokSabha

Illegal Mining of Coal

*982. SHRI LAL BABU RAI:
SHRI UPENDRANATH VERMA:

Will the Minister of COAL be pleased to
state: (a)thenumberofcasesofillegal mining
of coal reported to the Government during the
lasttwo years;

(b)thedetailsthereof, state-wise; and

(c) the action taken by the Government in
this regard?

[English)

THE MINISTEROFSTATEOFTHE MIN-
ISTRYOF COAL(SHRIAJITPANJA)
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(a) to (c): A statement is laid onthe Table 
of the House. 

[English] 

STATEMENT 

(a) and (b): Number of Cases of illegal 
mining of coal reported to the local police by the 
subsidiary companies of Coal Indian Limited 
(Cll) duringthelasttwofinancialyears 1991-92 
and 1992-93were 99. Statewise details are:-

Biilar 58 

WestBengal 

Madhya Pradesh 3 

Assam 

(c) Rrstlnfonnation Reports (FIRs) have 
been lodged with concemed police stations. 
Action as per law is being taken by state Gov-
emment AuthOrities. 

[T rans/abon] 

SHRt LAl BABU RAI: Mr. Speaker, Sir, I 
wouIdliketoaskthehon. Miristeraboutstatewise 
details of illegal mining of coal but in his reply he 
has said lhatthere are 58 cases in Bihar, 37 in 
WestBengal,3inMadhyaPradeshandonein 
Assam. He has a1so said that the First Informa-
tion Reports have been lodged with the (;on-
cerned police stations but despite that illegal 
ITIIning of coal is continuing with sinister alliance 
of local police and officials of the Coal India ltd. 
On 21 st April, wherl illegal mining was on, 50 
labourers died there due to sinking of (..'oal. 
Similar incident had also occurred inJanuary 
butthehon. Minister lid not say abouttheaction 
taken thereon. The state Govemment as well 
as the Union Government is suffering a loss of 
crores of rupees due to this illegal mining of 
coal ... AImost about250-300trucksloadedwith 
illegal coal are going out of Bihar 
everyday ... (/~ 

MR. SPEAKER: We cal'! take up only one 
questionin25minutes,socometothequestion. 

SHRILAlBABURAI:Throughyou,lwould 
like to know from the hon. Minister as to what 
steps are proposed to be taken to stop illegal 
business of coal, though cases of illegal mi!1ing 
have been reported inpolice. I would like to know 
this. . 

MR. SPEAKER Can the Government do 
anylhingexcept police action or it is going to take 
any action? 

[Eng/ish] 

SHRI AJIT PANJA: Yes, sir. Not only Fir 
is lodged, generally 6 mayor steps are taken in 
respect of any such iliegal mining which comes 
to the notice of the subsidiary companies and 
theyarel 

1. Round the clock vigil of the area by 
security personnel. 

2. Surprise cheCks take place from the 
Headquarters. Security Division. 

3. Areas found vulnerable are subjecied to 
information and feed back by intelli-
gencedepartment. 

4. Development of intefligencesources and 
finding out new reliable intelligent 
sources. 

5. Maintaining electronic communication 
network. 

6. In respective the most sensitive areas a 
closer liaison with the state law enforc· 
ing authority is maintained. 

[ Translation) 

SHRt LAl BABU RAI: Mr. Speaker, Sir, the 
hon. Mlniste has said just now thatthe intelli· 
gencedepartment is taking action but how illegal 
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business of coal goes on despite that. I would 
like to ask the hon. Minister whether the Gov-
ernment contemplates to hold a C.B.I inquiry 
andwhetherthe Govemmentproposestomake 
a cooperativeforthe unemployed youth of Bihar 
who are being used by coal Mafia for illegal coal 
mining to mine coal, so that thesa youths may 
get jobs. 

[English] 

SHRIAJITKUMAR PANJA~Sir. moostof 
illegal mining. he mentioned the word illegal 
miOingandnottheft,IStakingpiaceinthe81 coal 
mines which have been declared closed for 
various reasons. Like; the coal has already been 
extracted and mines enhansted secondly. bE>-
cause of certain water logging the mines have 
t;>een kept closed. 

The Govemment of Bihar approached us 
saying whether Corlmining can be given to the 
cooperative sector. In 1992 the Bihar Govem-
ment formed a Committee to go into this ques-
lion. The Coal India also participated in that 
Committee. I understand that their report has 
been finalised but we have not been given acopy 
of that report. As soon as that report IS received. 
we sail consider the report and find out what is 
required to be done in respect 01 mines which 
have been declared closed and Cil is not inter-
ested In them so far as ",ning is c?ncemed. 
Then only the question of handing It overto the 
workerscooperatrve orlo the state Govemment 
willarrse. 

SHRI MUMT AZ ANSARI: Mr. Speaker. 
SIr. il IS a matter of great concem and deep 
constemation that the cases. of illegal mining 
stand at 58 in Bihar alone. So far as the Report 
whICh is given to the Govemment isconcemed. 
thiS IS few and far between. The dimenSion of 
Illegal mining is much largerthan what has been 
reported to the Govemment and the authonties 
concerned. It is not only the illegal mining but 
there IS a conspiracy between miners. security 
personnel and management oftheseSlbsidiar-
les of the Coal Indian Limited. So. I would like 

to know from the hon. Minister what steps he 
would like to take in this respect and what 
measures should be contemplated to be taken 
against all these management concerns and 
whether the Government is contemplating to 
hand ouerthis security arrangementto the pri-
vate organisation. military personnel or not. 
Because. that will become effective. 

SHRI AJiT PANJA: Sir, I have already 
answeredthequestion regarcingthestepstaken. 
I have go informaticn from the state Government 
as also from the subsidiaries that the total 
number in Bihar is 51. lithe hon. Member has 
got some other information, let him kindly pa&S 
on that mformation to me so that I can take 
appropriate steps. 

SHRI MUMT AZ ANSAN: It is nots. Sir. 
you have reported It as 58. 

SHRI.AJI1 PANJA: Yes Whatever figure 
that I have got I hava given the some. Ifthe hon. 
Member leels that there are some more illegal 
mining taking place. let him kindly pas on the 
information to me I assure that appropriate 
action shall be taken in respect of those. 

So lar as the secunty personnel are con· 
cerned. we utilise security personnel drawn 
from central Industrial security Force. 

So far as ex-military personnel. private 
security are concerned. we use them some-
times but not always. 

[ T ranslationj 

SAHRIMATI GIRIJA DEVI: Mr. Speaker, 
Sir, Bihar is suffering an annual loss rupees one 
hundredcroredue to ban imposed on moming 
of one hundredeXlSling coal mnrnes SInce 1976 
and the bad is not being life. though the state 
government has made several requests. The 
pitheads of those mines have been kept open 
which provide an opportunity for illegal mining. 
Neither the state Govemment has been given 
any special powers for the parenting illegal 



15 Ora/Answer.; MAY13, 1993 Ora/Answers 16 

mining northe pitheadsare covered. I wantto maclebytheGovemmentofGujaratandthathas 
knowwhethertheCentrai Government is going further constrained the Government to make 
to acceptthedemand macIe in this regard by the supply of coal t9 several other states. 
Government of Bihar. 

[English} 
{English} 

MR. SPEAKER: If you can answer, you 
SHRI AJITPANJA: Sir, theGovemmentof can do it. Otherwise, I am not insisting. 

Bihar, the Govemment of Assam, the Govem-
ment of west Bengal and the Government of 
Gujarat have asked for permission for grain 
lease. All the state Governments have been 
allowed subject to certain conditions and the 
conditionsherearewilh me. I donotwanttotake 
the time of the House. I will inform the hon. 
Member about the conditions under which it is 
done. Hitisinanisolatedpatch,itisallowedand 
also if it does not interleres with the coal mining 
operation by Coal India Urnited. 

SHRIMA n GIRIJA DEYI: They are not in 
patches. There are 100 mines. 

[T tanSIatiotlJ 

SHRIMATI BHAVANA CHIKHLlA: Mr. 
Speaker, sir, through you I would like to submit 
tothe hon. Ministerthat it has been explained in 
reply1o\hequestion .... (lntern.ption) 

MR. $PEKAER: There is no need of read-
ingit. 

SHRIMATI BHAVNA CHIKHlIA: It has 
beenstatedthat1het'eare99l'Tineswhereilegai 
f"IlinWis reportedIygoing on and moreover, we 
alareawareastohowmanycoalhasbeenmine 
duringthe last three years. Coal is now essen-
tiatly required for many things and he has just 
now said that he Government of Gujarat has 
made a demand for supply of coal to the State. 
There has been no provision in the Eighth FIVe 
YearPiantofulilthedemandofcoalofGujarat 
whereas illegal mining is going on unabated. I 
would like to know the quantity of coal mined 
Duringthe IasHhree years thai has compelled 
theGovemmentnottofulfilthedemandofcoal 

SHRI AJIT PANJA: I cannot disoblige a 
lady Member. 

MR. SPEAKER: Okay. Then oblige. 

SHRIAJITPANJA: Theansweristhatthe 
pecentage is very small taking into consider-
ation theoveraH operation done by the CIL. The 
yeartyproductionbycoallndia Ltd. is210 million 
metrictonnes. what is the percentage of such 
illegal mining? It is much less than even one per 
cent of the tota~ production 

But, still, we are not sleeping because is 
less than one percent. There is no problem, so 
far as sanction of lest state Govt. Companies is 
concerned. If other states as interests they can 
certainly write to us, as Bihar has done, as west 
Bengal has done, as Assam was done .. Cer-
tainly, it will be considered. 

[ Translation] 

Crude Oil 

·984. SHRI NAWAL KISHORE RAI: 
SHRI RAM LAKHANSINGH YADAV: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a)~rtheOil and Natural Gas Com-
mission and the Oilln~a Ltd. have made any 
assessment regarding averag production cost 
of crude oil int~untry; 

(b) it so, the'estimated production cost of 
crude oil during 1992-93; 
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(c) whetherthe estimated cost is far less in production has fallen while the average cost of 
comparison to that of othercrude oil producing production of crude oil had been increasing; 
countries; Consumption of crud oil had largely increased. 

The per year average productioo cost of crude 
(d)if not, the details thereof; oil increased last year from Rs.2066 open tone 

to Rs.2566pertonne. Theconsurnptionduring 
(e) whether the production cost can be the year 1970-71 was 1 crore89~h 10 thou-

reducedturther; sand tonne which has now increased to 5 crore 
67lakhtonne.lthasbeensaidthatinformation 

(f) if so, whether efforts have been made in 
this regard; and 

(g) if so. the details thereof? 

[English) 

• THE MINISTER OF STATE OF THE MIN-
ISTRYOFPETROLEUMANDNATURALGAS 
(CAPT. SATISH KUMAR SHARMA) 

(a): Yes, Sir. 

(b): The averageestimated cost of produc-
tionofcrudeoil(includingstaMorycharges)tor 
Oil and Natural Gas Commission and Oil India 
Ltd. during the year 1992-93 was As. 2566 per 
tonne and Rs. 2187 .40pertonne, respectively. 

(c) and (d): The cost of production of crude 
oilvariesfromtieidtofleidandcountrytocoootry 
depending upon the differenfcharacteristics of 
the reservoir and its location. Information relat-
ing to cost of crude oil production in other oil 
producing countries is not maintained. 

(e) to (g): Stepstaken to reduce the cost of 
production include application of value engi-
neeringtechniques,controllingover-headand 
semi-variableexopenditures, use of latesttech-
noIogy andintroduction of improved managerial 
t~iqtJesetc. 

[ TranslaOOn) 

SHRI NAWAl KtSHORE RAt: The reply 
made by the hon. Minister and the reports 
prepared by his Ministry reveai that there is 
enough of contradiction between thetwo. The 

relatingtocost ofcrude oil production in otheroit 
producing countries is not maintained. ThfOl9l 
you I would like to know the steps beingtaken by 
the Govemment to modemise the technology 
and consequently to reduce manpower in pro-
ductionofcrudeoil. I would further like to know 
as to how without having studied the technolo-
gies of foreign countries would ourcountry be 
able to modemise the technology in order to 
reduce the production cost. 

MR. SPEAKER; What is your question. 
You should not ask such a long question. 

SHRI NAWAL KISHORE RAI: I am com-
ingtothequestion. lwouldlikethehon. Minister 
to explain as to how new technologtesareto be 
adopted without having studied foreign te«h-
nologies in this regard. I would further like to 
know the criteria to be adopted by the O.N. G.C. 
to reduce the number of employees which at 
present are 48 thousand and the places where 
such plants are to be set up. 

[English) 

CAPT. SAT ISH KUMAR SHARMA: The 
hon. Mernberis referring to thecost of produc-
tion. Throughyou,lwouIdliketosharewiththe 
hon. Member so that he has a clearpicture. As 
far as the cost which has been referred in the 
answer is concerned, the cost of oil production 
includes, besides the operating cost also the 
recounted cost, financing cost, the statutory 
charges. 

Now, the rateof royallyandtheoildevefop-
ment are variable items. 'would also like to 
sharewilhthehon. Memberthatasfarasthe 
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cost of producti0n is concerned. it varies from 
field to field; on share, it is cheaperto producer; 
on-shore depends on the depth of the sea - the 
cost goes up. 

Obviously. the technological input is there 
which keeps on changing with the changing 
tec;mology. At present .. we are looking atthe 
new technologies which will enable us to pro-
duce oil hom those fields which. as per our own 
capability. wehavenotbeenabletoproduce. So. 
technological scene IS such that every year you 
have something new coming up. And I can 
assure the hon. Memberthat we are looking at 
the best technology to bring down the cost of 
production and Increase the productIOn simulta-
neously. 

:TranslatIOn] 

SHRI NAWALKISHORE RAJ. Mr. Speaker 
Sir. when the 011 Industry Development F unJ 
was set up andtax and surcharge were Impcsed. 
the ODjectlve behind It was to reduce the cost of 
production. I would like to know the amount 
:n'/estej In purchase of shares rather tnan In 
expioratlon of oli by the 011 Industry Develop-
mpnlFund: when and how much andthemannel 
In .vhlch the investment was made. along With 
the achievements and efforts made In regard to 
redUCing the cost of production. Moreover. I 
would like to submit that the oil explonng urllts 
set up In Bihar did not continue the drilling work 
to the required depth and whenever It has been 
jeclded nowto shift the unit tram there. : want 
3 categorical statement from the hon. Minister 
-egardlng the amount Invested In purchase of 
;hares during 1992-93 along With the time and 
:he kind of investment. 

[English] 

CAPT. SATISH KUMAR SHARMA Str 
the hon Member IS reff:rflng to Oilinaustry 
[Jevelopment Fund. I am not aware. exactly how 
much money was Invested In the shares. That 
Information, I will pass on to the hon. Member 
as soon as it is available. But I would like to share 

with him that the kind of money investments 
which are required in the oil sector, whether it is 
exploration or production, I wish the Oil Industry. 
Development Fund was a bigger fund. 

I agree with the hon. Member that isthe kind 
of source. Wehavetoftndsourcetoexpandour 
sources of funds which we require from within. 
But as we are aware and as we know from our 
experience that even with whatever budgetary 
support. we have the kind of Investment re-
qUired. To give an Idea. It is one field amongst 
twelve which we have framed out for Joint pro-
duction now and for which I mentioned earlier. 
the response has been very good. I am told that 
one of those odd fields requires an Investment 
of billion dollars. just to give an Idea. and our Oil 
Industry Development small scale as com-
pared to the overall scenario. 

: TranslatIOn] 

SHRI MOHAMMAD ALI ASHRAF FATMI. 
Mr. Speaker. Sir. our colleague Shn Nawal 
Klshore Rai has put a query Just now before You 
Recently the Government deCided to explore 
Crude Oil reserves by undertaking off-those 
dnlilng. underthat plan dnlhng word was under-
taken at pi aces like Darbhanga. Madhubanl. 
Aranya. Raxavl etc. Foreign companies were 
Involved In air survey as well as In drilling work 
Now I would Irke to know the achievements 
made through this endeavor. Is crude 011 aVilable 
In abudance atthese places. Moreover. the hon. 
Minister ['lay kindly Inform also as to why the 
dnlling 'lvork has been stopped. 

[Engi/shl 

CAPT. SA TISH KUMAR SHARMA SIr. 
If at all drilling has been stopped at any place 
where It was gOing on. the only reason I can 
understand IS that If there IS no Indication of 
hydro-carbons there. obViously the dollrng IS 
stopped. WhatwearelooklnglortsanlndlCatlOn 
of hydrQ-caroons or presence of hydro-carbons 
for dnlhng. I can assure the hon. Memberthat 
there can be no other reason beSideS thiS 
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He is referring specifically to Madhubani, 
Raxaul and Darbhanga area where the drilling 
has been stopped, I will check up what were the 
causes for stopping the drilling and if at all it IS 
stopped I will pass 0, , the information to the hon. 
Memberas to what are the reasons for stopping 

r Trans/ation] 

SHRI RABI RAY: Mr. Speaker, Slr.lnthls 
connection I would like to remind you that t"e 
answer Just now giver by the hon. Minister IS 
only about the question that Choudhari Saheb 

. and I had raised regarding crude oil a little while 
ago. I wanted to ask a supplementary in thiS 
regard only because nothing substantial has 
been said in the answer. What is its implication. 

MR. SPEAKER: Can you ask a supple-
mentary on that question: 

I Engltsh] 

Russian Crude Oil 

'985. MAJ. GEN. (RETD) BHUWAN 
CHAND KHANDURi 

SHRI MADHAN LAL KHURANA 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Govemmentconcludedan 
agreement with the R:.Jssian Govemment dunng 
1992 for purchase of crude oil: 

(b) if so. the details therof; 

(C) whether the Govemmentare aware that 
the Russian vlce-presldenl has alleged pay-
menlofhugekickbackslnsaleolRUSSIancrude 
oil 10 India dunng end-l992: and 

(d) it so. the reaclior, of the Govemment 
thereto? 

THE MINISTER OF ST ATE OFTHE MIN-
ISTRY OF PETROLEUM AND NA ruRAL GAS 

(CAPTAIN SAT ISH KUMAR SHARMA) (a) 
and (b): As per Trade protocol between Russia 
andlndiafortheyear1~2,Russiawastosupply 

4 million tonnes crude oil. however,onlyO.212 
MMT of crude oil valued at approx. US $ 27 .38 
miilion was received. 

(c): Such reports have appeared in some 
sections of the Press. 

(d) Purchases of Russian crude oil during 
1992 was carried out underthe"T rade Protocol 
between the Republic of India and the Russian 
federation for 1992". All trade adjustments and 
payments of imports and exports from the ~us
sian Federation are regulated by the provisions 
of this protocol. Consequently. the purported 
payment stated to have been made is notfea-
sible under the Inter-Governmental arrange-
ments. 

[T rans/atlOn] 

MAl. GEN. (RETD)BHUWANCHANDRA 
KHANDURI: Mr. Speaker, Sir. I and asked him 
whether the Government are aware that the 
RUSSIan Vice President had alleged payment of 
huge hlCkbacked an black of crude oil. The reply 
recelVedtothlStheQuestion IS that such reports 
have appeared in payment sectJonsot.the press. 
It is a matter of great concemthatan International 
some has been reported in newspapers and our 
Government simply says that it has Come to 
know through reports in newspapers. Mr. 
Speaker. Sir. the vice President of RUSSIa had 
ordered an inquairy into thIS matter and this case 
was discussed In this very august House and 
Mr. Speaker ahad directed the Govemmentto 
clarity its stand on this issue and han. Minister 
Shn Shukla had told that he would make a 
comprehensive statement In thiS connection. 
This issue was raISed on the 20th April and today 
It is 13th May and yet the Govemment says that 
such kind of reports have appeared In 

ne2wspapers. It IS matter of great concern. 
From this it appears that the Government IS 
supporting corrupt persons in thiS case also. 
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Mr. Speaker, Sir, my question is whether 
the Union Govemment have had a talk on this 
issuewith the Russian Government and have 
triedtogetinformation? IstheGovemmentare 
aware that the Government of Russia has or-
dered and inquiry into the case? Have any 
names of Indians figure in that inquiry because 
this Issue IS directly related to the Govemment 
of India My second question is whether the 
Govemment proposeto order any inquiry into it. 
Ifso, whentheinquirywillbestartedandbywhen 
itwill be over? If not, the reasons therefor? 

[Engfsh] 

CAPT SATISH KUMAR SHARMA Sir, 
there were n€Y1lS items here and I remernberthat 
this matter was discussed with some of my 
collegaurs at that point of time as to how we 
should proceeded with the matter In the mean-
time, because of the friendly country involved 
and because there was a referendum in that 
country. we had decided that the best course is 
to get the authenitc action of whatever has 
appeared in the papers here Simultaneously, 
alii can do from my Ministry is to check up from 
my own record as to what was the factual 
position. The factual position is that only 0.212 
MMTvaluedatUSS27.38 mtllionwas Imported 
during 1992 against a contractof1.1 MMT. Price 
paid forthe crudewas intemationally accepted 
prices forthecrude. payment by lOG was made 
directly into the ESCROW Account Permitted 
undertheagreernent between the RBI and the 
Central Bank of Russia to enable exports from 
India in terms of counter trade. Under these. 
circumstances, the alleged paymentto not ap-
pear feaSible. 

I can also givetUrther details of what I have 
got. The Import of crude 011 from Russia is 
contractual. The parties involved ... 

MAJGEN.(RETD.)BHUWANCHANDRA 
KHANDURI Have you contacted the Russian 
Government? What is the result of that equiry? 
Are you trying to get any Information from that 
friendly Government or are you just going to 

keep quiet and do nothing? 

pAPT. SATISH KUMAR SHARMA As I 
mentioned that Prime facie if the alleged $ 30 
million ..... 

MAJ. GEM. (REID )BHUWANCHANDRA 
KHANDURI: $ 3 million 

CAPT SATISH KUMAR SHARMA No, $ 
30 million. There was a n€Y1lSpaperitem stating 
that 30 million alleged pay-off has taken place 
butthetotal amount of crude 011 revived in India 
is about $ 27 million. 

Then where do you go from that? So, as I 
said, considering what came out in the press and 
alsowhatwegotasauthentlcatedandtheim-
ports actually took place. we can establish from 
whatthe Information we have here. As I said, the 
totalvalueofthecrudewhlch actually came Into 
the country was only 127 38 million 
dollars .... (lnterruptJons) 

SHRI GEORGE FERNANDES When 
you have not paid thirty million, have younpaid 
three million? yholu are not answenng that 

CAPT. SATISH KUMAR SHARMA Sir. 
the second thing which IS very relevant here IS 
that the pnce paid was the international pnce 
We did not pay more pnce that that. The 
Govemment of Russia is conducting an InqUiry 
and if they approach us for any cooperation, we 
shall be glad to give whatever cooperatIOn IS 
required by them 

MAJ. GEN (REID lBHUWANCHANDRA 
KHANDURI. I think, Sir, thiS IS a masterly 
digresSion. I have asked something and he has 
given fNery other information thanwhat I wanted. 
I think, Sir, you also probably reakse It But I can 
do nothing about it 

[Translation] 

In reply to my question patting to kickbacks 
he has stated. 
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[English] 

"Conseqvently, the purported payment 
stated to have been made is not feasible in the 
inter -govemmental arrangements .• 

'. 

[Translation] 

It is an intergovemmental arrangements. I 
wantto know from the Govemetmnwhetherthey 
arc aware that Shri Shibaeye, against whom 
aHegation has been made, has made statement 
that he had utlised seNlces of consultant for 
Indmo-Russia trade. He has disclosed the 
nameofthat consultant as Mr. Normal Setia. If 
it is truye and the Government knows it and ifhe 
IS using constant, then how can the Govemment 
say that no kickbacks were paid. pleease clarify 
it (lnterruptions)shoufd I speaker it in English? 

CAPT SATISH KUMAR SHARMA I have 
followed you completely. Yau need notto speaker 
in English. I want to only submitthat unless we 
feel that such InCident has taken place in which 
any kickback IS Involved, itwill not be proper to 
take any action on our part RUSSia IS our friend 
and you know its background that prtorto the 
referendum It also had certain political 
background .... (InterruptIOns) 

MAl GEN. (RETD)BHUWANCt-WJORA 
KHANDUR I. The referendum took place long 
back and now It IS over. But the question is 
anslngthesedays. (Interruptions) 

[English] 

CAPT SATISH KUMAR SHARMA Sir, If 
the hon. Member has any specific query on this 
matter, I shall be glad to check up and pass on 
the information to him. 

[Translation] 

SHRI RABI RAY: Mr. Speaker, Sir,l under-
stand thedifficulty of the hon. Minister Butlwant 
to submitthatonthe 19th Shri safuddinChudhury 
andlhadraisedthisissueonwhichyouhavetold 

that since it was a very important issue, thehon. 
'Minister should be given time so thatthe may· 
provide information tothis august House. We 
both are friendly countries, as much it becomes 
essential that he people should know all about 
the kickbacks. 

I want to furnish another information. 

[English] 

That Minister, Mr. Shibaeyev IS also in-
volved in another deal with India in which Russia 
lost about seventy-eight million dollars. This 
was forthe construction of a four billion dollars 
factor in India. 

[Translation] 

Secondly,. Shri Shibaeyevwas removed 
from his office on this account' He was he 
DeputyMinister(Trade) Hewas sent to Finland. 
I wanttosubmittothehon. Ministeronlythis 
much that he should have looked Intothis matter 
and sought the assistance of the minister of 
External Affairs and apprise then House of the 
facts in this regard. 

Shn Setl, Who is a British Citizen of Indian 
origin, had acted asa middle-man. Thehon. 
Ministers should have given clari~cation re-
garding all these things because we both are 
friendly countries If the Govennments does not 
have the information, it should have sought 
certain period oftime. But nothing has been said 
about all these happenings. I wantto submitthat 
statement was made by the Russian Vice-
President, Shri Alexander RiSk, in the Russian 
Parliament which appeared in newspapers of 
that country and all overtheworld Due to this 
he has been removed from his office of the 
Minister ofT rade. If the Government does not 
have tnforamtton, it should collect and fuimish. 

The Govemerntn is stating tnat it does not 
have the mforamtion. Butthis IS not going to 
heighterthe glory of India. Thehon. Minister 
should fulfil the promise made by him and reYeal 
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it Therearetwocasesofkickbacks. Heofcrude 
oil andthatoffourmillion dollars. What else can 
laskyou. I can only request The Government 
should take it seriously and inform the august 
House about it (Interruptions) 

MR SPEAKER: You and the Govememtn 
are face to face. You may ask. 

[Engliish] 

CAPT STtSH KUMAR SHARMA Sir, I 
will have to get it confirmed. At present I am not 
in a position to confirm, butwhat I hear is that an 
inquiry has already been ordered in Russia in 
this matter. The inquiry is goin on. As far as we 
are concerned here, as I mentioned to you, sir, 
the totall amount was 0.212 mililion Matric 
Tonneswhich we imported, thetotal pnceewe 
pad is US $ 27.38 million and the pnces which 
we paidforthecrude, atthattimewere according 
to the prevailing intemational prices. So, prima 
facie, asfarasweareconcemed, asfarasour 
Ministry is concernedd, we have not paid a 
penny more to any supplier or any copany. So, 
prime facie here I have no reason for conceren, 
but I can assuretht Memberthat any cooperation 
India can give to Russia in their inquiry, we wi II 
be glad to give them and cooperate with them 

[ Translation] 

SHRI MADAN LAL KHURANA Mr 
Speeaker, Sir, Just now it has been stated that 
the Russian Government has set up certain 
inquiry committee and we have not paid any-
thing extra. This statement is made by the 
Govemmenttoday. On examination, it may be 
found thatthe deal could have been struck atthe 

_ less amount than what has been paid. Whoso 
everhasreceivedthekickback. must have been 
a middleman. Therefore, it seems to the 
Govemrnentthahtthe payment is notto much. 
TheRussian Vice-President has stated thatthe 
middleman has derived money from the entire 
ammount ofthe deal and the Government of 
India mighthavesignedthedeal at cheaper rate. 
HadtheGovemmentmanagdtosturihtedeali 

directly, this situation miightnothavearisen. I 
have a veyy simple question the matter con-
cerns two parties-one is India and the other is 
Russia. Would the Government of India liketo 
hold inquiry in this regard and inform the auguat 
House aboutthefindings of the inquiry does the 
Government propse to hold an inuiry in this 
regard? 

CAP. SATISH KIJMARR SHARMA Sir, 
as I mentioned ear iier, on the one hand there is 
an inquiry gorng on as I understand -I cannot 
confirm that, but I will check up from the Foregin 
Office here, from the Government and pass on 
the informatoin. But I understand that inquiry is 
gOing on there 

[Transition] 

SHRI KHURANA Who is holdidng the 
Inquiry? 

[English] 

CAPT SATISH KUMAR SHARMA 
Russians. 

SHRI MADAN tAL KHURANA RUSSians 
aredoing, but I am asking about Indians The 
ssecond party IS India 

CAPT SATISH KUMAR SHARMA As far 
asweareconcemed, Sir, as I mentioned eai1iler, 
we have not paid anything morethanthe rnter-
national prices prevailing then to Russia from 
wherewe bought under our Indo-RUSSian Trade 
Protocol. As I mentioned, from the facts that we 
have -I am repeatmg the facts that I have here 
that the price paid forthe crude was In Interna-
oonallyaccepted prices our Indo-Russiian Trade 
Protocl. As I mentioned, form the facts that we 
hav~ I am repeating the facts that I have here 
that the prtce paid for the crude was an 
rnternatlonaly accepted prtce for the crude . 

. Payment by 10C was made drrectlly int the 
ESCROW Account permitted under the Agree-
ment bErtween the RBI and the Central Bank of 
Russia enable exports from India In terms of 
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countertrade. Underthesecircumsatance, the 
alleged paymets do not appear feasiblle 

, to ... (lnte"uptions). Ifthehon. Memberwants 
any further informatioin, additional information 
which I can provide, sir, I can assure you that I 
willi pass iton to him. 

[ Translaltion 1 

SHRI MADAN LALKHURANA: Have you 
asked the Govt of Russia the writing (Interrup-
tions) 

[English] 

SHRI SAIFUDDIIN CHOUDHURY Mr 
Speakerr, Sir, bribe giVing IS bad and bribe 
taking IS also bad. If we consider Russia to be 
our friendly country, them we cannot cause a 
fillancial loss to them also I want to ~now 
whether In that agreement we Imported crude oil 
from Russia through a Govemment company of 
that country orthrough private company. And if 
that IS so, can the Mlnlstertell us also, In view 
oftheenqullythatthey have ordered, whether he 
has also set up any kind of enquiry? In regard to 
Bofors Scandal also, not onlly in our country we 
had set up enuiry, but In Sweden they had also 
set up enquiry SO, IS the Minister gOing to set 
up any kind of enUlry? 

CAPT SATISH KUMAR SHARMA Sir, 
the hon Member is very well aware aboutthe 
politic?1 background in Russal as far as this 
whole Issue is concemed and I wiliinot elaboratte 
thatinthlsHouse. Who IS where, who said what 
and ho is with whomm; the hon,.1 willi not elabo-
rate that in,the in thiS House. Who is where, who 
said what and who is with whom, the hon. 
Member is aware. The issue here IS, if we find 
that there IS a need for an enquiry, certainly 
enUiry will take place here. 

WRITIENANSWERS TO QUESTIONS 

RourketaSteel Plant 

*983. SHRI GOPI NATH GAJAPATHI 

Willi the Minister of STEEL be pleased to state: 

(a)whethertheRourkelia steell Plant has 
adequate steps to develop the small and me-
dium an ciliary units at and around Rourkela; 

(b) if not the reasons therfor: 

(c) whetherthe Govemment propose to set 
up and development adequate number of small I 
and medium ancillary units; and 

(d)ifso, the details thereof? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF (SHRI SANTOSH MOHAN DEV) 

STATEMENT 

(a)to(d»). RourkeiaSteel Plant(RSP)has 
taken sume measures to encouage the 
devellopment of 3malill and medium, ancilary 
units in and around Rourkela 

As in other steel Plants of SAil, Rourkela 
steel plant has been rendering technical assis-
tance for setting up of units for Items identified 
for devlopment In small scalle Industry (SSI)I 
ancillary units, extending help in procurement of 
raw materia II, prOViding special tools and test-
Ing faclulltles, Imparting training too the 
entreprenuers InthenelNemergln areas, etc. 

Fortheongolng modernisation programme 
at Rourkela steel plant, several indsutnes have 
been identified and cllassificed for undertaking 
structural fabrication jobs. 

Rourkela steel plant hasalso been interact-
Ing with the state Government and its nodal 
agencies for stting up new industries and 
propogating technology for upgradation and 
modemisatlon of thee existing units to facilitate 
a greater role forthe SSI in meettmg the require-
moots of the plant 
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(TtanSIationj 

Smuggling and Infiltration 

*986. PROF. RASA SINGH RAWAT:WiIi 
the Minister of HOME AFFAIRS be pleased to 
state: 

(a) the number of incidents of smuggling 
and infiltration from across the borders of the 
country which occurred during each of the last 
threeyears; 

(b) the steps taken by the Govemment to 
check such incidents and the outcome thereof; 

(c) whetherth~se issues have been dis-
cussed with the concerned countries during 
mutual talks; 

(d) if so, the reaction of those countries in 
this regard; and 

(e)theprogress made regarding creation of 
a security Belt on the borders so far? 

THE MINISTER OF HOME AFFAIRS 
(SHRI. B. CHAVAN) 

(a) and (b): - The year:wise details of 
smuggling and infiltration detected by the con-
cemed agencies concemed, aJong ourborders, 
are as below:-

Year 

1900 

1991 

1992 

Number of cases 
of smuggling 

37.809 

36.754 

39,871 

Numberof 
cases 

of Infiltration 

2.915 

3,397 

2,853 

The year-wise details of the value of sei-
zuresandlUTlberofpersonsapprehendedare 
asfollows:-

Year Value of smuggled Numberofperson 
goods seized apprehended 

(incrores) 

1990 Rs.81.39 . 48,542 

1991 Rs.71.75 63,642 

1992 RS.78.22 35,576 

The value of the seizures made does not 
include the value ofthe contraband sized as it is 
not possible to give its precise value. 

The enforcement agencies are vigilant 
against smuggling activities and infiltration. The 
other steps include strengthening of Border 
Security Force to reduce the gaps between the 
border outposts, intensified patrolling including 
in the reverine areas. erection of OP Towers 
along the international border, and supply of 
night vision devices. binoculars, etc., for better 
observation. 

(c) and (d): These issues are discussed 
periodically in the border meetings at various 
levels and in flag meetings of the security Forces 
with their counterparts. The concemed coun-
tries have assured help in tackling the menace. 

(e): No "Security belt" has been created. 
However. security fencing has been done in 
some areas bordering Punjab, Rajastharl, Assam • 
and Meghalaya, and floodlighting in some sec-
tors of the Punjab and Rajasthan !?Order. 

[Eng/ish) 

Private Sector in Health Services 

*987. SHRI TARA CH),ND 
KHANDEWALL: Will the Minister of HEALL TH 
FAMILLLYWELLFAREbepleasedtostate: 

(a)whethertheGoverrvnenthaveurgedthe 
privatesectorto supplement and support efforts 
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of the Govemmenthospitals to provide medical 
aid to the maximum number of people; 

(b) if so, the details of the private sector 
units identified so far; and 

(c.) the extentto which the participation of 
private sector in medical aid is likely to help to 
attain the goal of health to all by 2000 A.D.? 

THE MINISTTER OFHEAL TH AND FAM-
IL Y WELFARE (SHRI B. SHANKARANAND): 
(a)Govemmentgenerallyappreciatesthecon-
tribution of the private as well as Voluntary 
Sector in providing health services to the public 
at a reasonable cost. 

(b) No such private sector units have been 
identified so far. 

(c) The private sector can engage itseH in 
different health care programmes which inter· 
all include family planning, immunization. eradi· 
cation of leprosy, control of blindness etc. 

[ T rans/ation] 

Aids Control Programme 

"988. SHRI ARJUN SINGH YADAV 
SHRI MOHAMMAD ALI 

ASHRAF FATMI: 

W~ltheMinisterofHEAL THANDFAMIL Y 
WELFARE be pleasedtostat~: 

(a) the total amount spent during the last 
linancialyearontheAIDScontrolprogramme; 

(b) the major areas of expenditure curried 
under this programme: 

(c) whether the epidemiological study on 
HI V -incidence IS being conducted through the 
country: 

(d) it so, the details thereof; and 

(e) the comprehensive programmes for 
research and control of AIDS undertaken at 
present in the country? 

THE MINISTER OF HEALTH AND 
FAMIL TY WELFFARE (SHRI B. 
SHANKARANAND): (a) Rs. 30.89crores. 

(b) Programme Management. I.EC .. Sur-
veillance and Clinical Management, Blood 

. Safety, STD Control and Training. 

(c)&(d): HIV prevalence tends are being 
systematically monitoredthrough data obtained 
from 62 surveiHance Centres at various places 
in the country. 

(e) India Council of Medical Research is 
working on basic research aspects and the 
National AIDS Control Organisation on the 0p-
erational aspects on AIDS. 

[Eng/ish] 

Smuggling of Annsand Ammunition . 

"989. DR. MAHADEEPAKSINGH 
SHAKYA: 

DR. KRUPASINDHU BHOI: 

Will the Minister of HOME AFFAIRS be 
pieased to state. 

(a) whether a large quantity of arms, am-
munition and explosives have been smuggled 
into the country during the last four months: 

(b) it so, the details thereot: 

(c) whether any inquiry has been con-
ducted in this regard; 

(d) if so, the outcomethereot; 

(e) the action taken by the Govemment to 
locate the places where SUCh matenals have 
been distributed and also to recover them; and 
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(f) the preventive measures taken/being 
taken to check such cases? 

THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN) 

(a) to (f): Sizable quantities of arms and 
ammunitions. explosives and other materials 

. were smuggled Into the country in the recent 
months. The Bombay police. in coordination 
with the various concemed Central agencies. IS 
continUing will its investigations in the matter. 
Govemment had asked all state Govemments. 
especially those neighboring Maharashtra. to 
launch systematic action to locate and seize the 
matenals under reference. of which substantial 
quantities have been rec~lVered. It would not be 
in the Interest of the Investigation to disclose 
further details. 

Govemment had also asked the State 
Governments. especially Maharashtra and 
GUJarat. to appetnt nodal officers for coordinat-
Ing all actIOns for enforcmg remforced surveil-
lance. especially along the coast. Appropriate 
Instructions have a1so been ISSUed to the Navy. 
Coast Guard and Customs for carrying out 
Intensive patrolling in the high-seas as well as 
along the coast Ime. The outcome of these 
efforts IS bemg regularly monitored. 

Shortage of IV Fluids 
'990. SHRI MOHAN RAWALE: 

DR. D. VENKATESWARA RAO 

Will the Mlnisterof HEAL THANDFAMIL Y 
WELFARE be pleased to state 

(a) whether the Government are aware of 
the reported shortage of Intravenous flUids (IV 
flUids) In Government-run hospitals, particu-
larly In the safdarJung Hospital. Deihl; 

(b) whether some patients have dted due to 
non-availability of IV fluids resulting In inordi-
nate delay In treatment: 

(c) if so, the reaction of the Government 
thereto; and 

Id) the remedial measures taken in this 
regard? 

THE MINISTER OF HEALTH AND FAM-
IL Y WELFARE (SHRI B. SHANKARANAND: 
(a) No shortage has been reported by the Gov-
emment hospitals of Delhi exceptforSafda~ung 
Hospital which expenenced temporary short-
age of IVfluids. Steps have already been taken 
to normalise the supply of IV fluids. 

(b)No,SIr. 

(c)and(d): Do not arise. 

National Leprosy Eradication 
Programme 

"991.SHRI BALRAJ PASSI Will the mln-
Isterof HEALTH AND FAMIL Y WELFARE be 
pleased to state: 

(a) whether any review of the NatIOnal 
Leprosy Eradlcallon programme has been un-
dertaken: 

(b) If so, the outcome thereof: 

(c) whether any mtenslve measures 
havebeen taken to detect the number of persons 
affected by leprosy In Uttar Pradesh; 

(d) if so, the number of patients Identified 
during the last three years: 

(e) whether any speCIfic preventive mea-
sures are betngtaken In Uttar Pradesh to prevent 
this dISease; and 

(f) if so, the details thereof? 

THE MINISTER OF HEAL TH AND FAM-
IL YWELFARE (SHRI B. SHANKARANAND) 
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STATEMENT 

(a)to(f). Periodic reviews of the National 
Leprosy Eradication programme are undertaken 
by both national as well as Intention experts. The 
major findings/recommendations of the last 
review are as under: 

I\. 

III. 

IV 

v 

VII 

VIII 

The reported data have been validated. 

The progress of NLE P has been fairly 
satisfactory. However. It IS slow in the 
states of Uttar Pradesh, Madhya 
Pradesh. Bihar. Onssa and West Ben-
gal 

MDT has been found to be an effective 
tool In the fight against leprosy. 

A good number of posts of Medical 
Officers. nonmusical Supervisors are 
vacant In some states. Such vacancies 
are 20-30°" In the states of Madhya 
Pradesh. Uttar Pradesh and Bihar. 

There IS need for further toning up of 
logistic arrangements. like drugs. ve-
hicles and eqUipements. 

The Temporary Hospitalization Wards 
are not being utilized to their capacity. 

There IS need to further strengthen the 
training actlvihes 

Community awareness has Increased 
manifold. The precept Ion of the people 
has undergone a major change. SOCial 
stigmas IS on the decline. 

(c) and (d): New cases detected dunng 
the last three years In the state of Uttar 
Pradesh are the Under' 

Year No. of New Cases 

1990-91 50693 

1991-92 59200 

1992-93 48785 

Ie) and (f) . UnderNLEP. special emphasis 
is given on health education. early detection of 
r.ases and their treatment with MDT to prevent 
spread of the dlsease'through Infection In all 
programme areas including those In Uttar 
Pradesh. 

Marketing Set-Up of Steel 

992. KUMAR I PUSHPA DEVI SINGH 
Will the Minister of STEEL be pleased to state: 

(a) whether the marketing set-up of the 
steel produced in the Integrated Steel Plants of 
the country needs Improvement· 

\b)lfso. whether the steel Authontyof India 
has prepared any strategy to revamp the mar-
kelingset-up: and 

\c) If so. the details thereof? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF STEEL (SHRI SONTOSH MOHAN 
DEV) (a) to Ie) The new Industrial policy 
announced In July. 1991 has Introduced greater 
competllion In the steel Industry . reqUiring the 
Integrated steei plants to reoxlent their market-
Ing strategies to meet the changed Situation 

(b) and (c): SAIL has revamped ItS market-
Ing strategies to operate In an increasingly 
competitive enVIronment. Special thrust IS be-
Ing given to Ir,'provement of customer service 
througt, more IntenSive customer contact. timely 
booking of orders and settlement of customer 
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contact, timely booking of orders andsettlement 
of customer grievances, rntering into annual or 
long term contracts, re-onentaionofthe product 
mix to meet market requirements, etc. The 
marketing net work is being improved through 
modemisation of stockyards so as to facilitate 
betterstorage and handling of materials. 

Revamping the marketing strategy is an 
ongoing process, which depends upon the mar-
ket situation. 

Oil Depos~s in Arunachal Pradesh 

"993. SHRI LAET A UMBREY: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the names of the places in Arunachal 
Pradesh where oil deposits have been found 
with quantum thereof: 

(b) the estimated quantum of oil drilled per 
month ana also the total quantum of oil drilled so 
far' 

(c) whether any foreign companies have 
shown interest In the exploration; and 

(d) ifso. the details thereof? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF PETROLEUM AND NATURAL GAS 
ICAPT. SATISH KUMAR SHARMA): (a) Oil 
has been dISCovered In two fields in Arunachal 
Pradesh, namely, Kharsang and KLmChai. The 
total in-place reserves in thiS area as on 1 . 1.93 
are 31.41 million tonnes. 

(b) The present oil production rate from two 
fields. namely Kharsang and Kumachal is 185 
tonnes per day. The cummulativeproduction of 
crude oil from these two helds till 31 st Decem-
ber.1992isO.44milliontonnes. 

(c)and(d):- Two exploration blocks tailing 

partly in Arunachal Pradesh have been offered 
for exploration by private companies under the 
Fifth Round of bidding. The last date of submis-
sion of bids is30.6.93 

Kharsang oil field was offered to private 
companies for development/production under 
joint venture arrangement with OIL. Two bids 
have been received from com;ganies which are 
under evaluation. 

Sino-Indian Health Co-Operation 

"994. SHRI SHRAVAN KUMAR PATEL. 
Will the Minister of HEALTH AND FAMIL Y 
WELFARE be pleased to state: 

(a) whether a two-day Sino-Indian seminar 
and exhibition on madicmes health care and 
contraceptives was held In New Deihl on April 
1-2,1993; 

(b) ifso, the sahent features thereof: and 

(c) the areas of co-operatIOn Idenllfled In 
health care at the semina r? 

THE MINISTER OF HEAL TH AND FAM-
IL YWELFARE (SHRI B. SHANKARANANO) 
(a)to(c): The Nattonal Research Development 
Corporation (NRDC). NewDelhi. hadorgamsed 
an International Exhibrtion-cum-Semlnar at New 
Delhi on April 1-2. 19930n 'Selected T echnolo-
QI8S from India and China. MedICine was one of 
the ten areas covered dunng the Exhlbltlon-
cum-Seminar. 

"995. 

Cholera Epidemic 

SRI GUR DAS KAMAT. 
DR.A.K.PATEl: 

Will the MinISter of HEAL TH AND FAMIL Y 
WELFARE be pleased to slate. 

(a) whethertheGovernment are awarcot 
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reports that illegal immigrants from Bangladesh 
are posing the threat of a particular virulent 
cholera apidemic in India; 

(b) ifso, the details thereof; and 

(c) the preventive measures taken by the 
Government in this regard? 

THE MINISTER OF HEALTH AND FAM-
IL YWELFARE (SHRI B. SHANKARANAND) 
(a) ..,!-jere is no such report. 

(b) and (c) Do not arise 

Zinc and Copper Industry 

996 OR. P R. GANGWAR: Wili the Minis-
terot MINES be pleased to state: 

(a) whether the Govemment are aware that 
the prices of imported zinc and copper are lower 
than those produced Indigenously: 

(b) whether the Govemment are also aware 
that ZinC and cooper Industry IS lacing reces-
sion:and 

(C) if so, the steps the Govemment propose 
to take to remedy the sltuallon? 

THE MINISTER OF STATE OF THE MIN-
ISTRY OF MINES (SHRI BALRAM SIN.H 
YADAV) (a) to (c): Seiling pnces of Indig-
enously produced Zinc and Copper are fixed by 
their producers keeping In view the prevailing 
prICes in the intemational market. Prices of both 
these metals in the International market are 
sub;ecttocyclic IlLtctuahons and have shown a 
dechntngtrend ,nthe recent months. It IS hoped 
that reversal 01 this trend In Ino Internattonal 
market Will in turn enablE:: Ihe domestIC produc-

ers to realise better prices for these metals. 

[ Translation] 

Employment for handicapped persons 

*997. SHRIMATI SAROJ DUBEY: 
SHRI V. SREENIVASA 

PRASAD: 

Will the Ministerof WELFARE be pleased 
to state: 

(a) the numberof unemployed handicapped 
persons registered with various employment 

. exchanges in the country during each ofthe last 
three years, StatelUnion Territory-wise; 

(b) the number of such persons provided 
With employment during the above period. 
State/Union Territory-wise; 

(c) whetherthe Govemment are formulat-
ing any special scheme to provide employment 
to them at the earliest: 

(d) if so. the details thereof: and 

(e) it not, the reasons therefor? 

THE MINISTER OF WELFARE (SHRI 
SIT ARAM KESRI) (a) and (bl: A statement is 
laid on the Table of the House. 

(c) to (e): Seventeen Vocational Rehabi"-
tallon Centres for Phy5fcally HandICapped are 
presently functtoning in the country to evaluate 
the reSidual capacity of the physically handi-
capped persons and recommend occupations 
most suited to their qualifications. ability etc. 
The benelitsol Differential Rates 01 Interest are 
aIsoavailabielrom NatlOflalised Bankstophysi-
cally handicapped persons to enable them to 
start gainful self-employment. 
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[Eng/ish) 

Control of Asthma 

"996. SHRI BAPU HARI CHAURE: Will 
the Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:. 

(a) whether Asthma is predicted to in-
crease world-wide with growing urbanisation 
and industrialisation, particularly in India; 

(b) whether Asthma is more prevalent in 
children than in adults, and more in bOys than in 
girls; and 

(c) if so, the steps proposed to betaken to 
control Asthma in the country? 

THE MINISTER OF HEALTH AND FAM-
IL YWELFARE(SHRI B. SHANKARANAND) 
(a) The Indian Council of Medical Research 
have reported that this view is generally ac-
cepted globally; however specific data for India 
has not been published. 

(b) ifso, the countries which participated in 
the conference; 

(c) the salient recommendations made at 
the conference; and 

(d) the reaction of the Govemmentthereto? 

THE MINISTER OF HEALTH AND FAM-
IL Y WELFARE (SHRI B. SHANKARANAND) 
(a) Yes, Sir. 

(b) Austria, Australia, Canada, Rnland, 
Germany, Israel, Russia, Sweden, Thailand, 
United Kingdom and U.S.A. participated in the 
conference. 

(c) According to the Govt. of National Capi-
tal Territory of Delhi. the following recommen-
dations were made in the conference:-

1. Need to develop homogrcidt valve bank 
in India in orderto save drain offoreign 
exchange III importing artificial valves. 

2. Need to allow to cardiac transplanta-
(b) Various reports tend 10 confirm this tion in India in orderto save patients 

view. from end-stage heart disease. 

(c) Steps are being taken to control atmo-
sphene pollution. 

Cardio-VascularSurgery 

·999. SHRI MANORANJAN 
BHAKTA: 

SHRI GEORGE FERNANDES: 

WilltheMinisterof HEAL TH AND FAMILY 
WELFARE be pleased to state: 

(a) whether an intemational conference 
and workshop on Cardiology and Cardia-Vas-
cularSurgery was held at G.B. Pant Hospital. 
New Delhi in January, 1993; 

3. Need for more centres for paediatric 
cardiac surgery fully equipped and 
managed by well Irainedspecialists. 

4. Diet control in the prevention of coro-
naryheartdis~. 

(d) The Wrganisers have notforrnally for-
warded the recomrr.end aions to the Govern-
ment. 

Small Pox and Chicken Pox 

·1<XX>.DR.SHRIMAnK.S.SOUNDARAM: 
Will the Minister of HEALTH AND FAMIL Y 
WELFARE be pleased to state: 
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(a) the number of deaths reported due to 

small pox and chicken pox in the country during 
1992-93, State-wise; 

(b)whe1hertheGovemmenthaveprepared 
any new imnulisationschemetocheckchicken 
pox. small pox and viral diseases; and 

(c) ifso, the details thereof? 

THEMINISTEROFHEALTHANDFAM-
IL YWELFARE(SHRI B. SHANKARANAND): 
(a) No case of Small Pox has been reported in 
thecountrysince 1975. Separate information for 
Chicken Pox is not available. However, the 
disease is seldom fatal. 

(b) and (c): Small Pox Vaccination has 
been discontinued as il is no longerconsidered 
n&:essary. Under Universal Immunisation 
Programme, children are vaccinated against 
two viral diseases, namely. measles and polIO-
myelitis. Ai present there is no reliable vaccine 
against Chicken Pox norsuch is recorrvnended. 

[ Translation] 

Gastroenteritis 

8379. SHRI N.J.RATHVA: Will the Minis-
ter of HEALTH AND FAMILY WELFARE be 
pleasedtostale: 

(a) w~rseveral people are suffering 
from gastroenteritis in Gujarat partiCularly in 
trbaI areas of the State <iJe to the poIutedwater 
andair; 

(b) if so, the number of persons suffered 
fromgastroenferitis inGujaratparticulal1yinthe 
tribaJ areas during the last year; 

(c) whether the Union Government pro-
pose to provide assistanc::eto Gujaratto check 
the spread of this disease; and 

(d) if so, the details thereof? 

THE MINISTER OF HEAL TI-I AND FAM-
IL YWELFARE (SHRI B. SHANKARANAND): 
(a) and (b): The Central BWleauof Health Intel-
Iigence repoo1edthat 2,!)2.884 persons suffered 
from diarrh diseases including gastroentreit is 
in 1992 in Gujarat State. This includes the tribal 
areas. 

(c) and (d): union Ministry of Rural Devel-
opmentprovided Rs. 16.33croresduring 1992-
93 for Rural Water Supply to Gujarat State. 

[Translation) 

State Level backward Classes 
Commission in Madhya Pradesh 

8380. DR.LAXMINARAYAN PANDEY: 
Will the Minister of WELFARE be pleased to 
state: 

(a) whether a decision has been taken to set 
upaStateleveibackwardCIassesCommission 
in Madhya Pradesh; 

(b) if so, the number tenure of members in 
the Commission and the main functions of the 
Commission; and 

(c) the time by which it is likely to start 
functioning? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI) (a) Yes. Sir. 

(b) and (c): As per Madhya pradesh Ga-
zette Extraordinafydated 15th march. 1993. a 
State level Backward Classes Commission 
has been constituted. The Commission shall 
consist of five members. The tenure of the 
CommIssion is there years. The Commisalion 
shaD entertain requests for inclusion of any 
class of citiz8f'l as a Backward Class in the list 
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prepared by the state Government from time to 
lime for purposes of making provision for 
reservation of appointment in posts and hear 
complaints of over-incluSIon or under-inclusion 
of any&ackward Class in such lists and tender 
SlJch advice to the State Government as it 
deems appropnate. The advice of theCommis-
sion shall ordinarily be binding upon the State 
Govemment.lt is functioning. 

IElIglis/1j 

Disturbances in Ayodhya 

8381. SHRI SYED SHAHABUDDIN: Will 
file Minlsterol HOME AFFAIRS be pleased to 
;;tatc: 

(a) the number of persons killed and inlured. 
Ihe numberof houses distroyedordamaged. the 
, lumber of shops destroyed or looted, during the 
December, 1992 disturbances to Ayodhya: 

(b) the scheme of relief and rehabilitation 
,omnouncedbythe Govemment; 

(c) the progress of implementation under 
r:aell Item of the schllme so far: 

(d) the number of places of worship de-
"tr oycd In Ayodhya dunngthe disturbances and 
'h('nurnoorofthosedamaged?: 

(C) the number 01 such places of worship 
, ... hleh have been rebuilt by the Government as 
on march 31, 1993; and 

(f) the number of persons who had been 
(ltsplaced from Ayodhya due to disturbances 
• md the number of those who have returned to 
Ayodhya by march 31 ,1993? 

THE MINISTER OF STATE IN THE MINIS-
1 RY OF HOME AFFAIRS (SHRI RAJESH 
PILOT)\a) AccordlngtotnfonnationfumlShed 
ny the Stale Government, 15 persons were 

killed. three persons were aware injured. 239 
buikingsweredestroyed'damagedand35shops 
were destroyedllooted. 

(b) Payment of ex-gratia relief @ Rs. two 
lakhs to the next of kin of persons killed In nots. 
Rs,50,OOQ/-tothose who are permanently inea-
pacrtated, Rs. 2.500/-tothosewhoaretempo-
rarily incapaCitated and Rs. 1 ,250/-those those 
who received serious inluries. Compensation of 
Rs. 5,000, - to those who lost movable property 
RS.l,250toRs.37,00Q/-tothosewhosehouses 
havebeendamagedandRs.5.000I-intheevent 
of damage of property eaming livelihood. 

(c) An amount of Rs.301akhs has been paid 
to the next of kto of persons killed Rs. 36001- to 
those who recerved injuries and Rs. 22.54,6001 
- to those who losttheirproperty. Besides this, 
54 qunitals offoodgraJns and 685 blankets were 
supplied to the not affected persons. 

(d) 19 places 01 worship were damaged! 
destroyed 

(e) All the 19 places of worship have been 
repaired/rebuilt by the Government. 

(f) Families who had migratedfrorn Ayodhya 
have returned. 

Reservation Policy in Mathura Refinery 

8382 SHRIC.P MUDALAGIRIYAPPA: 
SHRI K.H.MUNIYAPPA: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(n) whether the reservation policy for the 
Scheduled Castes and Scheduled Tribes is 
being followed In Mathura Refinery: 

(bl ifso.1he reasonsfornotpromotmgthosc 
employees who are due for promotton: and 
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(c)thetimebywhichthetemporaryemploy- sheets and circuits for effective beneficiation, 
eesbeiongingtoSchecluledCastesancl Scheel- irnprovedrnethodsancltestingotuseotbeneficiat 

. uledTribesarelikelytobeconfirmedinthesaid non-cokingcoal forpowergeneration. Withthe 
Refinery? reduced ash content of beneficiated coal. the 

THE MINISTER OF STATE OFTHE MIN-
ISTRYOFPETROlEUMANDNATURALGAS 
(CAPT. SATISH KUMAR SHARMA) (a) and 
(b) The reservation of posts for Scheduled 
CasteslScheduledT ribes in promotion quota in 
Mathura Refinery is made as per 40 point roster 
(15%torSCsand7.5%forSTs). Therostersare 
maintained by the Management for each post 
havingseparatefeedercadres. During the year, 
1992, out ota totaIot 197 promotions effected in 
different grades in Mathura Refinery, 52 candi-
dates belonged to the SC category ancI6candi-
datesbelongedtotheSTcategory. 

(c) TheMaIhura Refinery does not have any 
temporary employee on the perrnanent pay roll 
of IOC. Therefore, thequestionoftheirconfirrna-
tion in service does not arise. 

Reduction of Ash Percentage in Coal 

8363. SHRI RAM NAIK: Win the Minister of 
COAL be pleased to state: 

(a) whetherthe ResearchandDewlopment 
projects of coal industry has made various 
suggestions for reducing ash percentage in 
coal; 

(b) if so, the sa!ientfeatures thereof; 

(c) whethertheGovemmenthavetakenany 
decision thereon; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MIN-
ISTRYOF COAl(SHRIAJITPANJA):(a) 
to (d) Yes, Sir. A number of Research and 
DeveIopmentprojects relatedtobeneialion of 
coaIhavebeentakenl4)foroptimiaationofftow 

consumption of coal is correspondingly lower 
and efficiency of utilisation is better compared 
torawcoal.lncaseotcokingcoal,almostaAthe 
coal suppliedto steel plants is beneficiated. An 
Expert Committee set up by the Govemment 
had recommended use of beneficiated non-
coking coal in new thermal power stations lo-
cated more than than 1000 kms. awayfrorn the 
coalfields. Accordingly it has been decided to 
set up pit-head coal beneficiation plants for 
power grade coals. 

Import of Crude Oil 

8384. SHRIMATI SUSEELA GOPALAN: 
Will the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) the actual quantity of crude oil and oil 
products imported during 1992-93andtheCIF 
cost thereof in dollars; 

(b) the estimated quantity to be imported 
during 1993-94 and the estimated cost thereot; 
~ 

(c)themainsourcesofsupplyduring 1992-
93 and the expectedsources in 1993-94? 

THE MINISTER OF STATE OFTHE MIN-
ISTRYOF PETROLEUM AND NATURAL GAS 
(CAPTAIN SATISH KUAMR SHARMA): (a) 
About 29.2 million tonnes of crode oil and 11.3 
mitIiontonnesofpetroieumproductsvaluedat 
approximately USSS 18 biHion (C.I.F) were 
inl>rntedduring 1992-~. 

(b) The import of crude oil will be in accor-
dancewilhtheapprovedoil Economy Budget for 
the year 1993-94. The value of imports will 
depend upon the total quantity and prevalent 
international marttetprice .. 
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(c) The main sources of crude oil importes 

are from Saudi Arabia, Kuwait, Iran UAE and 
Malaysia etc. 

Coal production by BCCL 

8385. SHRI BASUDEBACHARIA: Willthe 
Minister of COAL be pleased to state: 

(a) the total coal produced by Bharat Coking 
Coal Limited during each olthe last three years 

Year UndergroLn1d 

1990-91 1229 

1991-92 12.08 

1992-93 11.54 

( Provisional) 

(b) Sleps taken toaugmentcoal production. 
Inter-alia. include opening of new mines. 
modernisation of existing mines. application of 
new technologies to achieve maximum resuhs 
and ensuring timely availability of inputs and 
Infrastructural facilities. 

MNT Cancer hospital, Hyderabad 

8386.SHRISOBHANADREESWARARAO 
VADDE: Will the Minister of HEALTH AND 
FAMIL YWELFARE be pleased to state: 

(a) whether the Government of Andhra 
Pradesh have submitted any proposaltoroon-
versionofM.N.T. CancerHospitai. Hyderabad 
into a Regional Cancer Centre: 

(b) if so, the details thereol; and 

(c) the steps taken for the clearance of the 
proposal? 

from under ground and open cast mines; and 

(b) the steps taken to augment the produc-
tion? 

THE MINISTER OF STATE OFOR COAL 
THE MINISTRY OF (SHRI AJIT PANJA) 

(a) The figures of coal production of Bharat 
Coking Coal Limited for last three years are 
given below:-

(Million tonnes) 

Open cast Total 

14.41 26.70 

14.92 27.00 

16.52 28.06 

THE MINISTER OF HEALTH AND FAM-
IL YWELFARE(SHRI B. SHANKARANAND): 
(a) to (c): A proposaIfmm GoIIemmentof AncIva 
Pradesh was received in 1987for upgradation 
ofM.N.J.Cancer Hospital and Raclium Institute. 
Hyderabadinto a Regional Cancer Centre. The 
State Government was informed that no new 
Regional Cancer Centres would be set up or 
recognised during 7th Plan and the emphasis 
was on strengthening and improving the facili-
ties in the existing Regional Cancer Centres. 
There has not been any change in the position. 

Intolerance to Milk 

8387. SHRI SANAT KUMAR MANDAL: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a)whetherattenlionoftheGovemmenthas 
been drawn to the Medical news service • 
perfect Health FeatUres· according to which 
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milk is not the ideal food for all adults and 
Intolerance to milk is caused by a deficiency in 
the milk digesting anzyme lactose: and 

(b) if so, the reaction of the Union Govern-
rnenlthereto? 

THE MINISTER OF HEALTH AND FAM-
IL Y WELFARE (SHRI B. SHANKARANAND) 
(a) and (dl According to the Indian Council of 
Medical Research. New Delhi. milk contains 
good quality protein and is therefore. an Impor-
tant distary item even for adults. particularty for 
vegetari'ans. However. milk also contains 
lactose(sugar) which is nottolerated by some 
individuals with lactase deficiency. Studies 
conducted by the National Institute of Nutrition. 
Hyderabad have shown that a mal0nty of adults 
with lactase defICiency can consume milk wlth-
out any problem as the amount of lactose present 
In a glass of milk IS about 1 Ogm which can be 
easily digested even if lactase levels are low 

Acquisition of Technology 

8388. SHRI UDDHAB BARMAN: Will the 
MInister of PERTROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether 3D seismIC survey IS tar bener 
than 20 survey: 

(b)lfso. whetherONGC andOIL have owned 
such technology. 

Ic) If not. the steps takeruproposed to be 
laken for acqUirlfig such technology: and 

(d) the manner by which 3D seismic survey 
~Jasbeen conducted In the country at present? 

THE MINISTER OF STATE OFTHE MIN-
ISTRYOFPETROLEUMANDNATURALGAS 
(CAPT. SNTISH KUMAR SHARMA): la) 3D 
and @D seismIC surveys are two different 
nethods of seismIC data acqulSlllon. each de-

ployed for different objectives. 20 seismic sur-
vey is normally carries out at the Initial explora-
tion stage while 3D seismic survey is used for 
obtaining more detailed Information. 

(b) ONGC has already acqUired 3D technol-
ogy shereas OIL Wngages foragn contractors 
forthis purpose. 

(c) OlLpianstoacqUlre3D technologydur-
ing the Eight Plan. 

(d) As on 1 .4. 1993. a total of 52423 K onland 
and 53034 LK offshore of 3~ data have been 
acquired through foreign contractors. In case of 
011 India Limited. and largely through Use of 
departmenta! parties and seismiC vessel In 
caseofONGC 

Title Deed of Coal Mines 

8389. SHRI HARADHAN ROY Will the 
Minister of COAL be pleased to reter to the reply 
gNen on 8 Apnl. 1992toUnstarredOueshonNo 
6633 regarding Title Deed of Coal Mines and 
state: 

(a) whether the Informahon has since been 
collected, 

(b) If so. the details thereof. and 

IC) If not. the reasons therefor? 

THE MINISTER STATE OF THE MINIS-
TRY OF COAL (SHRI AJIT KUMAR PANJA) 
(altolc) Yes. Sir TheassuranceglVenlnreply 
to UnstarredOuestlon No. 6633 dated 8 4. 19892 
was fulfilled In February. 1993 

In terms 01 section 3 01 the Coal MlOes 
(Natlonahsatlon) Act 1973, ti1enght. title and 
Interest olthe erstwhile owners of the coal mines 
as shown In the schedule to the said Act, stand 
transferred and vested In the Central GovCl n . 
ment and In turn under secllon 5 thereof In the 
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Coal Companies. In view thereof, Coal Compa-
nies do not require anyfutherinstrument to carry 
out mining operations which they are authorised 
i'lnd empowered to do by the operation of law. 

r Translation] 

Migrants from Erstwhile East Pakistan 

8390. SHRI SURENDRA PAL PATHAK: 
WllltheMll1lsterolHOMEAFFAIRSbepleased 
lostate: 

(a) the number of migrants Irom the erst-
while East Pakistan to whom rehabilitation fa-
cilities have been provided In Uttar Pradesh 
especially In Lakhimpur-Khiri and Pilibhlt dis-
tricts: 

(b) the total amount spent thereon dunng the 
Iilst three years: and 

t c:) the present status of their citizenship? 

THE MINISTER OF STATE IN THE MINIS-
rRY OF HOME AFFAIRS (SHRJ RAJESH 
PILOT) (a) 6569 migrant lamllies from erst-
Wtlll" East Pakistan have been Provided reha-
llilitation facilities In Uttar pradesh. Information 
I egardlng the breakup of the number of migrant 
!,lmlhes who have been proVided rehablhtahon 
tacllitles III Lakhlmpur-Khln and Pihbhrt Distoct 
I:, bOlng collected from the Government of U. P 
,mo would be laid on the table of the House 

(b) Rs 11 281akhs has been spent by the 
Gov! of India durrng Jhe last three years VIZ 
Hl9O-91to 1992-93 

(c \ Migrants from erstwhile East pakistan 
I Now Bangladesh) who crossed over to India 
t>elore25 3.1971 are consrdered for the grant of 
Indian CItizenship 

[English] 

New Extraction of Gold from Mines 

8391 SHRIMANIKRAOHODL YAGAVIT 
Will the Mlllisterol MINES be pleased to state: 

(a) whether extracting of gold has since 
been started from the new gold mines located 
dunngthe last two years: and 

(b) if so. the details thereof and the quantity 
01 gold extracted so far? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF MINES (SHRI SALRAM SINGH 
YADAV) (a) No. SIr. 

(b) Does notarise. 

Gandhi Gram Institute of Rural Health 
and Family Welfare 

8392. DR. ASIM SALA: Will the Mimsterof 
HEALTH AND FAMILY WELFARE be pleased 
to state 

i a I whether the Government had appointed 
a two-member study team to study the structure 
and funcltolllOg of Gandhi Gram Institute ot 
Rural Health and Family WeHare. Tamil Nadu. 
as early as In 1988: 

(b) whether the said committee has sub-
mitted ItS report. 

tel If so. the saltent features of the rec-
ommendatrons. 

(d I whether the Government have taken 
any deciSion on the recommendations. 

(eltl not. the reasons therefor: and 

(II the' time by whICh the recommendallons 
are hkely to be Implemented" 
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THE MINISTER OF HEAL TH AND FAM-
IL YWElFARE (SHRI B. SHANKARANAND) 
(a) Yes, Sir. It was appointed by the State 
Govemment of Tamil Nadu. 

(b) Yes, sir. 

(c) Recommendations were mainly re-
latedto improving the service conditions of their 
employees on par with the Govemment ser-
vantsand audit of the accounts by the Accoun-
tant General. 

(d) Yes. Sir. 

(e) Does notarise. 

(f) Some of the recommendations con-
ceming the demands of the Institute employees 
to be treated on per with Govemment servants 
are not implementable as it is a voluntary 
organisation. The others aretobe implemented 
by the Institute andthe State Govemment. 

! Translation} 

Loan byNSFDC 

8393. SHRI HARIKEWALPRASAO: Will 
the Minister of WELFARE be pleased to state: 

(a) whether the National SC/ST Finance 
andDevelopmentcorporatJonLimited(NSFOC) 
have succeeded in fuHilllng Its aims and objec-
tives: 

(b) ifso.theachtevementmade: 

(c) if not . thereasonslherefor 

(d) whethertheNxNe saidCorporatJon has 
also provided loan 10 some industrial units 10 
Delhi during the last three years. 

(e) it so, the details thereof; 

(f) the maximum limit of loan fixed by 
NSFOC; 

(g) whether the Government propose to 
raise this limit and relax the other conditions for 
granting loans; , 

(h) if so, the details thereof; and 

(i) ii not the reasons therefor? 

THE MINISTER OF WELFARE (SHRI 
SITARAM~ESRI)(a):NSFDChassucceeded 

in fulfilling its objectives, which consist of ex-
tending concessional, financial assistance to 
Sc and ST beneficiaries, whose family income 
does not exceed double the poverty line IIlCome 

(Rs. 22.000/· per annum). for income and em-
ployment generating schemes. Skill develop-
ment, assisting State SC/ST Corporations in 
preparation of project reports and training their 
personnel. 

(b): NSFOC has so far sanctioned 485 
schemes valued at As, 437.36 crores with 
NSFDC share of As. 222.76 crores to benefit 
1.80 lakhs beneficiaries on completion 01 
schemes. The Corporation has so far released 
an amount of Rs. 90.96 crores as on March 31. 
1993. TheCorporalionhassanctioned97train-
Ing programmes costing As. 103.00 lakhs WIth 
Its commitment of Rs. 62 lakhs for skill 
upgradation programmes. TheCorporatJon has 
also conducted training programmes tor the 
State level Corporation officers 10 Upgrade their 
skills In project preparalion, 

(c): Ooes nol arise. , 

(d) and (e): NSFOC had sanctioned one 
scheme tor an ,nduslnal Units in Delhi though 
DSFOC:MlsAjayGarmentswhereprojectcost 
is Rs. 14.671akhs and NSFDC's share in the 
form of seed capital assistance IS Rs. 3.13 
1aIchs. 
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(f): NSFDC provides seed capital assis- taryforces in connection with the operation for 
tance and term loan. Seed capital assistance is nabbing the notorioussandatwood smuggler 
maximum upto 25% of the project cost. As Veerappanandhisgang; 
regards term loan, NSFDC provides a meximum 
of 75% of project cost which should not exceed (b) if so, the details thereof; and 

. Rs. 1.5't:rores for each profit centre. 

(g) to (i): A new package of financial assis-
tance with prevailing limits of units cost and 
NSFDCsharethereinandsiabratesofinterest 
isunderconsicleration of NSF DC. 

SupplyofL.S. (H.S.D.) 

8394. SHRI PARASRAM BHARDWAJ: 
Will the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whethertheGovemment are aware that 
L.S. (H. S. D.) being supplied in Bombay IS 

adulleratedone; and 

(b) if so, the action taken by Govemment in 
this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATURAL 
GAS( CAPTAIN SAT ISH KUMAR SHARMA): 
(a) A complaint has been received to the effect 
that LSHF(HSD) being supplied in Bombay IS 

adulterated. 

(b) The complaInt IS being investigated. 

(English] 

Central Assistance to NAB Sandal-
wood Smuggler 

8395. SHRI MULLAPPALL Y 
RAMACHANDRAN: WilltheMinisterol HOME 
AFFAtRS be pleased to state: 

(a)whelhertheGovemmenlsof Kamatak.a 
andT ami! Naduhave sent any proposals tothe 
Union Government for assistance 01 para-mili-

(c)thedecision taken by the Union Govem-
mentthereon? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRt RAJESH 
PILOT) (a): Yes, Sir. 

(b) and (c): The State Governments of 
Kamataka andT ami! Nadu had sent a proposal 
to the Government of India for assistance of 
paramilitary forces in connecIion withtheopera-
bonfornabbingVerrappanand hisgang to be 
jointly undertaken by the two State Govern-
ments. The modalities in this regard are being 
worked out in consuhation with the State Gov-
emments. 

[ Translation) 

DharamveerReport 

8396. SHRI SANTOSH KUMAR 
GANGWAR: Will the Minister of HOME AF-
FAiRSbepieasedtostate: 

(a) the detads 01 the schemeoftheGovem-
men! '" regardtoimplementationolDtlararmleer 
report regarding service conditions of police 
personnel; 

(b) whether the Govemment have ac-
eepledthe recommendations 01 the report; 

(e) if not, the reasons therefor; and 

(d) the lime by which the report is likely to 
be implemented? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRt RAJESH 
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PILOT) (alto (d): All the 8 reportsoftheNational 
police Commission were studied in detail both 
hy the Central Govemment and the State Gov-
ernment:, nolice' being a State subject. the 
Implcl1lf'nlilllOn of the recommendations con-
cerning the State Governments primarily vast 
with them. 

A few areas in these reports whlChconcem 
the Central Govemment have also been identi-
hed and action/decisions on most of such rec-
nmmendations taken to the extent possible. 

[EnglIsh] 

Pension to Petroleum Companies 
Pensioners 

8397. SHRI P CTHOMAS: Will the Minis-
lerol PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether deamess relief linked to con-
sumer price index and minimum pension are 
being paid to pensioners of the petroleum 
compallles: 

(b) whether the Bharat Petroleum PenslOn-
ersare oong paid low penSion based on their old 
bals salaries: 

(C) wnetherthey have demanded lor revl-

(d) if so, the reaction of the Govemment and 
Bharat Petroleum: 

(c) whether there IS any proposal to resore 
the commuted portion of the pensIon of Bharat 
Petroleum pensioners on the expiry of com-
muted penod as In the case of Government 
pensioners: and 

If) il so. the details thereat? 

('IEMINISTER()FSTATEOFTHfMIN· 

ISTRY OF PETROLEUM AND NATURAL 
GAS (CAPT. SATISH KUMAR SHARMA) (a) 
The oil companies do not have this system. 

ib) The retired employees of the erstwhile 
multi-national MIs. Burmah Shall receive pen-
sion from the pension Fund of the Bharat petro-
leum Corporation Ltd. underthe Rules and Regu-
lation govemingthe Pension Fund. This pension 
based on baisc salary of such employees althe 
time of their retirement. However. in May. 1988 
ad-hoc rehef was given on the pensIon to such 
employees in accordance with the judgment of 
the Supreme Court. 

(c) yes, Sir. 

(d) A proposalforthe grant 01 ad-hoc relief 
to such pensIoners is under the conSIderation of 
the Govemment. 

(e) and (f): There IS no such provIsIOn In the 
Rules and Regulations 01 the pensIon Fund olthe 
Sharat petroleum CorporatIon limited nor Does 
It propose to restore the commuted portIon 01 the 
pensIon on the expiry 01 commuted penod 

Production and Distribution of 
Kerosene and LPG 

8398. SHRI RAM NIHOR RAI . Will the 
Minrsterol PETROLEUM AND NATURAL GAS 
be pleased to state 

(a) the projectIons for production of kero-
sene/LPG dUring 1992-93 and prospects for 
1993-94; 

(b) the IndIgenous and Imported proportion 
In tonnes of these products; 

(c) the present policy of dlstnbutlOn of these 
products to the dealders/dlstnblltors by the oil 
compames; 

(d) fhe prOJecllon Inr ('fish It>, 'h,p nullet of 
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kero:.;ene/LPG in Uttar Pradesh, Haryana, 
Himachal Pradesh and Delhi: 

(e) whether large number of applications 
<Ire pending lor dealership of these items before 
the oil companies: and 

(f) if so, the time by which these are likely 
to be cleared? 

THEMINISTEROFSTATEOFTHEMIN-
'STRY OF PETROLEUM AND NATURAL GAS 
(CAPTAIN SATISH KUMAR SHARMA) (a) 
and (b): The production and import of kerosene 
and LPG during 1992-93 was as under' 

(Quantity.' 'OOO'Tonnes) 

ProvIsIOnal ProductIOn Import ProviSIonal of Iota I availability 

----_._- --- -------.---

SKO 5290 

LPG 2570 

For 1993-94 the production and import of 
these products Will be In accordance with the 
, IflD'Oved Oil Economy Budget 

(c): DealershIpS/distributorships of petro-
leum products are opened in differenlparts of the 
,:ountry In a phased manner on the basis of 
demand potential and economic VIability 01 the 

3463 

328 

ProductIon Import 

60.44 3956 

88.68 11.32 

locations, subject to product availability. Prod-
ucts are supplied as perdemand and allocation 
made by oil companies. 

(d): The marketing Plans tor kerosene 
(1989-93)andLPG(1992-94)respectivelyhave 
the following proVISions for kerosene and LPG 
distributorships 

Stale Kerosene LPG 

Uttar Pradesh 

tlaryana 

Himachal Pradesh 

Deihl (plan not yet decided) 

(e) and (f) Selecllon of dealers/distributors 
IS done by the Oil selection Boards constituted 
hV Government for different States/Region. 
Hence the question of applicatIOns being pend-
Ing With the oil companies does not anse 
Advertisement and other steps are being taken 
t (', ',!'Icellon oj dealers lor approved locations 

35 

2 

26 
-------- .-- ---

l TranslatIOn] 

Seizure of Explosives by CRPF 

8399. SHRI BHAGWAN SHANKAR 
RAWAT WIIl\heMlnister()\ HOME Arrl\\RS 
be pleased to state 
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(a) whether the Central Reserve Police 
Force personnel haveseized explosives weigh-
ing 2.06 kg. from the Aligarh Railway Station 
which were being carried in a parcel from Delhi 
.In the Delhi-Agra Passenger T rain on March 14, 
1993: 

(b) if so, the details thereof; 

(c) whether any inquiry has been con-
ducted to ascertain the person or agency whol 
which booked the above Parcel: 

(d) whether the involvement of any terrorist 
group IS suspected in this incident: and 

(e) the steps proposed to be taken by the 
Government to check such cases? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT) (a): 1'.10, Sir. 

(b)to (e): .The question does notarise. 

[ T rans/ation] 

Medical Equipments 

8400. SHRI MRUTYUNJA Y A NA YAK: 
SHRI VILAS MUTIEMWAR: 

Will the Minister of HEALTH AND FAMIL Y 
WELFARE be pleased to state: ... 

(a) whether attention of the Govemment 
has been drawn towards the news-item cap-
tioned • Croron Ke Saiyantra Varshon Se 
Kharab' appearing in the »Rashtriya Sahara" 

1. 

PowerStation 

NeyveliTermal Power 
Station-I 

dated the January 19,1993; 

(b) if so, whether the Government have 
conducted any investigation in this regard; 

(c) if so, the outcome thereof; and 

(d) the steps taken by the Govemmentfor 
getting the medical equipments repaired? 

THE MINISTER OF HEALTH AND FAM-
IL YWELFARE (SHRI B. SHANKARANAND) 
(a) : Yes, Sir. 

(b) & (c): The Delhi Administration have 
reported that the C.T.Scanner was the only 
equipment lying out of use temporarily In 
G. B. Pant hospital. The same has since been 
made functional by providing the necessary 
spare parts. 

(d) : Does not anse. 

Lignite based Power Plants 

8401. SHRIGIRDHARI LALBHARGAVA 
W~I the Minister of COAL be pleased to state the 
number of lignite-based power plants worlong In 
Ihecountry along with thetr Iocabons and capac-
rtythereof? 

THE MINISTER OF ST ATE FOR COAL 
(SHRI AJIT KUMAR PANJAi 

Ligntte-based power plants have been set 
up at Neyveh In Tamil Nadu and at Panandhro 
10 Gujarat. The details of lignite-based power 
plants presently working to the country are 
indicated below;-

Capacity Location 

Neyveliin 
Tamilnadu 
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2. 

3. 

{English] 

Power Station 

Neyveli Thermal Power 
Station-II 

Panandhro Thermal Power 
Station 

LDCs of Delhi Administration 

8402. SHRI SHASHI PRAKASH: Will the 
MIOIster of HOME AFFAIRS be pleased to 
state 

(a) whether a number of lDGs of Delhi 
Administration who could not qualify the typing 
test In the year 1977 have been debarred from 
their annual Increments: 

(b III so. the reasons theretor and the details 
of the relevant rules In this regard: 

IC) whether the promotion of such lDGs 
have also been held up till date.: 

(d) It so. the reasons therefore: and 

ge) the steps proposed to be taken toensure 
lustlce to the sufferers? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHAI AAJESH 
PILOT) 9a) to (e): The Deihl AdmiOistralion has 
reported that the LDGs who could norqualify in 
the Typing test in previous years (including 
1977) are debarred from earning their annual 
Increments. However, they are allowed to take 
the Typing test held in subsequent years. 

As per the provisions of the Delhi Admin-

Capacity 

1260MW 
(to be increased to 
1470MW) 

2x70MW 
(to be increased to 
210MW) 

Location 

Neyveliln 
Tamilnadu 

Panandhroin 
Kutch distnct of 
Gujarat. 

istration Subordinate Service Aules. 1967. pass-
ing the typing test by an LDG isa prerequisite tor 
earning increments. 

In caseot lOGs who are eligible forexemp-
tion from passing the typewriting test. as per 
Govemmentoflndia'sO.M. NO.F.14020/2 91-
Estt (D) dated 29.9.92, thelf requests lorex-
emption are considered expeditiously. For the 
convenience ot the employees, the Delhi Ad-
mintstration conducts typewriting tests every 
quarter in the months of February. May. ,A,ugust 
and November. 

HBJ Pipeline 

8403. SHRI DA TT ATRA YA BANDARU 
Will the Minister 01 PETROLEUM NATURAL 
GAS be pleased to state: 

(a)whe1herthere IS any disputeWJth French 
Company regardsng HBJ Pipeline; 

(b) if so, the details thereot; and 

(c) the action taken by the Government to 
solve the dispute? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF PETROLEUM AND NATURAL GAS 
(GAPT. SATISH KUAMRSHARMA)(a)to(c): 
There is a between All and MIs. Spie Gapag 
Consortium. who were turnkey contractors for 
the construction ot the HBJ pipeline, regarding 
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liquidated damages levied by GAIL and certain 
claims raised by the Consortium. A Joint Com-
milleeconsistingof representatives of the Gov-
emmentof India and the Government of France 
has been set up to review the matters in dispute, 
<lnd to advise both the Governments on the 
possible approachestoan amicablesettiement. 

LPG Connections 

8404. SHRI JEEWAN SHARMA: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

by private agencies. 

(e) and (f): While Public Sector Oil 
Compenies will continue to release new con-
nections to the wail-listed customers, in aphased 
manner, such customers will, however, be free 
to avail of gas connection from the private 
agencies. 

Unauthorise Conversion of Residential to 
Commercial Complexes in Delhi 

8505. SHRI NAWAL KISHORE RAI: Will 
the Minister of HOME AFFAIRS be pleased to 

(a) whether there is any proposal to allow state: 
import of kerosene oil and LPG; 

(b) if so, the details thereof giving reasons 
for such a policy; 

(c) Whetherporthancling faciJitiesforhighly 
Inflammable commodities are available; 

(d) if so. the details thereof: 

(e) Whetherthewail-listed persons for LPG 
connections will be asked to take the gas con-
necllons from the private parties; and 

(I) if so, the details and the reasons there· 

THE MINISTER OF STATE OFTHE MIN· 
ISTRYOFPETROLEUMANDNATURALGAS 
(CAPTAINSATISHKUAMRSHARMA)(a)and 
(b): In order to Increase the availability of LPG 
and Kerosene in thecountry in addition to what 
IS available at controlled prices through Public 
JectorOil Companies, Government have de-
Cided to allow their import and sale at market 
pnces, bypnvate agenCIeS. 

IC) and (d): While kerosene can be reo 
r;clVcd through all malor Indian ports. LPG 
Ilc10dllngtacityispresently avcYabIeat Bombay 
andVlzaq. Ofherlocations are being explored 

(a) the details of the complalnts/represen· 
tations received by the Police Commissioner, 
Delhi during February and March. 1993 regard· 
ing illegal and unathonsed conversion of resl' 
dential complexes Into commercial complexes 
in DeIhl. particularly in Bhagirath Place, Chandhl 
Chowkarea; and 

(b) the action taken or proposed to be taken 
by the Government against such persons In this 
regan:!? 

THE MINISTER OF STATE IN THE MIN· 
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT) (a): The Deihl Police has reported that 
a commUOIcallon was recetved from one Shn 
Rakesh Goyal. aHeglng unauthorised construc· 
tlon 01 a residential budding beanng No. 1810 
Bisomal Colony, Bhaglfath Place. Chandna 
Chowk and Its conversion into a commercial 
building by one Shri Ashok Jam. 

No representatIOn was received from any 
of the residents of the said colony by the Deihl 
Police. 

(b): Enquines made by the Delhi Police 
reveal that only a stair case has been con· 
structedbythepersonComplalnedagalnst, The 
buildtngofthe staircase IS not actIOnable under 
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the buildings bye-laws, 01 the Delhi Municipal 
Corporation. 

Smuggling on Indo-Nepal Border , 
8406. SHRI LAKSHMI NARAIN MAN I 

TRIPATHI: 
SHRI RAJNATH SONKOR 

SHASTRI: 

WilltheMinisterof HOME AFFAIRS be 
pleased to state: 

(a) whether atlenllon of the Government 
11as been drawn to the news Item captioned 
'Indo-Nepal Border: conduitforsmugglers' ap-
peanng In the Illustrated Weekly dated Decem-
Iler 14-20.1991: 

(b) whether the Govemmentareawarethat 
:;ophls!lcated weapons In huge quantity are 
helng smuggled in motor vehicles IOto India 
through the above mentIOned border: 

(C) If so. the details thereof: 

(d) the details of such weapons seized on 
tile Indo-Nepal border espeCially the border 
touching BahralCh dIStrict In Ultar Pradesh In the 
I (x:ent past: and 

(e) Ihe measuresbemg taken to remedy the 
~,lllkltlOn? 

THE MtNISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PilOT) 9a): Yes. SIT. 

(b)and(c):On8March,I993.theNepaJese 
chcckpost polICe personnel seized one vehicle 
which was trying to cross over to India. One 
stengun and sixteen 9 m.m. cartridges were 
meovered from the vehicle. 

(d)' 3 AK-47 niles were seIZed in 1992; 

Stengun and 16 nine mm cartridges have been 
seized in 1993solar. 

(e): In view of terrorist activities long the 
Indo-Nepal border, the Govemrnenl of India has 
established an anti terrorist checkpost near 
Senauli in the maharajganl district of Uttar 
Pradesh. Pohce Stations. outposts and Immi-
gration checkposts on Indo-Nepal border have 
been alerted to keep strict vigil. Border Secunty 
and policing have also been tightened all along 
the border. 

Sri Lankan Refugees 

8407. SHRt R. JEEVARATHINAM: Will 
the Minister of HOME AFFAIRS be pleased to 
state: 

(a)thenumberofSnLankanreiugeeswho 
come over to T amli Nadu between June. 1991 
and December, 1992 andarestilislaYlllgthere: 
cn:j 

(b) the amount spent on them so. tar? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJE$H 
PILOT) (a) According 10 Ihe reports received 
trom the Government of Tamil Nadu. no Shn 
Lankan refugee has come over to Tamil Nadu 
after April. 1991 

(b): Does not ani;e 

( T ranslatKmJ 

Pending cases in Courts Relating to 
LPG Agencies and Retail Outlets 

8400. SHRI CHHfTUBHAI GAMIT: 
SHRI KHELAN RAM JANGDE' 

Will the Minister of PETROLEUM AND 
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NATURAL GAS be pleased to state: 

(a) the number of cases pending in the 
courts relating to allotment of LPG agencies. 
petroVdiesel retail outlets to Scheduled Castes! 
ScheduledT ribes; 

(b) since when these cases are pending; 
and 

(c) the action taken for early disposcil of 
these cases? 

THE MINISTER OF STATE OFTHE MIN-
ISTRYOFPETROLEUMANDNATURALGAS 
(CAPTAIN SATISH KUMAR SHARMA) (a): 
Two cases each in respect of R. O. dealerships 
and LPG distributorships relating to false SCI 

. ST certificates are pending in Various Courts. 

(b): Whereas cases relating to R.O. 
dealerships are pending in the Courts since 
1983 and 1984. the cases relating the LPG 
distributorships are pending since 1987 and 
1991. 

(C): The concerned Oil Company is taking 
necessary acIionforearlydisposalofthecases. 

[Eng/ish) 

Thefts in Trains 

8409. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of HOME AF-
FAIRS be pleased to state: 

(a) the number of cases of removal of 
explosive materials meanffor use in the Army 
from the Raijwaytrains reported during each of 
the last three years; 

(b) the numberof cases of theft ofwireless 
sets. revolvers. cameras etc. from the bag-
gages of Special Protection Group Comman-

dos traveling in trains which took place during 
the above period; 

(c) whether any inquiry has been con-
ducted in this regard; 

(d) if so. the outcome thereof; 

(e) the number of cases in which the cul-
prits have been apprehended: 

(f) the action taken againstthem; and 

(g) the steps taken I being taken to check 
such cases? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOUSE AFFAIRS (SHRI RAJESH 
PILOT) (a): A statement giving the relevant 
details is attached. 

(b): Only one case of theft of wireless Set 
and Pistols between Mathura and Gwalior Sta-
tions has taken place during the penod. 

(c) to (f); A case U/s 379 IPC has been 
registered by the Government Railway Police. 
Madhya Pradesh in this regard. No recovery of 
stolen article has been made so far. A Depart-
mental Inquiry was Initiated and the 4 SPG 
personneifound qUietly of negligence were re-
patriatedto their parent Department with a rec-
ommendation to Initiate suitable disciplinary 
action against them. 

(g): Necessary guidelines have been is-
sued In this regard. 

Violation of rnanipur - Myanmar border 

8410. SHRICHITIABASU: 
SHRI BIR SINGH MAHATO: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 
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(a) whether Myanmarese military is fre-

quentlyviolating the Manipur-Myanmar border 
and harassing the inhabitants of the border 
villages; and 

(b) if So, the steps taken by the Government 
to prevent such violations? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF HOME AFFAIRS: (SHRI RAJESH 
PILOT) (a): Yes, Sir. 

(b): A constant watch is being kept on all 
developments impinging on our national secu-
rity and appropriate measures are taken accord-
Ingly. The Govemment of Manipur has also set 
up a new police station at Molcham near the 
Indo-Myanmer border in Chandel district and 
patrolling has been intensified to check the 
illegal intrusion. The matter has also been taken 
up through diplomatic channels for appropriate 
attention atthe Govemment level. 

[ Translatlonl 

Infiltration of Pak Citizens 

8411 SHRIRAMBADAN:WifltheMinis-
lero! HOME AFFAIRS be pleased to state: 

(a) whethertheattenbonof theGollemment 
has been drawn towards the infiltration of Paki-
slanl citizens In the garb of construction of 
mosques In Jaisalmer district in Rajasthan; and 

(b) if so, the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a) and (b): Govt. is aware that due to 
borderfencingandheiglltenedvigilanceon 1000-
Pak border in Punjab, infiltration has increased 
across the Rajasthan Border. However, Govt. 
Have no specific report as yet on the infiltration 

of Pakcitizensin~ jaisalmerDist. of Rajasthan. 
in the garb of construction of mosques. 

2. Govt. have taken appropriate steps, in-
cludingflood lighting and fencing of Vulnerable 
stretches on Indo-Pak border in Rajeasthanto 
check the menace of infiltration. 

[English) 

Term Loan to Set up Mini Steel Plants 

8412. SHRI K. PRADHANI: 
SHRIANNAJ05HI: 

Will the Minister of STEEL be pleased to 
state: 

(a) whether a number of entrepreneurs 
have come forward to set up mini steel plants to 
augment steel production; 

(b) if so, the number of applications re-
ceived by the financial agencies fortenn leans 
during the last two years; and 

(c) the number of applications whICh have 
been cleared and the reasons for cIeIay In clear-
ing the other applications? 

THE MINISTEROF 5T ATE OFTHE MIN-
ISTRY OF STEEL (SHRI SONTOSH MOHAN 
DEV) (a) Under the new Industrial policy 'Iron 
and Steel' has been removed from the list of 
industries reserved for the public sector and 
also exempted from the provisions of compul-_ 
sory licensing except for certain restricted loca-
tions. Entrepreneurs who wish to set up indus-
trial projects which are exempted from the pro-
visions of compulsory licensing are only re-
quirecltofieand Industrial EntrepreneursMemo-
rancium (IEM) with the Central Govemment. 
While a large number of entrepreneurs have 
filed IEMs forsetting up mini steel plants. it is not 
kI'OW atlhis stage as tohow many of the projects 
will finally be implemented. 
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(b)and(c): As reported by the Industrial 

Development Bank of India (lOBI) in February. 
1993. 12 applications had been r9Ceived by the 
lOBI along with other All India Financialinstttu-
lions during the last 2 years for financial assis-
l;"lnce for setting up mini steel projects. Of these. 
financial assistance was sanctionedt09prOfElC1S. 
whiletwoproposalsweretreatedascloseddue 
10 various reasons such as inability of the pro-
moters to raise the requ.redfunds. market pros-
peets. uneconomic size. etc. In respect of the 
remamingproposal. necessary information had 
not been fumished by the applicant. 

Oil Exploration Action Plan 

8413. SHRI RAMASHRAY PRASAD 
SINGH: 

SMT.GEETAMUKHERJEE 
SHRI RAM NAIK 
SHRI GURUDAS KAMAT: 
SHRI HARISH NARAYAN 

PRABHU ZANTYE 
SHRI SANDI PAN BHAGWAN 

THORAT: 
SHRIATALBIHARIVAJPAYEE 
DR. AMRITLAL KAUDAS PATEL: 

Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whelhertheattention of the Govemment 
has been drawn to the news .tem captioned 
'ONGC likely to Qlve up blown-out welt" ap-
peanng In the Indian Express dated April. 16. 
1993: 

(b) the reasons of blow out In komarada-I 
we" and the action taken against the persons 
responstbletorsuch negligence: 

(c) the details of loss suffered and the 
assistance gwen to the affected opersons: 

/ d) the steps taken tochecksuchac:aden1s 
In future: 

(e) whetherthe ONGC has taken a decision 
to give up blown out well: and 

(f) If so, the detaIls of 011 exploratIon Action 
Plan during the Eigth Plan? 

THE MINISTER OF STATE (INDEPEN-
DENT CHARGE) OF THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (CAPT 
SATISH KUMAR SHARMA): (a): Yes. Sir. 

(b): ONGC has constituted an EnqUiry 
Board to ascertain the reasons for the blowout 
at Komarada-1. 

(c): According to the preliminary survey. 
about 93 acres ot wet paddy land and 6900 
coconut palms and othcrtrees have been dam-
aged. About 350 tamllies consisting of 1300 
persons had to be evacuated to safer places. 

About Rs. 12.921akhs has already been 
advanced towardscornpensation for damage to 
s1andlngcrops and trees through the State Gov-
emment authont.es. 

Addillonal assistance IS also rendered 
through provISion of free nee and medICal aId 10 
the affected famIlies. cash assistance to the 
families whose thatchcd housed were damagcd 
and for cleaning the allected dnnktng water 
wells. 

(d) Mud of surtable specifIC gravity IS used 
whIle drilling. and blowout preventor (BOP) IS 
Installed oller the well-head. Monttorlng of 
operabons.lnspecttOns. checks and hydraulIC 
checks have been furthers1rengthencd. 

(e): No. Sir. 

(f): Thc exploratory dnIltngporogramme of 
ONGC for the Eighth plan penod envIsages 
drilling of 796 exploratory wetls with 2052700 
metrestnonlandarea and 305exploratory~ 
WIth 768130melres IntheoHshorearea. 
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Family Welfare Training to Women (b) if so, the reasons therefor; 

8414. SHRI SATYA DEOSINGH: 
SHRI BRIJ BHUSHAN SHARAN 

SINGH: 
SHRI RAJENDRAAGNIHOTR1: 

W~ltheMinisterof HEALTH AND FAMIL Y 
WELFARE be pleased to state: 

(a) whethertne Govemment haveformu-
lated any scheme for providing training to the 
women to make Family Welfare programme 
successful; 

(h) if so. the details thereof; and 

IC) the time by which the scheme IS likely 
10 be Implemented? 

THE MINISTER OF HEALTH AND FAM· 
ILYWElFARE(SHRIB.SHANKARANAND) 
(a) and ( b): Short tralOlOg is Imparted through 
health functlonanes to members of Mahila 
Swasthya Swasthya Sangh to ralse awareness 
and ehclt community partiCipation for Family 
Welfare programmes. 

Ie): The scheme IS In operation in all States 
';lnce 1990-91 

!Engllsh] 

Investment of Surplus Funds byNOMC 

8415 SHRI RAMCHANDRAGHANGARE 
Will the Mlntster of HOME AFFAIRS be pleased 
loslate: 

(d) whether the New Deihl Municlpill Cor-
I )lIT atlOn authontles have slopped Investments 
q! :-,urplus funds In there to five years ftxed 
{IQI>OSltS In the State bank ot India since 1985 
rlliwardsandstartedinvestmentsinshort·term 
"ICJ~ddepoSltsforpenodof 15daystooneyear 
II the vaflOus banks thereafter; 

(C) whetherthe Auditorshave alsopointed 
out irregularities in this regard; and 

(d) if so. the action taken thereon? 

THE MINISTER OF STATE IN THE MIN· 
ISTRY OF HOME AFFAIRS: (SHRI RAJESH 
PILOT): (a) to (d): No, Sir. The Delhi Municipal 
Committee has reported that they are investing 
its surplus funds with nationalised banks within-
NDMClimits.Duringtheyear1985andthereaf-
ter the funds were invested in deposits forperi-
ods varymg from open year to five years. The 
funds were also invested in short terms deposit 
ranging from 15 days to one year depending 
upon the requirements of funds dunng thatpe-
nod. NOMC has further reported that the liquidity 
position delermines the amount as well as the 
lime penod for which funds can be inveSled. As 
liqUidity position continues tochage with time . 
II was considered appropriate fIOt to invest tor 
very long perIOds keeping to view the tact tights 
NDMC has to meet the expenditure on the 
budgeled to be met In time. DUring the last few 
years all Investments under fixed deposits are 
for a penod of one year or above. 

The New Deihl MunICIPal Commrtee has 
further reported that certam clanhcatlons had 
been sought by Auditors on certain aspects as 
brought out 'lbove which have beenfumished. 
The final observations of audit are awaited. 

Regional Exploration Board meeting 

8416SHRIVIJAYKUMARYADAV:Will 
IIleMmisterof PETROLEUM AND NATURAL 
GAS be pleased 10 stale. 

(a) whether the Regional ExpiofabOnBoard 
. Central RegIOn held their meeting In Calcutta 
dunngJune.1992: 

(bj if so. the main cIecisionstaken thefetn: 
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(C) the achievements made so tar; 

(d) the total amount required and spent for 
transporting of rigs at Kadmaha to Sibasagar; 
and 

(e) the number of labours engaged on the 
Kadmahaprojectandtheprogressofwor1<done 
done so far? 

THE MINSTER OF STATE OF THE MIN-
ISTAY OF PETROLEUM AND NATURAL 
GAS(CAPT. SATISH KUMAR SHARMA) (a) 
to (c): The status of well Kadmaha-1 was re-
viewed in the meeting of the Regional Exp1ora-
tion Board held in June, 1992 when the drilled 
depthwas5131 m. The Board recommendedto 
continue drilling in Kadmaha-1 to its target 
depth,orthroughlowerVlOdlyanlimestoneor 
equivalent formation whichever is attainedear-
lier. 

Furtherdriling was continued and the well 
wasdrilk:ld down to 5372 ,. There was no indica-
tion of hydrocarbons. Since the geological 0b-
jectives of driling this well to the Vindhyan 
formation was achieved and thickerVndhyan 
limestones were not encountered, the drilling 
was temlinated. 

(d): About As. 75lakhs 

(e): The Gandak Project as on 1.3.93 has 
a total strength of 181 ONGC personnel. In 
addiIion, cet1MIpersonneIarealsoerlQ8gEldby 
different agencies to whom job contracts are 
awardedbyONGCfrom time to time based on 
operaIioIlaineeds. . 

Besides well kadmaha-1, 5 wells were 
drilled eaI1ier in Bihar, which proved dry. 

8417. SHRI RAM PUJAN PATEl: WIIthe 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government are aware of 
thecouses responsibleforthegrowth of terror-
ism and anarchy in the country day by day; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRYOFHOMEAFFAIRS: (SHRI RAJESH 
PILOT) (a) and (b): Growth ofterrorism in the 
country is mainly due to the active support given 
to the terrorists from across the border. This 
support is in theforrn of providing funds. weap-
ons, training. tactical and strategic guidance and 
safe havens. 

IPC. Cr. P. C and Evidence Act 

8418. SHRI HARISH NARAY ANPRABHU 
ZANTYE: Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a)whetherthe u<. vemmenthaveadopted 
a 7-pointtinebot.nJ programmeto look up the 
administration of criminal justice and ensure 
speedyandjudiciousdisposal ofcasesin recent 
confemIlCIe ; 

(b) if so. the details thereof; 

(c)whethertheGoYemment havefinalized 
the amendments to be carried out in the Indian 
Penal Code. Criminal Procedure Code and 
Evidence Act ; 

(d) if so, the details thereof ; and 

(e) if not. the reasons therefor? 

THE MlNISTER OF STATE IN THE MIN-
ISTRYOF HOME AFFAIRS : (SHRI RAJESH 
PILOT): (a) to (e) . A Conference of Chief 
Ministerswas held on 13th November. 1992 at 
New Dehtodiscussthevarious issuesper1cWl-
ingtOthe Administration of Criminal Justice. 
TheCa_a lCeinteraliaaldor8edatimebculd 
programme for adoption in respect of: 
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(i) Amendment of Cr. P. C .• I. P. C. and (b) the action taken against the officers 

Evidence Act. to remedy the weak- found gUiHy; 
nasses and shortcomings found in their 
operations; 

(ii) Expl~lring possibilities of improvements 
in procedures to ensure speedy trial in 
Courts; 

(iii) Setting upofDirectorates of Prosecution 
to effectively supervise the investigation 
and prosecution ; 

(iv) Training of investigative officers. judi-
cial offiCials and prosecutors at various 
levels; 

(v) Explonng alternatives to prison sen-
tences by depenalisation and de-
Institutionalisation: 

(vi) Secunng redress to VICtims of Crime: 
a1d 

(vii) Reduction in overcrowding to lails by 
streamlining the bail provisions. 

The ConfereflCe also decided to set up a 
Steering Group comprising the Union Home 
Minister. concemed Central MinisterS and some 
Chief Ministers to continuously monitor the 
ImplementatIOn of the several maJOr proposals 
contained in the agenda tor the Conference. 

The Steering Committee will consider the 
various proposals and make suggestions for 
appropriate action by the Govemment 

Corruption Charges Against MCO 
Officials 

8419. SHRI MANJAY LAL: Will the Min-
Isterol HOME AFFAIRS be pleased to state : 

(a) the numberof officers in the Municipal 
Corporation of Delhi against whom charges of 
corruption have been leveled and CSI enquiry 
IflStitUted/COf11lleteddumgthe lastthreeyears; 

(c) whether there is any policy. in MCD 
regarding rotational transferol employees after 
three years; 

(d) if so. the details thereof; and 

(e) the steps taken I being taken for proper 
implementation of the transfer policy? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT) :(a) and (b). TheMuriicipalCorporation 
of Delhi has reported that charges of corruption 
have been leveled against 452 officials during 
the last 3 years. Major penahy has been im-
posed on 1 03 officials and minorpenaHyon255 
officials. 

Duringthe last 3 years. 27 cases of c0rrup-
tion were registered against 30 officials of the 
CorporationbytheCentralBureauoflnvestiga-
tion and the Anti-Corruption Branch of Delhi 
Administration. These cases are under investi-
gationtrial. 

(c) to (e) The Municipal Corporation of 
Delhi has reportedthatthere is nopoficy regard-
Ing compulsory transfer of employees after 
three years. Transfers of employees are made 
on administrative groundsoron the advice of the 
Vigilance Department of MCD sometimes even 
before 3 years. 

New Traffic System in Delhi 

8420. SHRI BRIJ BHUSHAN SHARAN 
SINGH: Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether there is any proposal to intro-
duce new traffic system on the main roads of the 
capital; 

(b)ifso. the details thereof: and 
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(c) the time by which it is likely to be 
introduced? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT) : (a). No such proposal in under 
consideration of Government of India. 

(b) and (c): Do not arise. 

Import of Chemicals 

8421. SHRI HANNAN MOLLAH: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether his Ministry imported chern 1-

cals worth Rs. 3 crore from the United Kingdom 
In November, 1992: 

(b) whether such chemICals are being used 
for controlling frenzied mobs: 

(C) whether these were utilised In time to 
r::on1rollrenzled mobs dunng Ihe Decf mber. 
1 ~ dlsturbancr:.s: 

Id) ifso. the details thereof . and 

(e) If not. the reasons therefor ? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT I: (a). No. Sir. 

(b)to(e). The questions do notarise. 

Single Administrative Region 

8422. SHRI RAMKAPSE: Will the Mrnls-
tcrofHOMEAFFAIRSbepleasedlostate: 

(3) whether attention olthe Government 
has been drawn to the suggestIOn ot the Chief 
Minister of Punjab regarding formation of a 
!;Ingle Admmistrative region consisting of 
,Jammu and Kashmir, PunJab, Haryana and 
HImachal Pradesh as reported In the Indian 

Express of March 29, 1993, and 

(b) if so, the reaction of the Union Govern-
mentthereto? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT) : (a). The Government has seen the 
press reports in thi~ connection, 

(b) No such proposal il" under consider-
ation of the Government of India. 

[ Translation] 

Night Soil in Jails 

8423. SHRI RAM VILAS PASWAN: Will 
the Ministerof HOME AFFAIRS be pleasecfto 
state: 

(a) whether the practIce of carrying night 
SOil on head IS continuIng In va no us jails In the 
country: and 

(b lIt so, the time by which thiS practice IS 
likely 10 be stopped? 

THE MINISTER OF STATE IN THE MIN-
IS1RY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a). and (b) 'Pnsons' being a State 
subject. the acllon In thiS regards IS 10 be taken 
by the State Governments. They have been 
asked to do the needful. 

Increase in Price of Copper 

8424. SHRI PRABHU DA Y AL 
KATHERIA: 

SHRI N. K. BAllY AN : 
DR. RAMKRISHNA KUSMARIA· 

Will the Minister of MINES be pleased to 
state: 

(a) whethertheGovemment are aware that 
production of copper in the country IS much 
lower than the demand; 
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(b) if so, the details of the demand and 
production of copper during 1992-93; and 

(c) the steps the Government propose to 
take to meetthe gap and make the country self 
-- reliant in woduction of copper? 

THE MINISTER OF STATE OF MINIS-
TRY OF MINES (SHRI BALARAM SINGH 
YADAV): (a). Yes, Sir. 

(b) During 1992-93, the indigenous pro-
ductIOn of refined copper (cathodes) by Hindustan 
Copper Ltd,. the sole indigenous producer of 
rnmarycopperinthecountry, was45,275tonnes 
against the estimated demand of 1. 30 lakhs 
lonnes. 

(c) With the available and known ore re-
serves It IS not possible to be self - sufficient in 
copper through indigenous production in the 
near future. To encourage production Govern-
ment have delicenced copper industry. Further 
as per the~urrent Import Policy copper is freely 
Importable by the user industries. 

Exploration of natural Gas in Jaisalmer 

8425. SHRI RAM SINGH KESHWAN : 
Will the Minister of PRTROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whether the Govemment have expen-
nnced the feasibility of adequate natural gas 
reservation inJaiselmer area of Rajasthan. and 

(b) If so, the action taken by the Govern-
ment for exploration of gas? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF PETROLEUM AND NATURAL GAS 
(CAPT. SAliSH KUMAR SHARMA): (a) and 
(b). OIL and ONGC Have established geological 
reserves of 6. 9 billion standardcubic metres of 
gas (as on 1. 1. 93) and 2. 1 billion standard 
metres of gas (ason 1.1.1992) respectively. 
Exploration forhydro-<:arbons. includingseis-
mK: surveys and exploratory drillings are being 

continued by both ONGC and OIL. Blocks have 
also been offered under the Fourth and Fifth 
Rounds of Biddingforexploration by companies 
in the private sector. 

Theft Incidents in V. P House. New Delhi 

8426. SHRI SHIVSHARAN VERMA: Will 
the Ministerof HOME AFFAIRS be pleased to 
state: 

(a) the number of incidents of theft which 
took place in the Vithalbhai Patel House, Rafi 
Marg, New Delhi during 1991 and 1992; and 

(b) the action taken by the Govemmentto 
check such cases? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a). The number of incidents of theft I 
burglary In Vithalbhai Patel House. New Delhi, 
reported during the years 1991 and 1992 is as 
under: 

Year No. of Cases reported 

1991 9 

1992 7 

(b) Patrolling has been intensified round 
the clock. The Beat Constablesi Division Offic-
ers have been briefed to check suspicious per-
sons found In the area. 

Supply of Gas to Gujarat Power Projects 

8427. SHRI KASHIRAM RANA: Will the 
Ministerof PETROLEUM AND NATURAL GAS 
be pleased to stale: 

(a) the details of power proJOCts of GuJ8rat 
pending with the Union Government tor ap-
proval in regard to supply of gas; and 

(b) the time by which these are likely to be 
approved? 
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THE MINISTEROFST ATE OFTHE MIN-
ISTRYOFPETROlEUMANDNATURAlGAS 
(CAPT. SATISH KUMAR SHARMA): (a) and 
(b). While allocations to the extent of 7.55 
MMSCMD of gas have been made for various 
power projects in Gujarat, demands for further 
a1locationofgasforvariousother power projects 
have been received from time to time. Consid-
ering the availability of gas and allocation al-
ready made, no further allocations of gas are 
feasible at present. 

Kerite Cement By BAlCO 

8428. SHRI RATILAl KAUDAS VERMA 
: Will the Minister of MINES be pleased to state 

(a) whether the Bharat Aluminum Com-
pany has developed atechnique to manufacture 
keritecementfrom red soil being extracted from 
Aluminium production; 

(b) if so. whetherthis developed technique 
has been tested on experimental basis; and 

(c) if so, the outcome thereof ? 

THEMINISTEROFSTATEOFTHEMIN-
ISTAY OF MINES (SHAI BALRAM SINGH 
'f ADAV): (a) to (c). Bharat Aluminium Com-
panyUmited(BAlCO)hadcamedoutresearch 
studies jointly with Central Glass and Ceramic 
Research Institute (GGeRI) Calcutta for the 
manufacture of Ferrite Cementfrom Red Mud. 
Resullsof pilot scale experimentscamed out so 
far have been encouraging. 

Missing of Fifes 

8429. SHRIVILASMUTTEMWAR: 
SHRI RAMACHANDRA 

VEE RAPPA: 
SHRI MANJA Y lAl : 

Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whetherthe attention of the Govemment 
has been drawn to the new-item captioned 
"Avaidh Nirmano Ki Filen Gayab" in the 
'Rashtriya Sahara' of April 10, 1993; 

(b) it so, the reaction of the Govemf!lent 
thereon; 

(c) whether any enquiry has bee.n con-
ducted in this regard; 

(d) if so. the outcome thereof; 

(e) the action taken against the officials 
found guilty; and 

(I) the steps being taken to check recur-
rence of such incidents in future 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a). Yes, Sir. 

(b) to (f). The Municipal Corporation of 
Delhi has reported that out of 34 files mentioned 
in the news-item captioned' Avaidh Nirman Ki 
FilenGayab', 22 files are available in the record: 
and, in respect 01 the remaintng 12 cases, no 
activity amounting to unauthorised constructIOn 
has come to notice since 1 April. 88. 

Oil Refinery at Paradeep 

8430. SHRIANILBASU: Will the Mintster 
of PETROLEUM AND NATURAL GAS be 
pleased to state. 

(a) whether the Government have dicided 
to set up an oil refinery at Paradeep in Orissa: 

(b) if so , the time by which it is likely to be 
setup; and 

(c) the type of crude that would be pro-
cessed in this oil refinery ? 

THE MINISTER OF STATE OFTHE MIN-
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ISTRY OF PETROLEUM AD NATURAL GAS ning a SET Centre in the State of Kamataka. 
(CAPT. SATISH KUMAR SHARMA): (a) A 
Letter of Intent has been issued to MIs. Ashok 
Leyland -GOTCOon 148. 1992forsettingup 
a refinery of 6 MMTP A capacity in Paradeep in 
Orissa. 

(b) The approximate time required for put-
ting up a refinery is between 48 months to 60 
months from the date of start of work by the 
entrepreneur. 

(c) It is forthe refinery company to decide 
on the type of crude, taking into account the 
products to be produced and the refinery con-
figuration. 

Detection of Leprosy 

8431.SHRIG.DEVARAYANAIK:Willthe 
MinisterofHEALTH AND FAMILYWELFARE 
be pleased to state: 

(a) whether a large number of voluntary 
organisations are functioning in the country 
particularly in the Karnataka State which are 
playing important roles in detection of leprosy 
cases: 

(b) if so, the details there of . 

(c) whether the Government have given 
any assistance to such voluntary organisations 
functioning in Karnataka during 1992-93: and 

(d) if so, the details thereof. 

THE MINISTER OF HEAL THANDFAM-
IL Y WELFARE (SHRI B. SHANKARANAND) 
(a) and (b) 285 non-Governmental 
organisations are working for Leprosy Eradica-
tion Programme In India, out of which 25 are 
functioning in the State of Kamataka. 

(c) and (d). During 1992-93a sum of Rs. 
90. 130 has been released to Gandhi Memorial 
Leprosy Foundation Unit (T. Narsipur) for run-

[ Translation] 

Meeting of National Council of all India 
Freedom Fighters' Association 

8432. SHRI BHOGENDRAJHA: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whethera meeting of the National Coun-
cil of All India Freedom Fighters' Association 
was held on 20th and21 stMarch. 1993atlndore; 

(b) if so, the details of the Resolutions 
passed in the meeting; 

(c) the reaction of the Govemmentthereto? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a) Yes, Sir. 

(b) The important resolutions passed in the 
Conference include: 

(i) reiteration of the pledge to preserve 
the glorious traditions and ideals for 
realising the goal of socialism en-
shrined in the Constitution of India: 

(ii) Calling upon all secular democratic 
progressive people to unite so that 
religion and religious places are not 
used for political ends ; 

(iii) requestlotheGovemmenttoputan 
endtoULFA insurgency with an iron 
hand; 

(iv) calling upon all secular and progres-
sive people to unite in adiontofigltthe 
menace of fundamentalism ; 

(v) appreciation olthe Parliament con-
sidering Constitutional ProvisionS to 
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put an end to use of religion in electoral 
process. 

(vi) appealtotheGovemmentforappoint-
ment of a Receiverfor Shri Krishna 
Janmabhomitemple at Mathura and 
constitution of aT rust for its proper 
management; 

(vii) urging upon the Govemmentto install 
a statue ofthe Frontier Gandhi atthe 
crossing of Dr. RajendraPrasadRoad 
at New Delhi asa tributetothis veteran 
freedom fighter and a close associate 
01 Mahatma Gandhi; 

(viii) urging upon the Central Govemment 
to make arrangements Iorbringingthe 
sacred ashes of Netaji Subash 
Chandra Bose from Japan to India 
with full state honours and establish-
ment of the Netaji Subash Chandra 
Bose Academy for National Integra-
tion for training of senior admlnistra· 
tors; 

(ix) preparation of a National Register of 
Martyrs. establishment 01 a National 
Museum of Freedom struggle and 
setting up of suitable I Memorial Col-
umn in New Delhi: and 

(x) earty disposal of Samman Pension 
cases. 

(c) The Govemment is already sclZed of 
most ofthesuggestionsmade in the Conference 
,md has taken Irs taking appropriate achon. 
!: xamlnatlOfl of suggesbons like Installallon of 
Ihestatue 01 FrontierGardll. bnngingthe ashes 
of Netajl Subash Chandra Bose from Japan. 
:.ettingupof anAcademyforNationallntergation 
afterthe name of Neta)i and establishment of 
Martyrs Memorial Column require sufficient 
time anditwouidbetooearfyfortheGovemment 
to react on such suggestions. As regards dis-
posal of cases of Samman PenSIOn. Govem-
ment has already considered an the timely 

claims at least once and decisions communi-
catedto the applicants. Receipt and disposal of 
review petitions I representations against rejec-
lion of claims is a continuous process and such 
petitions are already being considered on merit. 

[English] 

Training Programmes for Doctors of 
Rural Areas 

8433. SHRI GAY A PRASAD KORI . Will 
the Minister of HEALTH AND FAMILY WEL· 
FARE be pleased to state the details of the 
training programmes and in-service training 
programmes available to the Doctors of rural 
areas particularly of Primary Health Centres! 
Community Health Centres. Sub-DIvIsional 
District :Ievel hospitals In the country to keep 
them informed of the latest developments In the 
country? 

THE MINISTER OF HEALTH AND FAM· 
IL Y WELFARE (SHRI B. SHANKARANAND): 
Doctors working In Primary Health Centres ar e 
providediOln--seMCe trrunlngfortwoweeksfor 
upgrading their knowledge and skills on new 
initiatives and latest programme strategies 
adopted under M. C. H. andF. W Programme. 
Additionally. under special schemes such as 
Post Martum. Sale Motherhood and Child Care. 
focussed training IS prOVided on specific as· 
pects such as stenlisatlon. M. T. p.1. U. D. 
insertion etc. 

Fire Fighting Equipments in High-Rise 
Buildings 

8434. DR.RAMESHCHANDTOMAR 
SHRIMAT. KRISHNENDRA 

KAURDEEPA 
SHRI SATYA DEO SINGH. 

Will the MinISter of HOME AFFAIRS be 
pleased to state: 

(a) whethertheGovemment are awarethat 
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several high-rise buildings in the capital do not 
have properfire fighting equipment's; 

(b) il so, the details thereol; and 

(c) the action taken! proposed to be taken 
by the Government against the owners of these 
buildings? 

THE MINISTER OF STATE IN THE MIN-
IStRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a) 10 (c). There are 123 high-rise 
buildings which do not fulfill fire prevention / 
salety measures. A list of names of these 
bUildings IS in the statement attached. The own-
ers! occupiers 01 these buildings have been 
given time upto 30 June 1993 to complete the 
requirements. 

List of BUildings Owned by Central Gov-
mnment / Local Bodies and Autonomous Bod-
!!'sEte. 

Central Govt. BUilding (CPWD &PWD) 

SI.No. Name & Address 

I. M. P. Flats Oil Area, New Deihl. 

2. RML Hospital, Baba Kharak Singh 
Marg. 

3 Central Revenue Building, IP Estate. 

4. A. G. C R. Butldlng.IP Estate. 

~. Family Apartment. Tagore Road. 

6. Vlkas Bhawan.IP Estate. 

~ M.S Flats. Sec. XIII. R. K. Puram. I. 

8. C. G. O. Complex. Lodi Road. 

9 C A. G. Annex If' Estate. 

10. Drum Shape Buiiding,lP Fstate 
. _----_. 

SI.No. Name & Address 

11. Lldyog Bhawan, Rafi Marg. 

12. Sardar Patel Bhawan, Sansad Marg. 

13 Krishi Bhawan. Rafi Marg. 

14. NirmanBhawan. MaulanaAzadRoad. 

15. Yojana Bhawan. Sansad Marg. 

16. Central Govt. Residential Flats, Peswa 
Road. • 

17. Shastri Bhawan. Dr. Rajindra Prasad 
Road. 

18. Sharam Shakti Bhawan. Rafi Marg. 

19. IndanOil Bhawan, (.larl>ath Bha wan). 
Janapath. 

20 B-storeyed MS Flats, Minto Road. 

21. G. B. Pant Hospital. J. L. NehruMarg. 

?2. Safdarjung Hospital. Aurobindo Marg. 

Zl Sena Bhawan. Duplex Road. 

24 Vayu Bhawan. Raft Marg. 

25. 'Y' Shape Building.IP Estate. 

26. U G. C. Buidling. B. S. l. Marg. 

27. M. S. BUldhng. Near New Delhi Rly. 
Station. 

28. Northern Railway Flats. Punchkuin 
Road 

29. Rail Niwas. MS Flats. State Entry 
Road. 

~. Rail Bhawan. Rati Marg. 

31 . Baroda House. K. G. Marg. 
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SI.No. Name & Address 

LOCAL BODIES 

32. Mohan Singh Palace Baba Kharakl 
Singh Marg. 

33. Akbar Bhawan. Chanakya PurL . 

34. Yashwant Palace. Chanakya Pun 

35. Chanakya Bhawan. Chanakya Pun. 

36. Super Bazar. Can naught Place. 

37. Mayur Bhawan. Connaughl Place. 

38. Chandralok Building. Janapalh. 

39. Shakti Sadan. Kolla Road. 

40. GaffarMarket Karol Bagh. 

41. Admn. Block. Hindu Rao HospitaL 

AUTONOMOUS BODIES 

42. Holel Samra!. Chanakya Puri. 

43. Foreign Post Office Building. Kalla 
Road. 

44. TelephoneExchange.ldgah. 

45. Khurshtd La! Bhawan. Janpalh. 

46. National ProductIVIty Council Lodl 
Road. 

47. P N. B Sansad Marg. 

48 AkashwanlBhawan. Sansad Marg 

49. VaJIabh 8haJ Patel Chest InstJtue. DeIht 
Umvefsity 

SO. Jeevan Vihar. Sansad Marg. 

SI.No. Name & Address 

51. USSR BuHding. 24. FerozShahRoad. 

52. Golden Jubilee Hall. Pusa 

53. Mankalya Bhawan. B. S. Z. Marg. 

54. National Youth Hostel. Chanakya Puri. 

55. ManakBhawan.IP Estate. 

56. ManJusha House. 57. Nehru Place 

PRIVATE BUILDINGS 

57. Manisha Buildiung. 75-76. Nehru 
Place. 

58. Padma Tower. 5. Rajindra Place. 

59. Vlshal Bhawan. 95. Nehru Place 

60. KundanHouse.16.NehruPlace. 

61. HemkuntT ower 98. Nehru Place. 

62. VikrantT ower. 4. RaJindra Place. 

63. kad Apartment. Aurobtndo Marg. 

64 Dr Zak,r Hussain C G H ~ .. Okhla 

fi5 Milap Bhawan. B. S. Z. Marg 

66. Saraswall House. 27, Nehru Place 

fi7 Punl House. 17-18. Nehru Place 

68. Deepak Building. 13, Nehru Place 

00. Oslan Building. 12. Nehru Place 

70. S,dhartha House. 96. Nehru Placee 

71 Gagan Deep. 12. RaJlndraPlace 

72. Sethi Hbawan. 7. RallOdra Place 
~"'---,- -_.-_ ._ ...• -_ .. _ ... 
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SI.No. Name & Address 

73. Hemkunt House, 6, RajindraPlace. 

74. Mayfair Apartment, MayfairGarden. 

75. D L. F. Shopping Complex, Greater 
Kailash. 

76. Ashoka Estate, 24, Bar1<hamba Road. 

77. Daily T ej, Bahadurshah ZafarMarg. 

78. Rohit House. 3. Tolstoy Marg. 

79. R,ve,ra Apartments. 45, Mall Road. 

80 P. T. I. Building. Sansad Marg. 

81 Madan House. 26. Nehru Place. 

82. Railok BUilding. 24. Nehru Place. 

83. Rala House. 30--31. Nehru Place 

84 Kushal Bazar. 32-33. Nehru Place 

8S Dohil Chamber. 46. Nehru Place 

86 Sehyog BUilding. 58. Nehru Place. 

il7 Shakuntala Apartment. 59. Nehru 
Place 

88 Goverdhan House. 53-54. Nehru 
Place 

89 Goderc House. 51-52. Nehru Place 

CD laxml House. 72. Nehru Place 

91 RedRose.4S-SO.NehruPiace 

Y2 Skylark BUlldmg, 60. Nehru Place 

93 Guru Angad Bhawan, 71. Nehru Place 

94 Sachtn BUilding. 77. Nehru Place. 

SI.No. Name & Address 

95. Ashok Bhawan. 93, Nehru Place. 

96. SkipperComer,87~.NehruPlace 

gJ. Padma Place, 86. Nehru Place. 

98. Skyline House. 85. Nehru Place. 

99. BaJaj House. 97. Nehru Place 

100 Deepali Bulding, 92. Nehru Place 

101 Bhandari House. 91. Nehru Place. 

102 Kallash Building. 26. Nehru Place. 

103. Sagar Apartment. 6. Tilak Marg. 

104 Himalaya House. 23. K. G. Marg. 

105. ChlranJlvTower. 43. Nehru Place. 

100 Madhuban. 55. Nehru Place 

107 SarOJlnl House. 6. Bhagwan Dass 
Road. 

108 Manasarover Building. 9C. Nehru 
Place 

109 Mehdoot BUIlding 94. Nehru Place 

110 AshaDeep.9.HailayRoad. 

111 Surya Dlran BUilding. 19. K. G. Marg 

112. K:rtIMahai. 19. Ralmdra P!:lce 

113 PragatlHouse. 47-48. Nf'tlIU Place 

114 Sheetla House. 7:,}.-74. Nehru Place 

115 New Deihl HDL)Se 27. Baraktlamba 
Road 

116 Deep Shlkha. 8, Ralldra Place 
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SI.No. Name & Address 

117. PrabhatKiran, 17,RajindraPlace. 

118. Pragali Tower, 26, Rajindra Place. 

119. Eros Apart,ment, 56. Nehru Place. 

120. RatanJoyti,18RajindraPlace. 

121. Dakshneshwar, 10, Hailey Road. 

122. Indian Express Building, B. S.Z.Marg. 

123. HansaiayaBuilding,15,Barakhamba 
Road. 

r Translation] 

Ultra-Sound Machines 

8435. SHRI RAMCHANDRA 
VEERAPPA: 

SHRI VILAS MUTTEMWAR: 

wal the Minister of HEAL TH AND FAMILY 
WELFARE be pteased to state: 

(a) whethertheattenbonoflheGovemment 
has been drawn to the news-ltem captIOned 
"Nai Uhra Sound Machine Beach Dee Gai" 
appearing In 'Rashtriya Sahara' datedApm 10. 
1993: 

(b) the reactlOl1 of the Government thereto 
; and 

(c) the steps taken by the Governmentto 
check the rising corruption in the Government 
hospitals ? 

Oil Exploration in Coastal Areas of 
Konkan-ArabianSea 

8436. SHRI VILASRAO NAGNATHRAO 
GUN DEWAR: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to 
state: 

(a) whether any survey has been con-
ducted to explore the availability of oil in the 
Konkan - Arabian sea coastal areas of 
Maharashtra during the last two years; and 

(b) if so, thedetailsandtheoutcomethereof? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF PETROLEUM AND NATURAL GAS 
(CAPT. SATISH KUMAR SHARMA): (a) Yes. 
Sir. 

(b) In the West Coast offshore areas of 
Bombay offshore baSin and Kerela - Konkan 
basin. dJnng 1991-92,20908LK of2D and 4690 
LK 0130 seismic surveys and dunng 1992-93. 
23119 LK of 20 and 4976 LK of 3D seismiC 
surveys were carned out. While no reserves 
have as yet been established 10 the Kerala-
Konkan Basin. 10 place geological reserves 
established in the Bombay offshore basin as on 
1.1. 1992were3421. 80 mlUion tonnes of 011 and 
oil equivalent of gas. 

'English] 

ONGC 

8437. SHRI RABI RAY: Will the Minister 
of PETROLEUM AND NATURAL GAS be 
pleased 10 state: 

(a) whetherthe Oil and Natural Gas Com-
mission would be regIStered as a company thiS 

THE MINISTER OF HEALTH AND FAM- year; 
IL Y WELFARE (SHRI B. SHANKARANAND): 

(a) to Ic). The information is being col-
lected and will be laid on the T ableotthe House. 

(b) if so, the details thereof: 

(clwhetherfinanc:iconsullants have been 
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entrusted with the task of conducting a total 
evaluation of ONGC assets ;and 

(d) if so, the details thereof? 

TAE MINISTER OF STATE OFTHE MIN-
ISTRY OF PETROLEUM AND NATURAL GAS 
(CAPT SATISHKUMARSHARMA): (a)to(d). 
Government have decIded to convert ONGC 
Into a Public limited Company regIStered under 
tllO Compantes Act and thIS conversion is likely 
to be completed thIS year. Documentation lor 
Inrorporation 01 the new company has been 
IJ"\I<:lted. Selectton olltnanclal consultants to 
;tOvlse on the hnanclal restructuring olthe new 
i;ol1lpany Including valualton 01 ONGC's assets 
I:, flot finalised. 

, r I dns/attOIlI 

Discrimination Against Handicapped 
Persons 

84~i8 SHRI N.K BAllY AN . 
SHRI SRIJ SHUSHAN SHARAN 

SINGH 
SHRI RATILAL KALIDAS 

VARMA' 
SHRV SREENIVASAPRASAD 
SHRI C P MUDALAGIRIYAPPA. 

WIll the MInIster of WElF ARE be pleased 
lostate. 

(il) whetherthe Government have recetved 
, :omplatnts regardtng dlScrnnlnalton against the 
h,lIldJCappOd persons: and 

(b) If so. the steps taken I proposed to be 
lilkfin bv the Government In thiS regard? 

• rHE MINISTER OF WELFARE (SHRI 
SIT ARAM KESRI) (a) No, Sir 

(b) T o prevent dlscrmlnatton Government 
I:; consIdering a legIslative measure. 

[English) 

Raids on Office BuildingsofVHP and 
ShivSena 

8439. SHRI C. K, KUPPUSWAMY' Will 
the Minislerof HOME AFFAIRS be pleased to 
state: 

(a) whether the Central Bureau of Investi-
gation (CSI) conductedaidsn the offtce building 
of VHP and ShiV Sena In some Stales recently: 

(b) if so, thedetailsthereol: 

(c) the number of persons apprehended In 
thlsconnechon. 

(d) whether some valuable rnatenClis have 
been seized dunng raIds: and 

(e) ilso.lurtheracttonberngtakenmthe 
matter? 

THE MINISTER OF ST ATE IN THE MIN 
ISTRY OF HOME AFFAIRS t SHRI RA,JESH 
PILOT) la) Yes. Sir. 

(b I Smultaneolls raIds werp conducted on 
8th Apnl. 1993 at twenty fOllr places In the 
country. T he places raided Include the resIden-
tial/ busmess premises of som", VHP and ShIV 
Sena as weI! as Bairanj Oal . RSS Hlndutva 
actIVIsts 

(e) In all. seven persons were arrested 
dunng the raids 

(d) Yes. SI! 

(e) Material SCtZed dunng tilt' raids IS belna 
scruhnrsed for eVIdence by GBI 

Bangalore Refinery Petrochemicals 
Umited 

8440. SHRI C. P MUDAL AGIRIY APPA 
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Purchase of Vaccines Will the Ministerof PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whether the Mangalore Refinery Petro-
chemicals Limited (MRPL) has awarded a con-
tract to a Japan consortium consisting of T oyo 
Engineering Corporation, Mitsubishi Corpora-
tion and Kitsui and Company limited recently 
; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATURAL 
GAS (CAPT SATISH KUMAR SHARMA): (a) 
and (b) The Japanese Consortium has been 
appointed as the Prime Management Contrac-
tor(PMC) forthe execution of the 3 MMTPA 
refmery project of MRPL. The PMC has been 
asslgnedthe single point responsibilityfortimely 
completion 01 the refinery project including de-
tailed engineering oftha foreign licensed units, 
supply of imported equipment and construction 
Supervision. 

VACCINES 1fBJ-f11 

DPT 896.35 

TT 677. 73 

DT 493.89 

Measles 390.00 

BGG 388.00' 

OPV 898.00' 

The budgetforprocurement ofthe above 
quantJtJeS of vaccines is adequate for urnversal 
coverage of benefiCiaries under the 
Immunrsatlon Programme. 

8441. SHRI CHETAN P. S. CHAUHAN: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the names 01 the vaccines the Govem· 
ment are purchasing under the immunisation 
programme alongwith the details of the pur· 
chase of vaccines during the last three years, 
year-wise; 

(b) whether the budget allocated for such 
programme IS inadequate: and 

(c) if so, the steps Govemment propose to 
take to increase the allocation for the same? 

THE MINISTER OF HEAL TH AND FAM· 
IL YWELFARE (SHRI B. SHANKARANAND) 
(a)to(c) 

STATEMENT 

The details of Vaccines purchased under 
the Immunisation Programme are as follows. 

(FIGURES IN LAKH DOSES) 

1173.90 1216.90 

1150.00 1329.89 

532.59 48903 

423.50 458.00 

490.00' 550.00' 

1270.00' 1700.00' 

SCiST Students Hostels 

8442 SHRI B. DEVARAJAN Wilt the 
MmISterofWElFARE be pleased to state 
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(a) the allocation made lorthe construction 
of hostels for SC/ST students dunng each 01 the 
lastthree years, State Union Territory-wise; 
and 

(b) the details regarding the provision made 
dunng the Eighth Five Year Plan, Statel Union 
Territory -wise ? 

THE MINISTER OF WELFARE (SHRI 

SITARAM KESRI): (a) and (b). Allocation of 
Central assistance far the construction of hos-
tels for SC/ST students is not made State or 
Union Territory-wise. However, details of the 
amounts actually released to the States and 
Union T ermories in the lastthree years are given 
In the Statement. A total outlay of Rs. 90. 00 
crores has been made for the purpose tor the 
Eighth Five-Year Plan period, 
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DrUlingOpenttioninKriahna-Godavari THEMINISTEROFSTATEINTHEMIN-
Project ISTRY OF HOME AFFAIRS (SHRI RAJESH 

8443. SHRIG.M.C.BALAYOGI:Willthe 
Minister of PETROLEUM AND NATURAL GAS 
be pleased to state: , 

(a) whether the Govemment have allo-
cated any funds for the drilling operation in 
Krishna-Godavari Projectof the oil and Natural 
Gas Commission; and 

(b) if so. the steps taken by the Government 
to speed up the drilling operation in the Pr6JeCI 
area? 

THE MINISTER OF STATE OFTHE MIN-
ISTRYOFPETROLEUMANDNATURALGAS 
(CAPT. SATISH KUMAR SHARMA): (a) and 
(b) ONGC have made a budget provision of Rs. 
239 crores during 1993-94 for the Krishna-
Godavan PrOject (both onshore and offshore). 
BeSides acquISition of more 2-D and 3-D 
Seismic data. It IS ptannedto dnll31 wells during 
the current year. 

Drug Cases in Delhi 

8444. DR. S. P YADAV. Will the MIOIster 
01 HOME AFFAIRS be pleased to state : 

(a) whether specsalcourts to dealwrth drug 
cases as reqUired under the proVISIOns 01 the 
NarcotIC Drugs and Psychtropte Sub-stances 
Act. 1985 have been set up In Deihl: 

(bIll so. the details thereof: 

{c III not. the reasortS therefor: 

(dl whether the Govemment have studied 
the IegaJ loopholes tn dealing with the accused 
Involved In lIrug cases: 

(e) il so. thedetatls thereof: and 

(I) the Sleps contemplated by the govern-
ment to plug such loopholes ? 

PILOT): (a) to (c). The Delhi Police has 
submitted a proposal tothe DehiAdministration 
for setting up of Special Courts for expeditious 
trial and punishment of drug traffickers. 

(d)to(f). According to the Delhi Police no 
legal 100000fes have come to notice. 

( Translation) 

Allocation of Gas for Industries and 
OomesticUse 

8445. SHRIMATI GIRIJA DEVI : Will the 
Minister of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a)thequotaofgasproposedtobe allocated 
by the Govemment for industries and domestic 
use separately underthe agreement concluded 
with Oman dunng March. 1993; 

(bl whether the Govemment propose to 
increase the quota of gas for Bihar: and 

(c) If so. the details thereof? 

THE MINISTER OF STATE OF THE MIN-
ISTRYOFPETROLEUMANDNATURALGAS 
(CAPT. SA TlSH KUMAR SHARMA): (a). A 
MemorantUnoflkldefstancinghasbeensi!J19d 
between theGovenvnentsollndiaandOmanto 
explore the possibility of importing natural gas 
by ptpeIine. As the project is still at a conceptual 
stage details such as aRocation of gas have not 
been worked out. 

(b) and (c). Do not arise. 

(English) 

Grants to Voluntary Organlutions in 
TamilNactu 

8446. DR. SHRIMA TI K S. SOUNDARAM 
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: Will the tAinister of HEALTH AND FAMIL Y THE MINISTER OF HEAL TH ANDFAM-
WELFAFfEbepieasedtostate: ILYWELFARE(SHRIB.SHANKARANAND): 

(a) the voluntary organisations in Tamil 
Nadu which were provided grants by the Union 
Govemment for family welfare during the last 
three years and current year; 

(b) the amount given to each such 
organisation: 

(c) whether the Govemment have con-
ducted any inquiry to find out the utility of this 
expend!ure: 

(d) if so. trye defails thereof; and 

(e) if not. the reasons therefor? 

(a) and (b). The names of the organisations in 
Tamil Nadtlwho were given grants for family 
welfareworkduringthe last three yearsaJong-
with amount of grants released to each are 
shown in the statement attached at Annexure. 
Noganthac;beenreleasedtosuchOlg81 Iisatioi IS 
duringthecurrentfinancialyear . 

(c) No, Sir. 

(d) Does not arise. 

(e) : The utilisation of funds is checked by 
getting audited statement of accounts and 
utilisation certificates. Recommendations are 
also obtained from the State Govemments. 
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IPG Connections on Priority Basis to THE MINISTER OF STATE IN THE MIN-
Freedom Fighters ISTRY OF HOME AFFAIRS (SHRI RAJESH 

8447. DR. Y. S. RAJASEKHAR REDDY 
WiRthe Mimsterof PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whetherthe Govemment are consIder-
ing any proposalto sanction L. P. G. connec-
l10ns on pnonty basis to the freedom fighters; 
and 

(b) If so. the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTERY OF PETROLEUM AND NA TU-
RAL GAS (CAPT SATISH KUMAR SHARMA) 
(a) . There is no such proposal under conSid-

eration at present 

Ibl Does notarise. 

Cash Relief to Kashmiri Migrants 

8448 SHRIATALBIHARIVAJPAYEE 
DR AMRITLALKALIDASPATEL 

Will the Minister of HOME AFFAIRS be 
pleased to stal~ 

(a) wnether cash rehefis being paid regu· 
1<1 rly every month to Kashmtn mtgrants hVlng In 

Uttar Pradesh especially In GhaZlabad dlstnct; 

fb \ If not. the reasons therefor. 

Ie) whether cash rehef has been paid to 
them upto August 1991 only 

(d) whether some distnct aulhonhes have 
submltledthelr reqUirement of fund:, to the Gov-
ernment of Uttar Pradesh covenng the penod 
uptoMarch.I993. 

(e) tf so. the details thereof: and 

(f) the reasons for not payirtg the casn relief 
SO reqUlred ? 

PILOT): (a) to (f) Ex-gratiarelieltotheKashmin 
migrants is paid periodically as per the Budget-
ary allocations. The District Administration 
submitted a requirement 01 Rs. 56,62,0001- to 
State Government lor payments upto MarCh, 
1993. The State Government has released Rs. 
51 ,06,OOOI-solar. Out 01 369mlgrantfamilies. 
relief has since been disbursed to 325 families. 
uptoMarch,I993. 

Rural Health Centres 

8449. SHRI CHANDRAJEET YADAV 
Will the Minister of HEALTH AND FAMIL Y 
WELFARE be pleased 10 state 

(a) whethertheanenllOn of the Govemmenl 
has been drawn to the new~-Item captioned 
"III-health dogs Agra rUIal health centl e~; "p' 
peanrtginthe'lndlanExpress onApni 13.1993 

(b) if so. the reachon 01 the Govemment 
thereto: and 

(C) the remedial steps taken t lV I he Govern· 
ment'" thiS regard? 

THE MINISTER OF HEAL 1 HAND FAM 
IL YWELFARE (SHRI B. SHANKARANAND) 
(a) Yes. Sir. 

(b)andtcj. Health IS CI State !>lJtljeGt andth(, 
day--lo-day admln~trallon of thp lUI <11 I\pallt. 
eentress IS looked after by the Stilte Govern-
ment. TheState(;tl\/ernment hasbeen lequesle<.J 
to lake correcllve acllon 

Mental Patients 

8450. SHRI MOHAN SINGH (DEORIA) 
SHRI RAM VILAS PASWAN 
SHRI KANT A JENA 

Will the MinISter of WiN the Mintster of 
HEALTH ANOFAMll Y WELFARE be pleased 
to state: 
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(a) whelhertheGoYemmenthavemade (b) ConmunaI Harmony: Ram Jarvna 
any study of the social and family rejection Bhoomi-BabriMaspd issue"wasdiscussed 
pn:blemsfacedbythementalpalientsafterthey intheMeeting.OnIyonefeSOlulionwaspassed. 
arecured and discharged from the mentalhos- aoopyofwhichist;jtleinlhestatementaltached. 
pitaIs; , 

(b) if so, the details thereof; 

(c) the measures contemplated by the 
Govemmentforrehabililationofsucfl persons; 

(d) whether the Government propose to 
amend the Mental Health Act, 1981 for the 
purpose; and 

(e) if so, the details thereof? 

THE MINISTER OF HEAl THAND FAM-
IL YWELFARE (SHRI B. SHANKARANAND): 
(a): Aooordingtothe Indian Council of Medical 
Research. no specific study on the rejection 
problems faced by the mental patJentsaher1hey 
areCU'ed anddischalgedfrom the mental hos-
pitals has been made. 

(b) and (c). Donotarise. 

(d) and (e). Atpresent,lhBreisnoproposai 
10 amend the Menta HeaItlAdenactedin 1967 

8451. SHRI B. L. SHARMA PREM : Will 
the Minister of HOME AFFAJRSbepieasedto 
slate:' 

Ca) whether a meelingoftheNationalInle-
gnltionCcudwashelctonNovember2. 1991; 

(b) if so, the issues discussed and the 
resolutions passed in the Meeting; and 

(e) lheactiontalrenonthoae resolutions? 

THE MlNtSTER OF STATE '" THEMIN_I 
ISTRYOFHOME AfFAJRS(SHRI RAJESH 
PIlOT): (a._ Yes. Sir. 

(c) A delegation comprising members 01 
theStandingCommilteeoftheNationalInll9a-
lion Council (NIC) and Parliament visited 
Ayodhyaon7th April. 1992. The repon of the 
delegation was inter-alia. discussed in the 
StandingCommilleeotthe NlCfoIIowingwhich 
CWlOIhermeelilgof1heNtCwasheidon 18lhJUy. 
1992. Further. in the light of the assurances 
!jYenbytheChiefMinlsteroftheNtC.IheCenlral 
GcNemmentfromtimetotimetookl4'themalter 
in an appropriatemannerwiththeGovemment 
of U. P. and the Chief Minister. The Central 
Government aIsoconbnuedtomakeeffOl1s to 
lind an anucabIe solution to the Ram Janma 
Bhoomi-&briMasjidtofindan amicabiesokl-
boo to the RamJanma 8hoomI- -Babri Masjid 
issue. 

TheNallonallrlleglaliollCcud¥iewswill 
deepconcemthedetetlOlaliarlinlheOOlTln'Ulal 
siIuation in lheeot.r*yduringlhelasttwoyears. 
which have witnessed increasing communal 
tension andseriousillCldeldsofvder'lce1eaci-
ingtoheaYy loss of lite andpropeny. AIongwilh 
thecmnJingactMliesofterroristandmilitanls 
in certain parts of the country, communal ani-

mosity can seriousty \II"". Ie the national 
W1ity. The Council tealirms the resohIeof1he 
peopIeto AISOIuletymeei Bnichalangetothe 
country's UI'1ity and integrity and iIs secular 
democraIicpoMy. 

The Council noted lhatone ofthefaclors 
which~addedimmellSelylO1hebuild-up 

comm.naItensOlistheRamJanmaBlunt-
BabriMasjiddispWa. TheCoLn::ilexpl ! 5 5 I rjls 
concem at the I8C8I'IthappeilingsinAydrya 
and hopedhltsuchsiluationswil not ftIQJf. 

The Ram JanIna Bhumi-&Ibri MIII;id 
dispulehllsconlinuedtoevadea= ,. 'r dOry 
soUion. TheCouncileppealstoalc:ohc.n_ , 



131 WnltenAnswetS MAY13,1993 WtittenAnswetS 132 
parties and organisations to work towards an 
amicable, negotiated solution ofthedisj:>ute,in 
a spiritofcooperation and mutual understand-
ing. 

The Council noted the following assur-
ances given by the Chief Minister of Uttar 
Pradesh: 

i) AU efforts will be made to find an 
amicable resolution of the issue; 

ii) Pending a finalsoIution, Government 
of Uttar Pradesh will hold itself fully 
responsible for the protection of the 
Ram Janma Bhumi - Sabri Masjid 
structLre; 

iii) Ordersof1heCoutinregardtotheland 
acquisition proceedings will be fully 
~and 

iv) Judgemelltof1heAlahabadHigl Court 
in the cases pencing before it will not 
be violated. 

The CooociIwek:omedthe invitation given 
toitbytheChiefMinisterofUllarPradeshtovisit 
Ayodhya on any suitable date. 

The National" II9graIioI.Cotn:iIcalsl.4Xlfl 
aD concerned, inctuding the political parties, 
religious leaders, the media and other 
organisations, to act with restraint and in a 
mamerthatwil promote harmony and goociNiI 
betWeenailcommmities. Everyonerrustcnake 
~ to desist from words or deeds that are 
likely to inflame communal pdions or give 
encourragementtodisruptirefrees Inclansoci-
etyistracitionally markecI:Jy a spirit of tolerance 
and respect for each other's faith. This spirit 
should continue to guide ourthooghts and ac-
tions. The Council appeals to all people to 
maintain peace and tranquillity andcreate an 
aImOSphefeoonducNeto1hesaiislacbyselll&-
mentofthe RamJanmaBhurnt-BabriMasjid 
<ispute. 

8452. SHRIHARI KISHORESINGH: Will 
the Ministerof HEAlTH ANOFAMILYWEL-
FARE be pleased to state: 

(a) whether one person committee set up 
by the Government following the report of the 
Fourth pay Commission had recommended 
"risk allowance" in the hospitals; 

(b) if so, the categories recommended for 
ElIltittementofrisk-allowance; , 

(c) whether the Government have taken 
any decision thereon; and 

(d) if not, the reasons for the dela)'? 

THE MINISTER OF HEAl THANO FAM-
ILYWElFARE (SHRIS. SHANKARANANO): 
(a) Yes, Sir. 

(b) Thegroup'C'and 'O'categoryemploy-
eesin certain departments were covered by the 
report. 

(c) and (d). The recommendations of the 
OOI •• nilteewereexaminedbutwerel'tOtfoundbe 
acceptable 

Tibetan Refugees 

8453. SHRI SIR SINGH MAHATO: Will 
the Minister of HOME AFFAIRS be pleased to 
stale: 

(a) the details of allocations made by the 
Union Govemment for the rehabilitation ofTi-
batao refugees<iJring 1992-93, State-wise; 
en:! 

(b)thedetailsofsuchalocationsproposed 
tobemade<i.tring 1993-94, State--;ovise? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
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PILOT): (a) and (b). AJJocationsmadeduring 94 for rehabilitation of Tibetan refugees in 
1992-93andproposedlobernadec:tlilglgeG-- differentStatesareasfoUows:-

S.No States 

i) \ Himachal Pradesh 

ii) Jammu & Kashmir 

iii) Kamataka 

iv) Sikkim 

v) Uttar Pradesh 

vi) west Bengal 

vii) Arunachal Pradesh 

TOTAL: 

Underground and Open Cast Mines 

8454. SHAI BASUDEB ACHAAIA: 
SHAIUDDHABBAAMAN: 

Will the Minister of COAL be pleased to 
state: 

(;/) the number of new both open cast and 
underground mines opened in BCCl since 
nationalisation of coal mines; 

(b) the number of mineselosed during the 
said period; and 

(c) the number of underground and open 

~ ~ 

As on 49 11 
31.3.1992 

As on C) 13 
31.3.1993 

The change in number has resulted from 

BE1~' BE1993-94 
(Rs. in IfJkhs) 

20.80 15.30 

1.10 11.00 

50.00 30.00 

2.00 '3.00 

10.35 15.35 

0.50 0.50 

0.20 0.20 

84.95 75.35 

castminesfln:tioningason31 March, 1992and 
31 March, 1993? 

THE MINISTEA OF STATE OF THE MIN-
ISTAY OF COAL (SHAI AJIT KUMAR PANJA): 
(a) As reportedbythecoalcompanytheruroer 
of new opencast and underground mines (in-
cluding reorganised mines openect in Saharat 
Cooking Coal ltd. (BCCl) since nationaIisation 
is 54 (Opencast-33and Undergrot.ni-21). 

(b) The number of mines closed during the 
same period is 13 (Opencast-7 and Under-
gard--6) 

(e) The information is given beIow:-

I.Jndetf7otnd Total 
&~ 
(mixed) 

34 9!J 

C) !13 

reoonstilutionI reorganisation of mines. 
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SmugglingonNDrth---&ltB0rder8 (e)flestepstalcentoremedyhtalan1ling 

8455. SHRIV.SOBHANADREESWARA 
RAO VADDE : WI the Minister 01 HOME 
AFFAIRSbepieasedtostate: 

(a) whethertheGovemmentareawareoi 
thel"ar1'lplDc::om4JIionandsrrugglilgofessen-
tialcommodiliesootheintemalionalbordersof 

. Nor1h-EasI;aoo 

(b) if so, theimmediate steps1aken by the 
Govemmenttostopthesmugglingolessenlial 
commodities especiaIy to Bangtadesh from 
Assam? 

THE MINISTER OF STATE IN THE MIN-
ISTRV OF HOMEAFFAtRS (SHRt RAJESH 
PILOT): ~a) The Government are aware 01 
~ofessentialconmoditiesalongthe 
Indo-Bangladesh border. There are also re-
ports about some cases of corruption. 

(b) A number of measures, including re-
duCtion of gaps between VOPS, inlet ISificaIioI , 
and increases in patrols, erectionofOP Tower. 
use of night vision devices, construction of 
border roads and fences along sensiIive 
stI*heshavebeenllRntoc::hedl:srnuggIing 

IIosquiIDesllenacein Delhi 

8456. MAJ. GEN.·{RETO) BHUWAN 
CHANDRA KHANDURI : Willhe Minister of 
HEAlTH ANDFAMIL VWELFAFEbepleased 
toslate: 

(a) whetherthe Govemmentareawareof 
thegrowtnQmanaceofmo&quiklesinOelh: 

(b) if so, whether any ~ 
P1OQ1ammeisunderGovernmenl'sCOlasidel· 
aIion; 

(c) ............... oI ...... rnosquIo 
tWIIdic.".pt ........ inDelhiisWMyslor. 

Cd)' 1O."_1henIIor: and 

siIuaIion? 

THEMINISTER OF HEAL. THAN)FAM-
IL VWElFARE(SHRlB.SHANKARANANO): 
(a)to(e). ThereisanongoingNalionaiMallDl 
Eradication Programme in Delhi underwhich 
anti-malarial measures incIudingdetedion 
control aIongwith detection and tJeaIment of 
malaria cases are being IMldertaken. 

Mataria Research Centre, \Delhi is also 
working on a bio-enviroltmeldai strategy to 
preventmosquito~tocontrol malaria. 

Amount spent on IitigIIIion byBCCI 

8457. SHRI UOOHABBARMAN :Wilihe 
minisaerofCOALbe~sl8leh"'" 
spent by the Heart Cooking Coal UmiIed 00 
UIigaIioninvarious TriulaIsandCc:ulsduring 
each of the last three years? 

THE MlNtSTER OFSTATEOFTHE MIN-
ISTRYOFCOAL(SHRIAJITKlNARPANJA): 
Accooingtoinfom IationfurnishedbvCoalIndia 
Umited, lheamountspentbyBharatCooking 
Coal limited on litigation in various Courts I 
Tribunals during last 3 years was as under:· 

Rs.28. 75.969. 70P 

1991 Rs.25,89. 027. 93P 

1992 Rs.21.B4.3S4.53P 

{Tnm r I '"' 

8458.. SHRI RAM PRASAD SINGH : WII 
lheMinisaarof HEAlTH AND FAMtL vwa· 
FAREbapleaeedto ..... : 
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(b) whether any incentive is given by the (d)AslhereareadeqIl8Ml'U11beroftrained 
Government to impart training in the private workers, there is no need to provide incentives 
sectorforpreparingrnoreandrnoreheallhWOf1(- forfurthertraining in the private sector. 
ers; 

(c) if so, the details thereof; and 

(d) if not, the reasons theretor? 

THE MINISTER OF HEALTH AND FAM-
IL Y WELFARE (SHRI B. SHANKARANAND): 
(a) Thereare2, 26, 242 Male and Female HeaIIh 
Workers in position. 

(b)No,Sir. 

(c) Does not aose. 

fEngIisffl 

SC/ST Population 

8459. SHRI MOHAN RAWALE: Will the 
Minister of WELFARE be pleasedto statethe 
pop! !IationofSchecUedCastesandSchedlEd 
T ri:Jespersonsaccortingto 1991 Census, State 
I Union Territoi)' wise? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): 
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(Tnn ' fcr1 

Production of PIg Iron, Sponge 1ron8nCI 
SIeeIinBlw" 

8460. SHRt tAL BABU RAt : Wil the 
Ministerot STEELbe pleased to state: , 

aremakingeftortstoiq>rovetheperfonnance 
of"'existing~sectorsleelplants through 
techlOIogicaI upgraduIion and modernisation. 
Arunberotstepshave also been taken by the 

~ 

~enccuageprivalesectorinllest-

ment in the steel industry SO as to increase 
proc1donofwrunisteel;ltheCCUllly. These 
include exemption of iron and &teet from the 

(a) whethertheGovemment have1aken requiremenlsof compulsory licensing subject 
anymeasurestoincreasetheprocb:tionofpig tosomelocationaIrestriction,removaIofcon-
iron, sponge iron and steel in Bihar; troI overpricing and distribution, inclusion of 

iron andsleelinthelisloth9lpriorityindustries 
(b)itso.1hedetailsllereottorthelastthree andrecb:tioninin1XXtdutiesonrawmalerial&l 

years; and intermeciates. A set of "Guidelines for Entre-

(c)thepe«:enlageotincreaaemadeinhlir 
prodLdon during1heamnyear incompari-
son to the last two years? 

nEMlNlSTEROF STATE OFTHE ...... 
ISTRYOFSTEEL(SHRlSANTOSHMOHAN 
OEV): (a)and(b). GovemmanIdonotpropose 
10 sent up new iron and Sleel pIanlsduring the 
Eighih FI'II8 YeBI Plan. Howeller. GoIIemment 

/Ism 

Pig Iron 3.32 
U4.9%) 

Sponge Iron 1.15 
(+45.6%) 

SF'! ['tIle 45.29 
S1eeI (+ 1.7%) 

8461. SHRJN.J. RA THVA: WIItheMin-
islerotHeAL TH AM)FAMll Y WELFARE be 
~1011118: 

(a)1he......,otH.1. V. (PoeiIMt)case& 

preneurs in Iron and Steellndusby" has also 
beenissuedforprollicing~toprospec-

1iIIe8l1trep18l18U1Sinteresaedinselling up new 
iron andsleelproiects. 

(e) Theestimatedpro(u:oonandpercent-
age of increase (+) I decrease U of pig iron, 
sponge iron. saleablesleel intheS1ateot Bihar 
during the lastthree years aregiYen below: 

1.71 
L48.5%) 

1.24 
(+7.8%) 

49:21 
(+8.7%) 

(Unit., IaIdt tomes) 

1&-lB 
(Prov.) 

1.54 
L10%) 

1.25 
(+0.8%) 

52.63 
(+7.0%) 

detectedsofarinGu;arat; 

(b) the names of the hospital in Guiarat 
wheteAlOStestingfacilitiesare available; 

(c)wheIher&ny AIOScontnlfprogramme 
is being ilnpIeMenled in GuJarat with foreign 
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assistance; and 

(d) if so, the details thereof? 

THE MINISTER OF HEALTH AND FAM-
IL YWELFARE (SHRI B. SHANKARANAND): 
(a) As on 30.4. 1993, 108H.1. V. Positivecases 
have been detected in Gujarat 

(b)H.1. V. Testing facilities are available at 
six cities in GUjarat, namely: 

1. B. J. Medical College, Ahmedabad. 

2. Surat Medical College, Surat. 

3. GowmmentMecicalColege, Vadodara. 

4.M.P.ShahHospital,Jam-Nagar. 

5. District Hospital, Junagarh, 

6. Civil Hospital, Amrali. 

(c) and (d). Yes, Sir. The State of Gujarat 
iscoveredooderthe nationalprogrammeforthe 
Prevention and Control of AIDS being imple-
rnentedi1theCotnry. Dumgtheyear 1992-93, 
a sum of As. 56. 411akhs have been releasedto 
the GovemmentofGujarartforthegeneration 
of awareness, promotion of blood safety and 
rational use of blood, control of sexually trans-
mitted diseases, and better management of 
AIDS cases. 

Altocation of Funds to Durgah Committee 

8462. PROF. RASASINGHRAWAT: Will 
the Minister of WELFARE be pleased to state : 

(a) the amount allocated to Durgah Com-
mitteec:bingeach of the lastthree years with its 
utilisation; 

(b) the details of the income earned by the 
Dufgah Committee during the above said pe-
riod; 

(c) whether the accounts of the Durgah 
Committee are regularly audited: 

(d) if so, the details thereot, 

(e )whelherthe Govemmentproposetoset 
upanytrustforthe properand planned utilisation 
of the incornebeifl9 eamed by the Durgah Com-
mitiee; 

(f) if so, the details thereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): (a) No grant from the Cen-
tral Govemment has been given to the Dargah 
Committee during the lastthree years. 

(b) Incomes of the Dargah Endowment 
during the last three years are as under: 

Year Income tin lakh) 

1~ 32.86 

1931~ 57.66 

1~ 48.47 

(cl and (d). The accounts of the Dargah 
Committee are audited by the Accountant Gen-
eral, Rajasthan. 

Aucitfortheyears l~hasbeencom
plated and the Report received by the Dargah 
Committee. The Audittortheyear 1992-93 is 
yet to start. 

(e) No, Sir. 

(f) Does not arise. 

(g) There is no provision in the Dargah 
KhwajaSahab/Ji;., 1955 for setting up any such 
Trust. 
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Eye-Treatment 
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8463. DR. MAHADEEPAK SINGH 
.• SHAKY A: Will the Minister of HEALTH AND 
FAMILYWELFAREbepleasedtostate: 

(a) whether micro-surgery and lasertech-
nique are used for eye-treatment; 

(b) whether this treatmentfacility is avail-
able to the people in general; and 

(c) if, not, the steps taken by the Govem-
ment to ensure easy access to this facility? 

THE MINISTER OF HEALTH AND FAM-
IL Y WELFARE (SHRI B. SHANKARANAND): 
(a) and (b). Yes, Sir. 

(c) Does not arise. 

[Eng/ish] 

Diseases in Drought Affected Areas 

8464. KUMAR I PUSHPA DEVI SINGH: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number of children suffering from 
various diseases and health problems in the 
drought affected areas of Madhya Pradesh; 

(b) whether any special grant has been 
sanctioned for the treatment of these children: 
crd 

(c) if so, the details thereof? 

THE MINISTER OF HEALTH AND FAM-
IL YWELFARE (SHRI B. SHANKARANAND): 
(a) The information is not available. 

(b) and (c). A grant of Rupees Onecrore 
has been sanctioned to the State GoVElmment 
from the Prime Minister's Nations; Relief fund 
for setting up nutrition centres for the old, the 
infirmandchildreninthedroughtaftectedblocks 
of Madhya Pradesh. 

Production of Suspaint 

8465. SHRI PARESRAM BHARDWAJ: 
Will the Ministerof PETROLEUM AND NA ru-
RAL GAS be pleased to state: 

(a) whetherBharat Petroleum isproducing 
a product "Suspaint" in its Bombay refinery 
whiCh of the same density as of the petroleum; 

(b) whetherthis product is being adulter-
ated with petrol openly at petrol pumps; 

(c) whether the Government have made 
any inquiry in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE (DEPART· 
MENT CHARGE) OFTHE MINISTRY OF PE-
TROLEUM AND NAUTRAL GAS ( CAPT. 
SATISH KUMAR SHARAMA): (a) No, Sir. 

(b)to(d). Do not arise. 

[English) 

Complaints Regarding IlegeJ Diversion of 
PatroIIDieseI 

8466. SHRI MALLAPALLY 
RAMCHANRAN:WilltheMinisterofPETRO-
LEUM AND NATURAL GA~ be pleased to 
state: 

(a) whethertheGowmment hallereceNed 
any complaint regarding illegal diversion of 
petroVdiesel bound for Mahe (Pondicherry) to 
KeraJa; 

(b) if so, the steps taken to prevent such 
illegal diversion; 

(c) whetherthe Government have appre-
hended any offendef's in this connection; and 

(d) if so, the~ thereof? 
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THE MINISTER OF STATE OF THE (e) the number of persons found guilty and 
MINISTRY OF PETROlEM AND NATURAL sentenced to punishment; 
GAS (CAPTAIN SATISH KUMAR SdARMA): 
(a) laC, BPC & HPC have received notices 
from the Sales Tax authorities of Kerala regard-
ing diversion of petroVDisel bound for Maheto 
Kerala. 

(b) The following measures are taken to 
prevent such illegal drversion of PetroVOiesel: 

1. AM the Invoices for supplies made to 
Mahe are verified for seal and signa-
ture ofthe Inter-state check post au-
thonties. 

2. The entry 00. in the check post register 
IS recorded in the inVOICeS & the same 
is mounted by the supply pOint. 

3. 

4. 

Additional seals are provided on the 
dispensing Units of the outlasts at 
mahe to avoid tampenng. 

SulpnseclledGllf1CePlJOnShavebeen 
stepped up at the outlets at Mahe and 
surrounding areas. 

(C) and (d). Investigabonscarried outby 
IOChavenotestabllshed1hedlargeofc:ive1SlOO 
of productf, .. 

Arrest of Persons for Spreading Commu-
nalism 

8467.SHRISYEDSHABUDDINWiUthe 
Millister of HOME AFFAIRS be pleased to refer 
10 Lok Sabha UnstarredQuestion No_5414on 
April 8. 1993 and state: 

(a) the number of persons released out of 
those arrested 10 unar Pradesh as on March 31 . 
1993: 

(b) the number of pel"sons charge sheeted 
ctnopr0Secuted 

(d) the numberofcasespending as on April 
1 , 1993 with the number of dependents as on 
April 1.1993: and 

(e)break-~ofthen~ofdefendantsby 

those In custody or enlarged on bail? 

THE MINISTER OF STATE INTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
POLOT) (a)to(e). TherequiredlOformationls 
being collected. 

Smuggling by Pakistanis in India 

8468. DRLAXMINAR PANDEY A: 
DR. AMRIT LAl KALIDAS 

Will the Minister of HOME AFFAIRS be 
pleased 10 state. 

\a) Nhether the Govemment are aware that 
some IslamiC nahons have captured and be-
headed a large number of Paklstams for smug-
ghng drugs an sophlshcated weapons of mlli-
taryongtn: 

(b) If so, whether the Government have 
nabbed and ousted any lor smugghng drugs and 
weapons In India: 

(e) If so. their number in each of the last 
three years and the current year; 

(d) the steps taken by the Government to 
exercise a strICt vigil on PaklstaOi smuggler 

(e) whether some Indians have also been 
lound to be addlOgthem: and 

(I) If so. the steps being taken to smash their 
networi<? 
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THEMINISTEROFSTATEINTHEMIN· THE MINISTER OF STATE OF THE 
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT) (a) Yes. The Govt. is aware ofthe News 
'tem. 

(b) and (c). The information IS being col-
lected and willbe laid on the table of the house. 

(d) TheGovemmenthastakenanumberof 
measures to tighten the vigilance on Indo-pak 
border. The measures also Include holding of 
co-ordlnahon meeting with various law enforce-
ment agenCies and the Slates concerned. Mea-
sures have also been taken to ensure sheering 
of intelligence amongst the law enforcement 
Jgencles 

Ie) and (f) Instances of some Indians ald-
Illg and asslsling these traffickers have come to 
the notice and stnngent action has been taken 
against them under the relevant Acts. 

C.G.H.S. Benefits to Rertired Railway 
Officials 

8469. SHRI GIRDHARI LAL BHARGAVA 
Wlil the Minister of HEALTH AND FAMIL Y 
'NE l.FAHE be pleased to state 

(a I whether the retired employees of Rall-
,yay Bowel are eligible to avatl the faCilities of 
,A;ntral Government Health ServlCesattertheu 
lehrpmen1. 

1 t) \ w ht:lher the retired employees of lOllal 
\ ,thes of r 3rlways In thp coulltry particularly line 
; ,fflclals are n0t eligible to eVil the faclillies of 
CG.HS 

(C) If so the reasons therefor. 

I (J) whether the Govemment have received 
Ilumber of repmsellt.llions from the rehed rail-
way employees for prOViding thiS facility to them 
<1150. emd 

,e I If so. the aclion taken by the Guver n· 
'I "'lit in Hus regard? 

MINISTRY OF PETROLEM AND NATURAL 
GAS (CAPT AIN SATISH KUMAR SHARMA): 
(a) Yes, Sir 

Ib) Yes. Sir. 

(c)As Indran Railway have their own Medl-
cal set up like Dispensaries and hospitals, the 
CG HS faclhlles have not been extended to their 
employees. 

,d) and (e). A representatlofl from the Rail-
way PensIOners Association of Jaipurfor ex-
tending CGHS facilities to them was received. 
rhey had also gone tothe Highcourtof RajasItlan. 
,Jalpur Bench. for thiS purpose. As per stay 
ordersot the said High court. CGHS facilttiesare 
<It present extended to the Railway pesnioners 
,1\ Jalpur only. 

Investigation and Trial of Cases in Delhi 

8470 SHRI MADAN LAl KHURANA: Wilt 
tne Minister of HOME AFFAIRS be pleased to 
state 

(a I whetner the number of cases pendlOg 
investigation and tnalln Oelhl are gOtng up 

: b; II so. the reasons therefor 

\ C I ttle nurnber of cases pending Investrga-
lion and tnalln vanous zones In DeIhl: and 

(dl the steps taken to complete Ihe Inves-
tigation and tnal otsuch cases expedrtlousiy '! 

THE MINISTER OF STATE INTHEMIN· 
iSTR',! OF HOME AFFAIRS ,SHRI RAJESf-' 
PILOTI lill to(CI Thenumberoicasesr€JXHle,1 
to be pendlllg Investigation and Inll tor the li'L~r 
threeyears!1 e 1990 1991 1992Rnd D9:Jiupt,' 
1:' 3 93) d,strlct,wlse 1<; (Jlven 'n tne C.!Jtem. '''1' 

,lnactlL'\i 
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Some of the reason of forcases remaining 
under investigation for long periods are 9i)Delay 
in receipt of reports from foensic experts. (ii) 
Delay in receipt of Medico Legal Certificates 
from hospitals. (iii) Non-cooperation of the ac-
cused persons. 

Reasons for increase in the cases pending 
trail can be attribut~d to cumbersome troll long 

procedures,inadequacyofcourts,delayscaused 
by matters relating to advocates, non-availabil-
ity of witnesses, frequent adjournments, etc. 

(d) Progress of investigation is reviewed 
from time to time and it is enjoined upon the 
investigating Officers to investigate cases ex-
peditiously. 
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Wor1dChakma Conference 

8471. SHRI GOEGE FERNADES:Wilithe 
Minister of HOME AFFAIRS be pleased to 
state: . 

(a) whetherthe WoridChakma Conference 
organised by the All India Chakma Cultural 
Conference, Machmara (Tripura) was held in 
Calcutta in April, 1993; 

(b) if so, the details thereof; 

(c) the countries whose dE;legates 
pariciapted in the conference; 

(d) the broad issues discussed therein; and 

(e) the oUtcome thereof? 

THE MINISTRY OF STATE IN THE MIN-
ISTRY OF HOME AFFARIS (SHRI RJESH 
PILOT): (a) to (e). According to reports received 
by the Govemment, the World Chakma Confer-
ence organised by the All India Chakma Cultural 
Conference, Machmara (Tripura) was heio in 
Calcutta during 1.2-15 April 1993. The theme of 
the Conferee was "The Chakmas in New Part-
nership". Delegates from Germany, Switzer-
lanc;l,Netherlands,Japan,UK,andBangladesh 
attendedthe Conference. 

The Conference covered a wise spectrums 
of issues concerning Chakmas, viz., culture. 
heritage,language and literature, socio-eco-

. nomic conditions, status of Human Rights, and 
right of selfdetranmiantion. The thrust of the 
Conference was gross abuse of human rights 
and destruction of ecoIogciJenvironment in the 
Chittaging Hill Tracts. Forthe preservation of 
Chakmas and their culture, the speakers pro-
posed measures like repatriation of nontribals 
settlers and de-militarisation ofth\e Chittagong 
Hill Tracts. Also, they suggested acceptanceof 
the right of seH-determination of the trebles and 
creation of a healthy environmentfortl1e retum 
andhonorabfe rehabilitation ofthe refugees. 

Ad-Hoc Government Servants in A Be N 
Islands 

8472. SHRI MANORANJAN BHAKTA: 
WiHtheMinisterof HOME AFFAIRS be pleased 
to state: 

(a) the total number of ad-hoc Goverri-
mentservants in Groups 'A' and 'B' in the Union 
Territory of Andman and Nicobar Islands; 

(b) whetherthe Govemment arecontem-
plating to provide one time relaxation for 
regularisiation to these Govemment employ-
ees; 

(c) if so, the details thereof; and 

(d)thetimebywhichtheseemployeesare 
likely to be reqularised? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (al There are one hundred and five 
cases of adhoc appointments in Group 'a' and 
Group 'b' posts under the Andman & Nicobar 
administration. 

(b) No, Sir. 

(c) and (d). Does not arise 

Petrochem Unit at Vijaipur in Madhya 
Pradesh 

8473. SHRI SANAT KUMAR MANDAL: 
Will the Ministerof PETROLEUM AND NATU-
RAL GAS be pleased to state: . 

(a)whethertechnologyflaw has imperiled 
Rs.BOO crores propylene plan petrochem unit 
initiated to be set up by the Gas Authority of India 
Limited (GAIL) at Vijaipurin Madhya Pradesh; 

(b) if so. the details and the reasons there-
for; and 
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(c)the proposed plan of the Govemment 
and GAIL in the matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEM AND NATURAL 
GAS (CAPTAIN SATISH KUMAR SHARMA): 
(a) and (b). While the first stage clearance for 
the project was given. the performance ofthe 
new technology proposed to be used has not 
reached the level of acceptance. 

(c) Unless thetechnologyistechno-eco-
nomically proven. it would not be prudent to set 
up this plant. 

Ayurvedic Medicines 

8474. SHRI BILLA BULLI RAMAIAH: 
PROF. PAM PRASE: 

Will the Ministerof HEALTHANDFANILY 
WELFARE be pleased to state: 

(a) whether a large quantity of Ayurvedic 
medicines hkeslight lies breaded in Himalayas 
and the other parts of the country; 

(b) if so. whether the Government ate con-
sidering to extract these medicines; and 

(c) the efforts made by the Government In 

this regard? 

THE MINISTER OF STAT E OF THE 
MINISTRY OF PETROLEM AND NATURAL 
GAS (CAPTAIN SATISH KUMA A SHARMA): 
(a) It is fact that Hlrr.alayas and other regions of 
India have been a rich source lor Herbal and 
mInerai martIal used In Ayurvedic MedICInes. 

(b)and(cL There IS no such proposal. 

Appointments in NOMe 

847:' SHAI RAM KIHORE RAI: Will the 
Minister (,f HOME AFFAIRS be pleased to 
stqte 

(a) whether reservation for Ex-service-
men in NDMC is being followed; 

(b) if so. whether the posts of Chief Security 
Officer and Executtve Officer reserved for Ex-
servicemen in NDMC have been filled from 
amongst this category persons; 

(c) if not, the reasons therefor; and 

(d) the steps taken to remove the 
irregulieities? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a) to (d). the New Delhi Muntcipal 
Committee has reported that the posts reserved 
for Ex-servicemen are filled up only through 
them but on avaiblity of suitable candidates. 

The post of Chief Security & Executive 
Officerwascreated in NDMC in 1986. The post 
has been held by Ex-serVicemen except for a 
shortspanwhen it was held by aClvilianpendtng 
selection 01 a suitable Ex-servicemen. The 
incumbent at present is an Ex -servicemen. 

India-French Joint Project 

8476. SHRI GOPI NATH GAJAPATHI 
Will thhe Minister of HEALTH AND FAMIL Y 
WELFARE be pleased to state 

(a) whether an India-Fenth jolntprolecthas 
been launched to seek alternative development 
stargeJCeS and contain demographIC tranSItion: 

(b) if so. the details therefor: 

(c) whether any time bound programme 
has been chalked out In thIS regard: and 

(d) If so. the del ails thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEM AND NA rURAL 
GAS (CAPTAIN SATISH KUMAR SHARMA, 
,a'No Sir 



1Tl Written Answers VAISAKHA23, 1915 (SAKA) WrittenAnswers 178 
(b) to (d). Does not arise. 

Evasion of Duty 

8477.SHRI TATRA CHAND 
KHANDEWAL: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether attention olthe Government 
has been drawn to the news-item captioned 
'Advocate held forevading duty' appearing in the 
Pioneer of February 10, 1993; 

(b) if so whether any incrimating docu-
ments have been seized; 

(c) itso, the details thereof; and 

(d) the action taken orproposecito betaken 
against the erring companies/persons? 

THE MINISTER OF STATE INTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a) to (c). Yes, Sir. The Delhi Adminis-
trationhasreportedthatonreceiptofinformation 
that certain dealers had obtained large number 
of statutory sles tex forms during a short span of 
timeafterthere registration and conducted busi-
nessworthRs.86croeresapproximatelyaganst 
these forms, and were indulging in activities of 
doubtfulnature,acomplaintwasmadetoD.C.P. 
(Cnme), Delhi Police, forfurtherinvestigation. 
On investigation, the Police detected suffictent 
metal to establish involvemnt of an advocate in 
the launching of bogus firms, providing fake 
surefies required for opening new firm. etc. 

The Delhi Administration has reported that 
acllon for disqualifying the Advocate from ap-
pearing before any Sales Tax Authority in any 
proceedmg has been initiated. The Sales Tax 
Bar AssOCIation (Regd.) hasatsol.nanimously 
passed a relation to suspend the advocate. 

Sleps area also being taken agam the 
emngcornpanies'persons whichinckJdedledc.-
mg of misurs of statutory forms; caceHatio of 
such forms when found being in orderto reIaise 

sales tax arrears; identification of defaulters of 
sales tax dues; and, canceflationof Registration 
Certificates of bugs dealers. 

Terrorism,and Crimes 

8478. SHRt JEEWAN SHARMA: Witl the 
Minister of HOME AFFAIR be pleased to state 
the number of cases of terroism and other 
crimes which are basedlhave been committed 
on the copying oftilms in various union T emories 
during each of the lastthreeyears, Union Tern-
tory-wise? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): The information is being collected and 
will be laid on the Table of the House. 

Anns Trafficking by Militants 

8479. SHRI GURURDAS KAMAT: Will 
the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the militant nationalist forces 
have been involved in trafficking of arms and 
narcotics for the last several years; 

(b) if so. the details thereof; and 

(c) the steps taken by the Government in 
this regard? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a)and(b). The Govemment have been 
reports of narcotrrists linkages in Jammu & 
Kashmtrand Punjab. 

(c) 'Public Order and 'PoIice' are State 
subjects.ltisfortheconcemedStatesubtects. 
It is for the concerned State Governments to 
dlMsevarious methodsandtakeconcrete steps 
tomprovelawandorderSltuation. The Central 
Government has also been taking coordinated 
actlOO with concerned Central agencies and 
Stale Govemments so as to prevent trafficking 
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in arms and narcotips. Enhanced vigilance is 
being maintained along the castthe land bor-
ders. 

[ Translation) 

Arrest of Satyagrahis 

8480. SHRIPRABHUDAYALKATHERIA: 
DR. FRAMESH CHAND TOMAR: 
SHRI SHRGAN KUMAR PATEL: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether a number of persons staging 
satyagrha outside the Union Public Service 
Commission building in New Delhi have been 
arrested and remanded to judicial custody re-
cently; 

(b) if so, the details thereof; 

(c) whethertheyhave been given thefacili-
ties of 'B' Grade detains as per court orders; 

(d) whether any instans of misbehavious 
with such persons by the police and Jail authori-
ties have come to the notice of the Govemment; 

(e) if so, the details thereof; 

(f) whetheranyinquiry has been conducted 
in this regard; 

(g) if so, the outcome thereof; and 

(h}theactioritakenlproposedtobetaken 
against the persons found guilty? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a) and (b). Yes, Sir. On 7 April, 1993, 
7 persons defied probitory orders u/s 144 
Cr.P.C.bysittingondhamaandraisingsiogans 
on the Shahajahan Road outside the gateof he 
Union Public Service Commission. AH these 

persons were arrested the Delhi Police u/s 188 
I.P.C. 

(c) No, Sir, They were given 'C; class 
facilities inside the Jail.since they are not al-
lowed 'B' class by the trial court. 

(d) No, Sir. 

(e) to (h). Do notarise. 

Terrorist Activities in J& K 

8481. SHRI RAM LAKHAN SINGH Y ADAV: 
Willthe MinisterofHOME AFFAIRS be pleased 
to state: 

(a) whether a number of persons providing 
shelter to the terrorists have been arrested in 
Jammu and Kashmir; 

(b) if so, the number of such persons ar-
rested during each of the last two years; and 

(c) thesteps taken or proposed to be taken 
by the Govemmenttodiscoragethe people in the 
State not to give shelter to the terrorists? 

THE MINISTER OF STATE IN THE MIN-
ISTRYOF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a) toe). The persons being apprehend 
from time to time for terrorist activities include 
those who provide shelter to the terr eith~r 
through comity or under coercion. However, 
since most such arreststake placeduring search 
operations, it is difficult to clearly identity and 
segfegate the arrested persons into clearcut 
cateQories. 

Consistent efforts are being made to con-
tain militancy and reduce the fear of the gun. It 
is hoped that his would also have impact on he 
phenomenonofharboring~underthreat 

andotherwise. 

Letters from. UPs 

8482. SHRI MOHAMMAD ALI ASHRAF 
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FATMI:WilltheMinisterofMINESbepleased 
to state: 

J (a) the number ofletters/representations! 
memoranda received in his Ministry from the 
~ember of a parliaments during the last six 
months; and 

(b) the number out of them to which ac-
knowledgment was sent within fifteen days and 
the number of cases in which final reply has not 
been sent so far; 

(c) the reasons for delay in acknowledging 
the letters and final reply within three months; 
and 

(d) the steps taken too expedite the replies? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF MINES (SHRI SAlAAM SINGH 
YADAV): (a) 111 letters were received from the 
Memberso!Parliamentdunngthelast6months 

(b). (c) & (d). Outo! i 11 letters, receipt of 
1 08 letters were acknodged Within 15 days Final 
replies to 46 letters have been sent For expedit-
ing final replies 10 the remaining letters. all 
efforts are being made to collect the required 
mete ria! Irom variOllS filed units spread through-
out the coutl lry. 

[English} 

Central Assistance to Deal with Arms 
Landing 

8483. DR D. VENKATESHWAR 
RAO. 

SHRI BOLLA BULLI RAMAIAH 

Will the Minister of HOME AFFAIRS be 
pleased to state' 

(a) whether cases of arms landing in the 
country have increased recently; 

(b) whether some State Govemrnents have 

requested the Union Govemment for financial 
assitanc. e to meetthe situation; 

(c) if so, the details thereof alongwith the 
names of such States; and 

(d) the action taken by the Union Govem-
rnentthereon? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI AAJESH 
PILOT): (a) to (d). the Central Government 
releases funds to the State Govemments every 
year under the scheme for modernisation of 
State police forces. For the years 1993-94, a 
total allocation of Rs, 30.00 crores has been 
made available for this purpose. From Item to 
time, the State Governments also make spe-
cific requests to the Central Government for 
releasing ad-hoc grants for tacking the law and 
order problems, Such request are considered 
by the Central Govemment on individual merits 
and resourc.e availability, 

Opthalmic Equipment's 

8484, SHRI GYA PRASAD KOijl: Will the 
Minrsterof HEALTHANDFAMIL YWELFARE 
be pleased to state: 

(a) the Central assistance given dunng the 
last two years to Uttar Pradesh for upgradatlon 
of Ophthalmic Departments In each medical 
collage: and 

(b) the number of primary Health Centre in 
Uttar Pradesh to whom ophthalmIC equipment's 
were supplied dumping the last three years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEM AND NATURAL 
GAS (CAPTAIN SATISH KUMAR SHARMA) 
(a) and (b), The allocation under the Nalional 
Programme for Contro Uttar Pradesh was. 
stepped up from, Rs. 98 klalhsin 1991-92toRs. 
165lakhs itheyear 1992-93toanteroaliaoverthe 
cost of equipments for Pnmary Health Centres, 
conducting surgery and est,ablishing Distract 
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MobileUnits. Duringthelastthreeyeasfounds 
for upgadation poof 0165 PGHCs have been 
released totheState Govemment 

AJlotmentofLPGAgencies 

8485. 0 R. KRUPASINDHU BHOI: 
SHROIZAINALABEDIN: 

Will the Minister of PET OLEUM AND 
NATURAL GAS be pleased to state: 

(a)the number of LPG agencies allotted in 
the west Bengal and Orissa during etch of the 
lastthree years; 

(b) whether the Govemment propose to 
allot more LPG agency in these status during 
1993-94;' and 

(c) if so, the details thereof? 

THE MINISTER OF STAT E OF THE 
MINISTRY OF PETROLEM AND NATURAL 
GAS (CAPTAIN SATISH KUMAR SHARMA): 
(a) 7 LPGdistributionships in West Bengal and 
5 p LPG distribution ships in Orissa were 
allotted during the period from 1990-91 to 1923 
(uptoDecember,l992) 

(b) and (c). Thirty one (31) pt for west 
benmal and tywo (2 propose for soirees age 
evenincludedintheLP-FC ,marking plan 1992-
94 

[Translation] 

Promotion otNaturopthy 

84a> SHRIBALRAJPASSI: 
SHRI MANORANJAN 

BHATKTA: 

WtlltheMinisterofHEAL THANDFAMILY 
WELFARE be pleased to state: 

(a ) whetherthe Govemment propose to 
takesteps to encouragenaturpathy. 

(b)ifso, the details thereof; and 

(c) if not, the reasons therefor? 

THEMINISTEROFHEALTHANDFAM~ 

Il YWElFARE(SHRI B. SHANKARANAND)(a) 
to (c) The Central Council for Research in Voga 
and Naturopathy at New Delhi and national 
Institute of Naturoperthy at Rune, have been 
established with a view to encourage 
NaturopaIhy. 

Medical Facilities in Rural Areas 

8487. SHRI CHHITUBHAI GAMIT: 
SHRI HARI KEWALPRASAD: 

Will the Ministerof HELA THAND FAMILY 
WELFARE be pleased to state: 

(a)theamount ofspe"t by the Govemment 
for improving the medical facilities In rural areas 
of the country during the last two years; and 

(b )theamount proposed to be spent by the 
Govemmentinruralareasduringtheofcurrent 
year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEM AND NATURAL 
GAS(CAPTAIN SATISH KUMAR SHARMA): 
(a) The amount released by the Department of 
Family Welfare for implementation of different 
schemes in rural areas duringthelasttwo years 
is given below; 

Year' 

1991-92 

1992-93 

(Rs. If7 crores) 
Amount 

451.93 

478.20 

(b) During the current year, an amount of 
Rs.509.00croreshasbeenallocated. 

Utilisation ofWate Gas In Bharaunt Oil 
Refinery 

8488 SHRIUPENDRANTVERMA:Wili 
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IheMinisterof PETAOLEUMANDNATURAl ful1herincreaseinthisregardisproposed. The 
GAS be pleased to state: proposaIaIso~strengtheningof54B1ood 

(a) whether the Govemmentpropose to 
formI.datearryscherTieotcheckandmakeproper 
un1lisation of _gas beingwasted daily in Barauni 
oil refinefy; and 

, 
(b) if so,the details theraoI? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PEROLEUM AND NATURAl 
GAS (CAPT. SA TISH KUMAR SHARMA): (a) 
and(b}.filaringofgasinrefienriesisatechnical 
necessity and is kept to the barest minimum. 
Norrnal!ylhesegastreamsarenotfit forboaling 
as loP.G. 

Aids Control 

8489 SHRI SHRA VAN KUMAR PETEl: 
Will the Minister of HELATH AND FAMILY 
WELFARE be pleased to state: 

(a) whether any proposals fordissemina-
tionof information, education and effectillecon-
trol of AIDS have been received from the Gov-
ernmentof Maharshtra; 

(b) if so,the Central assistance sought by 
the State Government in this regard; and 

(e) the detai!s of the AIDS detractions, 
surveillance and prevention andtreatmentfa-
cilitiesinthatStateatoresentandtheedditioll8l 
facililieswhichareSOlJ!11ltobeaeated1helein? 

THE MINISTER HEATH AND FAMILY 
WELFARE (SHRI B. SHNAKARANAND):(a) 
Yes. Sir. 

(b) A proposAl has been received from 
Maharashtra Government for assisIanc::e of 
approximaIeIyRs. 2OaorasinclusiveofRs. 5.5 
CroIes forlEe. 

(e) The State has already 12 SuiwiIance 
CennsMd 17 ZonaIBIoodT estingCenlres. No 

Banks and laS.T.D. Clinics. 

Fan on Sale of Ice-Sticks 

8490. SHRI RAM KAPSE: Will the Minis-
ter of HEALTH AND FAMILY WELFARE be 
pleasedtostate: 

(a) whether attention of the Government 
has been drawn tithe news-item captioned • No 
more adulterated lce-stiks" appearing in Indian 
Express dated April. 2. 1993; 

(b) if so, the reaction of the Government . 
thereto; and 

(e) the steps taken by the Government to 
baen the sale of the ice-sticks which are i 
injuriory to the health olthe children? 

THE MINISTER OF HELA TH AND FAM· 
IL YWELFARE (SHRt B. SHANKARANAND): 
(a) Yes. Sir. 

(b) to (c). the standardsoffice-eandy have 
been laid down under the Prevention of food 
adulteration Rules, 1955, which also cover the 
quality oflce-sticks. Contravention oftha stan· 
dards allied down would invite penal action 
underthe Prevention of Food Adulteration Act. 
The Food (health) Authorities of the StatesIIJT s 
have been requested to ensure quality of Ice-
candynce-stick sold in the market. 

(T nJIISIation] 

Production of Brass 

8491. SHRIMATI SAROJ DUBEY: Will 
the Minister of MINES be pleased to state: 

(a) whaCherbrass is being imported to meet 
the interr181 demand of the country; 

(b) if so,the details of the brass imported 
cn:Iprodedin1hecucouintryduring 1 992-93; cn:I 
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(c) the steps proposed to be tank to in-

crease then production of brass? 

THE MINISTER OF STATE OFTHE MIN· 
ISTRY OF MINES (SHRI SAL RAM SlrmH 
YADAV): (a) and (b). Import of brass takes place 
in various forms such as copper-zinc (Base 
alloys), bras scrap. scrap of copper alloys. 
castings, etc. Quantityof copperlbrass imported 
during 1992-93 (Apri. 1992toJanuary, 1993) 
was 1.20 !akhs tones. Brass as an alloy is 
manufactured by a large number of units.l)t)th in 
the organised as well as in the unorganised 
sectors in the country. Separate domestic pro· 
duction data of brass alone is no! amiantained. 

(c) T o encourage production of non-ferrous 
metals and their alleys including bras, the non· 
ferrous metal industry has been deiicensed,. 
Further, as per the current Import Policy, brass 
is freely importable. 

Oil Refinery in Bihar 

8492. SHRIMATI GIRIJA DEVI: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(aJ whett,erthe Govemment propose to set 
up an oil refinery In Bihar: and 

(b) if so. the details thereot? 

THE MINISTER OF STAT E OF THE 
MINISTRY OF PETROLEM .A.NO NA TURAL 
GAS (CAPTAIN SATISH KUMAR SHARMA) 
(a)No.SIr. 

(b) Does no! anse 

[English] 

Exploration cf Oil Gas in Tamil Nadu 

8493. DR. (SMT.) KS. SOUNORAM:Wili 
the Minister of PETROLEUM AND NATURAL 
GASbepleaE~jtv .. tale: 

(a) whether ONGC has been engage in 
exploring oiVgas in Tamil Nadu; 

(b) if so, since when and the place of 
exploration; and 

(c) the success achieved in this regard so 
far? 

THE MINISTER OF STAT E OF THE 
MINISTRY OF PETROLEM AND NATURAL 
GAS (CAPTAIN SATISH KUMAR SHARMA): 
(a) Yes, SIr. 

(b) Since 1958. in most of the coastal plains 
of Tamil Nadu from Cuddlalare to Tuticorin. 

(c) As on 1 . 1 .93, a total of 143 exploratory 
and development wells were drilledout ofwhich 
50wells were proved to be hydrocarbon bearing. 
As on 1 .1 .92, imp lace geological reserves es· 
tablished were 40.63 million tonnes 01 oil and oil 
equivalent of gas. 

Pending Cases of H.P.C. in Courts 

8494. SHRI SASH I PRAKASH: lNilithe 
Ministerot PETROLE'UM AND NATURAL GAS 
be pleased to state: 

13.1 the nurrbe! ofc:ases ofH.P.C.pending 
in \'arl'JuS courts regarding rehabitlation/ 
reactlvisation on unr:ancelledl uterminated 
dealerships'dlstr:buti<)'1s of petroleum products; 

(b) the total exp8nditure incurred by H. P .. C. 
on these case,s 50 far: and 

(Ci the sleps tal.:e;l Iproposed to be takento 
reduce such litlgatl0nsi 

THE MINISTER OF STAT E OF THE 
MINISTRY OF PETROLEMAND NATURAL 
GAS (CAPT AIN SATISH KUMAR SHARMA): 
I a) According to MIs. Hindustan PetroIeuTI Cof'-
poration Limlloo. only two sucncasesarepend-
ing In the Courts. 
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(b)Rs.12.000approximately. (ITA)~assoughtthepermissionfromtheUnion 

(e) Aleftects are being made by the com· 
panytosettlethedisputes through negotiations 
andaltlitlalion. 

Aaeervation Policy 

8495. SHAI RAM VA LAS PASWAN: Will 
the Ministef of HEALTH AND FAM;LYWEL· 
FARE bepleased to state: 

(a)whelhertheHighCourthasgivenjudg· 
mentaginstthe reservation policy for SCslSTs 
in1hemalleroffac:ulty and post·doctoral post of 
PGI, Olandigartl; 

(b) Iso. whetherthe Govemment have filed 
any review petition against thiS High Court's 

~ 

(el if not, the reas<>ns therefor: 

(d)wtl8thefthe Legal Advisor acted openly 
against1hereservatioo policy; and 

(e) if so. the action taken by the Govern· 
menhnttSf8gIlrd? 

THEMtNlSTER OF HEALTH AND F AM· 
It. YWELFAAE (SHRI B. SHANKARNAND) 
(a, and (b). Yes, Sir. Special Leave Petition has 
...... s.edby the Supreme Court and the 
,,"ensaub-Judaic 

(e) Does not arise. 

{d}and(e). The Information Isbeingcol. 
tectedandoMll be laid on the table of the House 

Reising of Special Force by IT A 

8496. SHRI BIR SINGH MAHATO: Will the 
Minister of HOME AFFAIRS be pleased to 
slate: 

(a) whether the Indian Tea ASSOCI~lI:on 

Government to raise train and maintain a spe-
cial force to meet the exigencies arising out of 
militant activities in Assam: 

(b) if so, whethertne UOion Government 
have is since given the permission: and 

(c) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE MIN· 
ISTRY OF HOME AFFAIRS (SHRI AAJESH 
PILOT): (a\to (c). The Indian Tea Association 
(ITA) had been in correspondence with Govern· 
ment of Assam as well as the Govemment of 
India toconsiderthe feasibility of raising a force 
for the security ofthe personnel and properties 
of tea garden industries. The Government of 
Assam has decIded to raise as auriliary force 
in the name and style of "Assam Tea Plantation 
Security Force" on the understanding that the 
Tea Industry will bear the cost 

Finance Crisits in BCCL 

8497. SHRI BASUDEB ACHARIA: Will 
the Minister of COAL be pleased to state: 

(a) whetherthe Govemment areawarethat 
the Bharat Cookmg Coal Limited is faangfinan· 
clal CriSis; 

(b) if so. the details thereof staling the 
financial position dunng each of the last three 
financial years: and 

(C) the steps taken to Improve the same? 

THE MINISTER OF STATE 0': THE MIN· 
ISTRYOFCOAL\SHRI AJiT PANJA)(a)and 
(b). According 10 Information furnished by Coal 
Indill Ltd. the details offunc1 rt'qulremenls (both 
c;apllal and revenuel. sakes wallsallon and 
financial support trom Coal India limited for 
Bhara! Cooking Coal Ll,l1Ited du.;ng the last 
three years we.e as under'· 
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CashRequilment 1990-91 

(provisional) 

ReYerIJe 997.16 
Capital 23100 

1227.16 

Statutory Levies 16654 

T otaIeash requirement 1393.70 

Less:SeIes 973.10 
realisation 

Cash Deficit 420.60 

Less: ReceiIIed 321.19 
framCII 

Net Cash Deficit 99.41 

(c) Various&tep6taken to nanowthe gap 
between the cash requirement and actual 
realisation aregiYenbelow: 

(1) EItectiYe follow-up measures to im-
provethesale~ 

(2)ProcU::Iionolooalhasbeer.ilCl B slid 

(3) Despatches of coal have been in-
creased. 

(4) ~is being reducedlhlol.9l 
volunalry scheme. 

(5) Purchase of capital items has been 
reduced and austerity in expenditure is being 
practised for all controllable items. 

(6) Utilisation of equipment has been 
improved. 

(Rs. in crores) 

1991-92 1~ 

1139.59 1171.35 
173.56 210.00 

1313.15 1381.35 

195.69 256.(1} 

1!Di84 1637.44 

1<ri!0.39 1168.75 

488.45 468.69 

B.14 25620 

152.31 213.49 

(7) Cash and Carry Scheme is being 
ell'o,cedwilhelectflont.l.10.1992. 

(8) lqJrcMng~oIpowerbJshiIIing 
rna;orpowerloadstoDVCsourcesand ..... 
Iation of own captive power plants for better 
wodIing. 

. Bar...,""" 
8498. SHRI MULLAPPALL Y 

RAMCHANDRAN: w. the Minister of HOME 
AFFAIRS bepleasedtostate: 

(a)wheIher1heGowrrmenthaYereceNed 
any inIonnaIioI. regarding CGIIusion between 
undeIworId dons responabIe 'orthe Bombay 
blasts ancIsomefilm stars/pRlductio; 

(b) if so, the details thereof; 
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(c)whetheranyfilmstarslproducershave lIeschemeuptotheendofl992-93.State/Union 
recently been arrested in connection with illegal Temrtiy-wise; and 
possession of arms; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a) and (b). Investigations are inprogess 
on various asPects relatingtothe Bombayboni:> 
blasts, inding possible nexus between the 
Bombay under-world and the film industry. It 
would, therefrom, at this stage not be in public 
interest to divulge any information on this. 

(c) Yes,Sir. Shri SanjayDuttwasanesled. 

(d) Investigations are in progress. Divu1g-
ing the details at this stage will not be in the 
interest of properiO'vestigation. 

Uberationofscavengers 

8499. SHRI SYED SHAHBUDDIN: Will 
theMinisterofWELFAREbepieasedtorefet1o 
the reply given on April 8, 1993 to Umtattred 
Ouestion No.5452 and state: 

(a) the aIocaIion made under the scheme 
of liberation and Rahabiation of scavengers 
<lJring1heSevenlh FIVe Year Plan a'ldpiopo&ed 
forthe Eight FIVe Year Plan period. Sta8\Jnion 
Territory-wise; 

(b) the quantitative achievements under 

(c) the estimated nurnberof remaining dry 
latrines and scavengers in the Country as on 
April 1, 1993? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KEi~I); (a) Central assistance of 
Rs.41.44Croreswasreleasedtothevarious 
StateGovemmentlU.TsduringtheVIIthPIan 
underthe Centrally SponsoardScherne of lib-
eration of Scavengers. Statement is attached 
statement. Allocation for the Villth Five Year 
Plan underthe National Scherneof Liberation 
aoldRehatlililalion of Scavengers is 464 Crores. 
PlamingComnission aIocaIesflnisscheme-
wise. CenIraIassistanceis releasedtotheState 
GovemmenIsIU. T. Admns. aspertheirl8qUire-
rnenIs. 

(b) The target for 1992-93 was to provide 
Irainingto'ZT ,618andrehabilitale65, 140scav-
engecsundertheNalionalSc::hemeofl.Jleration 
and Rehablilalionof ScaYengersandlheirde-
perldenls. StaIernent isattachedstatement & 
IU). 

(c) The J.lnistry of Urban Dev-elopement 
hasesairnllEd57.3la1chbylalrineinthec::ounler 
atpresent TheSUNeyloideifiySCYalle!JBfSand 
their depelldiens is almost c:ompIete. The 
prelimiil8lY estill lites show atola! scavenger 
population 015,41,657. However ,1hisfigure is 
liketytogoupallerfinal~ofthedaee. 
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As8amOilDlvlslon (English] 

8500. SHRIUDHAB BARAMAN: Will the 
MinisterofPETROLEUMANDNARURALGAS 
be pleased to state: 

(a) whether there is decline in profit of 
Assam Oi,I Division every year; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROlEM AND NA iURAL 
GAS (CAPTAIN SATISH KUMAR SHARMA): 
(a) the profit has declined over the last three 
years 

(b) The decline in profitability was largely 
due to increasing operating costs. 

[ T rans/ation] 

Rally at Boat Club 

8501_ SHRI RAM PRASAD SINGI-i: Will 
the Ministerof HOME AFFAIRS be pleased to 
state: 

(a) the circumstance!:> under which the 
Government have allowed 50me supporters of 
Dunked proposals te, hold a raUy at Boat Club on 
March 3. 1993; 

(b) whetl'Jer the restnctions imposed en 
holding rallie::. at Boat C~ub have since been 
withdrawn; and 

(c) if so, the details thereof? 

THE MINISTER OF ST ATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a) No rally in support ofthe Dunked 
proposa!was held at the Boat Club on 3.3.1993. 

(b) No, Sir. 

(c) Does notarise. 

Special Drive to Check Infiltration 

8502. SHRI N. J. RATHAVA: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whetherthe 80rderSecurity Force has 
launched a special drive to check infiltration and 
smuggling in border areas of North Bengal 

(b) if so, the details thereof; 

(c) whether a similar drive is proposed to 
be launched in Guiarat in view of increasing 
infiltration and smuggling; 

(d) il so, by when, and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a)Yes. Sir. 

(b: The detans are as fullows_ 

(i ) Increase in nakF.s and int€ flf:""E:d pa~r,::>I

ling-Cum naka aga.nst tan~'Dorjer c!-j;-rllnals 
andll1f.ltrates; 

(1I:~ningvf14rte,·.'BOP!;lntheKlJChlrbari 

Hussianchar area and around Da~,agrom.
AngarpotCi 10 check infittratior. from Bangladesh; 

(iii) dt;ployment of adoitlonal force in !he 
sensitive areas of the ~rder: 

(iv) expansion In <'(';I.vi\I2.<' of Water Wing 
of the BorderSecurity Force to cover rive nne 
sectors Ol the border; ... 

(v) provision of handheld search lights and 
other optical devices for detecting infitralors: 
cn::f 
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(vi) gearing up of intelligence machinery in (a) the amount of donation received by the 
clo.,,, ~oordination with local police. Mobile national Hannony Foundation, so far; 
TasK FG. ~;, dnd villa~ resistance parties. 

IGJ 'v ;_,. a SII Iai.ar drive IS proposed to be 
launched in the Gujaratfrontier shortly. 

Vacant Posts in A & N Islands 
Administration 

8503. SHRI MONRORANJAN BHAKTA: 
Will the Ministerof HOME AFFAIRS be pleased 
to state: 

(a) the numberof posts in Group 'A' , 'B' . 
'C' and 'D'IYIi1g vacant in A & N Islands Admin-
istration as a result of imposition of ban on filing 
upofposts: 

(b) whether reccruitment rules have been 
prescribed and approved for all the posts cre-
ated underthe Andman and Nicobar Adminis-
tration; 

(c) if not, the reasons theretor; 

(d) whether the Government have ISSU.ed 
instructions to review all the recruitment rules 
approved prior to 1985; and 

(e) if so, the progress made in this regard? 

THEMINISTEROFSTATEtNTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a) to (e). Information is being collected 
and will be laid on the Table of the House. 

[ Translation] 

Donation to National Harmony 
Fow1dation 

8504. SHRt LAL BABU RAI: 
MOHAMMADLALASHRAF 

FArMl: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(b) the details of this amount, State-wise; 
cn::I 

(c) the steps being taken by the Govern· 
mentto raise the amount? 

Tf-lE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOr): (a) An amount of RS.48, 08, 717/- has 
been received as donations till 27.4. 1993. by the 
National Foundation for Communal Harmony. 

(b) Since the donations are received from 
abroGovemments,lndustrialOrganisation, in· 
dividual from general public etc. no State-wise 
account is 

(c) Steps taken to raise donations include 
an by the Union Home Minister circulated to 
State Govemment Industrial Houses, Financial 
Institutions etc.; requite to ou Missions abroad 
to mobiles e donations from NRls and other 
groups and organisation of a Fund Reissuing 
weekfrom 19 Novmebert025 November 1992 
as also a Flag Day on 20 November 1992. 
Publicity is also being given to the activities of 
the Foundation and 100 per cent tax benefit 
aviable under Section 80G 01 the Income Tax 
Ad for donations to the Foundation. 

[English] 

National Leprosy Eradication Programme 

8505. SHR! GOPI NATH GAJAPATHI: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whe1herthe Wor1d Bankhassanctioned 
fCUld recenUyfor National Leprous Eradication 
Programme; 

(b) if so, thedetailsthereof; 

(c) the programme drawn up by the Gov· 
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emmen! with the World Bank assistance; and 

(d) the States identified for implementing 
the programme? 

THE MINISTER OF HEALTH AND FAM-
IL Y WELFARE (SHRI B. SHANKARNAND): 
(a) to (d). A draft project proposal for strength-
ening the National Leprosy Eradication 
Programme with world Bank assistance has 
recently been apprised by a World Bank Mis-
sion. The details ofthe project and otherforrnali-
ties for obtaining the loan are yetto be finalised. 

Agencies in Uttar Pradesh 

8506. MAJ.GE'N. (RETD.) BHUWAN 
CHANDRAKHNADURI: 

SHRI SANTOSH KUMAR 
GANGWAR 

SHRU ANAND RATNA MAURYA: 

Will the Minister of PETROLUEM AND 
NATURAL GAS be pleased to state: 

(a) the number of petrol/diesel retail outlets 
and LPG agencies in Uttar Pradesh: 

(b) the number of petrol/diesel retail outfets 
and LPG Agencies proposed to be opened dur-
mg the next two years, particularly in the hill 
districts otthe State; and 

(c) the steps taken to provide LPG connec· 
tions to the wait-listed persons? 

THE MINISTER OF STAT E OF THE 
MINISTRY OF PETROLEM AND NATURAL 
GAS (CAPTAINSATISH KUMAR SHARMA): 
(a) As on 1.1.1993, there were 1017 Retauk 
Outlet dealerships and 455 LPG distributor-
ships in Uttar Pradesh. 

(b) In the Retail Outlet Marketing Plan 
1988-93 and LPG Marketing Plan 1992-94,362 
Retai891 Outlet dealerships and 68 LPG dis-
tributorships have been included for Uttar 
Pradesh including 12 Retail Ouslefgs in hilly 

districts. It takes about 1 to 1 1/2 years for 
commissioning of dealerships/distributorships 
after the process of selection through Oil Selec-
tion Board begin with adv.ertisements. 

(c) Plans have been drawn to increase LPG 
availability through enhanced production, com-
missioning of new indigenous sources and 
through imports. In addition, Govemment have 
recently allowed import and sale of LPG at 
market determined prices by private agencies. 

Activities of Pak Infiltratiors in J & K 

PSJ7. DR. D. VENKATESHWAR 
RAO: 

SHRI BOLLA BULLI RAMAIAH: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether a number of Pakistani 
infilarallrs have entered Jammu & Kashmir and 
created atem among the people in the State in 
April. 1993; 

(b) if so, whether a large numberof house 
an shops have been destroyed by them; and 

(c) if so, the action the Government pro-
pose to take to meet the situations? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a) to(c). There are reportsaboutthe 
presence of some foreign national, including 
Pakistanis, who are involved in terrorist activi-
lies, Including abduction Killing, arson etc., 
alongwith terrorists groups in Jammu & Kash-
mir. However, it is not possible to precisey 
estiamate the number of such persons who 
many have infiltrated into the State. 

Sustained pressure is being maintained on 
the militants, and a close watch is being kept on 
the possible infiftration routes. In April 1993, SIX 

cases of exfialtrationfmfiltration were detected 
in which 25 miltains were killed on the border. 
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Coal Profect In Bihar Fire In Onge Building at Sandra, Bombay 

8506. SHAI MOHAN AAWALE: 
SHRI MUL LPPALLY 

AAMCHANDRAN: 

Will the Minister of PETROLEUM AND 
NATUAALGASbe pleasedto state: 

(a) whether a fire broke outing the mufti
storied building of Oil and National Gas Com
mission at bardra, Bombay on 18 March 1993; 

(b) if �o. the causes of the fire;

( c) the details of loss of life and property

( d) whether the fire-fighting arrangements
in tne said building were adequate; 

(e) if not, the reasons therefor, and 

(f) the steps taken for installation of fire
fighting equiments in the building? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROL EM AND NATURAL 
GAS (CAPTAIN S/IT!SH KUMAR SHARMA) 
,2) A fire broke out on 18th April 1993 1n !11e 
'.'asudhara Bhavan located 1n Sandra. Bombay 
which houses the headquarters of the Bombay 
Regional Business Cent, es of Oil and Natural 
Gas Commission. 

(b) to (f). A departmental enquiry commit·
tee has been cc,ns!ituted by ONGC with the 
followmgterrns of reference· 

(i)to Joo�.1ntothe likely cause of the fire.

(ii) to fix responsibility for negiigence, if
any. 

( iii) to assess the magnitude of damage/
oss. and 

(iv) to recommend remedial measures.

8509. KUMAR! PUSHPA DEVI SNGH: 
Will the Minister of COAL be pleased to state: 

(aj whether some coal produces in Bihar 
and particularly Pipparwar coal project have 
been facing problems due to agitation by the 
�of the area and environmental activities; 

(b) if so, the reasons for opposing the
implementation of that projects; 

(c)howfarthedemandofpeopleisnustified;

8510. 

. ( d) the decision taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COAL (SHAI AJITPANJA) (a) 
to ( d). Representations have been received from 
INTACH (Indian National Truestfor Act an Cul· 
tural; Heritage) expressing concern about envi
ronmental related issues etc. regarding devel
opment of coal MIAs 1n North Karpanoura 
aoclifed of Central Coalifielcts Limited 

The Pipa1awar lnt0::1rated mine cum8ene 
faction F'roJect o'. Central Coalfileds Limited 
is under and all measure for protection of  
enviroment ar1c a!so be:ng 1rr;plemer,ted

Arms Vessels 

SHRI SANAT KtUMAR 
MAND AL: 

SHRI BOLLA BULLI
RAMAAIAH

WilllheMinistero' HOMEN'FAIRS 
pleasectosta!e: 

\a.I whether attent•on of the Government 
has been drawn to the news 1tvm captioned 
Two arms vessels head for lnd;a·· appearing 
in the 'Indian Express" dated April 1 C 1993: 
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(b) it so, the reaction of the Government 
thereto; 

(c) whether a numbe r of ships laden with 
arms and ammunition headed for India from 
Pakistan during April, 1993; and 

(d) If SOl tne action taken to track these 
ships and seize the lethal cargo? . 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a) and (C). Thert' is no specific infor-
mation In this mgard. 

(b) Does not arise. 

(d) C'iovprnment have altered all state gov-
ernments as well as the concerned Central 
Agencies 10 enforce enhanced surveillance in a 
fUlly Integrated manner to counter 
surnugglingactivilies. 

LPG Agencies out of Ministers 
Discretionary Quota 

iE)~ 1 SHRI V. SOBhA,NDREESWARA 
RAO: Will the Minister of PETROL.EUM AND 
NA TU RAL GAS be pleased to state: 

\ <1) the number 01 persons who wefe allotted 
p8;rol/dlesel retail outlets. LPG agencies and 
~KD deaiershirs out of Ministers discretionary 
quotafrornJanuary. 1991 toJanuary 1 ()93: and 

(b) the 011 compal1ies which issued the 
letters of intent dunng the above said period? 

THE. MINISTER OF STAT E OF THE 
MINISTRY OF PETROLEM AND NATURAL 
GAS (CAPTAIN SATISH KUMAR SHARMA): 
(a) DUling the penod, 265 RDiSKD-LDO/PLG 
dealershlpsldistnc to ships were sanctioned by 
the Government. 

(b) Letters of Intent are issued to the allotted 
by the four Oil Marketing Cornpanles narnely, 
10C, HPC, BPC&IBP. 

Complaitions Against Sales Tax Officials 

8512. SHRI JEEWAN SHRAMA: 
SHRI MADAN LAL KHURANA: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether attention of the Government 
hasbeendrawntothenewsite,captioned"Sates 
Tax" Taxing wait for the traders" appearing in 
the 'Hindustan Times' dated Apo! 15. 1993; 

(b) if so. the number of complaints receIVed 
during each of the last two years; 

(C) the aclion taken against thE' ernng offi-
cials; 

(d) the nurnberof dealers found concealing 
the amount of sales tax during the said Period 
and the action taken againstthem; and 

(e) the steps taken to revamp and revitalise 
the Sales Tax Department? 

THE MINISTER OF ST A H:.IN THE MIN-
ISTMY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a) Yes, Sir. 

I b) The Deihl Administrations reported as 
under the number of complaints received in the 
Sales Tax Department ounng tt,e last two year'S: 

1991-92 ffi 

1992-93 

(C) Action laken against the offiCials is as 
under 

Year Act/on Initiated 
during the year 

Officers 
off/clals 

suspended ---_._._._- _._-----_ .. --_ 

1991-92 7 7 

1992-93 15 
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(d) Incriminating documents suggesting Smuggling of Coal to Bangladesh 
massive evasion of sales tax were recovered 
from 203 dealers during the year 1991-92 and 
366 dealers in 1992-93. Besides taking action 
against the dealers as per provisions of D.S.T. 
Act. 1975, FIRs have also been lodged against 
64 dealers during this period. 

(e) The following steps are being taken to 
revitalise and revisable the Sales Tax Depart-
ment: 
(1 ) To redress the grievance of dealers , 

procedure of issue of statutory forms has 
been simplified and liberalised. 

(2) Date of payment of salestax by dealers has 
been computerised on a yearly basis. 

(3) Besides a regular vigilance wing of Depart-
ment. the Commissioner of Sales Tax is 
atte:1ding to complaints in Public hearing. 

(4) The Enforcement Wing of the Department 
and the Recovery Wing of the Department 
have been strengthened. 

Child Marriage Restraint Act 

8513. SHRI SHRAVAN KUMAR PETEL: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Government propose to 
amend the Child Marriage Restraint Act as a 
measures to control the population growth; 

(bl ifso, the details thereof; and 

(c) the time by which the legislation in this 
regard is likely to be introduced? 

THE MINISTER OF HEALTH AND FAM-
ILYWELFARE (SHRI B. SHANKARNAND): 
(a) There IS no proposal at presentto amend the 
Child Marriage Restraint act. Raising the age of 
marriage IS soughtto be achieved by Increasing 
SOCial awareness. 

(bl and (c). Does not arise. 

8514.SHRI MADAN LAL KHURANA: Will 
the Minister of COAL be pleased to state: 

(a) whether coal worth crore of rupee is 
being smuggled out 01 I ndia to Bangiadesh: 

(b) if so, the number of such cases which 
have come to the notice of the Government 
during the last two years: and 

(c) the steps taken to check the smuggling 
of coal out ofthe country? 

THE MINISTER OF STATE OFTHE MIN-
ISTRYOFCOAL(SHRI AJTPANJA): (a)to(c). 
Information is being collected and to the extent 
available will be laid on the Table of the House. 

Representation from All India Wax 
Producers' Association 

8515. SHRI GEOGRE FERNADES: Will 
the Minister of PETROLUM AND NATURAL: 
GAS be pleased to state: 

(a) whetherthe Govemment have received 
any representation from All India Wax Produc· 
ers' Association in regard to the problem being 
faced by their industry: 

(b) if so, the details thereof: and 

(c) the adion takenlproposed to be taken by 
the Govemment in this regard? 

THE MINISTER OF STAT E OF THE 
MINISTRY OF PETROLEM AND NATURAL 
GAS (CAPT AIN SATISH KUMAR SHARMA) 
(a) and (b). Association as raised issues 
concering pricing of slack wax and stoppage of 
import of paraffin wax, etc. 

(e) at present paraffin wax Type I and Type 
II are imported to make good the shortfall in 
domestic production. The processors of slack 
wax are not affected by these imports as they are 
predimianrly invoved in making Type III paraffin 
wax. 
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I Translation] 

Reduction in import of crude oil 

8516. SHRI SHIBU SOREN: Win the Min-
isterof PETROLEUM AND NATURAL GAS be 
pleased to sta\!a: 

(a) whetherthere is disagreement amongh 
the members of OPEC regarding reduction in 
the crude oil export quota by 10 Iakh barrels from 
the month of Feb. 1993 to contain the crude oil 
prices and stablising the oil market; 

(b) if so, the details thereof; and 

(c) the likely impact of it on India? 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF PETROLEUM AND NATURAL GAS 
(CAPT. SATISH KUMAR SHARMA): (a) and 
(~. It is reported that an agreement has been 
reached at the OPEC Ministerial meeting to 
reduce the overall ceiling Of export of crude oil 
by 10 lakh barrels per day from its previous 
agreed quota. 

(c) No adverse impact ofthis OPEC agree-
ment is expected on India. 

[English] 

Award of Contract for levelling and 
Dressing to EMTA by liSCO 

8517. SHRI RAM VILAS PASWAN: Will 
the Minister of STEEL be pleased to state: 

(a) whether liSCO had given a contract for 
levelling and dressing to Eastem Mineral T rad-
ing Agency in 1988 with high rate of 300% 
project; 

(b) whetherthe contract No. ED(W) COl 
RMH-EMTAl2858 dated October 3. 1992was 
given extension for two years with 25% escala-
tion; 

(c) if so, the reasons therefor; and 

(d) the action proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF ST ATE OFTHE MIN-
ISTRY OF STEEL (SHRI SONTOS!-l MOHAN 
DEV): (a) liSCO awarded a contract for site 
levelling and dressing pertaining to 
Modernisation of BumpurWorks totwocontrac-
tors viz. MIs Eastern Minerals and Trading 
agency and MIs Bhaghratha Engineering Lim-
ited. The rates were lower than the prevailing 
rates at Burnpurworks. 

(b) and (c). Yes, Sir The contract was 
extended to the firm wno have vast and long 
experience in matenal handlmg Jobs and was 
subsequently extended to two years due to 
substantial advantages. The proviSion for ex-
tension of contract was also <;xlsling In the 
contract clauses. 

(d) Does not anse. 

Awards Passed by CGIT Against BCCl 

8518. SHRI BASUDE6 ACrlARIA Will 
the Minister of COAL be pleased to state: 

(a) the number of Awards passed by the 
Central Govemment Industrial Tribunal against 
the Bharat Coking Coal limited dunng each of 
the lastthree years: and 

(b; the numberot cases stili pending In the 
said Tribunal? 

THE MINISTER OF STATE OFTHE MIN-
ISTRYOFCOAL(SHRI AJIT PANJA) (a) The 
number of Awards passed by Central Govem-
ment Industrial Tribunal against Bharat Coking 
Coal Ltd., during the last three years. is as 
under:-

1990 

1991 

1992 
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(b) All cases are pending before the T r.bu-
nat. 

Hea 'th for All 

8519. SHRI MULLAPPALL Y 
RAMACHANDRAN: Will the Minister of 
HEALTHANDFAMILYWELFAREbepleased 
to state the targets fixed and those actually 
achieved so far in the area of health care under 

tile scheme 'Health for all by 2000 AD" in each 
State? 

THE MINISTER OF HEALTH AND FAM-
IL YWELFARE (SHRI B. SHANKARANAND): 
The State-wise targets and achievements in 
respect of the disease control programmes in 

. the health sector are given in the statement 
attached 
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Training to Minority youths physical activity and whether the selection for 
training took into account physical standards; 

8520. SHRI SYED SHAHABUDDINI: Will InI 
the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Uttar prodesh Minorities 
Finance Corporation trains minority youths for 
selection in the State Police Force; 

(b) if so, the number of such youthstrained, 
year-wise since the inception of the scheme; 

(c) the number of such trained youths who 
were selectedforthe police force, year-wise; 

(d) whetherthe majorityofthose rejected in 
the physICal test; 

)f) the reasons for the high rejection rate? 

THE MINISTER OF STATE INTHE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a) Yes, Sir. 

(b) and (c). A statement is attached. 

(d) and (f). Information is being collected 
from the state GoII9mrnentandwil be laid on the 
Table of the House. 

(e) Yes, Sir. 

Statement Showing Training of Minority 
(e I whetherthe training included required Youths forselection to the State Police Forces 

Year Numberof Youths trained 

1986-87 n 

1987-88 183 

198&89 :Bl 

1989-90 9 

199(}.91 ED3 

1991-92 410 

1992-93 321 

. T! ansJation) 

Allotment of Petrol Pumps 

8521. SHRI LAL BABU RAt: W.the Min-
sterof PETROLEUM AND NATURAL GAS be 
:>leased to state: 

Numberoftrainedyouths 
selected 

NA 

01 

NA 

18 

N.A. 

to whom petroIpumps wereallotted during the 
periodJanuary, 1992toJanuary, 1993; and 

(b) the nuntlerofpetrolpumps allotted on 
therecomt, .. ldatioIlSoftheMembersof ParI&-
mentduringthe said period? 

THE MINISTER OF STATE OFTHE MIN-
(ii) the numberof Members of PartiamE'nt ISTRYOFPETROlEUMANONATURALGAS 
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(CAPT SATISHKUMARSHARMA):(a) None, Activities of Naxalities and Jharkhand 
SIr. 

(b i [J,S(TEt;onary allotments of dealerships! 
dlstributorsh!p::. ar e mude by Government on 
compassionate grounds. in deserving cases. 
keeping in view the circumstances of each case, 
includi:"!g the recommendations of MPs and 
otherV!Ps. 

['Ene/ls;;1 - , 

Gorkhaland Issue 

8522. MAJ. GEN IRETO) BHl'WAN 
CHANDRA KHANDURI' 

Sf-'Rl B! R SINGH MAYA TO. 
SHRICHfTTABASU: 

Wi!! the Minister of HOME AFFAIRS be 
pleased te stale' 

(a 1 whethe~ the Government are aW3re::>f 
the recent derl1and fa; sepa~ate Gori<haland 
Stat"!· 

(b) If so. the reachon of the Government 
thereto: 

(c) whether any fresh initiatives have been 
taken. are proposed to be taken by the Govem-
ment to resolve the issue; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRi RAJESH 
PILOT): (a) to (el). The Gorkha National Ubera-
lion Front (GNLF) had recently threatened to 
launch an agitation for a separate State of 
Gorkhaland and rescind the concept of the 
Oarjeeling Gori<ha Hill Council, However. the 
Government of West Bengal and Shri Subash 
Ghisingh. Presi1ent of !he GNLF have held 
mel1lf19#uI negotiations of resoIwlgthe problem 
amicably. 

Activists 

8523, DR.D.VENKATESWARARAO: 
SHRI ATAL BIHARIVAJPAYE:E: 
DR.AMRITLALKALIDASPATEL: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether it is a fact that some activists 
of the Jharkhand Mukti Moreha and various 
Naxalitefactions have taken away a large auan, 
lily of gelatine, detonators and Igniting tape from 
the Bauxite mir'les located at Maruapat at 
Lohardagga district in Bihar as reported in the 
Hindustan Times dated April 16 1993: 

(b) if so. the delails thereof: 

(e) whether the gllBty persons have been 
arrested and thE' explosives recovered from 
them; and 

(d) the preventive slep~ taL-:en tn this re-
gard? 

THEMINISTEROFSTATEiNTHEMIN-
ISTRYOFHOME AFFAI''1S(SHRI RAJESH 
PILOT): (a) to (d). The'informatlon is being 
obtained from lheconcemed authonties and will 
be laid on the table of the House. 

Hydrocarbon in Brahmaputra 

8524, SHRI UDDHAB BARMAN: Will the 
MinisterofPETROLEUMANDNATURALGAS 
be pleased to state: 

(a) whether any seismic survey has been 
conducted in the riverbedot the Brahmaputra for 
hydrocartxln; and 

(b) if so, the findings tnereof? 

THE MINISTER OF STATE OF THE MIN-
ISTAYOf PETROLEUM AND NA TURALGAS 
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(CAPT. SATISH KUMAR SHARMA): (a) and (b) if so, the steps laken 10 improve the 
(b). One Geophysical party was deployed in the conditions in the Govemment hospital in Delhi? 
Haldibari· Kamlabari area on the north bank of 
river Brahmaputra (Assam) in the field season 
1986-87. Interpretation ofthe seismic data has 
nOll)rought oUI any feature interesting from 
hydrocarbon exploration point of view . 

Bomb Disposal SQUADS 

8525. KUMAR I PUSHPA DEVI SINGH: 
Wil:thc Ministerof HOME AFFAIRS be pleased 
to~tate' 

(n \ 'Nhptherthe Govemment have any pro-
p()~ ai tccreate separate specialised bomb de· 
teel ;'m and disposal squads; 

(b' i1 so. the details theteof: 

Ie) whether any directives have been is· 
sued to the State Govemment in this regard; and 

(d\ if so whether the State Governments 
have observed such directives? 

THE MINISTER OF 8T ATE INTHEMIN· 
ISTRY OF HOME AFFAIRS (SHRI RAJESH 

,PILOT) (a)and(b). Bomb Detection and Dis· 
posa! Squads are already available with the 
some Central Para-Military Forces. 

(c) and f dl The Central Govemment have 
advised all the State Govemmentto set uptheir 
Bomb Detection and Disposal Squads. many 
Stale Government are reported to have already 
done so 

Hospitals in Delhi 

852. SHRIJEEWANSHARMA:Willthe 
Ministero! HEALTH AND F AMll YWElFARE 
be pleased to state: 

(a) whether the Govemment hospitals In 
Delhi are ill maintained and there is general fall 
in standards; and 

THE MINISTER OF HEALTH AND FAM-
IL YWELFARE (SHRI B. SHANKARANAND): 
(a) and (b) . The functioning of Government 
hospitals is periodically reviewed and facilities 
are upgraded within the overall availability cf 
resources. 

Official Secrets Act 

8~7. MAJ.GEN (PETDI BYUWAN 
• CHANDRA KHANDLJR!: Will the Minister (,f 

HOME AFFAIRS be p!eased to state 

(a) whether there IS 3:>" proposaito amen-j 
the Official Secrets AC". 1 !?23: 

(b) ifso. thedetai!s thereot: ~'ld 

(c) the time by whicr, it is likely te be 
amended? 

THE MINISTER OF S'T' ATE IN THE MIN· 
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a) to (c). There have been various 
suggestions I recommendatio'1s for amending 
the Official Secrets Act. 1923. However, as this 
matter is both complex and sensitive the issues 
Coneerned require very eareful and through 
analysis and examination and it is therefore. not 
possible to furnish details and the exact time 
frame !orformulating the views in the ma~er. 

Directorate General of Hydrocarbons 
Sector 

8528. DR. [j VENKATESWARA 
RAO: Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state' 

(a) whether the Govemment have set up 
Directorate General of Hydrocarbons Sector; 

(b) if so. the main objectives for setting it t' 
em 
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(c) to what extent it will be useful; Will the Minister of P ETROLE UM AN D 

THE MINISTEROFSTATEOFTHE MIN-
ISTRY OF PETROLEUM AND NATURAL GAS 
(CAPT. SATISH KUMAR SHARMA): (a) Yes,. 
Sir. 

(b) and (c). Its objective would be to pro-
mote sound management of the Indian petro-
leum and natural gas resources having a bal-
anced regard for the environment, safety, tech-
nological and economic aspects of the petro-
leumactivity.ltisexpectedtobeveryusefultor 
supervisingthe activities of the public and pri-
vate sector companies which undertakeexplo-
ration and production of crude oil and natural gas 
in the national interest. 

Disciplinary Action Against Security 
Personnel in J & K 

8529. SHRI SYED SHAHABUDDIN: Will 
the Minister of HOME AFFAIRS be pleased to 
state: 

(a) the numberot security personnel against ' 
whom d's~hnary action has been taken for 
unlawful and excessive use of force in the 
course 91 operations in Jammu and Kashmir 
during 1991 and 1992,seperately; 

~b)the numberOUlofthemawarded ptXlISh-
ment;and 

(c) the number of cases in which the pro-
ceedings are in progress? 

THE MINISTER OF STATE IN THE MIN-
ISTRy OF HOME AFFAIRS (SHRI RAJESH 
PILOT): (a)to(c).lnformationisbeingcoilected 
and will be laid on the table of the House. 

{ Translation] 

Allotment of Retail PetrollDiesel Outlets 

SHRI MAHESH KANODIA: 
SHRI CHHEDI PASWAN 

NATURAL GAS be pleased to state: 

(a) whether the Govemment are aware that 
fake Scheduled Cast/Scheduled Tribe Certifi-
cates have been produced to get allotment of 
retail petroVdiesel outlets; 

(b) ifso, the numberof cases which have 
cometothe notice of the Govemment during the 
last two years; and 

(c) the action taken againstthe erring per-
sons? 

THE MINISTER OF STATE OF THE MIN-
ISTRY OF PETROLEUM AND NATURAL 
GAS(CAPT. SATISH KUMAR SHARMA): (a) 
Yes, Sir 

(b) One. 

(c) Guidelines on the subject proVide for 
suitable action, which includes termination of 
such dealerships afterfoUowing due procedure. 

Contaminated Glucose 

8531. SHRI RAM NIHORE RAI: Will the 
Ministerof HEALTHANDFAMIL YWELFARE 
be pleased to refer to the reply given to Unstarred 
Question No. 190 on November 24, 1992 and 
State: 

(a) whether the inquiry into the circum-
stances under which the sub-standardcontaml-
natedglucosefound its way into the Govemment 
hospitals has been completed; 

(b) if so, the outcome thereof; and 

(c) the action taken against the guilty per-
sons? 

THE MINISTER OF HEALTH AND FAM-
IL YWELFARE (SHRI B. SHANKARANAND) 
(a) to (c). The Drug Controller, Delhi AdminiS-
tration has informed that samples of the IV 
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Fluids were taken from safdarjung Hospital on 
23.9.1992andsenttoDrugsTestingLaboratory, 
Bangalore. The report has been received and is 
under examination. 

[English) 

Archaeological Artefacts in Ayodhya 

8532. SHRI RAMESHWAR PATIDAR: W~I 
the Ministerof HOME AFFAIRS be pleased to 
state: 

(a) whether the archaeological artefacts 
found in the Ram Janma Bhumi-Babri masjid 
Complex in Ayodhya after the demolition of the 
structure on December6, 1992 have been pre-
served; 

(b) if so, the details thereof alongwith the 
names of the places where they have been kept; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF HOME AFFAIRS 
(SHRIS.B.CHAVAN):(a)to(c).OnBthDecem-
ber. 1992 the dlstnct administration found cer-
ta�n archeological artefacts lying in the open in 
front of Ram katha Kunj building. Soon after Bth 
December. 1992, these items were photo-
graphed and duly Indexed by the district admin-
Istration. They have since been stored In two 
rooms of the Ram Katha Kunj building under 
proper lock and key. The items found on 8th 
December, 1992, number 265 in all and include 
various architectural pieces like parts of struc-
ture, pillars, and idols. Besides, one archaeo-
logical artefact was found on 6th January, 1993 
during the corse of security barricading work at 
this location. This item has also been duety 
indexed and kept in the building known as the I 
Ram katha Kunj building in that area. The above 
material is under the custody of the Authonsed 
person appointed by the Central Govemment 
underthe Acquisitton of Certain Area at Ayodhya 
Ordinance 1993 which hassincY. been replaced 
by an act of par1iament. Apartfromthese,thereare 

other archaeological artefacts which are still 
lying in the debris of the demohshed structure. 

[ Translation) 

Ayodhya Issue 

8533. PROF. RASA SINGH RAWAT: 
SHRI HARI KISHORE SINGH: 
SHRI CHITTA BASU: 
SHRIANANDRATNAMAURYA: 
SHRI CHANDRESH PATEL: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the outcome of talks held by the Union 
Government on the Ayodhya issue during the 
last five months; 

(b) the present status of constitution of two 
trusts for the construction of Ram Temple and 
Mosque; 

(C) the details of progress made so far in 
regard to compliance of Ordinance issued and 
the Bill passed relating to Ayodhya issue; and 

(d) whether both the parties have retusedto 
agree to the points mentioned in this ordinance? 

THE MINISTER OF HOME AFFAIRS 
(SHRIS.B.CHAVAN): (a) and (b). The Prime 
Minster has had a number of meetings during 
this period with delegations and individuals on 
national matters. including the Ayodhya issue. 
These have included members of Parliament 
and other publIC figures, religious leaders, aca-
demicians, writers and journalists. The prime 
Minister has also received delegations from 
Ayodhya and Faizabad. He has also had a 
meeting with members of the Muslim Personal 
Law Board. These meetings have been a part of 
the constant process of dialogue, consultation 
and discussion initiated by the prime MinISter in 
hiS effort to address all aspects of the problem 
and fulfil Govemment's resolve to work towards 
a Just and amicable settlement whICh respects 
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the dignity and sentiments ofthese concerned.

(c) and (d). The Acquisition of Certain Area
at Ayodhya Ordinance 1993 has been replaced
by an Act of Parliament on 3 April 1993 as Act
nO.33 of 1993. The Commissioner of Faizabad
has been appointed as the Authorised Person to
manage acquired property on behalf afthe Union
of India. A Claims Commissioner has also been
appointed forthe purpose of deciding the claims
of the owner or any person whose property has
been acquired under the Ordinance/Act. The
leaders of Muslim Personal law Board and
. Babri masjid Movement Coordination Commit-
tee have conveyed their opposition to the Ordi-
nance promulgated by the President of India.
Further, the Ordinance has also been chal-
lenged in the Courts of Law.

[Fngftsh)

Indians Lodqed in PakJails

<,534 SHI-11RAJENDRAAGNIHOTRI:
SH81 BRIJ 81-1USHAN SHARAN

SINGH:
SHRIMATI MAHENDRA KUMARI:
SHRISATYADEOSINGH:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whetherthe Government have made
any arrangements for providing alternative
employmenttothe Indians lodged in Pakistani
jails on espionage charges on their release;

(b) ifso, the details thereof; and

(c) if not, the reasons therefor

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT): (a) to (c). There are no Indian espionage
agents in Pakistan.
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Migrationfrom Punjab

8535. SHRI SHRAVAN KUMAR PATEL:
Will the Ministerof HOME AFFAIRSbe pleased
to state: I

~

(a) the number of families/persons who
have fled from different parts of Punjab in the
face of terrorism;

(b) the number out of them who have re-
turned to the State after the establishment of the
democratic Govet nment in Punjab; and

•..

(c) the steps taken to facilitate and ensure
the return of such displaced persons?

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT): (a) Accoromqtoavaiteoleintorrnation,
17886 famiiies have m.qrateo OU! at different
parts of Punjab to other parts of country due to
the fear of terrorism.

(b) 1441 families have been brought back
to Punjab from dilfer ent parts of the country with
Government assistance.

(c) Following steps have been taken by the
State Governmenttofacilitate and ensure retum
of such migrants. An ex-gratia grant of Rs. 2,000
to cover initial eszpenses, Rs. 5,000 pcrfamily
as transport allowance and Rs.300 p.m.l as
rental allowance was provided. Bank loan tacil-
ity under the priority sector scheme upto Rs.
25,OOOwithout security wa5 provided. Thechil-
dren of migranls are eligible forlree education
and allotment of LlG Houses residential plots/
commercial sites on reserve price. They are
also issued yellow Cards for grant of conces-
sions. Permits are also granted to them for
plying mirubuses and allotment of fair price
shops.

+1
"It
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rehabilitation of the displaced persons from the 
erstwhile West Pakistan and erstwhile East 

Problem of Refugees 

8535-A. SHRI MADAN LAL KHURANA: 
Will the Ministerof HOMEAFFAIRSbepieased 
to state: 

(a) whether more than 450 refegee families 
from East Bengal and West Punjab are living in 
various localities of New Delhi f 'h'3Iast ~o 
eralyears; 

(b) whether the Government have ever 
assessed the plight of these people; 

(c) if so, the main problems ofthese fam!-
lies; 

(d) the schemes formulated by the Govem-
ment to rehabilitate these people permanently; 

(e) if not, the reasons therefor; and 

(f) the time by which the problems of these 
families are likely to be mitigated? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI RAJESH 
PILOT) (a)(b)and(c). The displaced persons 
from the erstwhile West Pakistan were resettled 
in vanous localities of New Delhi long ago under 
the Evacuee Property Act, 1950 and Displaced 
persons (Compensation & Rehabilitation) Act, 
1954. Once they were resettled under these 
Acts, they were deemed to have merged with the 
national mainstream. For any grievances that 
these rehabilitated displaced persons faced 
subsequently, they were to seek redressal as 
normal citizens of Delhi. As regards the dis-
placed persons Irom the erstwhile East Paki-
stan,aschemehadbeensanctionedin 1961 to 
provde plots to a few hundred of them in Kalkaji 
area know as Chitranjan park. This scheme for 
the displaced persons from East Pakistan was 
tully implemented. 

(d) to (fl. The schemes formulated for 

Pakistan were implemented long ago. There is 
no ne'" scheme for rehabilitation of any new 
group of refugees who might have landed up in 
Delhi. 

12.00hrs. 

'1= LFAKAGfOFOII:-::-rT:.JN PAPERS IN 
" _'JIJERSITY 

[English] 

SHRI RAMESH CHENNITHALA 
(Kottayam): Mr. Speaker, Sir, the leakage of 
question papers in Delhi University is a very 
serious issue. All the newspapers have reported 
this matter. This will definitely undermine the 
faith in the examination system. Two days back 
also we raised this Issue here. Anotherpaperfor 
B.Com(Pass) First year. Paper No.503, "Eco-
nomic Systems and Micro Economic Theory" 
scheduledfor3.00 p.m. had to be canceled and 
substituted with a reserve one alter the leakage 
was brought to the notice of the University 
authorities. Every day these examinations are 
going on and every day one ortheotherqueslion 
paper is leaking. 

Sir. it is reported in the newspapers that 
these question papers were sold from Rs.300/-
to Rs.500I- in the shops outside the University. 
In almost all the colleges, the students are 
agitating now. In Satyavati College and 
Venkateswara College and in-almost all other 
college, this issue has become a very serious 
one and the Controller of Examinations in the 
Delhi University was asked to go on leave. Now. 
he is on leave. Now, the acting Controller ofthe 
University has not given any proper reply in this 
matter. The teachers of Delhi University Teach-
ers' Association are also on 'dhama' today in 
Delhi University. Every day the leakage of ques-
tion paper is taking place in Delhi University. 

Sir, we have to preservethe confidentiality 
of the examination system. So. I urge upon the 
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hon. Minil>terfor Human Resources Develop-
menttotakeupthismatterwiththeUGCandwith 
the Delhi University and cond.uct a proper en-
quiry so that the students will have faith in the 
examination system. 
1204hrs 

[SHRI TARA SINGH (in the Chait)] 

( Intetruptions) 

SHRI RAMESH CHENNITHALA: Sir, all 
the Delhi University students are on strike and 
the teachers are also on strike. So, otherhon. 
Members also want to speak on this issue. The 
issue is a very serious one and so, I want a 
statementfromthe Govemment (Interruptions) 

[ Translation] 

SHRI TARA CHAND KHANDELWAL 
(Chandni Chowk): Sir, the issue of paper leak-
age is very serious. there is a racket behind it. 
It is particularly happening in Delhi University. 
I would like that some steps should be taken to 
stoj)this. Papers are being leakedformoney.In 
such situation, the students who don't get the 
leaked papers get less marks and fail at the 
examination and who get1hose papersgetgood 
marks and pass the examination. The Central 
Govemmentshouldmakesornearrangemenls 
in this regard sothatthis issue of paper leakage 
may be resolved .... ( (Interruptions) 

SHRI SHARAD Y ADAV (Madhepura): Mr. 
Chairman, Sir, this issue has been raised time 
and again in this House. This issue directly 
comesunclerthe Central GOveritment. There is 
bunglinginthee~inationsalloverthecoun

try. The state of Education is very miserable all 
over the country. These examinations come 
under the Central Govemment. the papers of 
U.P .S.C. examinations have been leaked out 
before it commenced in AHahabad. TheC.B.1. 
has said that it issurethat has been bungling in 
this examination. Just now the hon. Member 
raised the issue that recently three question 
papers leaked in Delhi University. 1 wanted to 

raise this ~ two days earlier and wanted to 
raise it yesterday also. I would like to thank him 
that he has raised this issue. This issue is very 
serious and directly comes under the Central 
Govemment. This bungling is going on directly 
under the Ministry of Education and as a result 
the credibility of examinations has been dam-
aged. The education system is destroyed all 
overthecountry. It has been said that cheating 
should be stopped in the examination but this 
bungling has reached Delhi. This university 
which is so famous and has credibility is being 
ruined. I would like to know from the Government 
as to why it is silent over this issue. About two 
lakh youths also appear in U.P.S.C. examina-
tion and nowthey are overage forthis examina-
tion. The Supreme Court has also said that this 
case is suitable one. The apex court of the c 
country said thatthiscase is proper, despite that 
the Govemment is not ready to make a state-
ment in this regard. Question papers are being 
sold in Delhi Unive~. The Student leade~ are 
involved in this racket. The Govemrnentshould 
makea statement on it I would~ke to submit that 
despite under the Central Government the 
education system in the country is eroding. Why 
Govemment does not make a statement in this 
regard. The Government should make state-
ment in this regard. Mr. Chairman. Sir. it it is not 
proper if the Govemment does not make a 
statement in this regard .... (Interruption) 

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Chairman, Sir, this issue is about 
Delhi and Delhi University is directly under the 
CenlralGovemment. Onequestionpaperleakecl 
day before yesterday. When the students took 
the examination for an hour and attempted one 
two questions, question paper is snatched from 
them and they were given another q~estion 
paper. The university is playing with the future 
of the students. When thestudenlsconcentrate 
on the first paper it is snatched away and another 
is given to them. In such a situation they want 
time to concentrate. How can you expect that 
lheywlldobetter. You are playingwiththefuture 
of studenls. I came to know that Delhi police is 
making an inquiry into it. I would like to say that 



249 Re. LeakageofquestionVAISAKHA23,1915 (SAKA) PapersinDelhiUniversity 250 
these papers are beil'lg leaked to humble each 
other to dust d~ to party politics of university. 
I have definite information in this regard but I 
would not like togo intodetail. Yadavji has rightly 
saidthattheC.B.1. had also inquired intothecase 
of paper leakage of lAS. examination. I would 
like that the case of paper leakage in Delhi 
University should be inquired by the C.B.I. so 
that such cases may not be repeated and per-
sons involved in it should be punished. There-
fore, i would like that the Govemment should 
make statement in this regard and this case 
should be handed over to C.B.1. 

[English] 

SHRI RAMES.H CHENNITHALA 
(Kottayam) : It is very important subject. Gov-
emment should respond to it . 

MR. CHAIRMAN: Please sit down. 

(Interruptions) 

SHRI P.CTHOMAS (Muvattupuzha): It is 
a failure on the part of the Govemment. 

MR. CHAIRMAN: Please sit down. 

( Interruptions) 

SHRI P.C. TH<?MAS: It is a very serious 
issue. We did not get a chance to discuss 
'Education' in this House. 

MR. CHAIRMAN: Pleese sit down. 

( Interruptions) 

SHRI P.C.THOMAS; The question papers 
of the examinations are leaking for each exami-
nation. Many ~ects are found in the question 
which are given in the examinations. (Int8mJp-
tion) Even the translated versionsoftheexami-
nationpaperarewrong.(/ntemJ¢ion)Noproper 
attention is paid to the examination system, the 
question papers and education as such (Inter-
~) If noproperattention ispaicl, the primary 

aOdsecondaryeducation in this country is bound 
to be doomed (Interruption) 

Government Shouldft,ld discussions on 
all these matters of education. 

MR. CHAIRMAN: Please sit down. 

[English] 

THE MINISTER OF WATER RE-
SOURCES AND THE MINISTER OF PARLIA-
MENT ARY AFFAIRS (SHRI VIDYACHARAN 
SHUKLA): Sir, this matter has been raised in 
this House from time to time and I am sure that 
a statement will come from the Human Re-
sources Development Minister. I will bring this 
matter to his notice and request him to respond 
to the wishes of the House. 

'I take this oppoIt1.riyto point out oneortwO 
matters because these are the last two day:> of 
lheSession. 

.There are two important measures which 
have to be passed in the House and then trans-
mitted to the other House. One relates to the Bill 
to prohibit employment of manual scawngers in 
dry latrines. 

.' the second Bill is regarding Amending Bill 
forthe Salary. Allowances and Pensions to the 
M.Ps, 1954. 

We can passthemsolhattheycan gotothe 
Upper House lor passing tomorrow because 
tomorrow is the last day for passing them. 

T ADA bill is under discussion today. 

I request that we wiUtake these thr8e BiIs 
togetherbecause the allotted time is short. We 
shaltrytofinishbefore5P.M. orin anycaseupto 
5 PM so that the dissuasion on the one-man 
Commissioocan startat5 PM or before 5 PM, 
if necessary because these Bills are non-con-
troversiatandtheywllbe over. 
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I do hope thatthe House will agree with this 
proposition. 

MR. CHAIRMAN: I hope it has the consent 
of the House. 

SOME HaN. MEMBERS: Yes . (Interrup-
tions) 

[T nmslation] 

SHRI RAM NAIK (Bombay North): Sir, the 
hon.Ministerhasnotmentionedonethinginthe 
proposal presented by him which efigures in the 
agenda (or the day. That is about bomb blast in 
Bombay which also figures in the agenda for 
today. 

SHRI VIDYACHARAN SHUKLA: Sir, if 
that matter can be taken today it can taken up of 
else it may be taken up tomorrow. I have no 
objection to it. 

SHRI RAM NAIK: I would like to say that if 
that item cannot be taken today, then theincident 
of bomb bast in Bombay should bethe first item 
fortornorrow .... (Interruption) 

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Chairman. Sir,l would like to say that 
when Municipal Corporation of Deihl Bill was 
withdrawn the hon. Prime Minister had assured 
that a new Bill would be introduced. In this 
connection I spoke to hon. Home Ministeryes-
terday.HesaidthattheEnglishversionoftheBiII 
is ready and they had sought the permission. 
T oday in the moming I met the hon. Speaker, he 
said that he will inquire about it and now I came 
to know that no Bill has been sent by your 
Ministry. If the said Bill is not given today, it 
cannot be introduced tomorrow andtornorrow is 
the last day of this Session. The hon. prime 
Minister as well as the han. Home Minster has 
assured so. The amended Municipal Corpora-
tion of Delhi Bill should have been circulated 
today. If it is not circulated today, it can not be 
presented tomorrow. I seek your protection. 
Please issue order in this regard because yes-

Rajasthan and U. P. etc. 
terdaythe hon. Home Minister told methatthe 
Bill is ready and his Ministry has sought permis-
sion. Today, when I inquired about it from the 
Secretary General he informed that if perm is-
sion is sought itwould be given, but I was told that 
no permisSion has been sought and no Bill is 
circulated. I would like to say that if the Bill is not 
circulated, it should be circulated today so that 
the Municipal Corporation of Delhi Bill may be 
introduced tomorrow. I would like to say this. 

MR. CHAIRMAN: All right, you please sit 
down. I will look into it. 

(/nterruptkJns) 

RETHEACUTESHORTAGEOF 
DRINKING WATER IN RAJASTHAN, 

UTTARPRADESHANDQTHERPARTS 
OFTHE COUNTRY 

PROF.RASA SINGH RAWAT(Ajimer): Mr. 
Chairman. Sir, dnnkingwatercnsisln Rajasthan 
is tuming from bad to worse and I demand from 
the Govemmentto solve this problem Immedi-
ately. With great regret I have to say that the 
drinking watercnsis IS turning hornble during 
scorching summer :n all villages and cities 
particularly, Udaipur. S,mer.Jalpur. Bharatpur. 
Barmer. Jalsalmer and Jodhpur. loday, the 
situation IS that water supply IS provided once In 
48 hours lor half-an-hour and at some places it 
IS once in 72 hours. Work on lour Important 
schemes 01 water supply. Jodhpur Lilt Scheme. 
BisalpurScheme. Manslbakal Scheme, Bandl-
Basin Schemes lor dnnklng water IS also not in 
progress. Chambal Dnnklng Water Scheme for 
Bharatpurhas also not been completed. 

Today, drinking water criSIS is taking a serious 
tum. Human beings as well as al1lmais are dying 
due to heat wave. People are becoming VICtims 
of different diseases due to consumption of 
saline and dIrty water. In my constituency Aimer 
water supply is betng made once forhaH an hour 
in 72 hours. Thissrtuation is prevailing in Beawar, 
KishanganJ and aU other cities of Rajassthan. 
Water is essentlalfor human lite I submit to the 
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Govemmenttocomplete water supply schemes 
immediately, kindly issue such directions to the 
Govemment. 

SHRIMATI KRISHNENDRA KAUR 
(DEEPA) (Bharatpur): Mr. Chairman, Sir. 
Bharatpurhas acute drinking water problem and 
the Chambal Project is not being completed. I 
would like to request the hOll. Minister to pay 
attention to this problem. 

( Interruptions) 

SHRIMATI SAROJ DUBEY (Allahabad): 
Mr. Chairman, Sir, the whole country is suffering 
from acute drinking water problem and no mea-
sures have been taken to resolve it. Conse-
quently, people are afflicted bycholera and other 
diseases. If people will not get drinking water. 
how they Will survive. So I urge upon the Gov-
ernmentto pay attention it. 

(InterruptIOns) 

MR. CHAIRMAN I have called hon. 
Glrdhan Lal Bhargava to speak on the Issue ot 
dnnklng water shortage. The House will function 
In accordance With the Itst of business. 

( InterruptIon) 

SHRI GIRDHARI LAL BHARGAVA 
(Jalpur): Mr. Chairman. Sir. Ralasthanconstl-
tutes five per cent of the total population of the 
country but it gets only one per cent of waterfrom 
the revers of the country which IS quite tnade-
quale. Today whether it IS city or Village wells 
have dned and hand pumps have become out of 
order everywhere and what to talk of waterfor 
Ilu~nbetngsltlSnotavajlableevenforanlmals 

. ThiS is an acute and senous problem. Eleven 
districts of Rajasthan are desert areas and in 
almost aU of them there IS drought and shortage 
of drinktng water. I would therefore, like to reo 
quest you to tncrease the qanlity of water. 
Rajasthan's share In Yamuna water should be 
released Immediately as it will help Alwar, 

Bharatpur and Dholpur. Secondly, Rajasthan 
should be given its share of Ganga water Project. 
The third Project of T ehri Dam will benefilthe 
districts of Alwar and Bharatpur. Fourthly, 

• Rajasthan should be given fight to control the 
Ropar-Harika-Ferozpur project under the 
Bhakhra-Beas management Board The fifth 
scheme is the Indira Gandih Canal project. The 
Government should provide more assistance 
for it and make arrangemenh to get financial 
assistance from the World bank for completion 
ofthls project. Along with that Rajasthan should 
be given waterfor drinking and irngatiion from 
Haryanaand Punjabandthe Govemmentshould 
decide the matter of Ravi-Beas water dispute at 
theearhest. 

All the members from Rajasthan. whether 
they belong to Congress or any other political 
party, Will start a movementfor solVing the water 
problem of Rajasthan and compel the Govern-
ment to proVide more share of water and clear 
the pending schemes, so that we can get the 
water. otherWise people and animals in 
Ralasthan will die due to scarcity of drinking 
water. (InterruptIon) 

SHRIMATI SAROJ DUBEY, Mr. Chair-
man, Sir, Uttar Pradesh IS suffenng from acute 
shortage of drinking water. People are dying due 
to Cholera by drinking dirty water. Animals are 
dying for scarcity of water. Ponds and canals 
havedned and due to irregular supply of electric-
Ity aU the schemes for dnnklng water have been 
stalled. In today's era of space technology people 
are yeamlng for a bucket of water. People, liVIng 
In Sonebhadra, Mirzapur. Falzabad and Agra 
are yeamlng tor water and the Govemment has 
not made any arrangements In this 
regard ... (Interruption) People are being com-
pelled to drink dirty water. The Govemment 
should make arrangements to supply clean 
water. Thesamecon<:itionprevatisinRa,asthan, 
Madhya Pradesh and Uttar pradesh. The lami-
lies of those who died of Cholera should be given 
compensation by the Government. 
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[Translation] oppositiQn parties had raised the issue ef spe-
cial301 eariieralso, which the Government of 

SHRI MOHAMMAD ALI ASHRAF FAlMl 
(Darbhanga): Mr. Chairman, Sir, the problem of 
water scarcity is same in Uttar Pradesh and 
Bihar. People are in the grip of droughtthere. 

Sir, I would like to draw the attention of the 
House to an important issue. You might be 
aware that people are going to Sawdi Arabia for 
'Hafpilgrimageandafewdaysearlieryoumight 
have heard the news otAs. eight crore seam for 
which the Chairman of the Haj Committee had 
to quit 'Hajis' are facing great difficulties be-
cause ofthis scam and Saudi Embassy is not 
issuing visas to them and it has become difficult 
to arrange the accommodation for Hajis in Saudi 
Arabia. Agedeopole and ladies. who are willing 
togoon'Haj'havetostandandwaitinlongqueue 
in Saudi Embassy, whereas eanier other per-
sons could get visas on their behalf. The earlier 
restriction of 500 dollar h4iS been increased to 
1000 dollar. The Rs eightcrore scan by Chair-
man of Haj Committee should be inquired intoby 
C. B.I.. as this scandal has brought disgrace to 
our country. 

On the other hand officials from Ministry of 
ExtemalAffairsshouldworkoutdetailswiththe 
Saudi Embassy to smoothen visa facility to 
Hajis. The flights to Saudi Arabia are not full as 
Hajisare not getting visas. So I would urge upon 
theGovem~nttoreconstitutetheHajCommit

tee and include eminent personalities in it. 
Besides, the news of Rs. eight crOFe scam 
shouldbe inquired into byC.B.I. and Ministry of 
External Affairs should make arrangement to 
provide visa to Hajis in coflSuitation with their 
counterpart in Saudi Arabia 

SHRI RABI RAY (Kendrapada): Mr. Chair-
man, Sir, i would like to raise a very important 
issue before you and the House. You might be 
aware that Lok Sabha cidnotgetan opportunity 
to discuss the demandsforgrantsofthe Ministry 
of Commerce. The reasonis well known toyou. 
The GOvemment is determrned to make the 
county a slave Qfforeignpowers.lnprotestthe 

U.S.A. is going to impose on India. Five-six 
dayseaniertheCommerce Ministermadestate-
ment in this House saying that Government of· 
India disapproves this special 301, which is 
going to be imposed on us by the Clinton ad-
ministration. the session will come to a close 
tomorrow and the news is that the Clinton Gov-
emmentwill impose special 301 against us on 
a 31 st May. American administration is deter-
mined to impose Specice301 evenon~uropean 
countries, whereas ours is a weak country from 
theThirdWor1d. They are going to impose some 
restrictionagainstusintheenclofthismonth,so 
I wouIdliketodrawthe attention of the House and 
the country towards it. I would like to say that we 
are nottheir slave in any matter, then Why the 
American administration is-willing to do such 
things. The Commerce ISecretary in the Ameri-
can adminiStration says that they will impose 
these restrictions after reporting to the Con-
gress. At that time our Parliament will not be in 
session as it is coming to a close tomorrow. 

In the light of what Clinton administration is 
doirig I would like to know from the Govemment 
whether our Par1iament and the country has lost 
its sovereignty. Why the American Par1iament 
has launched a tirade againstlndiaand is threat-
ening that it will impose super 301 againstlndia 
for not abiding by Americarwules. How they are 
imposing their rules on India, when it is an 
independentand-sovereign Country. 

In my viele!, the Indian Government has 
accepted the American Govemmenfsproposal, 
but it is not coming out with facts before the 
Par1iament. The Govemmenthaschuggedthe 
Patent laws of 1970. I would liketp quote one of 
the expressions used by the American Corn-
.merce Secretary which was repeated by an 
American official about India. 

[English] 

, In case India changed its patent Law and 
provide for Product patent with a lifespan 
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of over ten years rather than the Indian 
practice of following process patent with 
seven years life span US may not proceed 
with SpeciaI301"law: 

[ Translation] 

I do not kI,lowwhetherShri ChandraShekar 
ji is listening to or not. Whenever this question 
is asked from the Government, it keeps silence 
which means the Government is accepting it. 
They will make changes in the patent LaVi of 
1970. They have treatened the Government of 
India to make changes in Patent lawof 1970. Mr. 
Chairman, Sir, are you listening us to adopt 
Product Patents in place of process patents. If 
we do not accede to it, America will impose Act 
01 Special 301 on medicines and food products. 

Mr. chairman, Sir, I want to submitthat you 
also belong to a family of farmers. Previously we 
wereusedtcbeaslaveotP.L. 480. But in 1977 
we became free from the clutches of P .L.480 
with the help of farmers but now once again the 
Clinton administration is threatening us. The 
Parliament will not be in se~sion on 31 st May. 
Will we come to know about itthrough newspa-
pers that Act of Special 301 has been Imposed 
on India. I would like to submit to the hon. 
MinisterforPariiamentary Affairs thattheyshould 
listen to me and express his feelings in this 
regard. 

Mr. chairman, Sir. I am raising this point as 
we have continuously been demandingforthe 
formation of a Joint parliamentary Committee 
as it is a very important question because you 
are going to sign the Dunkel proposals and it is 
linked with our independence as well as the 
sovereignty 01 the country. Therefore, I wantthat 
the Government should come forward with a 
statement in the House before it adjoumstomor-
row. 

SHRITARACHANDKHANDELWAL:Mr. 
Chairman, Sir, this time no discussion was held 
on the Ministry of Commerce. As there is no time 
today. I would like to have one hour discussion 

on the Ministry of Commerce in the House 
tomorrow. Just now, Shri Rabi Ray has raised 
animportantissueintheHouse.lwasexpecling 
a discussion on the Ministryof Commerce in the 
House. It is an important issue and not holding 
a discussion on the Ministry of Commerce 
encourages such things. Therefore, I demand 
that a discussionshouklbe heldtomorrow on the 
Ministry of Commerce for one hour so that we 
can discuss the things. 

SHRI GEORGE FERNANDES 
(Muzaffarpur): Mr. Chairman Sir, I do not intend 
to prolong the matter but wantto put two three 
points before the House. 

MR. CHAIRMAN: Mr. George, I have a list 
and I am following its order. 

SHRI GEORGE FERNANDES: That is 
correct, Sir, the question raised just now is a 
very important one. I want the Ministerof Parlia-
mentary Affairs to stay here onlyforsome more 
time. 

Mr. Chairman, Sir now the question arise 
as to how farwe t1'ave in respect of a business 
issue and moreover it is not the end of it. I have 
some documents here st~ulatingcertaincondi
tionson off ourgovemmentby the Chairrnanof 
Assian Development bank which literally make 
us slaves. Shri Chandra Shekhar, the former 
prime Minister and the senior member of this 
House raised this issue on the 20th of the last 
month before the Finance Minister and also 
informed the Prime Minister in this regard that 
how in the name of economic development, 
Asian Development bankand Worldbank have 
madetheirownrules.Accordingtotheseruies 
which we have agreed toflow, our Government 
have mortgaged our country in the hands of 
Americans for the next 10 years. 

Mr. Chairman, Sir I wantto put a statutory 
question before you. I am~rrytosaythatthe 
House is notgiving its attention properly on such 
mattersbut by quoting Article 246 of the Consti-
tution, I wantto draw your attention to thisfact 
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that the Finance Minister and the bureaucracy 
are making their country a slave and the whole 
of the House is witnessing this drama. I fail to 
uOderstand that in Ramaswamy case we heard 
his discussion for 7 hrs. and we spent 15-20 
hours on it , butthe Article 246 of the constitution 
FayS-

[Eng/ish] 

" Notwithstanding anything in clauses (2) 
and (30 parliament has exclusive powerto 
make laws with respectto any olthe mat-
tersenumeratedin Last the Seventh Sched-
ule. 

[ Translation] 

and there is Article 13 in Seventh Schedule 

[Eng/ish] 

"Participation in international conferences, 
associations and other bodies and imple-
menting of decisions made there at" 

[ Trans/ation] 

AfterthatArticle37 says:-

[Eng/ish] 

"Foreign Loans" 

[ Translation] 
Foreign loans, Article 43 says: 

[Eng/ish] 

" Incorporation, regulation and winding up 
of trading corporations in cladding bank-
ing, insurance and financial corporations 
but not including cooperative societies." 

[ Translation] 

You have agreed to wind up the pOblic 

sector banks of India, this fact is not known to 
World Bank and the Parliament. Mr.,. Chair-
man, Sir, being a member of this House I have 
also some rights under the Article 246. You have 
presented the Budget but the terms which you 
have accepted there were not explained to the 
House. Mr. Chairman, Sir, the House has a right 
to know each and everything in this regard. If the 
Finance Minister and some otherbureaucrat 
who are selling outthecountrybecausethey are 
taking tax free pensions from World bank and 
IMF to the tune of two or three thousand dollars 
per month are deceiving the nation and here in 
India, they claim that they are working in India 
without any remuneration, but it is a factthatthey 
are getting tax free pensions from these 
organisation. 

[Eng/ish] 

MR. CHAIRMAN: Please wind up; please 
closenow. 

SHRI GEORGE FERNANDES: I Will fin-
ish it. 

[Translation] 

SHRI GEORGE FERNANDES: No Sir 
there is no question of closing it. I am on a point 
of order. Sir I am raising a constitutional issue 
before you. I would like to know from you that if 
any agreement has been made abroad on the law 
making powers ofthis house as enumerated in 
List I • then what is the dignity of the House? 
Underthese, then we are helpless in doing any 
thing against him. what are our right and the 
rights of this House? If some Persons sitting in 
North Block and South Block ~rike deals with 
the World bank and make the Finance Minister 
to present the budget in the House, what is the 
use of ourbeingpresent there in the House. Wh<it 
is this going on. We are being ridiculed. We are 
on a point of order. They have gone againstthe 
spirit of the Constitution. They violated all the 
Articles of the Constitution. What kind of point 
of order you are going to decide in this case, it 
is now for you to decide. 
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[English] 

MR. CHAIRMAN: Sir, Jaswant Singh 
please. 

DR. KRUPASINDHU BHOI (Sambalpur): 
Sir, this was never the convention. theconven-
tion of the \:louse is that one Memberfrom that 
side and one Memberfrom this side are allowed 
to raise any point. (Interruptions) 

[ Translation] 

MR. CHAIRMAN: Have you given your 
name? Your name is not there in the list. 

DR. KRUNAPSINDHU BHOI: It does not 
matter if my name is not there ....... (Interruption) 

MR. CHAI RMAN: You may sit down. 

( Interruptions) 

SHRI JASWANT SINGH (Chittorgarh): Mr. 
Chairman, Sir, rknowthat my name is not there 
in your list. I am thankfulto you for providing me 
an opportunity to speak in brief. The uproar in the 
House is the cry of Mother India. Whatever the 
issues we raise here in the House, whether it 
relates to the problem of water, delay in holding 
school examinations anything about Delhi etc., 
we raise in the hope that the Government will 
take note of these issues and state something on 
them but I think the Government has been 
sleeping 9ver all the issues or it is grossly 
Ignonng the issues being raised by us. 

Shri Rabi Ray raised a question regarding 
Dunkel proposals I received a,letterfrom Shri 
Chandra Shekharji and the contents of the letter 
are very startling and whatever is said by Shri 
George I agree to that. In the Circumstances, I 
would like to submit thatthis is highly objection-
able. The former prime Ministerof India records 
his objection in writing but the Finance Minister 
and the Prime Minister do not even reply to that. 
The basic issue in itself is a big issue. 

What words may I use to express my 
feelings. To whom should we address our griev-
ances: We are not raising this issue merely for 
making a noise or to attract headlines in news-
papers.1 would hketosubmitthatwhate'/erwe 
are putting before you, or whether cry you are 
listening, is a sign of the nation butthe Govern-
ment is unaware of it. 

The facts furnished by shri ChandraShekar 
ji yesterday evening are quite objectionable. in 
themselves shri George explained the points in 
deta~ but I am not going into that ex["'l:mation. I 
do not want to take Y0urtl' i "J b, ,t ')' I. ,ehalf olthe 
Government, someone should own up some 
responsibility, Corruption, scams and embezzle-
ments are rampant, there is neither water to 
drink notrexaminations held. To whom should 
we approach in the name ofthe Government? If 
we do not ask you then whom should we ask? 
I do not know but Shri George says that in the 
name of this House we are being ridiculed. 
( Interruption) 

SHRI CHANDRA SHEKHAR(Ballia): Mr. 
chairman, Sir, I did not want to speak on this 
matter but because my name has been called , 
Iwouldliketosayfewwordsaboutit. Fewdays 
back I received a copy of the report ofthe Asian 
Development bank. On 20th April, I wrote a letter 
to hon. Finance Minister and the hon. Speaker 
also. I have been waiting for a reply since 20th 
April but could not hear anything till now. 

I have also not received any information 
about water till yesterday. when this matter was 
raised yesterday in Rajya Sabha by some of our 
friends, I sent a copy of my letter to some hon. 
Members of this House including Shri jaswant 
Singh, Shri Somnath Chatte~ee, Shri George 
F'emandes and Atal Bihari Vajpayee. 

It is sorry state of affairs. Afterthe happen-
ings of the day-before-yesterday, I am not very 
optimistic about it but even then such incidents 
happen in the country. What should we do? 
exclude I have been waiting fora reply for the last 
22 days. i know that hon. Prime Minister and 
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Finance Minister are very busy but they can at 
least acknowledge the receipt of my letter. The 
report of the Asian Development Bank clearly 
gives the narwswith whom talks were held and 

· the decisionsweretakenaboutthefuturecourse
ofactiontobetakenbytheGovemmentoflndia.
Every thing has been stated in that report as to
what report the World Bank and the IMF have 
given. On the basis of those reports the
Narasimhan Committee was constit1Jted and
terms of reference was determined. On the
basis all such things have been mentioned
there. ltisaquestionofsovereigntyoflndia. It is 
not a question of Government only but it is a
question of national dignity an<;! national pride. 
These reports ·are available in t!¥l capital of 
every country but our Government cannot pro
vide these reports of World Bank, IMF and Asian
Development bank. If I ask for a copy of the 
report, the Government will not provide it. There 
must be somelimittoeverything. From thevery
first day this issue is being raised and the
Government says that the report of World Bank
is not a secret document, then why is the Gov
emmentnotprovidngthecopyofthereporttothe 
Members of the House? The report is given to 
government offices 11Vho go to the World bank
and come back after striking a deal in the name 
of the country. It is an intolerable agitation. Mr. 
Chairman, Sir, you can yourseH go through the 
report. I will hand overthat letter to the Press so
thatthepatrioticcitizensisseUingoutthecounty.
I do not know whether it will be discussed in the
House or not and Government will reply to it or 
no but it is my national duty to bring this fact to
the notice of the peopleofthiscountry. there may
be single voice or the voice of 4-5 persons but
we will continue to mist, our voice against every 
conspiracy of selling out the country.

[Engl� 

SHRI SAIFU DDINCHOUDHURY (Katwa): 
Sir, there has to be a response from the 
Government. Why the Government is 
silent? This is a very serious matter. Sell out 
of the county has been alle!Y'd and the relevant 
documents   have    been sent  to the  Minster   concemed.    Forlong 

similar types of complaints and allegations, 
supported by facts, have been made in this 
House. They have been discussed outside the 
Parliament also. What kind of impression will be 
created outside the country if the G.ovenrnent 
doesnotcorneforthwithtomakeastatementin 
order to enlighten the House and instead do 
things behind the back of everybody? I do not 
know why the Government is silent on this. 

[Translation] 

SHRI CHANDRA JEET 
YADAV(Azamgarh): Sir, I am on a point of 
order. Just now Shri Chandra Shekhar has 
raised a very serious matter which relates to the 
rights of the Members of the House. That is why 
I am raising this point of order. lthasbeen clearly 
rnentionedthatthere are certain policy mattress 
which relate to the sovereignty of the nation 
freedom of the nation and policies of the Mem
bers inspite of their having written letters to the 
Government. neither such matters are being 
discussed in the House nor the House is being 
taken into confidence. The documents which 
relates to our sovereignty and policies of the: 
nationarebeingprovidedtosornelndianofficers 
and some foreign officers but they are not being 
providedtotheMembers.Acctionsarebeingon 
thernandfundarnentalchangesarebeingbro\Jght 
about in national policies. Sir, you should give 
your ruling on this point of order because total 
changes are being brought about in our national 
policies, the country is being sold out without 
taking the House into confidence and docu
ments are not being provided to the Members 
inspireoftheirwritten requests. Has the Govern
ment any responsibility in this regard or not A 
question has been raised here that the report has 
not been provided to Shri chanmdra Shekhar 
and we are also not aware whether any action is 
being taken on it or not and it has been stated by 
the Finance Minister again and again that no 
major decision would be taken by the Govern· 
mentwithouttakingtheHouseintoconfidence. 
The same assurances were given at the time 
when 301 and Dunkel Proposals were being 
discussed. Eventhesameassurancewasgiven 
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when talks were being held with the Wor1d bank [Translation] 
andthelMF.TheMinistergivessuchassurance 
intheHouseandtheGovemmenttakesarbitrary SHRI CI:iANDRAJEETY ADAV: He had 
decisions. I am raising such important matter, 
which relates to the sovereignty of our country, 
through this point of order. Sir, you are on the 
Chairfromwhere you haveto protect the dignity 
of 1I1e Hquse and the rights of the Members, 
therefore, you should give your ruling on tunda-
mental question. 

[Eng/ish] 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS) (SHRI MUKUL WASNIK): Sir, 
Mr. Rabi Ray, Mr. Jaswant Singh, Mr.Chandra 
Shekhar, Mr. George Fernandes and sevel'9l 
other hon. Members have raised some very 
important issues ranging from drinking water 
problem, the DunkaJ Draft, the ADS, the leakage 
of papers and so on. lam responding to what Mr. 
Jaswant Singh has said. He said that several 
important issues were raised on the floor of the 
House andttJe Govemment is not responding. I 
am standing here just to let you know that you 
raise important issues which are unlisted and 
you expect that the Govemment should come 
forward and respond. You expectthat on thespur 
of the moment, we should come f~rward and 
respond. 

[ T rans/ation] 

SHRI SHARAD YADAV: Sir, isthe matter 
raised by Shri Rabi Ray not worth responding? 

[Eng/ish] 

SHRI MUKUL WASNIK: Sir, this is totally 
unfaironthepartdMr.JaswantSinglandother 
hon. Members to raise important issues without 
anynoticetotheconcemedMinistersthatsuch 
an issue isgoingtobe raisedahdtheyexpectthat 
the Government should come forward and· 
respond fikethis.1 don'tagree with this (lntem.p. 
tion) 

written a letter a'month ago. Does the letter 
written on 20th April bear no value? 

SHRI MUKUL WASN'K: Mr. Chandra.!t.. .... 
Yadav, theletlerwriltenbyShriChandraShekhar 
is not a matteR of the House. 

, 
SHRI SHARAD Y ADAV: Why is it not a 

matter of the House? When it relates to the 
policies of the nation and when action is being 
taken on it, why is it not a matter of the House? 
[Engfish]. 

SHRI SRIKANTA JENA(Cuttack): This 
issue is being raised since last two weeks. 

SHRI CHANDRASHEKHAR(Ballia): Mr. 
chairman, Sir, if the hon. Parliamentary Affairs 
Minister wants to be so technical. then I would 
say that I wrote a letter on 20th April to the 
Speakerthat it is a serious matter ,I am referring 
these documents to you so that this matter can 
be raised on the floor of the House any time at 
short notice. I think. it was the responsibility of 
the Finance Minister, at least , to acknowledge 
the latter. He should have done it. There should 
have been some response from the Prime Min-
isteralso.lalsoexpected-lmaybeexcusedfor 
saying this- some reactionfrom theChaironthis 
issue. 

[T ranslatbnJ 

SHRI MUKUl WASNIK: Sir Chandra 
Shekharji.1 am not going intotechnic:al aspects .. 
I would only like to submit that if such serious 
matters are to be raised in to House and the 
Govemment reaction is desired then proper 
notices must be given. And if the issues are 
properiydiscussed ...... (/nterruption) However. 
if serious matters are raised in the House .. _ 

SHRI SHARAD YADAV: If this is the atti-
tude then we will stage a walk-out from the 
House. (Interruptions) 
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[English] in the godawn. The Government should inter-

vene in the matter and streamline the manage-
SHRI SAlFUDDIN CHOUDHURY: Hecould mentforthe weHare olthe workers. 

have said it in the evening. (Interruption) 

SHRI SRIKANT AJENA: Thereasbsc>A(tely 
no assurance from the Govemment whether 
they are going to respond or not. (Interruptions) 

[ Translation] 

MR. CHAIRMAN: Please sit down, I am 
going to give a direction in this regard. In re-
sponse to the submission of Shri Chandra 
shekhar ji that he expects the Chair to give a 
ruling in th!s regard. I urge the Hon. Prime 
Minister to reply to all the points raised. 

(Interruptions 

SHRI MAHENDRA KUMAR SINGH 
THAKUR (Khandwa): Mr. Chairman, Sir,throug, 
you. I would like to draw the attention of the 
Government to a very important issue. Nepa 
paper Mill which was awell-known paper Mill in 
Asia once a time, is located in Khandwa district. 
This mill is on the verge of closure and 4500 
workers of the mill are faced with the threat of 
unemployment. Paper stock of the value of Rs. 
20 to 25 crore is lying in the mill and the mill has 
to recover due of Rs. 20 crore and has also to 
clear power tariff arrears of the value of Rs.8 
crores. Threat of closure of the m~1 has caused 
panic among the workers. tn view of all this, I 
would like to oJrge the Govemment to pay atten-
tion to running the mill and also care for the 
weHare of the workers. The miN is facing closure 
and all sorts of obstaeles are being created to 
running the mill. The Government should pay 
attentton to this situation. The mill is going to be 
closed down due to gross mismanagement and 
not d[!e to lack of sincerity on the part of the 
workers. In collusion with the private sectorthe 
managernentwants the mill to be closed down 
thereby openingthe scopeforprivalisation of the 
mill. The workers of the mill are hard working 
and production is also good. Production worth 
Rs. 25 croretookplace and there is no space left 

SHRI SANTOSH KUMAR GANGWAR 
(Bareilly): Sir, I have written several times in the 
past about irrigulaties committed in awarding 
marks and changing of results ofthe examina· 
tionsconductedbythe UPSC in 1985-86. In 1989 
a CSI inquiry was ordered to look into the 
complaints. A month back I was informed by the 
Director of the CSI that prima facie the com· 
plaints are genuine. A petition was submitted by 
a candidate Shri Nilam Kumar Singh in this 
regard. I urge the Minister of Personnel to ask for 
the report and also give another chance to the 
bright students who may secure good marks. I 
urgethe Govemmentto make a statement in the 
Housegivinganaccountofthestepstakenin~his 

regard. 

[English] 

SHRI UDDHAB SARMAN (Barpeta): I want 
to draw the attention of the House and Govern· 
mentlo the gross discriminallon in payment of 
SDA in regard to certain groups of Central 
Govemment employees posted and serving in 
north-eastem region. 

The House is aware that by an order In 1983 
of the Central Government. special duty allow-
ance is being paid since 1986 to the Central 
Government Civil employees posted and servo 
ing in north-eastern region who have all Indian 
transfer liability. 

Against this discrimination the Central 
Government employees, AIR. Doordarshan, 
P&T, railways. etc. agitated and even some 
went on strikeduring these years and demanded 
payment of SDA. 

The P& T employees also approached 
Gauhati CAT. Gauhati CAT in 1989delivereda 
judgment directing P& T authorities to pay SDA 
to aJlgroup C&D and P& T employees serving in 
Assam and north-estem region. 
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You are aware that P& T authormesinstead 
went to Supreme court who directed the case to 
be heard at principal CAT Delhi. The Principal 
CAT Delhi again tranferred the review petition to 
Cuttack CAT. It is now found that the Cuttack 
CAT has upheld the judgment of CAT Gauhati 
recently in 1993. 

The strange thing is that Telecome Depart-
ment unclertile Ministry of Communications has 
been paying SDA though P& T Department un-
der the same Ministry has refused till today the 
payment of SDA. 

In view of the recent judgment olthe court 
of Cuttack CAT, I urge upon the Govemmentto 
take steps so that not only the P & T employees 
but also the Central Government employees 
serving in the north-eatem region also get spe-
Cial duty allowance. 

[ Translation) 

DR LAXMINARA YAN 
PANOEYA(M:mdsaur): Mr Chairman, S!r, con-
sumer Protection Forums are being set up all 
over the country forthe protection of the Interest 
01 the consumers. However, no such Forums 
have been set up In RaJasthan and Madhya 
Pradesh. After setting up the State level Con-
sumer Forum in Madhya Pradesh district level 
Forums should also beset up. In tile absence of 
Forums the petitiOns filed by the consumers are 
not being settled even after 3 months thereby 
causing a lot of hardshiptotheCOflSllTlefS.1 urge 
to set up Consumer Forums at all levels In 
Ralasthan and madhya Pradesh fortile protec-
tion 01 the consumers. (Interruption) 

SHRI BALRAJ PASSI (Nainital): Sir, 
Around 1961-82 many branches were set up in 
Uttar Pradesh by MIS Favourite Small Invest-
ment Company (Aegd). 3-Park Street. Calcutta 
. Funds were sought to be mobilised by this 
company under various policies. The company 
appointed influential persons and unemployed 
youth as its agents on heavy commission basis. 
Lakhs 01 rupees were mobilised by promising 

large bonuses on deposits. From Kumaon, 
Bareilly and Moradabad divisions alone an 
amount of around As. 50 lakh was collected. 

Sir. in response to a petition filed in the 
SuprerneCourt. the hon. Courtinquiredfrom the 
Govemment and tile ABI about the steps being 
taken or proposed to be taken to check mush-
room growth of the finance companies and 
investment companies. These finance and in-
vestment companies are outto cheat innocent 
persons by promiSing high rates of interests. 
There is an urgent needtocometothe protection 
of the public. 

Mr. Chairman. Sir. these finance compa-
nies have defrauded laborers, farmers and rick-
shawiJC:lllersoftheirhaldeamedsavings. Crores 
of rupees have been swindled away by these 
finance and investment companies. I urge the 
Government and the han. Ministerof Finance to 
ban these companies immediately and make 
them to pay back the savings of the depositors 
after recovering the crores of rupees in the 
custody of these companies. (Interruptions) 

[English) 

Otherwise, I am strictly going according to 
the list supplied to me. 

(Interruptions) 

( T faIISIation) 

SHAI RAM NAIK(Bombay NoI1h): Mr. Chair-
man. Sir, Bombay is the industrial capital of 
India. Subulban railway isthelfe line of Bombay 
and 45 Iakh persons convnute daily by the 
suburban railway. Onthesubufban IOWtfftlm 
Bornaby to Vasai there is a 64 year old bridga. 
which is two kilometre long on the Strait. : na. .. 
bridge is in a verybadshape. ConeecwID Ii, ... 
fora new bridge wasstaltedin 1985ano_ 
completed in 1990atthecostof As. 45crore. 

However, this bridge has not been made 
operational even after two years of its~ 
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tion. (/nterruption)Thouglelectricandtelecom- situation may become unmanageable. 
municationfacifities have been provided on the 
bridge, ye1ithasnotbeen madeoperationaJ. The 
bridge has not been declared operational be-
cause of the fear that the construction ·of the 
bridge is not up to the specified standards. No. 
attention is being paid by the Government in this 
r~rd and it is qUite possible that in the days to 
come no bridge would be available at all as the 
old bridge is already in a very bad condition. 

Therefore, I utgethe Goverrvnentto make a 
statement immediately in this regard and also 
remove all the faults in the new bridge and 
declare it operational before the onset of the 
monsoon season. TheGoverm1entshoulclmake 
a statement tomorrow in this rega.rd. 

[English] 

'SHRI A. INORA· KA-RAN REDDY 
(Adilabad): Mr. Chairrhan Sir, as you are aware 
T eIangana Region in Anclu3 Pradesh is drought . 
prone and everyyearpeople sufferforwant of 
drinking water. This year the situation is so 
accutethatin~, Sirpur-Kagaznagar. 
Boath, Adilabad& UtnoorTaluqs due to lack of 
drinking water people have to use drain water 
from broken pipes which no doubt is very much 
clralll watertrorn broken pipes which nodoubtis 
very muchconstaninated. The use of this con-
laminated water. by people is causing wide-
spread gastroentritis and so far about 20 people 
have lost their lives. 

Due to tack of medical facilities in this area 
prompt medical care aJso could not be given to 
help the people. There is no attempt from any 
agency to provide drinking water to the people 
and provide proper medical facilities. 

Unless immeciatesteps are taken to repair 
the drainslreplicatingthe water prices, provid-
ingsprayingmaterialtordrainsetc.andprocur-
ingsufficient quantities of life saving drugs the 
situation may beccme worse. Already local 
dailies are fighting the problem and unless 
corrective steps are not taken immediately the 

I urge upon the MinisterforWeifarethrough 
you, Sir, to look into the above problem and take 
promplac:tionthroughcentral agencies to proper 
drinking water, Medical facilities etc. to people 
of B~"ampa"y, Sirpur-Kagaznagar, Boath, 
Adilabad, UtnoorTaluks immediately. Thank 
you,Sir. 

MR. CHAIRMAN: Now the House stands 
adjourned for Lunch till 141 0 hrs. 

13.07hrs. 

The Lok Sabha then adjourned for Lunch 
til/ten minutes past Fourteen of the Clock. 

The Lok Sabha re-assembled after Lunch at 
sixteen minutes past Fourteen of the Clock 

[SHRI TAM SINGh in the Chair] 

[EnglishJ 

MR. CHAIRMAN: Now, Papers to be laid 
on the Table. 

PAPERS LAID ON THE TABLE 

Review on the working of and Annual 
Report of the Artifacts Umbs Manufactur-
ing Corporation of India. Lampurforthe 

yeer1991-92alorlgwith AudHed Ac-
counts and Comments of the -Comptroller 

and Auditor General thereon; etc., 

THEMINISTEROFSTATEINTHEMIN· 
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT(DEPARTMENTOFYOUTHAFFAIRS 
AND SPORTS) AND MINISTEROFSTATEIN 
THE MINISTRY OF PARLIAMENTARY AF· 
FAIRS(SHRIMUKULWASNIK):Onbehalfof 
Shri Sitaram Kesri, I beg to lay on t"le table:-

(1) A copy each of the following 
papers (Hindi and English ver-
sions) underSlb---'""..ection (1) of 
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section 619A ofthe Comparis Reviewon the working of and Annual 
Ad, 1956:- ReportoftheCoal Mines Provident Fund, 

Coal Mines FamilyPension and coal Mines 
DepositUnked Insurance Scheme forthe 

(i) Review by the Government of year1991~etc., 

theworkingoftheArtificesUmbs 
Manufacturing Corporation of THE MINISTER OF STATE INTHE MIN-
India, Kanpur, forthe Year1991- ISTRY OF FINANCE AND MINISTER OF 
92, STATE IN THE MINISTRY OF PARLIAMEN-

TARY AFFAIRS (DR. ABRARAHMED) On 
(ii) Annual Report of the Artificial behalf of Shri Ajit Panja, I beg to lay on the 

Limbs Manufacturing Corpora- table.-
tion of India, Kanpur, fortheyear 
1991-92alongwithAuditedAc- (1) (i) A copy of the Annual Report 
counts and comments of the (Hindi and English versions) of 
COf!)ptroller and Auditor Gen- the Coal Mines Provident Fund, 
eralthereon.· Coal Mines Family PensiOJ1 and 

Coal Mines Deposit Linked In-
suranceSchemes, for the year 

(2) Statement (Hindi and English 1991-92, alongwith Audited 
versions) showing reasons or . Accounts. 
delay in laying the paper:s men-
tioned at(1 ) above. I (ii) Acopy of the Review(Hindi and 
[Placed in Library See No. L T - English versions) by the Gov-
4055l93J emment on the working o~ the 

Coal Mines ProvidentFund, Coal 
Mines Family Pension and Coal 

(3) (i)Acopy oftheAnnual Report Mines Deposit Linked Insurance 
(Hindi and English versions) of Schemes, fortheyear1991-92 
the National Institute of Reha-
bilitation Training and Research, 
Cuttack, fortheyear1991-92, (2) Statement (Hindi and English 
alongwith Audited Accounts. versions) showing reasons for 

delay in Idying the papers men-
(ii) AcopyoftheREMew(Hindiand tioned at (1) above. 

English versions) by the Gov-
ernment on the working of the [Placed in Library See No L T 
National Institute of Rehabilita- -4057~1 
tion Training and Research, 
Cuttack, for the year 1991-92. Review on the working of and Annual 

Report and Annual Accounts of the 
Gujarat Cancer and Research Institute, 

(4) Statement (Hindi and English Ahmedabadfortheyeer1~1,*, 

versions) showing reasons for 
delay In laying the papers men- THE DEPUTY MINISTER :N THE MINIS-
tlonedat(3)above. TRY OF HEALTH ANDFAMILY WELFARE 
[Placed in Library See No. L T- (SHRIPABANSINGHGHATOWAR) IBegto 
40561931 lay onthetable -
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(1) (i) A copy of the Annual Report (4) A statement (Hindi and English 
(Hindi and English versions) of versions) showing reasons for 
theGujaratCancerandResearch delay in laying the papers men-
Institute, Ahmedabad, fortheyear tioned at(3) above, 
1900--91, [Placed in Library See No, L T 

ii) A copy of the Annual Accounts 
';_4059/93J 

(Hindi and English versions) of (5) (i) A copy of the Annual Report 
the Gujarat Cancer and Re-
search Institute. Ahmedabad, for 

(Hindi and English versions) of 

the year 1990-91, togetherwith 
the Acharya Harihar Regional 

theAudit Reportthereon, 
Centre for Cancer Research and 
Treatment Society, Cuttack, for 

(iii) A copy ofthe Review(Hindi and the year 1990-921 alongwith 

English versions) by the Gov- Audited Accounts. 

ernment on the working of the 
Gujarat Cancer and Research (ii) A copy of the Review(Hindi and 

Institute, Ahmedabadfortheyear English versions) by the Gov-

1900--91, ernment on the working of the 
Acharya Harihar Regional Cen-

(2) A statement(Hindi and English tre for Cancer Research and 

Versions) showing reasons for Treatment Society, Cuttack, for 

delay in laying the papers men- theyear1990-91. 

boned at (1 ) above, 
[Placed in Library See No. L T (6) Statement (Hinol and English 

-4058I93J versions) shOWIng reasons for 
delay in laying the papers men-
tionedat(5)above 

(3) (i) A copy of the Annual Report [Placed in Library See No, U'-
(Hindi and English versions) of 4060/93] 

theGujaratcancerandResearch 
Institute,. Ahmedabad, forthe (7) (i) A copy of the Annual Report 

year 1991-92. (Hindi and English versions) of 
the Central Council for Research 

(ii) A copy ofthe Annual Accounts on Homoeopathy, New Delhi, for 

(Hindi and English versions the Year 1991-92. alongwrthAu-

Gujarat Cancer and Research dited Accounts, 

Institute, Ahmedabad, for the 
YES"1991-92, togeeler.WtlAudit (ii) AcopyoftheRevlew(Hindi and 

Reportthereon. English versions) by the Gov-
ernment on the working of the 

(iii) AcopyoftheReview(Hindiaoo Central Council for Research In 

English versions) by the Gov- Homeopathy, New Delhi, forthe 

"ernment on the working of the Y_1991~ 

Gujarat Cancer and Research 
Institute, Ahmedabad, for the (8) Statement (Hindi and English 

YES"1991-92. versions) showmg reasons for 



277 Paper Laid VAISAKHA23, 1915 (SAKA) Paper Laid 278 

delay in laying the papers men- [Placed in Library See No. L T 
tioned (7)( above. -4063193] 

[Placed in Library See No. L T (13)(i) A copy of the Annual Report 
-4061/93} (Hindi and English versions) of 

thelntemationallnstituteforpopu-
labon Sciences. Bombay, forthe 

(9) , A copy of the Annual Accounts year1991-92.aIongWthAudiled 
(Hindi an English Versions) of Accounts. 
theChittaranjan National Cancer 
Institute, Calcutta, for the y6ar (ii) A copy oftheRevlew(Hlndi and 
1991-92, together with Audit English versions) I:!y the Gov-
Reportthereon emment on the working of the 

Intemationallnstitutefor popula-
(10) Statement(Hindi and English tion Sciences. Bombay, forthe 

versions) showing reasons for year 1991-92. 
delay in laying the papers men-
tioned at (9) above. (14) Statement (Hindi and English 

versions) by showing reasons 
[Placed In Library See No. L T for delayt in laYing the papers 
-4062/93] mentioned at (13)above 

(11 ) A copy each of the following [Placed in Library See No L T 
papers (hindi and English ver- -4064/93] 
sions) under sub--sectlon (1 ) 
619A of the Copanies Act. 
1956.- (15)(i) A copy of the Annual Report 

(Hindi and English versions) of 
(I) ReView by the Government on the National Academy ofMedi-

thework,ng of the Hospital Ser- cal Sciences (India) NewDelhi, 
vices Consultancy Corporation forthe Year1991-92, aIongwith 
(India LImited, New DeIhl , forthe Audited Accounts. 
year 1991-92 

Ii) A copy of the Revlew( Htndi and 
Ii) Annual Report of the Hospital English versions) by the Gov-

Services Consultancy ernment on the working of the 
Corportlon India LImited, New National Academy of Medical 
Deihl for the Year 1992, Sciences (India) New Delhi, for 
alowgMthAudtted Accounts and the Year 1991-92. 
comments of the Comptroller 
and AudltorGeneral thereon (16) Statement (Hindi and English 

versions) showing reasons for 
delay in laying the papers men-

(12) Statement (Hindi and English tioned ate 15) above 
versions) shOWing reasons for 
delayt in laying the papers men- [placed in Library See No. LT-
tioned at ( 11 ) above. 4065/93) 
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14. 16hrs. 

M-=S~,A(::E~ I=~~OM RAJYASABHA 

[English] 

SECRETARY-GENERAL: Sir, I have to 
reportthe following received from the Secretary 
General of Rajya Sabha:-

(i) 'In accordange with the provisions of . 
rule 115 of the Rules of procedure and 
conduct of Business intheRajya Sabha, 
I am directed to inform the Lok Sabha 
thatthe RajyaSabha, at its sitting held 
on the 10th May 1993, agreed to the 
foIIoMngamendmentsmadebytheLok 
Sabha atils sitting held onthe 19thApril, 
1993, intheCoai Mines(NationaIisation) 
amendment Bill, 1992:-

Enacting Formula 

1 page1,line1,-

for"Forty-third" 

substitute 'Forty-fourth" 

Clause 1 

2. Page 1, hne4,-

for "1992" substitute" 1993" 

(ii) . 'lam directed to inform the Lok Sabha 
thattheRajyaSabjha atitssitting held On 
Tuesday, the 11th May, 1993adoptedthe 
following motion in regardtotheJoBint 
Committee on Offices of Profit -

"That this House concurs in the recom-
mendationo~LokSabhathattheRahya 
Sabha do elect one member of the Raya 
Sabhatothe Joint Commttteeon Offices of 
Profit and resolves thatthe House do pro-
ceedtoelect, in accordance with the sys-
tam otproportionalrepresenlation bymeans 

Re: RecoveryofDebts due to Banks 
and Rnanciallnstitutions SUI 

ofthesingletransferablevote, one member 
from among the members of the Houseto 
the said Joind Committeetofillthevacancy 
caused by the resignation of Shri $om Pal 
from the membership of the said Joint 
Committee. " 

2 I am furthertoinform theLok Sabhathat 
in pursuance of the above motion, Shri 
Sarada Mohanty, Membber, Rajya 
Sabja, has been dulyelectedtothe said 
JOlntCommittee. 

14.161I2hrs. 

COMMITTEE ON PETITIONS 

Seventh Report 

SHRI P. G. NARAYANAN 
(Gobichettipalayam ) . Sir, I beg to present the 
Seventh Report (Hindi and English versions) of 
the Committee on Petitions. 

14. 17hrs. 

RECOVERY OF DEBTS DUE TO BANKS 
AND FINANCIAL INSTITUTIONS BILL "1993 

(Englsh] 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF 
STATE IN THE MIN ISTRY OF PARLIAMEN-
TARYAFFAIRS(DR.ABRARAHMED) lbeg 
to move for leaveto tntoducea Bill to proVldefor 
the establishment ofT nbunals for expeditious 
adjUdication and recovery of debts dueto banks 
aOd finanCIal institutions and fJimatters con-
nected therewith or incidental thereto 

MR CHAIRMAN The question is 

"That leave begranted to introduce a Billto 
provide fortheestabhshment ofT ribunals 
for expeditious adjudication and recovery 
of debts due to banks and tinanciallnstitu-
tions and for matters connected therewith 
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or incidental thereto." 

The motion wasadopted. 

DR. ABRAR AHMED: I introduce the Bill. 

MATTER UNDER RULE3n 

(I) Need to upgrade AIR station ot 
Sambalpur, Orissa and set up re-
gional news unit there 

. [Englistij 

DR. KRUPASINDHU BHOI (Sambalpur): 
Alii ndia Radio, 5mbalpur is one of the oldest 
Radio Stations inlhe State of Orissa It is located 
at the nerve centre ofWestem Orissa. TheState 
has one Regional News Unit at Cuttack only 
whichhasfailedtocatertotheneecisofWestem 
Orissa. As such there is a need to set-up a 
Regional News Unit at Sambalpur. With the 
infrastructure facilities at A. I. R., Sambalpur, 
the availability of PTI Agency service and m0d-
em teloem network there is quitepossib!e to set 
up the Regional News Unit. This is possible if 
theA. I. R. StationatSarnbalpurisupgradedto 
a high power transmission. If this IS done, the 
commercial potential and rich heritage of a vast 
neglected region can be property protected. 

I request the Central Govemment to up-
grad€; A. I. R. station at Sambalpur with the 
opening of thee Regional News Unit 

(Ii) Need to take steps to solve acute 
drinking water problem in Bilaspur 
region of Madhya Pradesh 

(T ranslationJ 

SHRI BHAWANI LAL VERMA (Janjgir): 
Nearty 8,000 villages in Bilasput, Raigarh and 
Sarguja distticts ift Bilaspur division of Madya 
Pardesh are in the grip of severe drought. As a 
result of insufficient rainfall an actue problem of 
drinking water has developed in the region. The 
problem hasworsenedfurtherckJetothedecline 

in water level as a result of which handpumps 
in 75 per cent of the villages have become 
nonfunctional. TheHon. Prime Minister visited 
village Pardriya in Bilaspurdivision on 174-93 
foran on the spot assessment. The ':lon. Prime 
Minister gave necessary instructions in this 
regard, yet no improvement in the situation is 
evident. Summer has just started and if the 
drinking water problem is not solved then 60 Iakh 
persons will face deep crisis. 

Therefore, I urge the Centre to take con-
crete steps immediately in this regard. 

(iii) Need to provide adequate railway 
facilities at Chandra pur Railway 
StatiOn of Central Railway 

[English] 

SHRI SHANTARAM POTDUKHE 
(Chandraput):Sir,peopIefromChandrapurand 
Gadchiroli districts are agitating for providing 
adequate facilities at Chandrapur Railway Sta-
tion, Central Railway, including stoppages of 
Super and Super Fast trains there. 

Chandrapur is a fast developing Industrial 
business centre and district headquarters in 
Maharashtra State andthe facilities provided by 
Railways like stoppages of trains and reserva-
tion quota etc. are inadequate considering in-
dustrial expansion of the area with a population 
of more than 24lakhs. I request the Ministry of 
RailwaystoCOt'lSidef'~of~ 
Express, Tirupati--Banaras Express, A. P. 
ExpressandT ami! NadJ Express at Chadrapur. 
Proposed Jabc¢ur-Na!J:>ursuperfasteJCpreSS 
may be extended upto Ballarshah which is a 
terminus of both\ Central and South Central 
Railways. 

Hon. Prime Minister had recently inaugu-
rated the function d broadening Chandafort to 
Gondia narrow gauge atWadsa-Desaiganjl. 
Theterminus at Chanda Fort which has histori-
cal importance and is in the interest of commut-
ingpeople. 
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Hence,lurgetheGovemmenttotakeac- (v) Need to take steps to overcome 
tion so as not to disturb present face of the drinking water problem in Uttar 
Railway Station at Chanda Fort. Pradesh 

(iv) NeedtoprovideKdHLongpiHydei 
Electric Project in Assam 

SHRI KABINDRA PURKAYASTHA 
(Silchar): Sir, the Karbi Hydel Electric Project 
situated in the district of Karibi Any long of 
Assam was sanctioned in three year 1979 and 
the work started from 1980. The Project is the 
only Hydel Project in the state of Assam. The 
work of the P roject was clelayed due to the six-
year Assam agitation, the initial schedule com-
missioningof 1988wasdelayeddue tofailureon 
the part of the contractor to carry out work in the 
main dam. Thecontractorwas changed and the 
work was entrusted to MIs. N. P. C. C. Ltd., a 
Govemment of India Undertaking. 

Though the dam work of the project was 
delayed which caused serious time and cost 
overrun of the project, the other area of the 
project was progressing well with almost 90% 
work already completed. during the first part of 
1992, thecontractofNPCCUd. was suspended 
by the ASEB on a plea of not carrying out the 
work as per schedule and the work on Dam site 
gottenninatedsincethen. The estimated project 
cost was. Rs. 35croresintheeyear 1976and 
same was eenhanced to Rs. 145 crores since 
1990.SuddenIy, the GovemmentandtheASEB 
havetakena decisionto hand overthe project to 
aprivateparty. Memorandum of Understancing 
was signed on 25. 3. 93 between Goveulmentof 
Assam, ASEBand MIs. Subhas Engineering. 

The al:x1vestep&havecreateddoubtsin the 
l11indSofthepeopie. TheMOUshouIdhavebeen 
only signed after getting the clearance from 
Central Government's Power Department as 
theJapanesecrecitby~ofsupplyingturbines 

to the project was invofved in the project. 

I, therefore, urge'4JOflCentralGovemment 
to take l4>the matterwilh Govemment of Assam 
and take appropriate measures. 

[T rans/aOOn] 

SHRI SHYAM BIHARI MISRA (Bilhaur): 
Mr Chairman, Sir, temperature is rapidly in-
creasing in Uttar Pradesh andon the other hand, 
water level has drastically gone down. Kanpur 
city and rural areas of Kanpur in enlemal Uttar 
Pradesh and Bundelkhand are facing hardtimes. 
Wells have gone dry and water in some wells is 
unfitfor drinking. Handpumps have also gone 
dry due to fall of the water level. Situation in 
Kakavan, Bihaour, Maitha, Bhognipur, Rajpur 
and Chatampurblocks in rutral areas of Kanpur 
is quite serious. People have to walk I to 2 kms 
for fetching drinking water. As a result of 10'" 
water level in the river Ganges situation In 

Kanp~rcityisalsobad. Hundreds of people que 
up at each and every handpumps and public 
hydrants. Even in public hydrants'is available 

. for only one or two hours a day. 

In view of the severe water crisis I would 
like to urgethe Govemmentto start work on war 
footing. The Govemment should separately al-
locate funds for the installation of India Time 
h~mpsin rural areas of KanpurandKanpur 
city and for the perrnanentsolutron of the dam on 
Ganges should be immediately started. 

(vi) Need to provide more facilities to 
public telephone booth operators 

SHRI P. C. THOMAS (Muvattupuzha) : 
Sir, ghost bills are causing greatthreatto tele-
phone subscribers especially for phones hav-
ing S. T. D. facility. Public telephone booth 
operators, many of whom are very poor andl or 
physically handicapped, are forced to give up 
the job as they get highly Inflated bills. Their 
meter readings should be checked daily by 
Telecom staff and got apprOved so that inflated 
biUs could be avoided. They must be proVided 
computerised billing units by the Departmeent 
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at thee Cost of the Department itself. They 
cannot afford to buy such machines as theircost 
is very high. The commission for public booth 
operators should be increased. They must be 
given facility of incoming calls by providing a 
separate telephone. These operators haveseri-
ous problems. The department mustheartheir 
grievances periodically and solve them. Multi-
plicityof bOOths at one place should be avoided. 
Even in small villages, new public phones are 
opened near the existing ones which put tile 
operators in loss. Minimum distance criteria 
should be fixed so the unhealthy competition is 
avoided. 

(vii) Need to release money from Central 
Road fund to Uttar Pradesh Gov-
ernment and clear pending pro-
posals of the State 

[T rans/ation] 

SHRI SANTOSH KUMAR GANGWAR 
(Breilly) : Mr. Chairman, Sir, I would like to bring 
your it notice under rule 377 that the Central 
Road Fund was set up by the Government of 
I ndia for the maintenance and construction of 
roads which is being funded by the cess im-
posed on petrol and diesel. Grants are made 
available from this fund forthe construction and 
repair of roads in the country. On 13the May, 
1988 a resolution was passed by the Eight Lok 
Sabha to bring the cess levied on diesel in the 
perview ofthis funds and thus the contribution to 
this lund was raised to 5 per cent. As a result of 
this important decision. Uttar Pradesh was to get 
annual grant of Rs. 31. 09 core from the Central 
Road Fund against which the State Govemment 
got the-amount Rs. 1.60 crore, Rs. 3. 15 crore 
and Rs. 2. SOfrom l~to 1990-91 respec-
tively. Whereas in the year 1991-1992 and 
1992-93threstatehas not received any amcunt 
from this fund. 

The States have to experience a lot of 
difficulties in fulfilling the expectations of its 
pupulace within its limited resources. In view of 
the increase in the Central Road Fund and on the 

basis of sanctions released up to 1 April, 1991 
anamount\ofRs.13.88croreispayabletoUttar 
Pradesh by the Government of India. It is 
ob\QOUsthat if the funds are made available at the 
rate of Rs. 2 crore or2.5 crore per year, it will take 
S or9years to completethe sanctioned projects. 

I, therefore, requestthe Central Govern-
menlto release the arnountpayable to Govern-
ment of Uttar Prade&h immediately. Moreover, 
in the light 01 the increase in the grant of the 
Central Road Funds, 43 proposals forconstrucl-
ing roads and bridges incurring the expenditure 
ofRs.129.60croreshouldbesanctionedatthe 
earliest. 

(vii) Need to resumeair-bus service 
from Delhi to Trivandrum via 
Bombay 

[English] 

SHRI A. CHARLES (Trivandrum): Sir, the 
recent strike in the Indian Airlines has totally 
disrupted Delhi-T rivandrum direct flight. It was 
owing to three persistent demand of the chief 
Minister 01 Kerala and the M. Ps. from that State 
that an Air-Bus was operated from Delhi to 
T rivandrum, halting at Bombay . This was a very 
convenient flight. Butthis was temporarily dis-
continued at the time of the strike. After the 
strike, instead of resuming ofthis flight, Indian 
Airlines has simply extended the Boeing from 
Cochinto Trivandrum. Deb-Goa-Gochin-
T rivandrum was the earlierflight operated in this 
sector and it is because ofthe great inconve-
nience felt by passengers that an air-bus was 
operated via Bombay. T rivandrum is the only 
State capital so neglected. 

I, therefore, urgetheCentralgovemmentthat 
the air-bus from Delhi to Trivandrum via 
Bombay maybe resumedforth-with. If that is 
not at all possible immediately, at least an air-
bus A-320 may be operated daily from Delhi to 
T rivandrum viaBangaloretiltheoperalion of an 
air-bus from Delhi to Trivandrum becomes 
possbIe. 
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(ix) Need to modernise proposed civil ANOSPORTS)AND MINISTER OF STATE IN 
Aerodrorne.Bhubaneeshwar THE MINISTRY OF PARLIAMENTARY AF- . 

FAIRS(SHRIMUKULWASNIK): Sir, on behalf 
SHRI BRAJAKISHORETRIPA THY (Puri) ofShrimati Sheila Kaul, I beg to move:· 

: After formal allotment of an area of68. 319 
acres of land by the state Govemment forthe 
expansion of BhubaneshwarCivil Airodrome, 
the foundation stoneforNe.Nterminal Complex 
was laid on 17.3. 1993. The scope of modem-
ization programme includes extension of the 
airports runways from the existing 7441 ft. to 
9000ft. But in order to upgrade the airport to 
receive international flights, itwill need further 
extension to the standard length of 11, OOOft In 
viewoffavorablegeographicallocation,. highly 
rich tourist potential and growing industrial im-
portance, immedi~te commencement of 
modernisation work and extension of runway 
length in this airport may also betaken up. 

The Vayudoot Services between 
Bubaneswar-Jaypore-Vlzag and 
Bhubaneswar-RourkeIa-CaIcutISectorsand 
Delhi-Bhubaneswar-Port Blair service plane 
should be reintroduced immediately. 

Therefore, the Union Govemment should 
take all necessary steps to mitigate these pr~ 
lems of the traveling public and forthe sake of 
development oftourism in Orissa. 

14.32hrs. 

MR CHAIRMAN: Wewill nowtakeupthe 
employment of Manual Scavengers and C0n-
struction ofDry Latrines (Prohibition) Bill. 

EMPOL YMENT OF MANUAL SCAVEN-
GERSAND CONSTRUCTION OF DRY 

LATRINES(PROHIBITION) BILL 

'THE MINISTEROFSTATE IN THE MINIS-

"That the Bill to provide for the prohibition 
of employment of manual Scavengers at 
will as construction 'or continuance of dry 
latrines and forthe regulati?n of construc-
tion and maintenance of water -seal la-
trines and for matters connected therewith 
or incidental thereto, betaken into consid-
eration ." 

MR. CHAIRMAN: Motion moved: 

" That the Bill to provide forthe prohibition 
.of employment of manual scavengers as 
well as Construction or continuance of dry 
latrines and forthe regulation of construc-
tion and maintenance of water -seal la-
trines and for matters connected therewith 
or incidental thereto, betaken into consid-
eration" 

SHRI [;)AU DAYAL JOSHI (Kota) I beg 
to move: 

Thatthe Bill be circulated forthe purpose 
of eliciting opinion thereon by the 17th Awgust, 
1993.(1) 

SHRIMATI GIRiJA OEVEI (Maharaj 
Ganj) : I beg to move. 

ThattheBili be circulated forthe purpose 
of eliciting opinion thereon by the 25th August, 
1993.(2) 

SHRI GIROHARI LAL BHARGAVA 
(Jaipur): I beg to move 

ThattheBiIi be circulated forthe purpose 
of eliciting opinion thereon by the 16th August, 
1993.(4) 

TRY OF HUMAN RESOURCE DEVELOP- MR CHAIRMAN: Now, Shri Shyam 
~{DEPAR™ENTOFYOUTHAFFAIRS Bihari Misra may speak 

MoyadwjtbtherecommeodatiOO$ oftbe Presjdent 
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[Ttanslation] 
... 

SHRI SHYAM BIHAR I MISRA (Bilhaur): 
Mr. Chairman, Sir, we welcome the Employ-
mentofManuai ScavengersandConstructionof 
Dry Latrines (Prohibition) Bill, 1993 presented 
by the Govemment open---heartedly. Actually 
this Bioll should have been brought much ear-
lier. Today, ~havemarchedfromtheyear1947 
to 1993 ahd have undertaken many big projects 
and development works. We even dreamt of 
landing on the moon but could not eliminate the 
inhuman practice of employing persons for 
carrying Night soil on head even ather 46 years 
of Independence. 

Even today inspite of too much efforts, 
discussion and framing laws, we are finding the 
prevalence to the practice of manual scaveng-
ing ir'l the country. The practice of manualscav-
enging is very common today and it is very much 
in practice in big cities. towns and villages. We 
are not doing justice to the proper development 
of human being. We are playing with the dignity 
of man in the world as well as in India. 

The CongressGovemmentwhich ha<;; ruled 
the country for the most of the perioa made 
promises to uplift the citizens belonging to the 
Scheduled Castes but in fact, it did not take any 
measures to eliminate this inhuman practice. 
Unless we lake measures to eliminate such 
inhuman practices, it is useless to think over or 
even imagine to promote the standard of living 
of the people beIongingtothe ScheduledCastes. 
When we are banning the employment of per-
sons for manual scavenging and theconstruc-
tion of dry latrines through this law, we wiD have 
to consider other aspects of the problem and 
chalk out certain other programmes as well 

Even after passing of 46 years we have not 
been able to make arrangements of latrines for 
our sisters and mothers who want to lead their 
lives with honour in this country? The women 
living in villages have to ease themselves in 
open fields. I have been electedfrom a rt1I'8Iarea 
and wtm I go on a visit to my constituency and 
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otherplaces then I seethatthewomenfolkof our 
society have to go to ease themselves on the 
roadside or in the open field and that is very 
embarrassing for those honorable ladies. When 
apassc r-bypassesthrogh the road, theyh~ve . 
tostanduptoprotecttheirhonour.Afterwitness-
ing such a scene, can we claim that this country 
has made any progress and heading towards 
any development? 

We have accomplished many research 
works,butwecouldnotmakeanyarrangements 
even for latrines for our people living in villages, 
slums and forthe farmers and labourers so that 
they are not compelled to case themselves in 
open fields. We shall hove to make arrange-
ments for it. 

It has been mentioned in this Bill that the 
legislation will come into force only in the States 
of GovemmentofGoa, Kamataka, Maharashtra, 
Tripura and West Bengal because the Govem-
ments of these States have passed such laws in 
their respective States but in other states this 
law will come into force only afterthey also pass 
such resolutions. T odaythe State Governments 
are faCing financial crunch. They are not in a 
position to provide such facilities on largescale. 
I, therefore, urge upon the Central Govemment 
to make some amendments in this regard and 
make arrangements for providing funds to the 
State Govemments. It should chalk out time-
bound programmes forthe States so that every 
state Govemment may be able to pass a law in 
this regard in two years, five years orten years 
we will do this, until it is implemented in other 
states, the general public of the country as a 
whole will not be able to derive any benefit. 

In order to solve this problem, we should 
provideadequalefunds in the Eighth-F1Ye Year 
Plan andforthcoming Five---Year Plans. Under 
the provisions of this Bin which is going to be on. 
Wewill have to make arrangements for Public 
Latrines, Community Latrines or common la-
trines in villages and towns. It has been men-
tioned in this Bill also. Such kinds of latrines 
should be constructed and when we ban the 
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construction of dry latrines, the common people
who cannot construct water seal latrines, will
also get relief from it.

Some schemes have been formulated by
HUDCO but these are not sufficient. \These
have been provided in three States only. In the
light of the present situation in the country-side
especially the launching of schemes in villages
by HUDCO inthose three States alone cannot be
considered sufficient. Therefore, it will be es-
sential to construct public conveniences all over
the country on a large scale and such Justice
should percolate down to the Panchayat level,
and Gram-Sabha level. So that people living in
rural areas and slums also may benefit from
these schemes.

One more thing has been mentioned here
and attention will have to be paid to it. This issue
is that there is acute shortage of latrines in
villages. Therefore special attention will have to
be paid to construct water-seal latrines in vil-
lages. For this both economic and technical
facilities will have to be made available. More-
over, we shall have to accomplish research
works on such issues, the latest and the sophis-
ticated equipments will have to be provided so
that men are not directly involved in cleaning of
water-seal latrines, because even today when
the sewers are blocked in big cities, they are
cleaned by scavengers manually. We have not
been able to make available equipments in
sufficient quantity. We will have to pay attention
to it.

It has been proposed that some fee will be
charged for using the Community latrines. I
would like to make a requestthat India is a poor
country. This facility should be provided to
people free of cost and the responsibility of
maintenance and cleaning these latrines should
be entrusted to local bodies. These local bodies
should be provided financial help by the State
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Govemments orCentral Govemment. The fees
fixed for using lnternational Sulabh Sauchalaya
in Uttar Pradesh and other places is too much
and general public and other people who live
below the poverty line are unable to pay thatfees
and thus they go in open fields or other places.
They are unable to use those latrines. Therefore,
I request that a small amendment may be made
m the provision of duty for which the State
Government has been given rights. The local
bodies should be entrusted with their mainte-
nance and sanitation.

Noprovisionshouldbemadetochargefee
from users. Iwould like to submit that when the
Government bans the system, the workers al-
ready doing this job will become jobless, so it
should also make arrangements fortheir reha-
bilitation. There is a reference to rehabilitation in
this Bill but it has been left to the State Govern-
ments. They can't be made dependent on the
State Governments fortheir rehabilitation. The
Govemmentsshould make such arrangements
and frame rules that workers engaged in doing
scavenging work manually may be rehabili-
tated and provided jobs when they become
jobless.

Iwould like to make another submission
that one thing has been mentioned in this Bill that
a Government machinery has Qeen made to
provide them employment. It is good and it
should be done because unless we do so, itwill
notbe implemented. The Government has made
a provision in this Bill for constituting three
committees. One Committee will evaluate the
schemes of water-seal latrines ... The other
Committee will oversee the progress of these

< schemes. My suggestion is that a committee
should be constituted which will ensure that after
this law is passed, whether these schemes are
working properly in those states where it is
implemented ornot. The Government will have
to constitute aCommittee to monitor the working
of the scheme to ensure that the states, where
such law is not Inforce, should implement this
law in those states.

"'
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In the end, before concluding Iwould like
to say that it has been stated in the survey
conducted by the Government that an expendi-
ture of Rs. 10,000 only will be incurred on this
scheme. I have said earlier that more funds
should be allocated forthis scheme so that we
may provide such facility all overthe country.
This law will bow implemented in those states
only. It should be implemented all over the
country. It is written on page 1that this law will
be implemented in Goa, Karnataka,
Maharashtra,Tripura,West Bengal and all Union
territories and the remaining states have been
left indarkness. The Government should make
such arrangements so that this law may be
implemented all over the country. When this
inhuman act is abolished ir. the country and
system of cleaning night soil manually or
c\arrying it on heads is abolished and country
moves on the path of progress, then we can say
with pride that such system does not exist in
India.

VAISAKHA 23, 1915 (SAKA)

With these words I support this Bill and
hope that itwill be implemented soon. Iwould
liketothank you for providing me an opportunity
tospeak.

. [English]

THEMINISTEROFSTATEINTHEMIN-
ISTRYOFHUMAN RESOURCE DEVELOP-
MENT(DEPARTMENTOFYOUTH AFFAIRS
AND SPORTS) AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI MUKUL WASNIK): Mr. Chair-
man, Sir, Iwantto make a small announcement.
Ithas been decided inthe meeting of the leaders
of various political parties that today by 5.00 p.
m.when we are going to start the discussion on
the Verma Commission report, before that we
will have to pass this Bill as well as the Bill on
Salary and Allowances ofthe Members and the
Billon the Tezpur University. So, Iwould request
that before 5. OOp.m. wehavetocompletethese
three Bills.
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[Translation]

SHRI RAM VILAS PASWAN (Rosera):
Mr. Chairman, Sir, I rise to support the Bill
presented by the hon. Ministerwith some amend-
ments.

The system of carrying night soil on head
is a glaring example of how dangerous the caste
system in this country is. This system has been
continuing in the country even after 45 years of
Independence. What can be more shameful than
this. Iwould like to cite an example that Iwas in
jail in 1971 . Iwas lodged in Bhagalpur jail and I
remained there in 5-6 jails. When I was put
behind bars, Idid not know how long Iwould have
to live there. Ithoughtthatthe prisoners should
be asked under which section they had been
lodged. Therewasa prisoner. Iasked his name.
He said name is Hitler. Iasked him for how many
days he is there in the jail. He repied that he had
been there for twelve years. Then Iasked what
was his crime. He replied that he did not know
what was his crime. Then I went through his
papers. Ifound that sections 109, 110 and 1BL
in his papers. I asked him what post he held in
jail. He repliedthat he had been in the jail forfour
years before these twelve years. Iasked him as
to what is the reason. He said that earlier he had
been put behind bars and nothing was stated to
him. He was released afterfouryears and when
he was arrested again, the policeman replied
that he was helpless. Nobody was available in
the jail to do scavenging work manually and
cholera had broken out there, so they were
lodging him in jail. He was kept behind bars
without any crime. He was put in jail only be-
cause hewas born in the Valmiki cornrnunity
and since nobody could manual scavening
nighing he hadto doso. Hence, hewas putbehind
bars. A person who did not dothatwork, who did
notface thosetottures cannot understand such
suffering. That is why, I am saying that this law
isbeing enacted after 45 years of Independence
while it should have been enacted at that time.
I am glad that we are going to do this things. I
would like to say that this work should be com-
pleted as soon as possible.
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How this thing should be done isa serious 
. issue. T-he Planning Commission has priority 
forotherthings but it has no priority for humanity. 
We talk of development, the development of the 
country should take place but we are seeing whal 
development is taking place. Though develop-
mental activities are taking place in Delhi roads 
are being constructed and fountains are being 
installed but the greatest things is that some-
thing should be done on human consideration 
which is r;tot being done. Weare goingtoenact 
fhi!: !a~ut even after the law is enacted, what 
is the guarantee that they do not engage them-
seIv~inthisworkagain?Whatschemeisbeing 

fOfr)1ulated for this purpose? Sir, at the time 
when we were in power, we had formulated a 
scheme earmarking a sum of Rs. 50,000 crore 
through the Ministry of Welfare in consultation 
with Works and Housing Ministry and the 
Planning Commission. I had said that when 
people engaged in this work are liberated, in that 
case arrangements should be made for their 
rehabilitation with this amount. Cottage indus-
tries should be set up andarrangementstortheir 
training made. Just now one ot my colleagues 
has said something about Sulab Shauchalaya 
What is Sulabh Shauchalaya? In fact, it is an 
instrumentoffleecing people. There is a person 
by the. name of Bindreshwar Pathak in my 
constituency. He is a great fraud and I know this 
thing well. My constituency comes under 
Ghazipur. 

PROF. PREM DHUMAL (Hamirpur): Oh 
I he hails from that place, naturally. 

SHRI RAM VILAS PASWAN :You may 
saywhat you like. I am telling you about it. You 
please find out as to what was his property 15-
2O-2Syearsagoandwhatisittoday. Heappears 
on T. V. daily, undertakes works in foreign 
countries that involve billions of rupees besides 
the works in the country. What is he doing. He 
has made the 'Safe Karmcharis' bonded 
labourers. He gets works done by them for 
k:>ngerperiodsuptothreemonthsandsixmooths 

andwhenthersesworkersdemandtheirwages, 
he gets them beaten with stick and get their 
hands and legs fractured. Despite that, he is 
sitting unharmed. Nobody hears complaints. In 
such a situation, how can this contract system 
beabolished.lnordertoabolishthissystemthe 
Government may open training centres and 
provide finance to those youths of daily classes. 
whose parents are engaged in this work and 
hand over Sulabh Schauchalayas to them. But 
thattoo is not done and contrad system contin-
ues. Under this contract system, this thing is not 
likely to come to an end. I would likee to tell you 
that nobody does to scavenging work manually 
on his own. In fact, he is helpless to do so. 

Suppose, tomorrow it they face starvation, 
then what will they do, they will again begin to do 
thatworkinsomeformorthe other. Therefore, 
you will have to make alternative arrangements 
for them. You may even provide them with 
Government jobs. You are going topassthis law 
butwhatwill be its fate in Municipality. Asanitary 
worker, who works in Municipality and all those 
who sweep roads in and around the Parliament 
are not permanent. Nobody is permanent. Why 
it is so? The plea that is made is thatthey work 
for only one hour and so they cannot become 

. permanent. But they work during the prime time 
of the day for I hour and rest of the day they are 
idle. I had given a suggestion that a sanitary 
worker should take care of hiS children in the 
morning and should do his job in the evening. 
The job of sanitation should be undertaken once 
in 24 hours. If he does cleaning during evening 
time then he can attend to the study of his 
children but what happens actually that while he 
does his job in the morning his child also accom-
panies him, as a result of it, his child remains 
illiterate because he cannot take proper care of 
his children. 

Sir,l have a suggestion, that Govemment 
should prepare a comprehensive scheme and 
large scale rehabilitation on work should be 
undertakensociallyforscavengers. They should 
be provided with a Govemment job to the extent 
possible. Those who are working on temporary 
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basis or on casual basis in this field should be 
made permanent beCause you cannot employ 
them oncontractbasis asthejob isofpermanent 
nature. The contract system has already been 
abolished. You cannot get this wor1< done on 
daily wages. You must regularisesuch parsons. 
~hey should be given a class" I status. Now 
people wil!,opose it saying why class-III , why 
not class-IV? Can anytxidy do thiswor1< even 
for a day unless we attach, dignity of labour to 
it, I feel we cannot do justice to them. 

Sir, I want to submit that we had made a 
provision of Rs 5000 crore but the Govemment 
has reduced this amount to Rs. 500 crare. But I 
do not think that this amount will be sufficient. 
This a"!'Ount will be spent on bureaucracy only. 
Therefore. you should prepare an extensive 
scheme in consultation with the Planning Com-
miSSion and the Prime Minister which may 
ensul'e toll ban on scavenging and do not let 
them take up such jobs thereafter. If you have 
made any provision for reservation, theywill get 
it. Similarly you have given one relaxation in this 
clause. I spoke to the hon. Minister and he said 
that he has seriously given thought to that and 
this clause says that he would be given some 
relaxation in some areas "The State Govern-
ment. through ordinary or special order pub-
lished in the official gazette and on such terms, 
if there are any, which it considers properto 
impose. will be able to give relaxation to any 
area, or individual or group of persons from a 
prescnbed requirement of any rule. order, notice 
or scheme formed under this Act or any clause 
of this Act." Sir, I want to submit toyou Mr. 
Minister. that as and when you provide this 
relaxation, he will start availing this relaxation 
after paying the whole amount. As you know, 
anoth~f Bill has b6en introduced in the House. 
That is relattx1 with a National Commission on 
scavengers. You should remove this clause 
frornthat Bill and provide in the rutesthat if there 
is any problem Suppose the Railways require 
such persons for cleaning purpose and if there 
is any problem in this regard, then thiscommis-
sion and representa~ives of seavegerscan de-

cide about it but if you leave it, as it is, then Ifeel 
it will be an injustice to him. 

15.00hrs 

Mr. Chairman. Sir, you should write to the 
State Government in this regard. You have 
made a mention ·the Goa, Karnataka, 
Maharashtra, Tripura and West Bengal have 
given their consent and rest of the States have 
not given theirconsent in this regard as yet. Such 
a big task cannot be left on the State Govern-
ments, if some States have not given their 
consentstbenyoumaywritetothem,hok:Ipress 
conferences and tell the peopIethattherse State 
Govemments do not intendto put a ban on such 
inhuman job done by Dalit and poor. It will exert 
pressure on those Govemments and they will 
take up it seriously. 

Mr. Chairman, Sir, I do not want to take 
much time and conclude after drawing your 
attention totwo-three points which I have men-
tionedear1ier. Rrstofall. the Govemment should 
take it very seriously and monitor it. Maximum 
funds should be arranged in this regard not from 
the Ministry and Planning Commission should 
make provision for it. The States, which have not 
given theirconsent. should be pressurised to do 
so through negotiations. You should abolish 
contract system for good. There should be a 
legislation by which scavenging wori<er may be 
considered asscavOOging employee al'lO some 
a1temative arrangements made forthe people 
engaged in such jobs. The abolition of scaveng-
ing needs greater infrastructure. I visited some 
of the cities where this system was abolished 
but in absence of a1temative jobs those wor1<ers 
have returned to Itlis job again. Therefore. an 
arrangement in respect of a alternative job is 
very essential. 

If these points aretaken seriously only then 
we can for hope the futfitlmenfotthe objectives 
of this Bill. 
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SHRI UDDHAB BARMAN (Barpeta) : Mr. 
Chairman. I welcome the present Bill. I have to 
thank the five State legislatures namely. Goa. 
Kamataka. Mharashtra. T ripura and West Ben-
gal for passing the necessary resolution in 
pursuance of Clause 1 of article 252 of the 
Constitution empowering Parliamentto under-
take legislation. 

The Employment of Manual Scavengers 
and Construction of Dry Latrines Prohibition Bill 
should have been broughtforward earlier. This 
legal measure issought to be brOt:Jght into force 
now after 46 years of independence. In think that 
isa very great stigma on our society and it is also 
an epitome of great social injustice. This 
section of people the scavengers. are not con-
sidered as human beings. They come mostly 
from downtrodden and deprived section of 
society, I mostly the tribal and SCST. They are 
discrimInated against as if they are born to carry 
human execrate and this practice is still 
continUIng In oursociety. They have no housing. 
no education and they are suffering like any-
thIng. 

I think this section of our society is suffering 
not only from the present but also from the past. 
ThiS IS the section which is deprived for a long 
lime and It still continues as a remnant of our 
age-oldcaste---<lomilatedsociety. Even today 
they are betng thought of as offsprings of chandaJ. 
The belief goes that because of the sin they 
committed In their previous life, they are born as 
chanda/so Now. they are treated as scavengers 
and they are being used for carrying the numan 
excreta. This practice of considering them as 
chanda/s still continue tn our society. They will 
continue to suffer. We have to take measuresto 
uproot such practice. 

Sir. at the same time. they are also suffer-
ing from the present capitalistic society. They 
are suffenng from the price rise. unemployment 
problem etc. All these things are there. As they 
happentobethedowntroddenpeopieandde-

privedsectionof our society. there is no alterna-
tive but to continue this practice. In spite of the 
social reform and in spite of the steps being 
taken for their upliftment. they are still working 
as scavengers. All these things are there. So. I 
think. this practice should end for ever. At the 
same time. what we have seen in our society 
is that they are neglected and deprived in such 
a wa~'thatthey are suffering. They are not having 
any housing facility Even in some States. they 
are not allowed to rent a house. People are 
neglecting them in that way. 

Inthis Bill. the Government has proposed 
measures to provide for the regulation of con-
struction and maintenance of water-seal la-
trines etc. We have seen in different villages and 
towns not only in the East and in the South but 
also in different parts of the country that there is 
no proper latrine facilities. People are also not 
educated about hygiene. Astheyarepoorpeople. 
they are not in a position to construct such 
latrines. Now. the programme for the construc-
tion of water-seal latrines is there. If this 
programme is properly implemented. there is 
scope for elimination of the manual scavengers. 
All these things should be ta ken care 01. 

In thiS Bill, the States and the Centra' 
Government are alkJwedtoform Commrtteesat 
the State and Central level. They are also given 
the right to make the rules. But. what I thinl< IS 
that there should be a tnne-bound programme 
not only at the State level but also at the Central 
level it should be there. Necessary funds should 
be allocated for them for the construction of 
these latrines. There are so many laws. Butthey 
are not effectively Imolemented. Mere making 
a law will not do. If the Government IS not 
rendering finanCial and technical help as also 
the other help, thIS problem cannot be solved. At 
the same time. I arn of the opInion that there 
should also bea movement and populareduca· 
tlon of the masses For that, not only the 
Governmental agency but als(J the other social. 
voluntary organisations should involve them-
selves so that this age-old practice can be 
abolished for ever . If that IS done. the people not 



Re: Employmentof VAISAKHA 23. 1915 (SAKA) Constitution of Ory :D2 
Latrines (Prohibition) Bill ManualScavangersand 

only in the towns but ~ in the villagescan have 
an opportunity to make India not only strong but 
also enlightened. With these words. I conclude. 
Thankyou. 

[ Translation) 

SHRI VISHWANATH SHASTRI (Gazipur) 
: Mr. Chairman, Sir. I support the Bill. This Bill 
should have come forward much before Ma-
hatma Gandhi, launched a movement of clean-
ing the latrines himself during National Move-
ment in order to pay respect to this job and the 
persons engaged in it.. After a long period this 
Bill has taken shape. which is a welcome step. 
But merely enactment of law does not ensure 
social justice. Five State Governments have 
given their acceptance to ensure justice to Dalits 
and neglected people of society and the rest of 
the States should also be asked to follow it. As 
you know. there are no arrangements of flush 
latrines In district Jails under State Govern-
ments. Some of the tribals who arecalled Mushar 
are arrested under section 109 and they are 
made to clean latrines In Jails, although it is not 
their profession. Th$Y are replaced by other 
Musharsafter 1 or2months'period. You should 
take steps to do away with such practice. 

Generally, It IS seen that In comparison to 
local population, less number ot scavengers are 
apPOinted by Municipalities. Due to which their 
number IS decreasing day by day. This Bill can 
be effecttve only it it IS aimed at providing 
i::mployment to them, adopting strict methods 
may help you to some extent but actually we 
should try to make them conscious through 
public awareness. VOluntary organisations 
should be Involved in this process and by pro-
Vldtng employment and training and making 
ahemative arrangement we can achieve the aim 
ofthls Bill. II we do nottake such steps then we 
will have to satisfy ourselves by merely malong 
laws but we cannot achieve our aim. 

Wrth these words. I conclude. 

[ Translation] 

SHRIGIRDHARllALBHARGA VA (Jaipur) 
: Mr. Chairman, Sir. I welcome the Employment 
of Manual Scavengers and Construction of Dry 
Latrines (Prohibition) Billwhichhasbeen brought 
for the upliftment of the workers. There is no 
opposition to this Bill. 

Sir, earlier such Bill was brought to benefit 
the scavengers but only 8 per cent people could 
be benefited. At present there are about four lakh 
workers who are engaged in carrying night soil 
on head aU overthe country. They are engaged 
in adehumanisingpractice andthe step taken by 
the Government to COITVert dry latrines into flush 
latrines is a welcome step. The persons wno 
want todo some other altemahve JObS should be 
given loans from Nationalized Banks. The Cen-
tral Government should also provide speCial 
grantforthis purpose. The Municipality is pro-
posed to introduce fresh taxes in lieu of special 
ban imposed on construction of dry latrines. 
Therefore, If the Government prOVides some 
concession to people, they would construct 
flush latrines and financial assistance would be 
given to them by the State Govemment. They 
can repay their loan in installments with water 
bills otherwise due to financial constraints they 
will not be able to convert dry latrines Into flush 
latrines. 

Mr. Chairman. Sir. people talk about Pit 
system for constructing flush latrines but in that 
case the dirty water gets mixed with drinking 
water.lnJaipur people are facing such problem 
and it causes many diseases particularly ab-
dominaldiseases. Therefore, I wouldliketosay 
that Sulabh Souchalayasshould be constructed 
at different places and minor fee can also be 
charged from the users. In Eighth Five YearPtan 
a provision of Rs. 464 crore has been made for 
this purpose. The T ask Force has given infor-
mation about it. I also would like to say that 
construction of dry latnnes and emploYing scav-
engers for them should be declared as a cflme 
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under law. It is the duty of the Central Govern-
ment to provide loans to such worKers fortheir 
rehabilitation or alternatiVe jobs should be pro-
vided to them. The conversion work of dry 
latrines into flush latrines should be carried out 
within a specific period of six months to one 
year. 

Mr. Chairman, Sir, arrangements should 
be made to provide subsidy, marginal money 
and Bank loans torthis purpose. It can be done 
only if.the State Governments take interest in it. 
The tentral Government should make water 
arrangement otherwise converting of dry la-
trinesin!oflushlatrineswillbeofnouse. There-
fore. besides drinking water, the Central Gov-
ernment has to make water arrangement for 
flush latrines also. In some areas of the country 
peop!e are facing waterproblem.Asoneofthe 
hon.Mernberswassayingltlatonlyonepercent 
population of Rajas)han are getting river water 
whereas it consists offive percent ofthe total 
population of India. The water level of the wells 
has gone too down and people are not getting 
even drinking water there. so the conversion of 
dry latrine into flush one will not prove to be 
fruitful. Therefore, theGovemmentoflnciashrud 
provide grant and training. to the people and 

, arrangement of drinking water should be made 
forthem.lftheGovemmentprovideswatertothe 
Sulabh Souchalayas aIongwith drinking water 
only then this scheme can be successful. 

Mr. Chairman, Sir, if it is not done and law 
is enacted ior awarding punishrflent tor con-
structing dry latrines that would not be helpful. 
First of all a1temativejobsshould be provided to 
the worKers and the law should be enacted later 
on. If it is done by the Govemment, it would 
create public awareness among the people. 
Secondly I would like to say that nether the 
scavengersnorthepli:llic likethisdehumanising 
practice of carrying night soil on the head so, we 
should adopt a balanced approach tothis prob-
lem. Therefore. I think the Govemmentshould 
Imptementthe scheme being ant'lOU1Cedbythe 

Government tor constructing Sulabh 
Sauchalayas and declaring the construction of 
dry latrines as crime. Public awareness is must 
tor this purpose and the Government should 
create such awareness among the people and 
weal are with the Govemmentinthis endeavor .. 
A good Bill has been brought in the House and 
Ion behalf of myself and on behatf of my party 
thank the Govemmentfor bringing this Bill and 
welcome this Bill. 

SHRI KAMLA MISHRA MADHUKAR 
(Motihari): Mr. Chairman, Sir, first of alii would 
like to thank the Govemmentforbringing such 
a BiU and there is no dispute over this Bill. Till 
now, it was a blot on our society and on our 
country. Even today many people in Uttar 
Pradesh, Bihar, Tamilnadu and many other 
statesareCOJl'l)eUedtoengageindehumanising 
practice and the steps taken bytheGovemment 
to abolish this practice should be whole hearteclly 
welcome but we have certain apprehensions 
about this Bill. 

The apprehension is that the Centre will 
enactthislawbutwhatwould~theguarantee 

of its implementation by the State Govemment. 
So long as such guarantee is not given. we would 
not be able to achieve its objectives. 

SIr. I hail from Bihar and the condltiof' of 
Bihar Govemment IS not good. I am not defend-
ing the Bihar Govemment but would like to say 
that in Uttar Pradesh the conditions in this regard 
is worse than the Bihar. Therefore, my first 
suggestion IS that with a view to improve the 
condition,aconferenceoftheconcemedMlnlS-
tersofthe States should be called and it should 
be made mandatory for the stat~ to eliminate 
this malpractice within a specific period. 

My second suggestion is regarding Sulabh 
SouchaIayas that such Souchalayas should be 
constructed all over the co:sntry. One hon. 
Member was saying that Shri Pathak Ji has 
madeenough money. It maybecorrect but he 
has also given a new directiOns to the society by 
Innovating Sulabh Souchalaya system and we 
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should admitthatfactalso. He was a simple man 
and I know him but by innovating SUiabh 
Souchalaya system he has eamed fame all 
overthewortd and has given a new directionsto 
the society. Therefore, thisSulabhSouchalaya 
system should be expanded to all over the 

. country. 

Thirdly, I would like to say that the local self 
Govemment and Municipality create hurdles in 
the Implementation of this law. I know that 
Mahatma Gandhi ji went to Champaran district 
in 1917 and launched an agitation againstthe 
malpractice of carrying night soil on the head 
and at that time that agitation was similar to a 
National movement but this malpractice is still 
prevailing In that distract. The condition of Mu-
nicipal workers is pitiable. They do not have 
houses to live in, drinking water facility and they 
do not get their salary on time. They are not being 
treated as human beings even today and it 
happens because ours is a capitahst and feudal 
society. 

Mr. Chairman, Sir, you know the phght of 
this community. All are equal in the eyes of 
Almighty. The Caste system in our country has 
divided our society in many parts and as a 
customary one particular community is being 
encouraged from generation to generation to 
carry night SOil on their heads. Such SOCial 
customs came Into being that some people, who 
are called Shudra, have been sent by the God 
on earth for thIS partICular work. That IS why we 
would like thaI the Govemment should make it 
mandatory under the law to the State Govem-
ments to Improve the condillon ofthesework-
ers, provide training to them and try to rehabili-
tate them. Under the caste-system, which is 
prevailing in our SOCiety for the last thousands 
of years, Brahmin IS at the top, then comes 
KCi$hatnya and vaish and the Shudra comes in 
the lasttoserve the above three. Thisconcep-
tionhastobechangedthroughsocialmovement 
only then this law can be fully enforced in the real 
sense. With these words I welcome the Bill. 

SHRI MOHAN SINGH (Deoria): Mr. Chair-

Latrines (Prohibition) Bill 
man, Sir, I rise to support the Bill introduced in 
the House to ban manual scavenging. Sca'Jeng-
ing is the result of social evils and is a blot on 
India. 

Recently a conference of Parliamentar-
ians olthe world wts organised in India. Along 
with thedelegates of the conference I too visited 
Agra. In th~ moming on both sides of the rail 
track people were seen squatted in large num-
bers to attend the call olthe nature along with 
pots. On being inquired by an Australian 
delegate what were the people doing I infonned 
him that hey were performing yog'ic exercises. 
except this I could not give any other reply. We 
can very well understand the disgrace being 
brought to the country all overthe WOI1d because 
of this practice. I thank the Govemment for 
having introduced such a well intentioned Bill in 
the House. 

In 1968, during the centenary year of the 
birth of Mahatma Gandhi, the State Govern-
ments were directed to enact laws to ban scav-
enging. However, I am sure that many State 
Governments have not enacted laws in this 
regard. This issue is connected with the social 
awareness. 

In my town the great saint and social ra-
tormerBabaRaghavwasbom.I remember that 
during my childhood at a meeting convened by 
the officials of the Municipality Baba Raghav 
Das was informed that it IS not the job of a 
particular caste and we all are prepared to 
undertake the Job. Thus even in the early days 
an environment against thIS social practISe was 
sought to be created. After independence move-
ment against this practice was started by Baba 
Raghav Das in Eastern Uttar Pradesh. As a 
result of this in 1955scavenglOg was banned by 
the local Municipality. I would like to submit that 
only by creating social awareness thiS un-
healthy practicecoukl be totally done away with 

It has been mentioned and even I have seen 
that roads in Patnaare iDuminiated by the power 
generated with the use of Sulabh Sauchalayas. 
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Power supply in Patna is erraticbutthe bulbs 
connected to power supplied with the use of 
Sulabh Sauchalayas continue to illuminate the 
roads. Ministry of Railways had also prepared 
a Drogr amme to use the energy produced from 
h, :"l~i" 'lIght soil etc. for cooking purposes, For 
I' F 'lOsence of social awareness people still are 
flO, :,reparedtoacceptthischange of scenario. 
If Dassengersareinformedthattheteahad been 
prepared with the gas supplied from the Suiabh 
Sauchaiayas then they would start throwing 
thelf cups. Therefore I wantto submitthatlhere 
IS the need to create awareness in this regard. 
This er-e rgy IS the alternative source of energy 
,1'1':) h as got many uses. Social change should 
be brought about in a manner that it is largely 
accepted and we are able to liberate the people 
engaged In the menial task of scavenging. It WI Ii 
be '1lce It thiS objective is achieved. 

Sulabh Shauchalayas have been con-
structed ali over. I fully agree with the contention 
of Shn Ram Vilas Paswan that the people 
emDloved With the Sulabh Sauchalayas do not 
generaliy belong to the caste which was tradi-
,: ""ilv engaged In scavenging People em-
ployed With the Sulabh Saucha1ayas used to 
conSider scavenging menial and degrading. 

Therefore. I would like to suggest that with 
the Sulabh Sauchalayas only the persons be, 
longing to the caste tradllionally engaged In 
scavenging should be associated as thiS will 
open lor them the new avenues 01 employment 
The Government should pay all attention to-
wards the social upliftment of these people 
through education etc. I once again support thiS 
well Intentioned Bill. Introduced by the Govern-
ment. With these suggestion To propagate it 
further a massive programme should be 
launched I support this Bill. 

[English] 

SHRI P C. THOMAS (Muvattupuzha " 
Sir. I am congratulating this Government for 

having brought this social change and this leg-
islation which is of great importance. It is also in 
tune with the declared policy of this Govemment 
to uplift the downtrodden in all its faces. I am 
happythatthis has been taken very seriously by 
the Government of India. 

This is a State subject. So there are some 
difficulties. Being a State subject, as per article 
252 of the Constitullon, it is necessary that the 
States should pass necessary resolutions. But 
it is disheartening to note that only six State 
Governments have so far passed such resolu-
tions. It is forthe other State Govemments to do 
so. 

A reading of thiS Bill would show that the 
major thrust of the Bill is the implementation of 
this policy by the respective State Govern-
ments. These laws have to be implemented by 
the State Governments. The State Govern-
ments must pass the notification. But the State 
Governments cannot pass the notiflcallon if 
they do not have enough faCility to prOVide for 
change of dry latrines or areas where there are 
dry latrines to the water-seal types. So the 
question of finance would come. I think the 
Centre should take up the responsibility of de-
clanng that the State Govemments will be given 
due ald. Of course the world organisations also 
would be helpful here. 

I K')V .. , one scheme which has been put a 
for ward by the Government of Kerala. It IS a 
grand scale houslngscheme In the name of our 
beloved late Prtme Minister Rajlvji. the Rajlv 
Gandhi Ten Lakh HOUSing Scheme. In that the 
most Important thrust that has been given IS on 
the very poor 3nd the downtrodden. In Kerala 
where One IRkh Housing Scheme was started 
earlier. unfortunately could not be completed At 
thattime 60 thousand houses were constructed 
forthepoor But nowallthosehousesarelna 
dilapidated condition: there are no latrines and 
there has been no proviSion to provide latrines 
forthem Underthe new policy the Government 
of Kerala hassoughttheCentral Government's 
help to give a massive help because this is a 
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very massive programme where all these 60000 
small hOllses given to very poor people which 
are all in a dilapidated condition are to be 
renovated for which at least As. 5000 or so per 
house is necessary. The voluntary organisations 
are staring it. But the Government of !<erala is 
In a very poor state; it cannot provide funds. So 
I plead with this Government for help for this 
grand scheme which has already been promul-
gated and the work of which has already been 
started, which will be of great help to the 
downtrodden, tothe SC, tothe Government of 
Kerala in this regard. I also plead that ifthis Act 
is r~ally to be implemented in its proper per-
spective as thought out by the Central Govern-
ment, I think the Government should findproper 
schemes to fund the State GovernMents. 

I once again congratulate the Government. 
I am happythatthis legislation has been brought 
without waiting for a long time. 

[ Trans/ation] 

SHRIMATI GIRIJA DEV .1 (Mharaj Ganj) 
I rise to support E mploymenf of Manual Scav-

engers and Construction of C?ry Latrines (Prohi-
bition) Bill. 1993 introduced in the House which 
concern a particular class. 

It IS a bit painful that after so many year of 
Independence, in the land of Mahatma Gandhi, 
the need for Introducing the Bill prohibiting 
manual scavenging has been felt. Equality has 
been enshnned in the Constitution of India. 
However, on the basis of birth some are born 
kings while other are handed overthebasketto 
carry night soil. Till date we have not broken the 
shackles of India and also has the premonitipn 
of things taking place in independent India. This 
IS the reason why in Phoenix Ashram he started 
the prachce of cleaning latrines by one and all. 
T his is not only the prinCiple being followed in 
IndiabutaliovertheWol1d InthelandofGandhiji 
dry latrines are still seen everywhere. 

India has celebrated centenary year of 
Gandhi jl and Dr. Ambedkar. Though many 

Latrines (Prohibition) Bill 
resolutions were adopted yet no law till date has 
been enacted for the liberation of Safai 
Karamcharis. Even in the President's address 
mention is made ofthe heart moving plight ofthe 
backwards 01 society. When all this could not be 
done for all these years so how it could be done 
within a short time by simply setting up a 
commission to formulate and implement 
programmes in this regard that too in a few 
states. Constitution empowers the Government 
to impose Emergency and enact T ADA etc. yet 
nothing is being done to stop senous crime of 
asking others to carry night soil. Often persons 
refUSing to carry night soil are severely pun-
ished and even put in jails under the law. In this 
scenario I doubt whetherthe objectives of the Bill 
could be achieved, even if passed. 

There is the need to create social aware-
ness and it could be early created if persons 
hoking senior posts come forward to clean their 
own toilets. All the hon. Members present in the 
House ~hould resolve either to clean their own 
toilets or if employing others for the same to VCNI 

to have tea in the company of these persons. 
Then 6nly social awareness will be created. 
Mere passing of Bills will serve no purpose. Just 
on the hnes of National Commission for Women 
if another CommissIOn for Weaker Sections is 
constituted then a new system of exploitation 
will start on the plea that the recommendations 
of the commission cannot be overlooked and 
exceeded. Scavengers liberation work cannot 
be taken beyond the r~ommendations of the 
Comrnission. 

In view of the urgency I support the Bill but 
cannot resist myself from expressing my view-
point. Earlier Rs. SOOcrores were allocated for 
the liberation of manual scavengers and con-
crete steps couIdhave beentaken in this regard. 
However, nothing~asdone.1f5to 7 thousand 
crore rupees are swindled away in scam and 
other scandals then allocation and spending of 
As. 500 crore could have speedIy Improved the 
lot of scavengers all over the country. 

A little while agoShri Mohan Singh praised 
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the power supply scheme from Sulabh 
Sauchalayas. I hail from the same place and 
very well understand the amount of powerthat 
could be ITlade available through this source. 
Night sOil is naturally a good manure. However, 
if the example of Patna regarding power supply 
could be imitated upon allover the country i. e. 
at railway stations and at public places then 
awareness level in the country will improve and 
a condUCive environment for the liberation of 
scaven;:Jers will be created. 

Review of reservation made forthe back-
wards in jobs should be undertaken and after 
survey the reservation limit should be increased. 
Gandh! ji once remarked that true democracy 
will da ... m in India only when the daughter of a 
scavenger occupies highest oHice In the coun-
try. Not to talk of girls even boys of these castes 
rarely come in Govemment service. 

Therefore, I request you once again to 
conduct a survey and also provide protection to 
them. There are no light and water facilities in 
their 'Basties'. Arrangements should be made 
10 provideSulabh energy and Kutir Jyolito them. 
Being untouchables, their children cannot study 
in schools. in which our children go. Schools 
with all facilities should be started for the 
children of these scavengers and the castes 
engaged in scavenging job. Only then, this Bill 
can be effective. With these words I conclude. 

SHRIS.M.LALJANBASHA(Guntur):Mr. 
Chairman, Sir, I welcome this Bill which has 
been brought forthe wetfare scavengers. Actu-
ally thiS Billwashave been brought long back. It 
will certainly provide relief to scavengers. 

The Central Govemment prepared a 
scheme for my constituency and provided Rs. 
1 crore for II. Underthisscheme, As. 1200was 
earmarkedforeachfamily. The Municipality run 
by the Congress, misappropriated funds. Out of 
As. 1 crore. funds worth As. 70 lakh were 
misappropnated and only a sum of As. 30 Iakhs 

was spent for the construction of latrines. An 
inquiry commission was set up in this connec-
tion. The findings of the commission also con-
firmed the misappropriation of Rs. 70 lakh. In 
fact, it is necessary to frame some rules in order 
to implement a scheme. The amount which is 
sanctioned tor such purposes is not used prop-
erly. 

In my constituency, ladies have to go out of 
theirhomeat night inordertoease themselves, 
There are no arrangementfor latrines there. This 
is something very humiliating for them. Latrines 
in that area should be constructed Immediately. 
Water shortage is another problem. Special 
sources shOUld be generated to prOVide water in 
latrines. The Central Government should put in 
all efforts. The manual scavengers should be 
provided with good facilities like banking, edu-
cation fortheir :hildren and others. 

With these words. I welcome. thiS Bill and 
conclude. 

THE MINISTER OF URBAN DEVELOP-
MENT (SHRIMATI SHEILA KAUL) . Sir. I am 
gratefUl to all those members. who have ex-
pressed their views on this subject. We are 
seized of this problem since long. This is a 
stigma on our society. Today. we Wish to remove 
this stigma. All of you have given your valuable 
ideas to which we will have to give serious 
thought. I want to teli you that we have covered 
a number of things which we wantto complete. 
I want to saythat.. .... 

[English] 

I am indeed grateful for the keen interest 
shown by all sections of the House in discussion 
on this very important Bill which will be historic 
in the sense that we are banning an occupation 
in this country which we recognise as being 
dehumanising as well as providing conditions 
which would eliminate this practice and has set 
into motion a process which was so close to the 
heart of Father of the Nation, Mahatma Gandhi. 
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Some of our Members have given their 
viewpoints for certain things. I would like to 
thank especially Shri Shyam Binary Misra. Shri 
Ram Vilas Paswan, Shri Uddhab Barman. Stlri 
Girdhari Lal Bhargava, Shn Madhukar, Shri 
Mohan Singh ,Sri P.C. Thomas, StmnatlGirija 
Devi and Shri Laljan Basha. 

[ Translation] 

Shti Shyam Bihari Mlrsa, Shri Ram Vilas 
Pwaswan, Shri Uddhab Barman, Shri Bhargava. 
Shri Laljan Basha have expressed their views 
which are very important. Everybody has 
analysed this problem In nlS own way. Shn 
Shyam Bihari Misra has expressed the need to 
rehabilitate them. Shn Ham Vilas Paswan also 
stressed on it. In this connection I want to submit 
that the rehabilitation programme IS being 
looked after by the MinislryotWeifare, forwhich 
it has allocated huge funds. I havesaidthafttlose 
who get scavenging work done manuallv will be 
penalised or even sent to Jail. if you have gone 
through it attentively, you might have read that 
we have made a prOVIsion. 

SHRI RAM VILAS PASWAN: If a Govem-
ment gets such work done manually, will that 
Government also have to go to a jail? For 
examples some Municipality ..... 

SHAIMATI SHIELA KAUL : I am telling 
you. The hon. Member has asked why some 
States have been exempted In respect 01 some 
matters. I want to submit In this connection that 
sometimesthere is avery unusual situation. We 
have to send police forces to some States. For 
thein,latrinesetc.cannotbeconstructedimme-
diately.lnthatcase, pits are dug up. Similarly, 
when atrainstops at station, we need scaveng-
ing senlices because there are no containers 
fitted beneath the latrines in compartments. 
Only in fewoountries there is the facility 01 such 
containersSo, in such cases we have to exempt 
the States. Paswanji one thing is there. I have 
wrilIen totheMinister of Home Affairs to do away 
with the dry latrine system in jails. Whenwe.are 
helpless to do something. only then we do so. I 

think your doubt might have been cleared now. 

I have gone through your suggestions given 
to me in this connection. I Wish to 5ubmitlnat you 
will be happy to know that Planning commission 
Will not withhold funds forme purpose. But we 
need some concrete programmes in this re-
gard. I have written to every State to Implement 
it. As I have told you earlierthat 5-6 States have 
given their acceptance. Acceptance in respect 
of this programme IS awaited from rest of the 
St3tes I wish this programme reaches every 
nook and corner of our country. This is a 
comprehensive programme. As all 01 you know, 
this IS tne programme of Mahatma Gandhi. I 
want that this dehumanising practice is abol-
ished as soon as possible. Paucity of lunds 
shouidnot come 111 the way of this mISSion. If you 
InSiSt. I shall go with you to Planning Commis 
sion to get funds forthls purpose. But I need. you 
cooperation. 

SHRI SAROJ DUBEY (Allahabad) : Mr. 
Chairman. Sir, I have to make a submission to 
the Ilon. Minister. She has said that she will 
leave no stone unlumedto get funds to makethis 
scheme a success. But I want to ask that dunng 
i 991-92 a rehabilitation scheme was launched 
With an almto rehabilitate 20.000 persons and to 
impart training to them. When the Scheme Was 
reviewed, it was found that only 1678 persons 
were provided with jobs. The Central Govern-
ment had already released a sum of As. 22 crore 
931akh for that purpose. Does the Govemment 
want to liberate the scavengers in this fashion? 
Howwlli thehon. Minister be able to regulate thIS 
programme? Today the Government has pre-
sented this scheme. if the Government pro-
ceeds with good Intention. then something can 
be done. Mere passing of a Bill is not going to 
help ......... .. 

(Interruptions) 

SHRIMATI SHIELA KAUL: Why is the 
hon. Member doubting the intention? 

(Interruptions) 
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SHRIMA TI SAROJ DUBEY: Only 1~78 
persons were rehabilitated out of20,OOO per-
sons. ItIN8S an ambitious schemeoftheGovem-
ment If this scheme works i" this way, howwill 
it succeed then. 

(Interruptions) 

SHRIMATI SHEILAKAUL: What Girija 
Devi and Lal Pashaji had said ....... . 

(Interruptions) 

SHRIMATISAROJDUBEY: Pleesereply 
to my question. 

SHRIMA TI SHEILA KAUL: I haveasked 
as to why is she doubting my 
intention ........ (Interruptions) ... .. . 

SHRIMA TI SAROJ DUBEY: Sir, in uttar 
Pradesh ... 

MR CHAIRMAN: Thistopicisnolinthelist 
of business fortoday. 

SHRIMATI SAROJ DUBEY: Sir, I would 
liketotell yourthatin uttar Pradesh only. 

SHRIMATISHEILAKAUL: lamnotyield-
ing 

SHRIMATI SAROJDUBEY: You should 
say that you would conduct an inquiry into it or 
the action would be taken againstthe officers 
involved in it, otherwised your scheme will 
remain on papers only. It is not goodto play with 
the sentiments of manual scavengers like this ... 
(Interruptions).. Your are making such 
announcements ..... (Interruptions}. ... 

SHRIMATI SHEILA KAUL: Sir, I am not 
talking to her. How are you allowing herto speak. 

MR CHAIRMAN You please continue. 

SHRIMA TI SHEILAKAUL. A good thing is 

·Not recorded. 

being done but you are repeating a thing which 
happened twenty years back. What is tile use of 
talking such irrelevant things which happened 
Iongago .... (Interruptions) ... 

[E"n9fsh) 

MR CHAIRMAN: Nothing will goon record 
without permission. 

[Translation) 

SHRIMATISHEILAKAUL: What lwanted 
to tell thatthis law would definitely be enacted 
and the one who should violate it would be 
punished. Hewillbefinedalso.Aftertheenact-
mentofthis law, there will certainlybe restric-
tions on the people and they would think before 
they violate it. 

I am grateful to the hon. Members who 
participated in the discussion on this Bill and 
hopethatitwillbepassed.1 hopethat all the hon. 
Memberswould support it and passit. .. (Inter-
ruptions) 

[E"n9fsh) 

MR. CHAlR~-.J NothingwiU go on record. 

(Interruptions) • 

MR CHAIRMAN: Please sit down . (Inter-
ruptions) No Q"0S5-questionlng. 

(Interruptions) 

MR. CHAIRMAN I shall nON put amend-
mentNo. 1 totheconsideration, motion moved 
byShri Dau Dayal Joshi, tothevoteoftheHouse. 

Amendment No_. 1 was out and negatived. 

SHRIMA TI GIRIJADEVI: Sir, I seek leave 
of the Houseto with draw my amendmenttothe 
consideration motion. 
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MR. CHAIRMAN: Has the Hon. Member 
leaveoftheHousetowithdrawhetamendment? 

SEVERAL HON. MEMBERS: Yes. 

Amendment No. 2 was put andnegatived 

( Translation) 

SHRI GIRIDHARI LAL BHARGAVA 
(JaipurlSir, I am satisfied with the reply of the 
hon. Minister. She has brought a goodwill and 
therefore, seelleave of the Houseto withdraw 
my amendment 

[Engfsh) 

MR. CHAIRMAN: Has the Hon. Member 
leaveofthe Houseto withdraw his amendment? 

SEVERAL HON. MEMBERS: Yes. 

Amendment No. 4 was. by/eave, withdrawn 

{Engfsh] 

MR. CHAIRMAN I shall now put the con-
sideration motion to the vote of the House. The 
question IS 

• Thatthe Bill to provide forthe prohibition 
of employment of manual scavengers as 
wetl as constructiol'l or continuance of dry 
latrines and for the regulation ofconstruc-
tion and maintSnanceofwater-sea11atrines 
and for matters connected therewith or 
incidental thereto, betaken into consider-
ation' 

The motion was adopted 

MR. CHAIRMAN: The Housewillnowtake 
up clause-by-<;lause consideration of the Bill. 

MR. CHAIRMAN: The question is' 

"That Clause 2 stands part of the Bill' 

The motion was adopted. 

Latrines (Prohibition) Bill 
Clause 2 was added to the Bill 

MR. CHAIRMAN. Thequestionis. 

·ThatClauses 3 to 24 stand part of the Bill 

"That motion was adopted 

(Clauses 3to 24 were added to the Bill) 

Clause 1 Short tile application and com-
mencement 

Amendment made.' . 

Page 2, line 1 , 
after' States of 
insert "Andhra Pradesh" (9) 

Page2, Iine6. 
after· States of 
insert 'Andhra Pradesh ., (10) 

(Shnmatl Shiela Kaul) 

MR CHAIRMAN' The question is; 

"That Clause 1 , as amended, stand part ofthe 
Bill" 

The motIOn was adopted 

Clause 1. as amended. was added to the Bill. 

MR CHAIRMAN The question is 

'That Enacting formula stand part of the 
Bill 

The Motion was adopted 

Enacting Formula was added to the BiI 

Amendment made; Pream bte 

Page 1, line 24 
after "or 
insert' Andhra Pradesh 

(Shrimati Shiela Kaul) 
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MR CHAIRMAN: The Question is Mr. Chairman, Sir, now- a days allthe Member 

"Thatthe Preamble, as amended stands 
part of the Bill" 

MR CHAIRMAN Thequestion is: 

"That long litle stand part ofthe Bill" 

The motion was adopted 

The Preamble. as amended. was added to the 
Bill 

The Long Tilte was added to the Bill 

The Motion was adopted 

MR. CHAIRMAN: The Minister may now 
movethatthe Bill as amended, be passed. 

SHRIMATI SHEILAKAUL: I beg to move 

'Thatthe Bill, as amended, be passed" 

MR CHAIRMAN: The motion moved- "That 
theBill, as amended, be passed." 

{Translaion ) 

SHRI RAM VILAS PASWAN (Rosera) 
Mr. Chairman, Sir, I would like to give one 
suggestion that In the proposed important com-
mittees, morethan 50 per cent representation 
should be given to the people belonging to these 
sections of the society only then the objective of 
the Bill could be fulfilled. 

SHRIMATI SHEILAKAUL All right, rtwill 
betaken into consideration 

[EngKsh) 

MR CHAIRMAN The question IS 

"Thatthe Bill, as amended be passed." 

are facing the problem of receiving electricity 
tails of excessive amount Some Members 
haverecelvedthebiliofRs. 13, OOOandRs. 26, 
000/ I would ilketo know the reason if issuing 
bills of such excessive amounts. The Members 
have been given exemption in the payment of 
electnclty Bills upto Rs, 3600 in a yearbutthe 
bill tors. 26,000 IS being Issued for one month 
only. On the one hand the Govemment is paying 
some extra amount by increaSing pay and allow-
ances of the Members and on the other the 
Telephone and Elctricrty departments are re-
covering it from the Members thorough their 
Bills. 

Therefore I would like to say that the Min-
ister of Parliamentary Affairs should also pay 
attention to it so that in future such bilk; exces-
sive amounts are not issued andtheprevious 
bills should also be corrected. 

MR CHAIRMAN All nghtpleasesitdown 

[English] 

MR CHAIRMAN: We shall new go to Item 
No 13 

[English] 

16.04hrs. 

TEZPUR UNIVERSITY Bill 

As Passed byRajyaSabha 

THE DEPUTY MINISTER INTHE MINIS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENTOFEDUCATIONANO 
DEPARTMENT OF CULTURE) (KUAMRI 
SELJA) On behalf of Shri AfJun Singh, I beg to 
move" 

"Thatthe Bill to establish and inCQrpOrate 
a teaching and residential university in the 
State of Assam at T ezpur and to provided 

The motion was adopted for matter connected therewith or inciden-
----- ----- tal thereto, as passed by RajyaSabha, be 

SHRIGIRIDHARILALBHRGAVA(Jalpur) taken into consideration.' 
- *Movedwrth therecom men datJonsof the-President ---.------.. --_ 
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MR. CHAIRMAN: Motion moved 

"That the Billtoestablish and incorporate 
a teaching and residential university inthe 
State of Assam atTezpurandto provide for 
matter connected therewith or incidental 
thereto, as passed by Rajya Sabha, be 
taken into consideration." 

SHRI f),ABINDRA PURKYASTHA 
(Silchar) Mr Chairman, Sir, I rise to supportthe 
Billto establish and incorporate ateaching and 
residential University In the Stateof Assam at 
T ezpur and to provide for matter connected 
therewith or incidentalthereto. 

Sir, this Bill was to come before the Parlia-
menUong ago It is unfortunatethat after a few 
year!; th!2 diSCUSSion states and nowthe Bill has 
come before the Parliament for passing In this 
connection I must say that I am totally doubtful 
about the Intention ofthe Government regarding 
the !2stablishment of the University. I Will tell you 
vIlly such although had come to my mind I must 
make It clearthatJustto bring before the Parlia-
ment such a Bill and making an Act WIll not serve 
any purpose Perhaps the House is well aware 
ofUle fact til at In the year 1998-89, another Bill 
VIZ /lssam Central University Bill, was passed 
1'1 the House by the Government Since 1989 till 
today abnllt four years have elapsed but prac-
tlcaliy no action was yet been taken for setting 
up thiS University at Slichar in the State of 
A~sam Tile Government had to take or the 
Governmenttook several years toflanilsethls 
site forthe University after dilly-daily actIVIties 
by the Government only intheyear 1992thls 
slteforthe University was fnanltsed. ThiS IS not 
enough After f!lllshlng the Site, the Government 
s,lIl1ply appointed forthis University. the Office 
on Special Duty butthls Officer on Special Duty-
fortunately. hewas my classmate told methat 
he had been put there and no task had been 
entrusted to him He has no work. He is sitting 
at Sllcher and doing nothing. 

Perhaps you may be knOWing that the 
peopieofBarak Valley, since 1971, had been 

launching movements. There are many activ,-
ties forthe unversity. Ultimately, the Bill comE' 
before the Parliament and an Act was made. 
Afterthis, it was found that the Government-
although an Act had been made- had not allotted 
any fund forthis University forthe construction 
of the building. You will be astonished to know 
that I have had discussions with Mr. Arju Singh, 
the Minister for Human resource Development 
sevral times and he had assured me that the 
classes In the University would bestirred by 
1993 But,laterontheGovemmentortheMin-
ister had decided to start the classes from 1994 
I had given a proposal to the Government orto 
the Ministerthal pending construction of the 
University budding, classes should be stated'in 
some other building as was done in the case of 
REC, Medical College etc earlier But except 
giVing assurance, the Government did not do 
anything They have not kept up those 
assruances That have not kept upthose assur-
ances That IS why I doubtwhethertheGovern-
ment is very much active in this respect The 
University must be set up. the Government 
should take up some definite programme for 
trammg of students. I am very much doubtful 
aboutthe intuition oftheGovemment They, first 
make an Act, befool the people by not allOWing 
the Act to materialise 

As regards thiS Tezpur UniverSity Bill, It IS 
good that the Government has brought forward 
thiS Bill before this Houseand I hope, defll1ltely, 
thiS Bill will have the support from all Sides and 
It will be passed But I am doubtful whetherthlS 
Act will ever materialise I am sorry to say that 
when I tacked about the Central University-to be 
set up at Silchar the Minster for Human Re-
source development told me, 1 ithatthe Prime 
Mlnsterdislrest hat both the Universities should 
be started at a time 

For one University, the Act was madelnthe 
year 1989, but atthattimethe Bil!forthe T ezpur 
University was not brought In the House In that 
position the Minister was teillng me that the 
Prime Minister deSired that both the University 
should beset up atthesometlme INhatwas the 
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reason behind it? The people of Assam word 
never demanding thatthe Assam Central Uni-
versity should not be started so long as T azpur 
University was not started. Thatwastheinten-
tion ofthe people of Assam; because the whole 
popilation of Assam is one; and the people of 
Assam want that one by onethese Universities 
should be started. There was proposal as 
regards starting a university at Silchar. 

In this connedion.1 must say-even If the 
Bill has been broughtbyttleGollemment ,n the 
House. I am doubtful whether it will be Imple-
mented after passing I. That IS why I would Itke 
to drawthe attention of the Government or the 
Ministerto this aspect that before passing the 
BilitheMinistershouldassurethatHou~that 

actually the desire of the State to set up the 
University would be fulfilled as soon as the Ad. 
is made. Only making an Ad. will not serve the 
purpose of the Govemment Again I must say 
that the fund should be alfotted fortheAssam 
Central University for which the Act was made 
In 1989: and arrangnment should be made for 
construction of the University building and start-
ing dasses from the year, ifnotfrom 1994. At the 
same time, as soon as this Act is made, funds 
should be allotted for the' construction of the 
UnIVerSity building; if possible, classes, forthe 
T azpur University should also bestarted in due 
tinie. There should be no delay on the pastry of 
theGovemment in doing it andthe Govemment 
should come out with a concrete decision and 
the University should be set up as early as 
possible. 

With that, I support the Bill. 

SHRI PROBIN OEKA (Mangladci) Mr. 
Chairman, Sir, I would like to speak in Assumes 
my mtohertongu. I extend whoIe-heated support 
to the T ezpur University Bill, 1992. On this 
occastOO I pay my humbletribulto our departed 
leader, the ex-Prime Minister Shri RajivGandhi, 
who had the nebleideaofestablishlngan Uniwr-
sity at Tezpur in Assam. Today his dream is 

being translated into reality by passing this Bill 
in tbis house. Earlier, the same Bill has been 
passed by the Rawa Sabha. 

Sir, it is great pleasure that on the north 
bank of the river Brahmaputra the T ezpur Uni-
versity is being establlsned. So long there was 
no University on the north bank of the river 
Brahmaputra. The establishment of this Univer-
sitywill fulfill the long cherished aspirations of 
the people of that region. This will benefit the 
students of Arunachal Pradesh also. 

As it has been nghtly pOinted out In the 
objects and reasons of thiS Bill that to promote 
motional integration and the study of the rich 
cultural heritage of the region and in particulate, 
thedivesehaic, hngustic and table clutters of the 
State. This Will provide In remote and rural 
areas, to upgrade the professional knowledge 
and skills of in-service personnel, in particular 
school teachers, medical personnel and exten-
sion staff and to provide opportune for life-long 
leering for adults. 

I hope, thiS University will not the local and 
regional aspirations and the developmental 
needs of the State of Assam 

In thiS regard I would Itke to request the 
Union Government to allocate adequate funds 
forsetbng uptheUniversity and work should.be 
started as early as pOSSible 

I think you very much for giving me an 
opportunity to support thiS ilL WIth these words 
I concIudem speech because there areso many· 
otherHon. Members who would like to speak 

SHRI BIJOY KRISHAN HANDIQUE 
(Jomat): Mr. Chairman, I rise to support the 
Tezpur University Bill The people of north-
eastern regIOn. particularly Assam, are happy 
to seethatthe Bill is being brought forward in the 
House today. 

It meets aspirations ofthe entire north-
eastern region, particularly Assam On this 
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happy occasion let us rememberthethen Prime 
Minister. the late Shri RajivGandhi. ActuaHy. it 
was he who meted the idea that there would be 
two Central University one at Silchar and the 
other atT ezpur. After a long time. say. five-six 
years. we are happy to see that his idea is being 
materialised. Sir this particular university has 
another aspect. I agree with my colleague Shri 
Probin Deka that the northem side olthe river 
BrahnapaUtra is quite undeveloped particularly 
educational institution wise. There are no engi-
neering colleges. in medical colleges. etc. So 
actually the choice ofthis place. T ezpur on the 
other side of the river is really a wise one and 
the neighboring States like Aruanchal Pradesh 
will getthe benefit of T ezpur University. But I 
wouldliketorequestthehon.Ministerolhuman 
Resources Development particularly our lady 
Deputy Minister Kumari Selja. who has intro-
duced the Bill not a let this university be just like 
anyotheruniversity. Let it be specialiSed univer-
sity with new subjects. Even if we introduce 
science and technology as a subject let it be in 
tune with the modem development of science 
and technology of the whole world. 

. I have another suggestion. I would like to 
see that this university develops a well laid 
distance education system so that the entire 
North Eastem Region, the people of region can 
take advantage of this distance education. 

I hope this unvesities BiH will bec::ommis-
sioned within two years and Govemment witt 
take steps so that it can be started immediately 
and ifnecessaryclassescanbestar1edin rented 
houses. 

However,l would Iiks to tel you that I amllOC 
like one of the doubting to one likeourhon. f~ 
ShrikabindrapurkayasthaldollOCknowwhyhe 
has got the suspicion thatthe SilcherUniYersity 
will IlOCcomeup. n is not case of one 1.p1lanShip. 
It does not matter. Both wiH whether Tazpur 
precedes Silchar or silcher precedes T azpur. 
e<>th will come up at the night time. 

SHRI KABINDRA PURKA YASTHA: My 

doubt was only that e Act was made in the year 
1989 and till today no action in this regard has 
been practicaHytaken to finales the site of the 
university. Therefore,. this dobut arose in my 
mind. 

SHRI BIJOY KRISHNAHANQIQUE: This 
idea was imitated in 1987 and to today it is 1993 
but it does n ot matter. Now the bill is being any 
it brought forward and we are looking forward 
tose a new university coming up at T ezpur and 
along with this another central university at 
Silcher. 

With these words,l supPort this Bill. 

SHRIUDDHABBARMAA : (Barpeta): Mr .. 
ChairmanSir,1 support this Bill. It was the long 
standing demand toconstriuct a university at 
T ezpurparticulartytomeettheneedstodellelop 
human resources in the North Eastem Region, 
so that it an help in the development of that area 
economicallysocialy andcultura byI.1t is good 
that this Bill is being token into an Act. 

. Sir, whiewelcomingthisBil, I want to draw 
the attention of the House and also of the Gov-
ernment towadrs the development of dem0-
cratic atmosphere in this proposedd T ezpur 
University. Naturally autonomy has tobethere 
but democracy should alsobe there. A univer-
sity not only comprises its teachrs and students 
but its employees also. 

In respect of higher education there were 
two Commissions GahebndJa Gadkar 

. Commmission and Kolhari Comrnission.whi 
recotMlendedthat here should be a democrat 
management in the Board of Managementthere 
should be resperseatives fro different sections 
COf'1'llrisingthe triversityCOl1YlU1ity andelected 
member should be the more than nominated 
members there in the Committee. If there are 
only ex-office members orsome officials on the 
Boardof Managementthen IheywiIJ not be very 
scenttothepromisesexpresseo in this Act. The 
will be very such during the tune of bureaucrat 
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here. much tothe neglect olthe socia, political 
and cultural needs ofthat 3rea. 

ilbcre!o,c. urge upon the Govemmenlto 
scrthatinthe II Scheduled. it is added that on 
the Board of Management Academic Council 
stude"ts Union. etc. election peinciples 
delma! iate and the should be representatives in 
Milnage'TI{'ntform different sectionsliketeachrs. 
student. etc. 

Atthe same time I want that the students 
union or council be constituted not by nomina-
tion but through elections and in the case of 
Academic Council also the principle of elec-
tionsshould be there. With these things, I feel 
that demo(,ratic atmosphere in the university 
will prevail and it wi!! help nol only the democatric 
funcboolngbut alsothe autonomy of the Univer-
s�ty. 

At the same time . I urge the Govemment 
to seer that Silcher University also starts along 
With the Tezpur University so that both these 
~niversities can help in the development of 
manpower. human resources In the North East-
em Region. 

With these words I again thankthe Minister 
for brigOing this Bill in this Session itself. 

[T ransJaiionj 

SHRI SURYA NARAYAN 
YADAV(Saharasa): Mr. Chairman, Sir, I wel-
come and support the Bill brought by the Gov-
ernment. 

[SHRI SHARAD DIGHE intheChaitl 

16_24hrs_ 

It has been stated in the objectives of the Bill 
thatforthe education antrainingofthe people, for 
the improvement of SOCial and economiccondi-
tlons and for the intellectual. educational; and 

cultural development of the people of Assam, 
special attention has to be paid. Thorefore, the 
objective which the Government IS going to 
achieve through this Bill, is in fact a welcome 
step. 

I think this University should have been 
estab~shed much eartier. Oneofthe hon. Mem-
bers was saying thatthe idea of establishing this 
University was mooted by late Prime Minister 
Shri Rajiv Gandhi. What has been stated In the 
objectives of tho Bill proves that the efforts which' 
should have been made for educations training 
and intellectual development at the people of that 
State have not been made dunng 40-45 year of 
independence. Though It IS a late step yet I would 
like to say that as the Govemment has now taken 
it p so the Government shOUld take effective 
steps to fulfill itsobjevtlves. It should not happen 
that even alter passing the Bill. Its implementa-
tion takes another two to four year's time. What. 
I want to say is that the people of that State may 
remain no more neglected. With these words I 
support the Sill and congratulate the hon. Min-
ister for bringing Ihls Bill. 

[Engfi$h] 

DR. C. SILVERA (Mlzoram): Mr. Chair-
man Slr,l rise to support the T ezpur Universlt)' 
Bill. I would like to congratulate the Assam State 
also for haVing the second Central University 
and fourth UniverSity there. 

I am very grateful 10 the Central Govern-
ment for understanding the problems and the 
difficulties faced by the North Eastern Siaies. 
This manifests that the Center IS caring for the 
welfare and development of the North Eastern 
areas. It is being said number 01 time in this very 
House also that North Eastern States are ne-
glected. T rue. Most olthe North Eastem States 
are backward and underdeveloped and there are 
no industries in some of the State at all. 

I am very glad that tile Central Govemment 
has come out With thiS Bill. I am sure that thiS 
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university will bring lot of improvement in the 
welfare of the people in that area. 

Sir, this Tezpur University Bill has been 
brought and passed in Rajya Sabha. It is mainly 
because it was the promise of the late Prime 
Minister Shri Rajiv Gandhi. prior to this a Central 
Ulliversity was granted in the Kachar Distct5 of 
Assam in Vrakh valley and I would urge upon the 
Governemnt to implementthat Bill. 

In North Eastern Region, there are about 5-
6 Slates and almost all the States are having 
universities of their own There was a University 
, the North-Eastern Jill University which was 
shared by four States, namely, Meghalaya, 
Mozoram , Arunachal and nagaland. But the 
Arunachal State and the Negaland State have 
each a university of their own. The only State 
which are sharing the Nehru University are the 
Mizroam State and Meghalaya. 

As we all know, Mizoram had been under 
the spell of insurgency for about 20 years and 
when theAccord was signed one of the Clauses 
of the Memorandum of Settlement was that a 
Universrty should be established in the Mizoram 
State. 

Paragraph 12 of Section 2 stated: 

"It is open to the State to move foe estab-
lishing a separate university In accordance with 
the prescribed procedure" 

The Central Government have been ap-
proached a number 01 times lor this, but the 
answer we got is that due tofinaricial constraints 
it was not possible at that moment. I would like 
to remind the House thalthis Mamorandum of 
Setttement was signed during the time Of Shri 
Rajiv Gandhi and the Minister of Human Re-
source Development was very much involved 
with that settlement. I would ~keto urge upon the 
Central Government to look into this matter and 
fuHiII the promises made by the Central Govern-
ment to Mlzoram State by giving a Central 
University to Mizoram. Once again I would like 

to support the Tezpur University Bill and I con· 
gratulate both the Assam State and the Ministry 
of Human Researc ~ ; Developmentfor bring-
ingthisBili. 

THE MINISTER OF STATE OFTHE MIN-
ISTRY OF STEEL (SHRI SONTOHMOHAN 
DEV): Mr. Chairman, Sir, at the very outset I 
must convey my heartfelt hanks to the Govern-
ment of India and specially to the Human Re· 
sources Development Minister and to the hon. 
Prime Minister. The Tezpur UniverSity Bill has 
now been introduced and it is going to be passed 
in LokSabha. This Bill has already been passed 
in Rajya Sabha. 

Sir, this year all Members of Parliament 
from Assam melthe hen. Prime Minister and 
requested that this Bili should be passed in this 
Session so that we can have a beginning to both 
the Universities- the Assam University in Silchar 
and the Tezpur University in Tezpur - With 
temporary classes by June·July. The Prim~ 
Minster gave his blessings. Subsequently. dur-
ing our discusSion ~th the Ministerfor Human 
Resourees Development, the Ministersaid that 
if the cooperation of the State Government is 
received, there will be no difficulty in starting 
makeshift classes. 

Sir, in the Assam Accord. various clauses 
- liT, Central University and other things - are 
there. With the blessings of Shri Rajiv Gandhi, 
wegottheAssamUnivesityinSilchar. But there 
was unhappines from the people opt 
Brahmaputra Velley and they said that this 
University should have been in T ezpur. Whe, 
we find that the sentiment of Brahmaputra VaIII·y 
people isquitehigl andjuslified. we appeaJe(fto 
the present Prime Miniserto aQree to this. Shri 
Rajiv Gandhi also at a later stage said that we 
should have another University al T azpur. 

My good friend, Shri Rajesh Pilot, who IS 

here, was not against having a University In 

Sileherbuthewsverymuch for having a Univesity 
in Brahmaputra Valley. Ultimately all of us had 
agreed that we should have another University 
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in T ezpur and start the classes of both the 
Univesiliuessimultaneously. This is one of the 
reasons why the Assam University Bill, which 
waspassedeartier, hasnot~sofar. 

My good friend, Shri Purkayastha, who 
resperesents Silch8r constituency, has ex-
pressed his I.Ilhappinessvery r91IIysooverthe 
delay in starting classes in Sicharwhenthe Bill 
was passed in 1989.1 would like to remind my 
han. friend that after 1989, we were not in power 
and the Govemment in power was with YOUF 

~. Thethen CongressGowemrnenttried 
theirbestto he a UniYetsityin SiIchar,. Unfortu-
nately, the then AGP GovemmenttoOkasland 
that no landwasavaiable in SIcharfora Central 
University and landwasavaiable in Tezpwand 
hence it should be there. Fortunately by the 
verdict of the people ,theAGPGovet1vnentis 
no more there now and the CongressGovern-
ment is there. TheCongressGovemmenthas 
already made available land for the Assam 
University as wei as forthe T ezpurUniversity. 
Landshavebeenidenlied..llheUGC'smoneyis 
available for the help of certain Universities. I 
hawSpokanetolhe hon. Minister AIjooSinglji 
andhesaidlhattherewilbenodearthofmoney 
and classes for both the University buildings. 
The onIyconcition theyhaYe laid, down, which 
the Assam Govemmenthasagreed. is that the 
infralueb.nIfaciities Ike roads, eleclricitywa&ef 
suppty, medal aid to Ihe studenlsand8f11lloY-
ees to start with in a University campus shalt 
havetobeprovided by the StateGovemment 
'. nd that has also been agreed to. The Chief 
~:mister and I personatIy met the hon UOOIbIe 
Human Resooo:e Minister and we were given 
lheassurancelhatthis wilbedOne. TwoOSOs 
are going to be appointedverysoonforbolhlhe 
Un: versities and class will start. 

One point has been raised by Mr. Das .. 
Yes, the BiI has not been given consent bylhe 
President only forthe reason that according to 
lhestausofthe BiB, the moment this BiI is given 
the consent. from they very moment all the 

colleges in the Barak Valley come under the 
University. So, the University must have an 
infrastructiveto take up the work and this is the 
only reaonfor which it has not been done. If you 
go through the Bill and read it veryvrefully, you 
will see that caluse. So, there is nothing to be 
afraidof. This is a long-felt desireof the Assam 
people to haVe the two UniversitIeS, this is the 
triumph of the people of Assam because irre-
spective ofpoltial parties, all supported both the 
Universities and today the Government of India 
has accepted it. So, ~ beha" of the peopte of 
Assam, I convey my heart-felt thanks to the 
Goveinmentof Inda for getting it ifTllIemented. 

THE DEPUTY MINISTER INTHEMINI5-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF EDCUATION AND 
DEPATMENT OF CULTURE) (KUMARI 
SELJA): Mr. Chairman, Sir, it was a long-
stancingdemandofthepeopleof kisamto have 
a Central University in that State and on the eve 
of the Assam Accord our lat.e Prime Minister, 
the then Prime Minister Shri RajivGandhi, on 
his visit to Assam, announced the setting up of 
a Central University. So, the background has 
been explained at great length by Shri Santosh 
Mohan Devji. 

Sir,lwouId onIyJiketopointoutlhatthough 
the Bilwaspassedby Parliament in May 1989, 
but after that there were some reservations by 
the Assam Government and in June 1989the 
LegislaliveAsserrblyof Assam adopted a Res0-
lution that we should amend the Assam Univer-
sfty ail and they wanted that immediate steps 
shouIdbetaken toestablisha Central University 
at Tezpur and the University should be made 
lrique. 

Apartfromthis,lhefeweresomeproblems 
about the location of the University also and it 
was decided in our CPPA Meeting held in 1990 
that perhaps we ceuId have two causes of the 
Assam University. But that is also not agreed to 
bytheStateGovemment.So, ultimatelyitwas 
cMcidedthatperhasp instead of one we should 
have two Central UniversitieS in Assam, one in 
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Barak Valley at Silcher and another one at 
Tezpur in the Brahmaputra VaHey. 

Sir, tllis University will meet the 
longstanding. demand of the people of 
Brahmapuratra Valley also. 

Sir, some of the Members have raised a 
few pointS. I would like to respond to them. 

Mr. Purkayastha wanted to know about 
some of those points that I have just explained. 
Mr. Probin Deka wanted to about the finances. 
I would liketoinfonn him that we have set aside 
Rs. 15crores forthe TezpurUniversity. 

SHRI KABINDRA PURKA Y ASTHA: How 
much for Barack Valley? 

KUMARI SEWA: For Assam University 
we !}ave Rs. 70 croresfn the Eighth Plan. 

SHRI KABINDRAPURKAYASTHA: Why 
is this difference? 

KUAMRI SEWA: Sir, the difference is 
because the University at T ezpuris going to be 
a compact University ancInon-af1iiating,lhoug'l 
they ahve a compact compus.it does not really 
require that amo .unt, as much as the Assam 
University, which is going to be an affluent 
University. 

Also, Sir, Mr. Handque raised a few points 
about the specialization of this University. I 
would like to inform him that the University 
would offer mainly post-graduatecourses and iI 
would also offer courses in remote research in 
areas which are of special and direct relevance 
to the region, namely tea petroleum, agro-
rndustries,l1OI'H:OI'IVet'sourcesofenergy, 
minerals, forestry, earth sciences, water ra-
source~gement, environmentandlikesci-
ence and crises in management stucies, c0m-
puters and electronics and emerging areas in 
science and technology will also be offered. 

Mr. Barman raised a pointabotltheelected 

persons in the University bodies and students' 
1.I1ions. Sir, his suggestion can beconsideredat 
the time of formulating the statute. 

Sir, Dr. Silvera wanted to know about the 
Mizoram University. May I point out that even 
the the time of Mizoram Accord it was nowhere 
mentioned that we are going to set up a Central 
University in Mizoram. It was only mentioned 
that the Central Govemment would help the 
StateGovemment insetting upa University and 
there has been some. 

DR. C. SILVERA (Mizoram): Was the 
agreement between the Centerandthe MNFto 
have a Central University in Mizoram? But 
unfortunately in the Memorandum of Settle-
ment, 'Central University' was not mentioned. 
Only 'University' was mentioned. But he idea 
was to have a Central Universityandthatwas the 
idea of Rajivji to get a Central University to the 
State of MizoFalll. • 

KUMARISEWA: Then Sir, there has been 
somecorrespolldellCe between the State Gov-
emment and the Central Govemment, aOd I 
think we are sorting it out with them. 

Sir, I would like to thank all the Members 
who have welcomed this setting up of this 
Universityculting acmss party lines and I would 
like to inform them that as soon as this Bm is 
passed, the notifications for both the Universi-
ties will be issued. And as far as the Assam 
University is Concerned, the site has already 
been finalised at Durgapona and the Meetingto 
work out the Notification and otheroperationaJ 
problems has been fixed for25th of this month 
and I hope everyIhing will be sorted out by then. 
with aD the Members. Thank you. 

MR. CHAIRMAN: The question is' 

"That the Bill to establish and incorporate 
ateachingand residentiaJ University in the 
State of Assam. atl ezptKandtoprovidefor 
matterscomectedtherewithorincidental 
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\h2i""~ 1S ;->assGd by Rajya Sabha, be 

7 he rnotion was adopted 

MR. O-i,I\!RMAN: TheHoLisewilinowlilke 
uf) ciause-by-clause consideration of the 8ill. 
There a! '= no amendments to the clauses. 

The questlo!1 is: 

-'hat cia use 2t~ 44 stand part otthe 8,:1.-

n,t3 motion was adopted 

Cla,;ses 2 10 44 were added lothe Bill. 

MR. CHAIRMAN The question is 

'Thilt H-,e first Scheduled and the Second 
Schedule Stand part of the BIIr' 

The matlon was adopted 

The First Scheduled and the Second 
Schedule were added to the Bilt. 

MR.. CHAIRMAN: the Ouestion is: 

-That Clause I, the Enacting formulae and 
the long title stand part of the Bill" 

The motion was adopted 

Clauyse 1. the Enacting Forumla aOOthe long 
Title were addedto the Bill 

KUMAR I SELJA: I beg to move; 

"That the Bill be passed_ " 

MR. CHAIRMAN: The question is 

"That the Bill be passed: 

Themotionwasadopted_ 

to A runchal Pradesh) Bill 
MR CHAIRMAN (Shri Shared Dighe): We 

put off it, no. 11 forsometime and nowwe are 
taking up item no. 12. 

16.4Shrs. 

CENTRAL LAWS (EXTENSION TO 
ARUNACHAL PRADESH) BILL 

As PassE:d by Rajya Sabha 

THE MINISTER OF STATE IN THE 
MiNISWTRY OF HOME AFFAIORS (SHRI 
RAJESH PILOT): Mr. Chairman. Sir, I beg to 
move: 

"That the Bill to provide forlhe extension of 
certain Central laws to the State or Aruancnal 
Pradesh. as passed bv R8lya Sabn3.. be 
taken into consid8ration.· 

The Bill seeks to provide for extension of 
certain per-constn1ctlon Central laws to the 
State so far. 

Aruanchal Pradesn IS mosl composed of 
the hiD areasealiler known as North East Tracts 
inhabited by several tnbes. These areas were 
separated from the then Darrangand Lakhlmpur 
district of the Province of Assam In the year 
1914, under the Assam Fronter T racrs Regula-
tion, 1880. Inthe year 1937, the said FrontJer 
Tracts came 10 be known collectively as the 
"Excluded Areas' in the province of Assam 
under the G'ovemmenl of India (excluded and 
partially Excluded Areas) Order, 1936 issued 
underthe provisions 01 ~ Government of India 
Ad, 1935. TheCentrallawswouldapplytothese 
areas in the pre-Constitution days only if 
sepcificalIy extended by the Govemor. 

When the Constrtution of India came into 
force on 26th January • 1950 these areas were 
covered by the provisions of the Sixth Schedule 
totheConstilution, whichprovided lorconsider-
ably greater autonomy to T IibaI Areas within the 
State of Assam. The North-Eastern Fronter 
Aqercy. The status of Union T ermory was con-
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ferredonAruanchal Pradeshon21.1.1972 un-
derthe provisions for the North-Eastern Areas 
Re-organisations Act. 1971. On 20th February, 
1987, the Union ',' erritcry of Aruancnal Pradesh 
became a lull· fledged State of the Indian Union 

Som£ pre-r:onstltutlonallaws were also 
extended to /\rucH1chal v'ilenever occasions 
Z:rClSS .. However, a nU1Tlb,~r of Centra! laws still 
remain to be ex\(;nder! to the State 

The Governmer;t o~ Aruanc! [al Prad·:;sh 
requested ,hiS fvl,nlstly to initiate action to enact 
leglslatlGn to extend vanous Pre-Constitution 
(~er1tral Acts, to Arunachal Pradesh. The rea-
sonsgl'Jep by them 31 e as under;-

"SI: let' Qur request IS for extension of 18 
pr,,-C )nsti!utlonal Centra! Acts. about 10 
M'nls::,cs r.ave t() be movea for extension 
of t:1e~,e la'ws Th'scourseof action would 
he rer,ellll\ e exercise by each Ministry to 
move the P arliamonl for extension of each 
ia"_v \\ hlch :nay' perhaps be a long time 
drawn porches a:1d may even take years. 
It \', ould be more convenient and edSler if 
the Home Minis! ry could coordinate and 
move the P arha:nent for extension of the 
proposed laws." 

1648 hrs. 

(Shn Peter G. Marbaiang· in thf: ChaIT) 

The pace of planned ('conomlC develop· 
ment In Aruanchal Pradesh has been acceler-
ated over the years and consequently', greater 
activities a re laking place In the fields of trade, 

SHRI KABINDRA PURKAYSTHA 
(Silchar): Mr. Chairman, Sir I rise to support the 
Central laws I ExtensIOn to Arunachal Pradesh) 
Bill. Really, it is a matter of hapPIness thatthe 
Government of Aruanchal Pradesh requested 
the Govemment 01 India for extension 01 certain 
Central laws to their State. I am sure by thIS 
exten5lOn of Central Laws, the development and 
progress 01 the Slate will beeasier and there will 

be other favorable factors too. In that respect it 
IS very much essential that the Bill be pass~d 
and the Central Laws be tended to the State c;t 
Arunachal Prrtdesh. 

!n this connection. I would like to draw ttl" 
attention of the Governrn.?nt and of th8 House 
Iha: the north eastern states of tr.8cCUf'try are the 
rr.ost backward States ana untortuna~ely, most 
ot the State are hili States ar.d comrn'micat!on 
gi1P in ver,. much there. As a result ortha\. the 
(12Veloprn3nt 01 th" North crlster,' States are 
very slow. So. there is a sense of a!lmentatlon 
in the North Eastern States. I. therefore. request 
the Government to look i'lto the l'lterests and 
lurtherdevelopmenl 01 the North Eastern R8g:on 
while passing thiS Bill. 

I would like to say one more thing In thiS 
connection that il IS very unfortunate that there 
IS a sense of difference among the population cf 
different States. I feel that thIS inner-line permit 
might be one of the premier causes for that. 
Whenever a person goons to anv hIli State, 
particularly to Mizoram. he has to take thiS 
Inner-line permit and unfortunately, we all know 
that In all the North Eastern States thousands of 
crores of people are leaving the plain areas and 
when they go to other areas, they are treated as 
outSiders. We all belong to the same country. 
The sentiment to separation should net be there 
among the people 01 thiS country. Mizoram IS 
there adjacentto my cO'lstrtuerx.), ana! must say 
that thebusmessmen and the plain people who 
have been reSIding there since long and doing 
their busmess, they have been harassed in 
many ways. As regards the busmess permits 
etc., there art! not being renewed and they are 
being asked to come again. as a result of this, I 
have seen there is a feeling among the people 
that If we are not allowed to stay in Mizoram why 
should Mizo people stay in the other States. This 
sentiment is very much there. thissentimentwill 
daintily create spittoon among thepopulatJon of 
Ihis country which is not at all desirable. I am not 
speaking against Mizos. I am simply telling 
what senliments are grown which isunfortuoate. 
I am surely Member of thIS House is of the 
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opinion thatthere should be this kind of senti-
ment in the minds of the people. This is not 
desirable. But this is what is happening. 

I knawMizoram very WeI I from all aspects. 
I have to make a request to step this kind of 
attitude. So many times I had discussions with 
the Ministers of Mizoram saying this kind of 
feeling is not good. I am the resident of the State 
of Assam. I have every rightto go to Aruanchal 
Prad.esh, Mizoram or Meghlaya and to stay 
there. Ifthe activities are against the interest of 
the State, then only the question of cussing from 
the State will come. But so long as this is not 
there, residing and working in the interest of the 
State, why should this sentiment be there? 

I am oftheopinion thattheCentral Govern-
ment is aware ofthesituation there. I have been 
writing letters to the MinisteiofHomeAffairs, the 
Ministerofdeferencelpointing aboutthesefact~. 
The Government should look into this matter. 
This is all the more important in the region like 
the North east Northeast region IS surrounded 
by foreign countries. Thereisadangerofattack 
atanymoment All theterrorists of Northeast are 
given cover, shelter by Bangladesh. They are 
going to Burma and coming from there. They are 
making continuous attack on the People oftl-,is 
country. Infiltration is going on. AU these prob-
lems are there in the Northeastern region. 

Inthis situation, extension of Central laws 
to any State of the Northeastern region is very 
muchappreciabie.ltistheinterestofthepeople 
and in the interest of the unity of the people and 
the masses of~is country. 

I do ootwanttotake much time ofthe house 
in going to the subject in details. I request the 
Government that this Bill be passed and it 
should be extended to ttlat region. Every steps 
shouIdbetakentoseethatthistypeofsentiment 
among the people in particular State only the 
peopIebeiongingtothatStateshouidstay-inthe 
Northeastern region should go and the people 
"Not recorded. 

who are living in each State should be allowed 
to live in peace so long as their activities are not 
against the interests of that State. 

16.59hrs. 

ORC. SILVERA(Mizoram) Sir, theho'n 
Member has said about Mizoram and aboutthe 
inner line permit and all that 

As you know, Mizoram is one of the most 
undeveloped States inthecountry. Insurgency 
is there forthe last 20 years. It used to be part of 
onedistrictofAssarn, undivided Assam. Being 
in the remotest comer of the country, during the 
British time itself, this inner line permit has been 
introduced which is still carried on till today In 
the memoral'ldum if settlement between the 
Central Govemment and the M.N.F. this clause 
is still continuing. The people of Mizoram are not 
againstthe Plan people or people from outside 
the State. Thebusiness people are mainly of 
non-Mizos and we are grateful to thern. 

17.00hrs. 

The Congress Government in Mizoram is 
trying its betto bring the people ofMizoram into 
the national mainus tream. That is exactly the 
reasons why Shri Laldenga, who was under-
ground leader, was gIVen thechiefMinistership 
of the State. This is to bring Mr. Lading into the 
national mainstream. 

But I am very sorry to state that the people 
who are trying to dive out the non-Mizos from 
Mizoram aretheopposition party people. During 
the insurgency period, it used to the Mizo Na-
tional Front and nawit is Milo National Front and 
Janata Dal. It is very unfortunatethatthepeople 
who are supporting the Opposition parties are 
the people who are trying to send non-Mizos 
from Mizoram. TheclJngress Govemment in 
Mizoram is trying its best to stop this activity I 
would like to assure the hon. Members that as 
long as Congress Government is in power in 
Mizoram, we will try to stop that But if some 
other Party comes into pawer. I cannot say that 
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would happen. But as for as Congress is con-
cerned, we are trying our bestto stop all there 
activities andto bring the people ofMizoram into 
the national mainstream. (interruptionsr 

MR. CHAIRMAN: Thatwin not go on record. 
SHRI LEET AUMBREY (Arunachal East): 

Sir; !thank you very much forgiving metimeto 
speak 

As the hon. Minister has said, Aruanchal 
gotUnion Territory status in 1971 andfulllledged 
Statehood in 1987. 

I must saythatAruanchal is lagging behind 
in economic development becausewegotthe 
Statehood very recently. After Aruanchal 
achieved fulfildged Statehood, we could see all 
round development of the State. 

I could not understand the motive behind 
theCentralGovemmentforkeepingsomuchof 
lacuna intheAruanchal Statehood Bill. Firstly, 
I must register protest as a repersentative of 
Aruanchal that in artide 371 (A), you have given 
a special powertothe Governor of Aruanchal 
Pradesh in respect of law and order. I hopethe 
hon. Members in the House will share my 
sentiment because I have been telling as and 
when I got the chance that this IS the only State 
in the country where there is no law and order 
problem. We used to call it an island of peace in 
the ocean farmer. I donotunderstandthis. What 
has warranted the Central Govemmenttodo it? 
While giving,the Statehood to Arunachal, this 
special power has been given to the Governor. 
NowhereintheStatehood Bill has this provision. 
It is because Arunachal Pradesh is surrounded 
on all the three Sides by the international bor-
ders' that is, China, MyanmarandBhutan?Or, 
do you suspect the people of Arunachal Pradesh 
because all the other nelghbonng States have 
undergrounds or SecesSIOniSt forces? You are 
not doing Justice by including this Article. You 
hayeglven spec,al powerto Mizoram What you 
have given itto MlZoram should have been given 
to Arunachal Pradesh also. I do not say that you 
should not have given to Mizoram Under Artlde 
*Not recorcfed 

371 G, you have given special provision with 
respecttotheStateofMizoram It says: Notwith-
standing anything in this Constitution: 

(a) no Act of Parliament in respect of 

(i) religious or social practiCes ofthe 
Mizoram, 

(ii) Mizo customary law and procedure, 

(iii) administration of civil and criminal 
justice involving decisions according to 
Mizo customary law, 

(iv)Ownershipandtransferofland, 

Shall apply to the State of MlZoram unless 
thelegislatiYeAssemblyoftheS1ateofMizoram, 
by a resolution so decides ..• 

Why saidthatthis provision should have 
been given to Arunachal Pradesh. The point is 
that Arunachal Pradesh has got population of 
about 8. 51akhs. But we have so much of diver -
sityamongthetribals. We have got more than 
20 majortribals sects. We have so many differ-
entspokenlanguages. But, unfortunately, in-
stead of giving the special provisions in respect 
of Arunachal Pradesh, you have given the spe--
cial power totheGovernor, which I must object 

Thehon. Ministerwas teilingthatthlS pro-
posal has corne from Arunachal Pradesh Gov-
ernment. I do not knowhowthe Government of 
Arunachal Pradesh would face the situation 
without these laws not being extended to 
ArunachaIPradesh. I am citing a small example 
like the Railways Act of 1941 So far as I know. 
I do not have an Inch of railway hne my constitu-
ency. Of course, in other constituencies. there 
lSonlyabout6-7km. ofrailwayhne. Perhaps JUSt 
by extending the Central law to Arunachal 

. Pradesh, you wanted to show that Arunachal 
Pradesh has also been brought to the main-
stream of India. I have no objection a:; such : 
alsofullysupporttheBill. 
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Sir, I am sooyto say that I could not be here 
in the House when the hon. Minister introduced 
the Bill today. But I was going through the bill 
introduced bythehon. MinisterShri S.D. Chawn 
in the Rajya Sabha. He had all administration for 
theNorth-EastemCouncil. You know, the Home 
Ministry is the maddal agency for he North-
Eastern Council. You must be aware of what IS 
happeningintheNorth-EasternStates.Onthe 
7th. therewasameetingofthe36thSessionof 
the North Eastern Council at Tanager. NormaUy, 
the Home Minister or some Ministry attend the 
meeting. Also, the amount of money that you 
have allocatedtotheNEC is so meager. It is only 
Rs.265crores.ltisnotenoughforotheron-going 
schemeswhattotakeofnewschemes. That is 
why, theChairmanoftheNorth Eastern Council 
this year has wamed - I understand he also 
written a lettertothe Prime Minister -thathewill 
resign" he cannot function as the Chairman 
withouthasmeageramount. I donotunderstand 
I'laNtheHomeMinistryhas totally neglectedthe 
North Eastern Region, where as are fed up of 
hearing onething. WhosoeYermaybehereinthe 
power, they all say that there is special thrust. 
special category and special stages given top 
the next states. But I don'tseeany changewhile 
being called a special category State, why the 
North Eastern region should be given a special 
category state in later and spirit 

As far as Arunachal Pradesh isconcemed, 
weare poorand pertlaps, thepooIest. N<Xthatvve 
do not have anything. If you see the natural 
resources, perhaps' we have got the highest 
naturalresources.lfyouseethenatwalbetray, 
v.<ehavethernost beautiful landscape. We have 
everything. Even we have uranium, coal, oil etc. 
We are very foote land in Arunachal Pradesh. 
And with the identified petemial as for we can 
generate 30000 megawatts of electricity. You 
can very well understand where is the special 
attention or special grafts given by the Central 
GovemmentArunachal is called by the planters 
asthehomeoftea.ltsclimabcconditionlsgood, 
soil is good. Its ciimateand soil has been found 

better than that of even Darjeeling and Assam. 
But unfortunately, nothing has been given to 
Arunachal Pradesh. 

I have a sincere requestto make. I am sure 
the hon. Minister may have an earnest and 
sincere intention forthe socio-economicdevei-
opment of Arunachal Pradesh. But my request 
is mere please extension of laws will not do , 
please give please give enough to Arunachal, 
enough fund to Arunachal Pradesh for its 
infrastructural development so that . we can also 
be pound of haVing a share In the natton. building 

With these words, I would like to sport the 
Bill and thank the Ministerfor brinmg the Bill. 

Last but not least, I would liketo mention 
another draconian law that you have already 
extended without even the request of the 
Arunachal Pradesh Government. that IS, the 
Armedfortes special power Assam and Manipur 
Act, 1958. I do notwantto elaborate this Act I 
hope,. thehon. Members knowthatthls IS the 
most direction lawthatyou have imposed on any 
State. I do not understand why this law and 
special power to the Government has been 
given to Arunachal. I must say that you do not 
trustthepeople. But I challengettlatthepeople 
of Arunachal areno less Indians then any other 
Indians. 1 challenge that you cannot question 
about the integrity ofthe people of Arunachal 
Pradesh. 

I hope the hon. MIOIsterwilldosomething 
positive in ordertowithdrawthis speCial power, 
that is the Special Armed forces Power Act. 
1958 and Special power given to the Govemor. 

With these words, I once again support the 
Bill and I thank you very much for giving me the 
opportunity. 

! Translation 1 

SHRI SURYA NAYAYAN YADAV 
(Sharasa), Mr. Chairman. Slr,l nsetosupport 
Central laws (Extension to Arunachal Pradesh I 
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Bill introduced in the House. I SUPP')~t :~::_ CJI!I

~ because we frequently visit Eac:tprn ::;l;"'~s.
, including Bihar. At present th" !,-,., .;';. ;..:ng!e

isprevailinqinthat area. Paraltel Governrnents
have been forme-d in those States. Whenever the

leader, along with his qrap of followers, passes

through the area in his vehicle shouting 'Khokha
Khokha' all the persons including traders and
IocaIpeopIegointohidinginthellhollsosforone

hour. If the people do notgointo hiding then there

is threat totheir life. Such conditrons are prevail-

ing in that area.

Duringmy5you 1Odaysastaythere.1 have

myself noticed that this group passes through
the area twice around 6.00 P.M. 1.00 P.M. If
anybody is found loitering on the road at that time

. then this group these bullets or the person has
to take refuges in some house.

Therefroe Ifullv support the bill introduce in

the House by the qovernment yet would likE:to

know the reasons for which the situation as
cometosuchapass. Whi1t are tnc r('",,01;;; ior
which the people of tho-.e states an feeiing
~M? tn;tlj i"0 "~"·-!L:=~.....:.,..! :...~••.••..;~ -'.••i '\,..t~Ica
rt rs Arunachal Pradesh or Meghluya similar
conditions are prevailing. One of the reasons for

it is the though texes ar-. b.,;ing collected and
naturat resources being exploited yet the youth
are unable to find employment. If and when

anybody feels being neglected then he taken law

into his own hands. Therefore. Iurge the hen,
Ministerthatbesiues iormulating most stringent

laws regaling the Eastern States all attention

should also be pad regarding the development

of these States. Whenever such conditions pre-
vailthe local people haw; their own contribunon.

[Englisn]

SHR! L!>,[f A Uf,,'IBRf::Y (,\!; machal East):

The hon. Member must Withdraw his words. He

15 ulleging that the North- ca c;tc;r;l ocoolc 8re
taking law into tilel' ildtlC; it ,,; not eo: nparab'e
~.vlthBihar It ;3 d !)(:d\}, )11. (interruptions)

3. 1915 (SAI<A)

r Transiatiu"j

SHHI SUHYi\f-,JARv/-,.',,; t. '.:.'::\V. SiI. if the
factually representation of thingsaboutthecoun-
try has hurt the feelings ofthe hon. Memberthen

Iwithdraw my words. However,

lEnglish]

SHRI LEATA UMBREY: A Committee of

the Members of the House can vista North

Eastern states and Bihar, (interruptions)

MA. CHAIRMAN: Shn Yadav, let us not

bring in any controversy.

[Translation]

SHRISUF, YANARYANYADAV:ln my

submission I just wanted to know the reason for

the need for enacting such a law. Only in case

the situation demands the laws are enacted by
the Government and Bills rlr'" introduced ill the

House. The Governorof Arunacnal Pradesh has
been roofwrf!r:1: ;rGn wi th special powers. I hese
special pow-:s: n,..,,': :.wr'lX'cllc.Q(1TEII-2dVP;)! I

tn, (:'!l(; re~z,ni-;;'i: th,"' :~.c.... ~" . "j;,. n;k~ \0 =:.wbn'lt
.,IC:!I till") "j:.£ci:::i ~;" ••e-i ,"Of ,1": "j'E:'j'.JF-DPI n.~Gcv
emorsI'l0IJldbn,,·"'"':'.-,-\Wil ,xl ifi2 p0v'els ,rk~ukl

be conferred UP')f' tf:f' <:('(','c er i:l(jcal:'y~ j·.:.-.l,o':'

Chief Minister of th"" Si.'!::;. ; i ,e L'!!!::':: i'v1;'''''l!:!1

should be extenrled a!!COODewtirm ": '.: ..,.:,>,,.

laws Will not se,,: r <,,: 'y ~>,-,!·pc;~c. V'blll cl 'IIC" v >

ensure max.mur. I support for the n:': ."
Housemaxrnc.. ~_ -';:...~..~j ,l.t .. ., >'..:'lIJ:_ :::1il-:';'::

the State.

With these words I support the Bill and

request Snri Pilot to take the House into confi-
dence and out Itactual position before the House.

[Englishj

SHR! R/\JE:3H Pli OT Mr. Chairman Sir.

as I h8VC sald:n the beqinn.nq. trus is on he
reql,e~·-tlA the Si3t:;: ':~(rv+-;rrlln(·nt. :1<'. 1--;'.'/ ,.~',:-
!t::-2~~;~;:";;;-(:, i ,J\rur ~;)Gh~t:Prddes!'l 11:1:-jI i18nllO! :crJ
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ISh. RajeshPiiotl ferredonthe Govemors. considering so many 
factors in the national interest. 

II is in the interest of the State. I would like to draw 
the attention of the whole house to this fact. 
Fortunately I hadbeen aIsoassociatedwithlhis 
Statebecause. I servedforneartyseven toei{;lt 
year in the Air the Force. My colleague would 
recollect that in 1964. nearty 29 years back. 
lherewere no roadslherewas no raIion. Weused 
to stoak the ration by the end of March for six 
months. If Ihe rainy seasons extended up to 
September, it was very difficult to let the ration 
reach they people. There were droppings on 
TootlOg. Varying. Tailing. llog. The Central 
Government policy has brought Arunachal 
Pradesh to this stage where there iSs no more 
dropping of the ration. We have a road going up 
to Tooting, etc., we have road which isappreci-
ahng Valuing, Haylong. These are the steps the 
Central Government haslaken underthe policy 
of the last Indrajit which has brought this 

In must also bill the House that the people 
of that State. as my colleague has said, is 
misunderstood. This is the reception given we 
you go to there house. this is how they receive 
you; it is not that they scare you. Butlheirsection 
looks like that they are scaring. I have gone to 
their houses. This is how they receive you. If you 
have gone their house, you would have seen 
their hospitality. Their Headman comes, he 
salutes you he respects you. he offers the cuI-
tural way 01 welcome and looks after you. They 
are very lovable people. I totaRy agree with my 
colleague that low and. cler has never been 
such a problem there because they are so 
attached to their culture. Why have we given 
"peclal power to the Governor of Arunachal 
t' raclesh or for that mater MlZoram. Nagaland? 
!. IS because knOWing the sensitivity in the 
t;order areas requirement. There are certain 
,cquirements in these border areas which have 
to be kept In mind In he nartonallnterest. The~e 
"retheborder areas. Thetrproblemsarepecu-
;,dr There IS peculiarly In each Slale. Mizoram 
I ,; IS a different problem. Arunachal Pradesh has 
,·!,jfcrcntproblem. You havelo bear wrth the 
. ,crlernmentthat these power have been con· 

~\ 
My~fromSiJcharhaspointedout . 

about inner permit. That is one of the tofecast 
I'9Iainl1eaA.leofthoseareas. Youwilexecuse 
me. What I usedlOhappenin 1970fortlenational 
permiIs? lwasaflyingofticerthere. Peopiefrom 
the plains used to go there because there used 
to bea quota on the population basis. Mizoram 
hadgol200OaIionatpermils. Nagalandhadgot 
30 permits. Arunachal Pradesh had got 150 
permits.. PeopIefromPur1ab. UP. Biharusedto 
go there and buy their national permits from 
,themand1heyusedlocomehereandusethose 
nationaIpermiIs. That is why when I beCome1he 
surface Transport Minester. Iliberalised the 
national permit saying that there is no limit on 
naIionaIperrritandthereisnoquotaon naIionaI 
permit. 

These were slighllyexploited intiaIIy in the. 
northeastemStates. That is why we wanted to 
maintain the culture of these areas. They have 
very pecularc:kAter and peculiar wayof life and 
we are Proud of that. As my colleague frc- 1m 
~al Pradesh has said. whole country is 
around of the people of those areas and the 
culture that hey have retaineclfor centuroes.I 
have~mer 6ClIledthattheirdel diclIll of the 
BiI is to have furtherdevetoprnent. You want 10 
have development in the railway sector. YOl' 
want to have the Railay Board Act impIemted in t 
that area. Similar is the case with banking 
sector. industry sector and mines sector. This 
is nothingwhichwearedOingfromhere.lW()ljd 
like 10 ctarify the doubts that my colleague from 
Arunachal Pradesh has. It is the State Chief 
Ministerwho has requited this in the interest of 
the State Govemment, for the deveIopmenl of I 
the State. I 

WJththesewords, I thank all the hon. Mem-
berwho have shared their views on this. LelfTM'! 
assunethatwhat his being done by the Govem-
mentis in the interest of Arunachal Pradesh and 
In the interest of the nation . 
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and PensionofM.Ps. 
MR CHAIRMAN: The question is: 

"That the Bill to provide for the exten· 
sion of certain Central laws to the state 
of Arunachal Pradesh. as passed by 
Rajya Sabha, be taken into consider· 
ation". 

The motion wasadopted 

MR. CHAIRMAN: The House shall now 
take up clause by Clause consideration of the 
Bill. The Question is:: 

"The Clause 2 to 5 stand part of the Bilr 

The motion was adopted 

Clauses 2 to 5 were added to the Bill 

MR,. CHAIRMAN: The question is 

"That the scheduled class 1, the enacting 
-tamale and the lone tile stand part of The Bill' 

lhe Motion was adopted. 
the Schedule, Close I the Eating Foam and 

the tile w9l'e added t to the Bill;. 

SGHRUII RAHE PILOT: is,l beg to move 

"That the Bill be passed". 

Mr. Chairman: The question is 

"That the Bill be passed" 

the motion was adopted. 
MR. CHEf RMAN (Shri Peter G 

Marbaning):: TheHouseshainowtake~item 
no.11 cjtoday'sagenclaShriVIdyachamShUda. 

1727hrs. 

SALARY ALLOWANCES AND PENSION 
OF MEMERS OF PARLIAMENT 

(AMEDEMENT): B'U' 

THE MINISTER OF WATER RE· 

SOURCESANDMINISTEROFPARlIAMEN· 
TARY AFFARIS (SHRI VIDYACHARAN 
SHUKLA): I beg to move: 

"That the Bill further to amend thesaJary. 
Allowance and Pension of Members of 
Parliament Act, 1954, be taken into on 
consideration. " 

Sir, the Joint Committee on Salaries an 
Allowances of Members of Parliament had been 
making various recommendations from time to 
time for increasing the salaries, allowance and 
facilities to the Members of Parliament and 
allowances and facilities to the Members of 
Parliament and pension to Ex-members of 
Parliament, After examining all the 
rec:commendation, acceptance of these recom-
mendations have been deCIded upon. II will 
certainly involve expenditure to the exchequer 
but. looking to the onerous work and the duty of 
Members of Parliament, the expediter that is 
involved is not disproportionate to the require· 
mentofthe hon. Members of Parliament. The 
proposals that we intend to accept would involve 
a recuring expenfiture to the tune of Rs. 11 48 
crores; and the rulers that we would amended to 
give certain facilities to the hon .. Members 
would require about Rs. 57 lakhs; and these will 
be given thorough the amened of the rule 

Several recommendations have not been 
accepted because, of the financial stringency. In 
short,. the aims that the Bill seeks to achieve are 
as follows:-

(1) We will rises the daily allowance of 
Hon,.Memberslrom,Rs, 150toRs. 
20 subject to the condition that the 
members sing Ihe ragister on all the 
days of the Session of he House for 
which the allowance is claimed; • 

(2) To increase the read mileage from, 

• Moved will the recommendation oftha President. 
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(3) 

Rs, 3 to Rs, 5 per km. subject to the 
minimum of Rs. 120 from Delhi Air-
port to the reined in Delhi and vice 
versa; 

To Increase the minimum amount of 
pC'!)si')r. for Ex-MPs from, Rs, 500 to 
5. ~400permonth;andconditionofthe 

minimum penod of eligibility for pen-
sion to far years or two terms which-
ever IS applicable. 

The original Bill. that has been circulated to 
hon. Members, does no! contain this provision, 
But I intend to move an amendmentto thlSeffect 
so that many hon. Members who were leected 
to the Sixth and Ninth Lok Sabhaand who would 
have not been able to take advantage of the 
pension, with the amendment they would also 
be included In the list of beneficiaries. They wili 
be able to get he pension. For their tenure in six 
and Month Lok Sabha also. 

The condition of ex-MP5 is such that the 
amount of peflSlOn that we intend to give to them 
wiil be hardly enough for tt1em to subsist. There-
fore, this is something which should be wel-
comed all sections 01 the House. 

Again, we have provided in this Bill to 
increase the additjonal pension from s, 50 to Rs. 
250 permonth for eachyearin excessoftnefiv£ 
without any ceiling on the amount of pension. 
The pension that will be paid to r.on, Ex-PMS will 
be irrespective of any otherpension5. II they are 
receiving pension from other sources Inat will 
not ded:.Jcled from the pension that they wiil be 
entitied te receive from Lok Sabha Secretariat, 

The two fac!lities that are pr9posed to be 
3110wed by the amendment of the rules are to 
~ntitle the MPs to 7.200 units of electncity -3. 
500 unitsmeasu:edon i:ghtmeter ands3, 600 
Jnits measures on power meter and 1 , 000 ids 
of waterfree instead of the present entitlement 
of free water and electricity to the extant of Rs, 

3,600 per year. This will cost the exchequer 
approximately Rs,. 57lakhs. 

The second facility that we intend to aIow 
through our measures is to allow MPs it adjust 
their excess telephone calls over artIaboYethe 
present entitlement of 50,000 free IocaIcalsin 
the next year's quota. 

This simple Bill has been presented to the 
House after consulting leaders of various par-
hes 

SHRI SOMNATH CHATERJEE (BoIpur): 
With different type 01 respnses, ... 

SHRI VIDYACHARAN SHUKLA: Yes. But 
all of them are good responses some are very 
food; some are not so good, 

SHRI SOMNATH CHTTERJEE; No, no; 
wrong assessment You aregoingtocreatetwo 
classes 01 MPs clause 5. How can you retain it? 

SHR! VIDYACHARAN SHUKLA: Let me 
explain the whole thing, Then yourcan raiseyour 
point, There Is a clause to which hon. Shri 
Chatlerjeewasrefemng, There have been off-
and -on criticism that we are increasing various 
facilitiestoolJrselves,Sorneofthesesfrillsafter 
ofienngcriiicisms In the HOuse accept aR these 
things or sometmles they seem, to be forced by 
the iaw to accept it. We wi&ll 10 give them option. 
If they do not wantto avail of this opportunity, 
if they do Ivan! 10 bail 01 Ihese facilities or 
increasing daily allowance. they can write to the 
Speal(er. They can ma~;e a sacrifice if they so 
wish, It is not classifying MPs into two classes, 
II is only a matlero; belie; 01 they believe that it 
is not necessary, they may not utilise it. But 
those people who thmk that it is necessary. they 
can avail of I:. I have no hard andfastviewonthis.. 
If the House feels that this differeritiationshould 
be there, we are prepare top reconsider this 
matter. But I leave ittothe Housetoconsider and " 
give thelfsuggeslions on thiS particular matter. 
I hope that the House willtind it~, I 
personally find it acceptable. Therefore, I have 
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proposed it. I would like to have the views olthe 
hon. Members on this so that we can go ahead 
with this. (Interruptions)1 will commend this Bill 
to the acceptance of the House. 

SHRI SOMNTH CHA TIERJEEI: Sir. this 
is the point I want to make. It seems from what 
the people are ~ying. the obvious comment is 
being made that the MPsare giving themselves 
the raise in their salary. perquistites and emolu-
ments. This is something because ar.e most 
Interested It. (Interruptions) 

[ T rans/ation] 

What is the matter? 

[English] 

Sometimes you do not thinkwhe;1 you should 
think. 

[ Translation] 

At that time you abstain. and then remain 
absent medial right prespective. 

[Englisnj 

This is a very serious matter. (interrup-
tions) 

17.33hrs. 

[MR. SPEAKER mtheChai~ 

[ Translation] 

MR. SPEAKER: First of all listen please 

SHRI SOMNATH CHA TIERJEE: weare 
only sa ying does. it look nice that we are decid-
ing 101 ourselves what shouid be our salary . what 
should be emolumentsperaulsites. etc .. etc. AI 
the moment. there is no other mechanism. 
There IS no other method to decide that. There-
fore. it has to come to Parliament. UniessP",r-

liamen! passes the law. these things cannot be 
decided even if there is reasonable proposal. 
That cannot be decided by anybody etse except 
the House. Whateveryoudo,itwouldbetreated 
that we are trying to ingratiate ourselves. trying 
to help ourselves. Here I find generally there is 
a good deal of support from all sections of the 
House. (Interruptions) 

MR. SPEKAER. Mr. Nayak. it IS not al-
ways necessary. 

( Interruptions) 

SHRI SOMNATH CHATIERJEE: You 
think. you are too clever. This is your trouble 
.some sort of solemnity should be there inthis 
Parliament. There. what I am requestmg you as 
constodian and also to all the hon. Members of 
this House is that a mechainsm should be found 
oul, a body should be created from the Houses. 
It may ultimately come to you as a 
recommedation of soembody for a lormal ap-
proval. But somebody otherthan the Membes of 
the House should apply their mind to it as 
objectively as psossoble. They should do it. not 

ThiS is the demand which is being made 
every time. Hon. Rashtrapatiji On one occasion 
did not occasion did not even agree to Sign to Bill 
because it was passed without discusstOn. This 
did not reduced to the credit 01 the Parliament: 
or redound to the credit of Members of Parlia-
ment. Rashtrapatiji felt that it was unseemly 
improper and he did not approve of it. Therefore. 
Sir. certainly there is a need. nobody has all the 
facilities here. but we would like to have more 
facilities of Physical nature. in the sense that at 
least secretarial services should be given to all 
the Member. Thus will solve the problem of 
unef11)loymentalso. I think every Memberwould 
welcome the secretarial service. 

One of the main jobs of a Member is to deal 
with the correspondence, meet people, keep 
records of our things and to pursue matters. 
Nowadays, I hope I am not mistaken or misun-
derstood, 'T adleer' has become one of OUrITlain 
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jobs. We are always trying to persuade the 
Minister; keep him happy with a smile on his 
face. Therefore, somebody should help us also. 
This is what we want. 

We know we cannotdowonders. Wehave 
very very severe limitationsand our limitations 
are greaterwhile sitting on the Opposition. This 
is one matter where very serious though can be 
given. 

PROF. P.J. KURIEN: (Mavelikara); Hisa 
privilege to sit in Opposition. 

SHRI SOMNATHCHATTERJEE: You will 
soon have that pleasures. 

I can say this looking at the way you are 
working. 

Secondly. Sir. the other Question is about 
postage. I do not want to have money In my 
packet Let the Governrnent arrangeforprovid-
ing the postage. Sir. I am just giving some 
suggeslions.(int~) 

MR. SPEAKER: Will you kindly coopera-
tive by not interrupting because we have other 
ISSueS also to discuss? 

SHRISOMNATHCHATTEJEE:You~ 

us so much of money which we take and out in 
out pockets. II is ntulised by us but it dives the 
impression thaI there is an increase in the 
salaries of Members, in the name of perquisite 
or in the name of aIowingarryolherthing. Weare 
looking to our own interests. There is some 
technical difficulty .1 do not know who all these 
c:orTl)Iications have been created. 

Members have to sometimes attend very 
important jobs. As quay MenDers of Parliament 
they may have to go to their constituencies, 
altendpolitical meetings. demonstrations, etc. 
WemathavetoattendthepieaceWheresome 
naturalcaJamitymayhavetakepiaceorwhere 

riots have taken place. II is our duty to go and 
attendthoseplaces; go by the sight of the people 
and try to leam their difficulties and problems. 
So, forgoing to such a place when parfiament is 
in Session, you do not pay. You can get it only 
as an intermediary base. I do not know whether 
it is right or wrong. I leave ittolhe hon. Member 
to decide. Thehon. Ministerwhoisnowpiloting 
lhe Bill seems to be an expert as to how to get 
money by different methods. If you can get it 
directly for attending. you can get it as Interme-
diary journey also. It does not leave good taste 
in the mouth according to me. Some infermtes 
arethereandlrequeltheMinisternottogobythe 
option. It seems that It goes tocreate an impres-
sion that two clases of MPS are there. 

Sir. the other thing is about the quantum of 
pension. There are very serious reservations. It 
seems to be going up by leaps and bounds. On 
principle. this is not the appropriatetirne. Weare 
not yet out of the woods. Mr. Sontosh Mohan Dev 
knows that a very big industrial undertaking in 
our country could not be reVived because the 
Government had no money. The Finance Min-
istersaid that he can provide us with everything 
but money. This IS the situation of our country. 
therefore. when money cannot be given for 
reviving sick industries; money cannot be given 
for the purpose of drinking water. then how are 
you giving money here? Shrimati Saroj ji, our 
lady Memberwas crying today and she saidthat 
what is happening in Independent India, when 
people are not having money. Let it not be treated 
as, giving lectures. This is the hard reality of life. 
Unemployment is increasing. Another lady 
Member said about how the BIFR is killing the 
sick industries forwhich no money is forthcom-
ing. 

Therefore. priority has to be decided. We 
have our very serious reservations about the 
timing of this Bill. We would request, Sir, for a 
mechanism to be thought of. As I rnentioned 
earlier, some sort of Secretarial service etc. 
shoUdbegiven. Wecan also think of some other 
such facility. A Committee may be constituted 
forthis.1 don't mind, if other members are also 
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included in it. Sometimes, we Members of 
Pal1i8mentthink Members of Parliament know 
everything; they are always right. They may not 
always be right. That humility should be there. 
Let a proper procedure be adopted; properap-
proach maybe rnade so that nobody can say that 
the Members of Parliament are looking after 
themselves very well. These are my submis-
sions on this Bill. 

DR. KARTIKESWAR PATRA (Balasore): 
On this Bill I want to say something. 

MR. SPEAKER: Is it necessary that you 
should say on everything? We have other items 
on the Agenda. It has come from the Govern-
ment side and also from the other side. 

DR. KARTIKESWAR PATRA; On this, I 
have some points to make. I wantto putforth my 
arguments here. Before joining politics, I was a 
lecturer. I leeithat it is very inadequate. It is very 
difficult for me to manage with what I am getting 
now. II I want to be honest, if I don't take any bribe 
and so on, then I cannot manage. 

Secondly, I have no other alternative in 
future. I am not taking anything. 

Mr. SPEAKER; You are entering a very 
dangerous area. Please don't speak. 

(IntelTllptions) 

SHRI GUMAN MAL LODHA (Pali): Hon. 
Speaker, Sir, the Bill to amend, a lew amenities, 
pensionancl Daily AlIowancet<:>the Members of 
Parliament was long awaited. Last time also, 
therewasalmostaCOllSElllSUSamongthe Mem-
bers, now again the exercisewas gone into anti 
there is also almost unanimity on this point that 
whatever was being given eartierviz. ten years 
or so, is inadequate. The price spiral is there, 
almost in different spheres, whether it is labour 
or the Government servants ortheCIass-1 Ot-
tieers and so on. Everywhere, on account of 
inflation the prices have gone up. Themembefs 
01 this House merely on account of embarrass-

ment, which certainly is there, when one sits for 
thing about the salary and allowances -should 
not oppose it. 

There is no way out, so far as the present 
Bill iseoncerned. After passing the Bill, which 
we are supportingwholeheartedy ,a permanent 
mechanism should be evolved -not like the Pay 

, Commission -consisting of the hon. Speaker, 
C&AG and one eminent person. They can re-
view the conditions after three years or fjve 
years or after the session starts everytimethey 
can go into the matter and revise it so that 
embarrassmentwouldbesaved;andtherewould 
bea logical basis andsoundfoundation for it. The 
price index can be gone into, it. Therefore, I 
would suggest that some sort of a forum must be 
created permanently by a legislation. If, today, 
rt cannot be done by way of an amendment. then 
I would request the hon Ministertodo it inthe next 
session after having mature considerations and 
consultations with the Leaders of the House and 
other persons. How we can have a permanent 
forum: and thatforum must seize of the matters 
which are referred to it by the Committee which 
is there and make very objective assessment of 
it 

There is a lot of strength and force in what 
has been said by Shri Somnath Chatterjee that 
the Members of this House, in order to perform 
their duties towards the citizens and theircon-
stituents, which are mostfy 151akhs, 20 lakhs, 
10 lakhs, require some sort of a secretariat. At 
the moment. you can very well observe that 
members are going to the typing pool hereto get 
somethingtyped; they are stal)dingin a queue to 
get theirtum forgetting someIhingtypedpossi-
bIy from the staff which is there. Then they have 
to mail their letters. There are various other 
requirements. 

In the morning, by lOam. one has to send 
a Special Mention and all othermotions are to 
begivenbytheMembefs. So. theyrequiresome 
sort of a small secretariat; and it is not possible 
for a Member, at the moment. to have asecre-
tariathere, becauseeven aStelIOgraphet -Hindi 
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or English, would cost Rs.3000 or Rs.2000 in 
addition to other stationery and mail. 

Since the Minister has said that some 
responsE' Ol'some sort of a reply or recommen-
dation should be given. I would suggest that next 
time, after passing this Bill today, this matter 
must be considered very objectively. 

Before finally recomrnending it to be passed. 
we, as Members of Parliament, are entitled to 
just certify various things: it may be a passport; 
it may be a certihcate for getting ration card, 
character certificates and so on and so forti I. A 
very anomalous situation has arisen hereby this 
amendment. We are required to give our certifi-
cate to the Accounts Branch that we have al-
tendedthesession will not be enough. Now, our 
signatures are required to be given every day. 11 
is slightly anomalous. slightly undignified, cum-
bersome and complicated. So. in future, ifthe 
hon. Minister is not able to apply his mind tothis 
aspect. he may appfy his mind in the next sesion 
and see that this requirement of giving our 
signatures every day, '",hich is very undignified 
for Members of Parliament who certify for 
others. is dispensed with. 

It istruethattherewiU be a generalcriticisum 
after the Bill is passed, but that criticism, I may 
submit, is not well-founded on facts, on statis-
tics. If a comparison is made objectively 01 the 
prices, ofthe salary, of the allowances. etr.. the 
Members are not getting even what the Class " 
Services are getting in the country. In many 
Assemblies. Legislatures, Members are get-
ting much more than what we are getting here. 

Therefore, there is no justification for the 
criticism except that embarrassment is 'I)ere 
andforthat a permanent commission should be 
appointed. Withthesewords,! recommend that 
this Bill as amended for may be passed. Thank 
you very much. Sir. 

SHRI MRUTYUNJAYA NAYAK 

Sir. In my constituency, in orderto go from one 
end to the other I have to cover almost300 kms. 
Just imagine this fact. This is the state of con-
dition of a Member of Parliament. My constitu-
ency is a very hilly ..... 

MR. SPEAKER: We are not considering 
your constituency. we considering the entire 
nation. . 

SHRI MRUTYUNJAYA NAYAK: You 
please understand my point, Sir. There are 
some members who are well to do and there are 
some Members who are rotting. It is a fact Sir. 
Therefore, when weare making a law we are not 
going to cJiscriminate one person from the other. 
Foryourinformation, the state of condition of the 
people in the constituency is so miserable that 
when we move around we spend fortheirfood 
and sometimes we give money for their medi-
cines also. I am speaking very honestly. It is a 
hundred per centfac:. Sir. 

MR. SPEAKER: We all agree on that point. 
Pleasetakeyourseat. Have you seen the list of 
Business? What Qther Business we have te do 
today? Please la;';e your seat. 

18.00hrs. 

SHRIINDRAJIT GUPT A (Mldnapo-e): Mr 
Speaker. Sir. ov€,·tnepastyears every lime the 
upward revision of salanes. allowances and 
pensiGfls for members has been lIoted in this 
House, some of us have consistently been 
pressing for a bias being introduced in fa vour 01 
not of monetary irx;reases, but of otherlacilities, 
which are necessary for our work and every time 
we have been told, ·Yes, this will be favourably 
considered". Bu1 it lias never been done. 

I am of the opinion that thiS Committee 
which is at present functIOning here. the Com-
mittee on Salaries and Allowances 01 Members 
of Parliament, which is composed entirely of 
members of Parli~mE'nt. should be done away 
with. This Committee should be abolished and 
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a new Committee or Commission-whatever 
you like to call it, we can discuss how it should 
bedone-shouidbeconstituted I donotsaythat 
no Member of Parliament should be incIuc;Ied in 
it, but all of them certainly should not be Mem-
bers of Parliament. It should cover facilities 
also, Salaries. Allowances and otherfacilities 
which would cover questions of secretarial as-
sistance, 'postage, traveling facilities in the 
Constituencies which the hon. Member who 
spoke before me just now rightly mentioned. 
specially for members from far-flung rural con-
stituencies there is need for some conveyance 
facilities to be given. for members to do their 
work properly. 

I personally do not mind having to sign the 
register every day. It may not be dignified as Sh:i 
Guman Mal Lodha said. But it is no more 
undignifiedthan Ihispractice of voting increases. 
monetary increases to ourselves. We will see 
what the Press will write tomorrow about us. I do 
not understand why I should submit myself te 
this indignity every three years orfouryears-
being voted by the Members here for having 
voted ourselves certain benefits which are not 
available to people outside. 

So. I think we should not do this, and this 
Committee should be aboHst"Jed. A new com-
mission or somebody should be fixed. which wit! 
be some sort of an impartial 0, neutral body and 
let them take into consideration all the different 
practices which are followed in different Parlia-
ments all over the world. There is no scientific 
basis at aU to what we do here. It is just anadhoc 
thing which is done from time to time. Whenever 
some pressure mounts that we should get some 
further Increases. then it is done without any 
scientific basis or rationale behind it at all. 'am 
not in favour of this kind of a thing. 

Secondly. the han, Minister should tell us 
what the additional cost is going to be. What is 
the cost to be incurred by the exchequerbythis 
increase? I should like to know that because at 
every instance we are told repeatedly as Shri 
Somnath Chatterji has pointed out hereespe-

ciaBynow-a-days, that!here are no funds avail-
able and everything has to be cut down. Then. 
why should we goon like things. r do not under-
stand, unless it is examined by a commission 
which is the proper authority to do that? 

Finally such a Commission should be 
impartial. If it is headed by Mr. Justice 
Ramaswami. it might be of som€: advantage to 
us.ldonotknow. But it should be an impartial 
body with some neutral people on it and people 
who have experience also. 

SHRI NIRMAL KANTi CHATTERJEE 
(Dumdum): Normally. only such people - 01 
suchcharacter-areappointed. 

SHRi INDRAJITGUPT A: Of course. that is 
obvious. So r want an assurance from the han. 
Minister that the present type of Committee will 
be replaced by an entirely difierent type of 
commission or committee. Thirdly. the ques-
tion of facilities, providing ~ecretarial assis-
tance, provl{iing PAs shoulc! be examined. PAs 
should be provided forevE:ry Memberof Parlia-
ment.ltisdoneinmanyParliaments Franking 
system fOI postage, conveyance facility in con-
stituencies. all these matters wi!! have to be 
given priority and importance. 

If you go on increasing the money. I do not 
personally mind it because this money will goto 
my party. It is contribution to my party fund. I do 
not mind if you go on contributing to my party 
fund. You are welcome to do so. You should 
know the system by which we work. But I think 
it does nollook good at all Th<'refore. we should 
try to think of something more and by a better 
rationale or in a bettermannerthp whole system 
has to be changed 

SHRI A. CHARLES iTrivandrum) Sir. an 
~ressionhasbeencreatedtt,attt;issid€ofthe 

Housedisinfavourofit. (InterrJprions) 

MR. SPEAKER: It is not li"e that. If you say 
so. that wiH be the impression. 
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SHRI A. CHARLES; ltuUyshare the. sen- business to do. If it is absolutely necessary. I 
timents expressed by Shri Somnath Chatteqee have no objection. If it is not necessary. you do 
and Shn Indrajit Gupta. I also feel embarrassed not have to speak justforthe sake of speaking. 
that we are put to some sort of a position in which 
we are trying to benefit ourselves. SHRI VIJA Y NAVAL PATll: I do not mind 

(Interruptions) 

There was a Bill which has not I:>·::er, as-
sented to by the President. I request }':'; to 
remember that the Bill was passed when we 
were in the Opposition and when they were in the 
ruling side. (Interruptions) 

MR.SPEAKER:Whydoyouwanttodivide 
the House when there is no 
diversion? (Interruptions) 

SHRI A. CHARLES: They were in the ruling 
party. They brought out some amenanems. We 
opposed it. If a new committee is appointed we 
;will also support it. We do not want to make a 
claim for us or which wiu benefit us. (Interrup 
tions) 

SHRI VIJAY NAVAL PATil (Erandol): I 
want to clarify some points. made by Shri 
Somnath Chatterjee and Shn Indrajit Gupta. 1 
would take only three ITlInutes. 

Whatever increase as it seems today is not 
an actuallOcrease in terms of money gIVen to 
members of Par1iamenl The amount of As. 300 
given for electricity. so many years ago. is 
equivaJent to cover 600 units. 

MR. SPEAKER; Shri Patil. it is you who 
suggested all these things and the Minister 
considerecIand accepIedit. Why are you taking 
the lime? It is your rec:oc I met IdatioIIS which are 
accepted. I am giving the credit to you. 

SHRIVIJAYNAVAlPATILldonotwant 
any credit. I Just want to say this. They say that 
no rationa6ewas there. Everythingwasconsid-
eredon rnems (Interruptions) 

MR. SPEAKER: Please, we have other 

>'lying itmyseH; but somebody should be there 
tor considering the increase in emoluments. 

MR. SPEAKER: The hon. Minister will 
speak on this. 

SHRI VIJAY NAVAL PATIl: I do not want 
to say how the Committee works. 

MR. SPEAKER: I do not want your com-
mittee proceedings to be discussed here. 

SHRI VIJAY NAVAL PATIL: It is not the 
question of committee: Whatever we did, we 
worked on a scientific basis. That is all I wanllo 
say. 

SHRI INDER JIT (Dafjeeling): Sir, I will 
take just half a minute. An impression is being 
given that we are voting ourselves more money. 
We are being practical. For instance. we are 
given an allowance of Rs. 1.000 per month for 
having a Research Assistant. For Rs, 1.oooa 
month today you cannot even get an unskilled 
labour. Therefore. it is only fair that we revise 
these allowances in the light of practical neces-
sities. A wrong impression - gets created as 
though we are going on voting more and more 
money. Who can get a Research Assistant for 
As. 1 ,000 per month? Therefore, we need to be 
practical. I am mentioning this only to set the 
recordstraiglt$Othatawrong~isnot 

created among the public. 

THE MINISTER OF WATER RE-
SOURCESANDMINISTEROFPARUAMEN-
TARY AFFAIRS (SHRI VIDYACHARAN 
SHUKlA): Sir. tamgratefultothehon. Mem· 
bers fortheirvaluable suggestioc IS. I would like 
to be as brief as possible while dealing with the 
suggestions. 

The scientific basis is providedbyourown 
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experience. I am sure, Shri Chatte~ee and 
others are all anxious that we, as public repre-
sentatives,shouldbeabletofunctioneffectrvely 
and properly without depending on othersto grve 
us facilities. So, as many facilities as can be 
provided by the public exchequer should be 
given to public representatives. And the Mem-
bers of parliament should be functioning on the 
basis of the facilities that are provided to them 
eitherbythe Central Govemmentorbythe State 
Govemment, wherever necessary. Therefore, 
after consulting all sides of opinion in the House 
and after consulting various members 01 Parlia-
mentand aIsogoingthrough variou& figures that 
were made available to us from various sources, 
we came to a conctusion that this is the least that 
we can do. It is not that anyMP is makingeaming 
out 01 it. But these are all necessary for proper 
and effective functioning as Members of Par1la-
ment. 

I would like to make a brief reference to the 
facilities given'to the Members of the State 
Legislature, who has smaller constituenctes to 
look after. Some of the State Legislatures get 
much more facilities. But I am not depending on 
that. I am just mentioning it only to prove the point 
that public representatives do require various 
facilities and various means to function in an 
effective manner. 

Sir. as far as penston isconcerned,l would 
request the hon. Members sitting here to be 
more indulgent because they must have seen 
the conditions of many 01 our ex-coleagues. ex-
Members of Parliament, and most of them. I 
would say, aU 01 them have been honest Mem-
bers of Par1iament and today they are living in 
a very pitiable condition. If we have done some-
thing to give them a little more pension so that 
they can lead a dignified life without depending 
on others, I think. we are doing our duty towards 
our predeceSsors who have been serving this 
House. I am sure that nobody, even press or 
others, wi. grudge this increase in pension toex-
members of Par1lament. 

Sir, the mechanism that has been sug-

gested by the hen. Members. is a welcome 
suggestion. I would request you to kindly con-
sider the view points of all the leaders of this 
House to devise a mechanism. We could also 
request the Chairman of the Upper House to 
consider the suggestions from the members of 
the Upper House in this regard. I would person-
ally prefer automat~ mechanism to be con-
nected with the cost of living index orsomething 
of that kind. I would not like to go into the details 
of it and it could be discussed while we go into 
this matter. But if an independent commission 
is constituted, it can go into the matter from time 
to time. On certain fixed basis, we decide about 
fhe emoluments to be paid to other sections. If 
thiS IS linked with that, I think it would be a 
welcome move. I would request you to I<indly 
consider this matter. 

-...... 
Sir, some small points - intermediate jour-

ney.etc -havebeenmade. They are not being 
chan-:Jed. All those facilities will be available to 
the hon. Members as they havebeen available 
so far. 

We have been very receptive and very, 
sympatheIic to the demand of postage, franking 
facilities being given andsecretaJialassistance 
being given. We have to work outthe various 
implications of this. I must say that you have 
been veryco-operalive and very sympathetic to 
these demands of hon. Members and you have 
made certain suggestions in our meeting. I am 
sure with your co-operation and under your 
guidance. we will be able todosomethtngabout 
this matter. Therefore, without taking any more 
time 01 the House. I would request you to put the 
BilitotheHouse,sothatwecanproceedtOolf'~ 

BUSiness. 

MR. SPEAKER: Thequeshon is: 

'That the Bdl Iurtherto amend the Salary. 
Allowances and Pension of Members of 
Par1iamentAct, 1954. betaken intoconsid-
eratlOO" 

The motion wasadopted 
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[Sh. VidyacharanShuklaJ MR. CHAIRMAN: The question is: 

MR. SPEAKER: The House wiH now take 
upClause-by-Ciauseconsideration of the BiH. 

Clause2 -AmendmentofSection-3 

SHRI NAWAL KISHORE RAI: I beg to 
move: 

Page t, line 13.-

for"onthedayof" 

insert "once in fourteen da)'sdurlng"(1) 

SHRI M. RAMANNA RAI: I beg to move: 

Page 1.-

omitlines9to 14(6) 

Page 1. line 13.-

for 'on the day' SI.bstiIute-

"on all the days (except intervening 
holidays forwhich no such signing is 

required)"(7) 

MR. SPEAKER: Now, I wiN put amend-
ments number 1 and 6 moved by Shri Nawal 
Kishore Rai and Shri M. Ramanna Rai to the 
vole. 

TheamBllCknents wemput andnegatived 

MR. SPEAKER: The question IS: 

·ThatCkluse2.asamended,standpartof 
100 Bill. 

Themotionwasadopted 

Clause 2. a:; amended. was added to the Bill 

"That Clause 3, stand part of the Bill 

Themotion wasadopted 

Clause 3 was added to the Bill. 

Clause4, -AmencJinentofSectionSA 

SHRICHHEDIPASWAN;lbegtomove 

Page2,line23,-

for "four years" substitute-

"three years or two terms(2) 

SHRI CHHEDI PASWAN: I beg to move: 

Page2,line23,-

addattheend-

"or has served only one term of any of the 
4th, 6th or 9th lok Sabha"(14) 

SHRIS.S. YADAV:tbegtomove: 

Page2,line23,-

for "four years" $Ubstitute "three years 
(13) 

MR. SPEAKER: I shall now put amend-
ment number 2, rn<:M!dby Shri Chhedi Paswan 
to the vote of the House. 

The motion was put andnegatrved 

SHRt S.S. YADAV: t seck leave of the 
House to withdraw my amendment number 13 .. 

(The amendment No 13 was by leave 
withdrawn) 
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(Translation] "provided also" 

SHRI CHHEDI PASWAN: Mr. Speaker, 
Sir, term of Ninth Lok Sabha was of 15 months 
and after dissolution the railway passes of the 
Members were cancelled. I would like to submit 
that if the Prime Minister indulges in corruption 
and a No Confidence Motion ismoved andthe 
Govemmeflt is defeateclthen whai is the fault of 
the members. The term of the House should be 
considered as fuU ..... (Interruptions) 

MR. SPEKAER: You are speaking on any 
issue without givirog it a thought. Pleasedon'tdo 
so. 

[English) 

MR. SPEAKER: I shall now put amend-
mentNo.14movedbyShriChhediPaswanto 
the vote of the House. 

The Amendment No. 14wasputandnega.-
lived 

ArnenOT1en1smade: 

Page 2,-

after line 29, insert-

~'Providedfurtherthatwhereanyperson 

has served as a Member of the House of the 
people twice for its duration as provided in 
clause (2) of article 83 of the Constitution 
whether consecutive or not, and who is not 
entitled to any pension undertheforegoing~ 
Vision of thiS sub-section, he shall, with effect 
from the commencement of the Salary, Allow-
ances and Pension of Members of Parliament 
(Amendment) Act. 1993, beentitledto a pension 
of one thousand and four hundred rupees per 
mensem:"(16) 

Page 2, lIoe3O,-
-' 

(or' PrOVided further" substitute-

MR. SPEAKER: The question is: 

"Thatclause4,asamended.standpartof 
the Bill" 

The motion was adopted 

Clause4,asamencied. wasaddedtotheBifJ 

MR. SPEAKER: I shall nowputclause5to 
the vote of the House, SOO Somnath Chatterjee 
(BoIpur): No. no. About deletion of clause 5he 
hasagreed. 

SHRI V1DYACHARAN SHUKLA: Sir, while 
placingthis Bill before the House, I saidthat we 
have free mind on this and if the hon. Member 
does not want it. I do not insist on this. 

MR. SPEAKER: I think let us not have it. It 
can be negatived. 

SHRI VIDYACHARANSHUKLA; It can be 
just deleted. 

MR. SPEAKER; No. let us negative it, it is 
to be done by agreement. 

SHRI VIDYACHARAN SHUKlA: If the 
House agrees ...... (InterTl.J)tions) 

MR. SPEAKER: There IS no scope for 
withdrawal. You can negative it: this is not a 
policy matter. 

SHRI VIDYACHARAN SHUKLA: Hcanbe 
negatived. 

MR. SPEAKER: The question IS: 

"That clause 5 stand part of the Bill" 

The motion WdS negatived 
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MR.SPEAKER:Thequestionis: 

'Thatclause 1, the Enacting Formula and the 
Long Title stand part of the Bill" 

The motion was adopted 

Clause 1, the Enacting Formula and the 
long Title were added to the Bill 

SHRIVIDYACHARANSHUKLA: Sir, I beg 
to move: 

"ThattheBift, as amended. be passed ... 

MR. SPEAKER; The question is: 

"That the Bill, as ameded. be passed." 

The motion was adopted 

MR. SPEAKER; Now, we take up the dis-
cussionunderrule 1931istedat No. 14. ShriMani 
Shankar Aiyar. 

1Q.201vs. 

DlSQJSSIONUNOERRULE 19&-'· 

OISCUSSION RE: REPORT OF ONE -
MAIN COMMISSION OF INOUIRY RULE 193 
RE : ASSASSINATION OF SHRI RAJIV 
GANDHI 

SHRI P. CHIDAMBARAM(Sivaganga): 
Mr. Speaker. Sir. before my friend Mr. Mani 
Shankar Aiyar initiates this discussion. I must 
wilhdeep regret record myproteslatthecavalier 
and almost contemptuous manner in which we 
have relegated1hisSt.tJjecttofhis hcuon the last 
but one day of this Session of Par1iament. The 
reportwassUJmiledbyaJudgeofthe~ 

Court who was invited by the Government to 
conduct the inquiry. He gawthe report inJlM18, 

1992. The action taken note was placed in 
Decentler, 1992 andalmostasan after:-thouglt, 
an amendment was placed in this House on the 
28thApriI, 1993. Thisciscussion was stated at 
Sp.m. we are C;ommencing this discussion at 
S.lOp.m.Areweseriousaboutdiscussingthis 
subject? It isasubject invoIvingtheassassina-
tion of the former Prime Minister of India. If it 
indicates the scale of priorities of the Ministry of 
Pariamentary Aftairslhatanolherstbjectshc:lUd 
betaken up at S.OOp.m. jettisoningthissWject 
toS.lOp.m., I must record myprotestagainstthe 
scale of priorities of the Ministry of Parliamen-
tary Affairs. 

MR. SPEAKER: Mr. Chidambaram, wha 
lSyoursuggestion?Wewouldliketoaccomrno-
elate your suggestion. 

SHRI P. CHIDAMBARAM: Sir, we must 
discuss this matter at 1200 Noon tomorrow. 

SHRI RAM VILAS PASWAN (Rosera): 
We have noobjection. Let this betaken up in the 
aftemoontomonow. 

SHRI MANI SHANKAR AIYAR 
(Mayiladuturai): Sir, we are faced wilhthe prob-
!em that tomorrow is the last scheduled day of 
this SessIon. If Zero Hour is permitted at 1200 
Noon. one just cannot tell when it will end and if 
it is only then after lunch that we take up this 
issue. then we willfind ourselves at 3.30 p.m. 
obliged to stop tt.e discussion and deal with 
Private Members' Business. N, 1herefom, there 
is agreement in the House that we can actually 
takeupthisStJljectby about 123Op.m. andthen 
we can continue this discussion until it comes 
to its natural end, then I, for my part. am willing 
tohavethisdiso ISSiontakenuptomorrow as the 
first act of business after the completion of 
Matters under Rule 3n by about 12.30p.m.1f 
that is possible and if ewrybody in this House 
agreestothat, then we can taken it uptomorrow. 

MR. SPEAKER: Isthe House willing not to 
have the Zero Hour business tomorrow? 
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SHRI RAM VILAS PASWAN: Tomorrow 
is the last day. How can we forego the Zero Hour? 
It is not possible. 

SHRI CHANDRA JEET 
YADAV(Azamgarh): Immediately afterthe Zero 
Hour, we can take up this discussion. 

[ Translation) 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker, Sir. j heard with rapt attention the 
submissions of Shri Aiyar and Shri 
Chidambaram. For tomorrow Private Members 
Business is not scheduled as the session of the 
House has been extended. Therefore,this issue 
could be taken up tomorrow Immediately after 
'Zero Hour'. Both the treasury benches and the 
opPOSition are taking up the issue with all seri-
ousness. In factthe opposition is more serious 
on thiS issue and has got much more to dwell 
upon than the treasury benches. Nowthe House 
can take up the other matter under rule 193. 
Tomorrow. immediately after 'Zero Hour', this 
issue can be taken up for discussion. 

SHRI RAJVEER SINGH (Aonla): Mr. 
Speaker. Sir. discussion on Verma 
Commission's report IS absolutely must and 
after that discussion on Bombay bomb blasts 
should be held. For shortage of time I would like 
to submit that. ..... (Interruptions) 

[EnglIsh] 

SHRI MRUTYUNJAYA NAYAK 
(Phulbani): Sir, this IS an Item In the agenda. 

MR. SPEAKER: If you. speak like this 
every now and then, I take very senous obJec-
Iton. You are not understanding what he is 
saying. He has not made any wrong suggestion. 

(InterruptIons) 
[ T mnsl8ttOf1j 

SHRI RAJVEER SINGH: The ISSue per-
taming to Bombay bomb blasts must be dis· 

cussed in the House. I would like to submit that 
according to the agenda discussion on this issue 
should start today itself. The House will adjourn 
sine die tomorrow. When will the diSCUSSion be 
heldandreplytothedebate be allowed regardtng 
the Bombay bomb blasts? Therefore, diSCUS-
sion on Verma Commission's report should 
start today itself. 

[English] 

THE MINISTER OF WATER RE-
SOURCES AND MINISTe:R OF PARLIAMEN-
TARY AFFAIRS (SHRI VIDYACHARAN 
SHUKLA): I am very surprised to hear the 
observations made by Mr. Chidambaram on 
this matter. He being a very expehenced mem-
ber and lawyer should know that the Ministry of 
Parliamentary Affairs does not allot any priority. 
These are done in the Business Advisory Com-
mittee where all the leaders and all sections of 
the House are represented. We do attach hig1est 
importance to this discussion. It is not that 
wilfillythts has been brought up late or the time 
has been slided by us like this. We have seen the 
entire proceedings of the House nght from Feb-
ruary onwards where how many important and 

, urgent business we had to deal with. evensittJng 
late at night, even sitting late into early moming 
the next day. We have done all that only to 
accommodate all the discussions. 

I wish we had two days of discussion 
because the matter to which we are not only 
emotionally attached but we want a proper and 
very reasonable conclusion to emerge from the 
discussion so that such mishaps. such trag-
edies do not recur in our country. If any sugges-
tions are made here in the House and if any 
insinuations are meant to be given. I strongly 
protestagainstthose.1 would like to say from the 
side of the Ministry of Parliamentary Affairs and 
the Government of India that there has been no 
negligence. no relegation oaf this disctission 
and we would like to again emphasise that we 
attach highest priority to the discussion and 
considerabonofthis report by this House and the 
other House and I hopethat both the Houses Wli 
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be able to discuss this matterin a dispassionate 
and proper manner. 

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): Myonlydifficultyisthat 
enough time should be given forthis discussion, 
I have no objection to it. Butthe time should be 
allotted in such a manner that I am able to take 
up this issue because in Rajya Sabha also, it is 
coming tomorrow. 

KUMARI MAMATA BANERJEE (Calcutta 
South): As a matter of importance, if there is no 
Zero Hour tomorrow, we can discuss it after 12 
O'clock. After this matter, wecan discuss the 
bomb blast also. 

SHRI R. PRABHU (Nilgiris): Sir, the report 
of the Verma Commission of Inquiry was laid on 
the Table of the House of Lok Sabha and Rajya 
Sabha on the same day in December. Butthe 
Members of Rajya Sabha were given the report 
on 24-3-1993 and we were given this report at 
7.30 onwards on 10-5-1993. Why are we being 
treated In a partisan manner? You could have 
discussion in the Lok Sabha and Rajya Sabha 
on the same day andyou arewonied about what 
happens in Rajya Sabha. They !fave got the 
report three months before. It is not fair. We 
should have an opportunity to discuss this mat-
ter. As our friend has said, this matter is very 
deartoourhearts. The daJ1ingofourmasses has 
been assassinated. We would like to have a 
proper discussion andyou must give us proper 
time to discuss this matter. 

MR. SPEAKER: J do think that this matter 
canbetakenl4>today.ldothinklhatnowwehave 
time at our disposal. We can sit for four hours, 
five hours, six hours, it we like. If it becomes 
necessarytOcontinuethisdiscussiontOITIOITOW 
at 12 O'clock, if there is no other kind of discus-
sion, we can continue for a short time. But 
tomorrowal$o, we have to take up the discus-
sian onthe bomb blasts also. There isonernore 
discussion which we have decided to take up 

tomorrow. If we do not take up this discussion 
today, the time available tomorrow will be so 
shortthat Ihe Members could not have an oppor-
tunity to discuss. Now that we have completed 
everything which is on the list and because on 
this matter the people have emotional attach-
ment and because the time is unlimited, at least 
12 hours time is at our disposal, we can utilise 
the time.lthink, on a matter like this, it is not the 
momentary convenience of the Members sitting 
in the House which should be uppermost in their 
minds but whatever they want to say on this 
point, they should be able to say on this. 

lthink, the discussion should continue. Mr. 
Mani ShanKar Aiyar will start the discussion 

SHRI MANI SHANKAR AIYAR 
(Mayiladuturai): Mr. Speaker, Sir. In my maiden 
speech in this House which was my tribute to the 
assassinated former Prime Minister and former 
President of my Party who had given me the 
opportunityofbecomingaMemberofthisHouse, 
I had said that for six years, Shri Rajiv Gandhi 
had walked in the shadow of death and I had 
walked in his shadow. It is thiS thought that 
comes back to me as I look atthe Report oltha 
Justice Verma Commission of Inquiry. 

For five years of his Prime Ministership 
from March. 1985 when I joined the Prime 
Minister's Office as Joint Secretary till October, 
1989, when I resigned from the Indian Foreign 
Service to join Rajivji in the political world, it was 
my duty personally to look after the travel ar-
rangements for him when he travelled outside 
Delhi. Those five years were, forme, five years 
of a running a battle with security. The reason for 
which I was embattled with security forfive long 
continuous years was that while it was my job 
to protect Rajivji, it was Mr. Chidambaram's 
duty to protect him. There was a considerable 
amount of tension between the two of us, but a 
creative tension, a tension designed to discover 
what is the right balance to strike between a 
Prime Minister of democracy who is obliged to 
be out among the people andthe Prime Minister 
of a d&mocracy which is threatened by the 
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possibility of the assassination of that Prime 
Minister and ergo the head olthat democracy. It 
';tas not a conundrum which we could easily" 
resolve. Yetthe fact remains that despite the fact 
that we never could quite resolve that cor'un-
jrum: it"didnotstandinlhewayofRajivGandhi 
{isiting the most dangerous places during the 
:imewhen hewas Pri~),' Ministerot I"dia. 

My own very first visit with him anywtwre 
outside Delhi was on the 23rd March. 1985 when 
I accompanied him 10 Hussainwala in Punjab. 
a Punjab that was impregnated with terror. ~ub
sequently.1 had the opportunity on some occa-
sion to travel with him as!-)c went from S3ngrur 
in the South to HoshiE1p:Jr in the North. !rl)n" 

Ferozepur in the West to Patiola in the East. 
lighting the election to the State Assembly of 
Punjab, in anatmospMrs '.'.'hieh .vas surctl3rged 
with tension and violence. It was dunng the 
course of that election that Sant Longowa! with 
whom Rajivji had singed an 3c('ord 0'1 the 24th 
July. 1985wasassassi'1at<9d. tt1e sensible course 
would be to stop the election so that nobody else 
get killed and that, above a!1. the Prime Minister, 
the son of an assassinated mother. be not him-
sen assassinated, It was not a piece of pusilla-
nimity that Rajivji was willing to accept and, 
therefore. he travelled extensively in Punjab 
during that period and after the elections were 
over and an Akali Dal Government had been 
instaDed in Punjab. it was again my privilege to 
I ravel with Rajivji to the Thien Dam in the North-
West comer of Punjab and from there right 
across to Patiala in the south East corner. 

I wentwith Rajiv;i to Govindwal which is in 
the heartoftheMand area where terrorism was 
at its peak. We drove from the Airport several 
hourstoreach Govindwal. Rajivji ",:ould stop on 
the way; get out of his car. He would be sur-
roundedbyht.lldreds and thousands of people. 
I hadbeenin my eariier capacity as Information 
~\dvisorto the Information Ministerto the town 
of KaratalPUrwhich houses· in a Bedi family-
IheAcfGlanlh. The ternperof the time was such 
lhattheheadofthatfamily infuriated at seeing a 
representative of the Government of India iA his 

house in Kartharpur in Der:ember 1984 had 
categorically refused to leI me look at the Ad; 
Granthor to film I!forthefilm forwhlch I had been 
sent to Punjab at that time. I was petrified when 
Rajivji completely sp0ntaneously stopped his 
'/eh;c;!e and stood in the middle of the road In the 
same town of Kartarpur. 

That was not the end of ii. We traveled 
mr'.J'-lgh vast segments of Punjab before the 
flcods there which you would recall. After the 
1100ds RajivJi went back into the area. How 
dangerous that was can be gauged from the fact 
thatthe Briqad!erwho WCiS the head 01 the Bhakra 
DFm, Authority \'Vas assassinated for no other 
re<'l<:on t:,,,n !h;)tto save !~€ Bhakr d Dam he had 
allo'l:eo some mcrewaterto be released into the 
Sutlej and the Beas. As a result olthe flow 01 that 
'Nater. some houses had been damaged and 
some people had been drowned. So. that wa~ 
why he was assassinated. It was in that almo 
sphere that Rajivji travelled in these areas. 

I am noltalklng only of his Vlsitto Punjab. 
'Ne went 10 Mizoram in Jul\' 1986. An insur-
gencyof 20years had been brought to its paper-
endvustthe paper-end A document had been 
Signed here in Delhi Mlzoram Accord We drove 
:orfour days around hairpin bends: up the moun-
tains and down into the valley. 

Sir, I went with him to Darjeeling in Decem-
ber 1986atthe height of the Gorkhaland agitation 
when the temper of the people of the Da~eeling 
Hi"s was so against Rajiv Gandhi that in the 
publIC meeting there was a total of 186 persons 
present. Just 186 persons for the Prime Minister 
of India. That was the extent to which the local 
people of Darjeeling were dis-affected with 
Rajivji. Yet. hewentthere. 

I was with him when we travelled in T ripura 
in 1987and 1988. Bijoy H rangkhyal was atlarge. 
The TNV insurgency had by no means ended. I 
was with him in Kashmir in 1988. 

After the IPKF operation had started in Sn 
Lanka. there was an imminent. persIStent threat 
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to his life more in Tamil Nadu than in any other 
State of India because of the activities of the 
L TIE in my home State ofT amil Nadu.1 had the 
privilege of making arrangements for Aajivji to 
visit Tamil Nadu. 13 times. 

How was it possible? How was it possible 
to take the man underthe greatest threat in India 
everywhere? No other individual in this country 
was anywhere near the degree of threat that 
AajivJI was under.rjow was it possible to make 
thiS individual the most Widely travelled Prime 
Minister that independent India has had the 
privilege of having? There was one reason and 
one reason only. That reason was not Shri P. 
Chldambaram; that reason was certainly not I. 
That reason was the Special Protection Group, 
theSPG. That was the body specially trained, 
specially raised. Why was it specially raised? 
Whywas it specially trained? It was because no 
other Body of police or security officials in India 
could possibly have prOVided the degree of 
protection that a man underthe kind of threat that 
RajivJi was under, required. It was essentialto 
have an absolutely top-notch seaurity 
organisation, sotQlHlOtCh that no previous Prime 
Minister of India would have required it and if we 
were to succeed, perhaps, no future Prime 
Ministeroflndiawouldneeditbecausethetimes 
were out of joint. What happened in 19840ct0ber 
31 st, theassassinationofa Prime Minister, has 
neverbeforehappened. AnditwasessenIiaJthat 
rt never again happened and to stop it from again 
happening, we said, "no security force in India, 
no body of police is capable of handling this job. 
Let it be handled by a specially raised and 
speCially trained force. And as that force went 

. Into operation, Shri Rajiv Gandhi said, "my 
security is not my responsibility. My security is 
the responsibility of professionals. I put them 
under a newly created; Department called the 
Department of Intemal Security in the Ministry 
of Home Affairs. "He picked the gentleman who 
he considered to be one of his top-notch civil 
servants as the civil service head of that Depart-
ment. incharge of his personal security, not 

olherjobs,justinchargeofhispersonalsecurity. 
Andhe picked a Minister whom he regarded as 
being of exceptional competence, myhonoure' , 
friendandseniorcoleagueShri P. ChidarTtlaram 
as the Minister of State for Intemal Security to 
look after his security. And at the same time, he 
picked on me to throw me against the combined 
weight of Shri T.N. Seshan and Shri ·P. 
Chidambaram. We fought it out, we fought it out 
forthreeyears.ldonotthink. we everfotn:f really 
howto strike the right balance. I do not think, we 
ever really did discover what was tha taction 
optimum. But I do say with the lump in my throat; 
but pride in my heart that Shri Rajiv went to 
~,hecidnotdie; Shri RajvwenttoMizoram, 
he did not die; Shri Rajiv wentto Darjeehng, he 
did not die; Shri Aajivwentto Tripura, he did not 
die; andShri Rajivwent 13times to T ami! Nadu, 
he came back, a living human being. And aJI that 
waspossibleonly because he had this top-notch 
highly trained, extraordinarily efficient and ter 
tally dedicat':!d set of about 500 people who 
coostitutedthe Core otthe SPG, and its auxiIary 
wings. All the mistakes that Shri Chidambaram 
made, aU the mistakes that Shri Seshan made, 
aOthe many many mistakes that I made were 
covered up because we had this SPG. 

I remembel"once when I was trying to take 
Rajivji to Punjab, it was one of his ear1iertrips, 
Mr. Seshan was so angry with me that he said 
to me, "Mr. Aiyar, if one hair on Rajiv's head is 
touched, you will be hanged" I said, "that is B 

rather difficult target for any assassin to get at. 
Inarrycase, youcamothangmebecause I travel 
inanopen jeep in front of him lind before they can 
get him, they have to get me" But still, we 
managed, we came out otit. 

What was the role of the SPG? Howisitthat 
they were able to be so effective? Two reasons. 
One, they were experts in proximate security. 
They used to throw almost invisible concentric 
circles around him. I say, "almost invisit'·, 
because" very often on the television screen or 
in photographs you can see oneortwopeople, 
who were obviously security men standing very 
very close to him. But it w8$by no meenstrue 
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that those one or two or three orfour personal 
security officers, PSOS were all that the SPG 
was about. There was a series of circules and 

1<:lSt of these circles were invisible not just to the 
,laked eye but they were invisible even to me, 
whosejobitwastotraveleverywherewithhim. 
So, that proximate security was of the highest 
orderavailableanywhere intheWOl1d. That was . 
onetaskoftheSPG -proximatesecurilytt1n:x.91 
:oncentric circles. 

And the second, Sir, was advance Iieison. 
SPG teams would go out in advance, fan out au 
;)ver the country side, wherever Rajivji was 
~togoandl ranabatllewilhtheDirector 
of SPG becauee Rajivji's programme would 
keepchangingandwhentheychanged, there 
were people out in the field who would find 
themselves today in Kanyakumari and tomor-
row in Mizoram - I am not joking. it actuaUy 
happened once ortwice-andtheywerewthere 
checking minute by minute, second by sec:ond. 
what needs to be done to protect him from 
himself because if Rajivjiwastobe the leader 
of a democratic country, he was obliged to go w 
to the people, he was obliged to throw himself 
intothecrowds, he was obliged to hug people, he 
was obliged to accept gartandstrom people, he 
was obliged to accept burfies. If a school girt 
comes and gives you a burly and you are the 
Prime Minister of India, you are obliged to 
accept it. And it hapPened; with my own eyes I 
sawitinnopiaceotherthanNaxabari. Whencu 
'minds were full of the N~ile movement. he 
.... assitting in Naxalbari and a 12 year old girt 
gave aburfito Rajivji. He had put ilinto hisRlOlMl 
and poor Shri Seshan who was also along with 
him almost had an apopJectic fit. 

But to guard against every possible such 
conIingencywe had these people out in the field 
advance liaison -with total authority andtotal 

responsibility. They could overrule anyone; aI-
tIlougltheseofficerswereveryoflenyotMlgmen 
'fl their twenties or their thirties. because they 
had to be extraodinariJy physically fit they were 
very often junior as IPS officers to the IPS 
officers who were serving in the State adminis-

tration. And yet, such was the ethos of the SPG. 
a relatively junior officer of SPG going out on 
advanceliaisoncouldoverruleanyone. Hecould 
overrule a PCC president Sorry. Sir, I should 
explain what PCC means -Pradesh Congress 
Committee. PCC presIdents tor five years were 
constantly ringing me up to say what kind of rude 
people have you sent out, who IS he, what does 
this chap know about where meetings are held, 
has he ever got elected and I would then quarrel 
withShriChidambaramandShriChidambaram 
would then have to pacify his customers. But at 
the end of the day, the authority finally rest with 

Jhe man on the spot who overrule the pee 
presidents, who overfljled the State adminIStra-
tion whether represented by the Distnct Magls-

• Irate or Collector or even by the Chief Secretary 
of the State, who overruled the State police 
officials even though hewasln tho same service 
as these State pohce officers was lUI 1I0r to them. 
It was this total authority and total responslbrlity 
in advance liaison work that made it possible for 
Rajivji to commit, what Shri Chidambaram re-
garded asexcesses in running too many nsks 
with security and what I regarded as lack of 
excesses because as I said, after aU he was a 
dernocraticleader, he was not going to be elected 
by this SPG ring that was around him, he ,\I as 
going to be elected by the nng that is big beyond. 
So, sir, there were these two malorfunctlons-
proximate security and advance haison. 

AndmysubmlsslOntoyou, Mr. Speaker. 
is that the Sriperumbudur incident would never. 
never have happened had the SPG been de-
tained to Rajivji 's security on the 21 st of May. 
1991. Advance liaison by the SPG woutd never 
never, never have permitted inadequate barn-
cading, inadequate lighting, crowding at or near 
the rostrum. the collapse of access control 
which have been listed in the Verma Commls-
sionof Inquiry Report as among the contributory 
causestotheassassination, at paragraphs 11.14. 
11,15,11.27 and 11.29. Yes, these lapses did 
take place; yes, barrICading was inadequate' 
yes. lighting was inadequate: yes, there was 
crowding althe rostrum, near the rostrum: yes. 
there was a total collapse or virtually a tot31 
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collapse of access control. Could any of this 
have happened if the SPG had been in position? 
If it could have happened, why is it that never, 
never, never while the SPG was in charge that 
any of these charges were broughtagainsteither 
Shri Chidambaram or me or any of our col-
leagues in the State capitals? 

I would imagine I undertoor a million miles 
of traliel with him, tive years of travelling with 
him: not hundreds 01 journeys, but thousands of 
Journeys; not scores of meetings but hundreds 
or thousands of meetings with him. We saved 
him in all this because there was an SPG. an 
SPG which could tell both Shri Chidambaram 
and me to mind our business because their 
business was so important that while a potential 
assassin could afford to miss a thousand times. 
the SPGcouId not afford to have their enemy win 
even once. 

AtS~rhadtheSPGbeenthere, 

there would have been a ring otexperts as PSOS 
around him; indeed a series of concentric rings. 
What did we have at Sriperumbadurbyway of 
proximate security? One solitary PSO. One 
man: even he was without a weapon. We would 
have had a ring of experts; not an Inspector 
General of Police whose nonnal job was to look 
after forests. Shri Rag,avan was not IGP Secu-
rity. Shri Raghavan was in charge of chaSing 
afterVeerappan. the sandalwood man. He was 
the other concentric ring around Rajivji then. 
Andthethird. the poorman who Iosthislifethere, 
was the SSP of that district who had never. 
never. never been inside aschoolforthetraining 
of the SPG. 1-who did not even need him -had 
as my SSP from SPG in Thanjavur District from 
where I was fighting my election. If this admin-
IStration could have thought of picking on at least 
on SPG man to come 10, maybe something 
could have been done 10 save the situation. 
RajivjiwasdJeinmyconstituencyexactlytothe 
minute. eleven hours after he was killed. Be-
cause this ex-SPG SSP was in charge of secu-
rity In Mayiladutural, nothing of the problems 

that we saw in Sriperumbatpurwaspermittedto 
be done there. Despitethefactthatlwasstanding 
forelectionforthefirsttime. MycoUeagueswere 
all assuring me that if Mr. Sawanicontinued ~ 
activities, I was going 10 lose the election. Be-
cause there was an SPG mindset and that 
mindset remained wilh the man even after he 
ceasedtobe anSPG man. Therewouldnothave' 
been an IPG of Forests and a non-SPGtrained 
SSP around Rajivji, if the SPG~beenpermit
ted to be there there would have been a highly 
trained a passe of securitymen around him. 

Against this background I wish to draw the 
attention olthe House to the statement made by 
the hon. Ministero! Home Affairs in this House 
a few days ago where he said1hatthe V.P. Sif'9l 
Government in withdrawing SPG cover from 
Rajivji had" a contributory responsibility" for 
the death of my friend and my mentor. My 
question is this. It is not addressedtoShri V.P. 
Singh; it is not addressed to theopposilion; it is 
addressed to the MinisterofHomeAttairsofmy 
Government. If Shri V. P. Sin{tI's responsibility 
was a contributory responsibility, then, would 
the Home Minister please tell us, what was the 
root cause 01 the tragedy? What was the root 
cause of the disaster? In otherwords. if theSPG 
had not been withdrawn, would the Minister of 
Home Affairs agree with me thatthetragedyof 
S~udurwouldnothavehappell8d? And 
if he agrees with me that hadtheSPGnotbeen 
withdrawn,thetragedyof~wouJd 

nothavehappened, thenwouldheagraewillme 
that the withdrawal of the SPG by the V.P. Sin!it I 
Govemment did not amounttoa conIributory 
responsibility for the assassinationofShri Rajiv 
Gandhi? It was the rootcause, the rootcauseof . 
thedeathofthemcv1 whowouldhavebeensiIWIg 
there. had the SPG not been withdrawn. And it 
it was the withdrawal of the SPGthatwas tielOOt 
causeforthe assassination of ShnRajivGEntli. 
will the Minister of Home Affairs fix responsiJiI-
ityforthepersonwh~thisdeci&ion? 

Sir. t am a MemberoftheJoint ParIiameh-' 
tary Committee on the Scam.lnthatCommillee 
andgeneraHyin public opinion whenitisconaid-
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ering the issues before the Committee, we are 
told repeatedly that it is not enough to identity the 
systems failure that led to the scam. We are told 
again and again that we must establish the 
culpability of individuals and not merely the 
culpability of junior individuals, we must estab-
lisl'l the culpability of the top individuals who are 
responsible for the scam. I say, Sir, let us apply 
the same prinCiple to an issue which is even 
graver than the scam. I am not suggesting that 
the scam is not a grave issue. But, to the best of 
my knowledge, no one has died as a result ofthis 
scam. But. as a result of what happened when 
Shri V P. Singh decided to withdraw the SPG. 
one man has died. Yes. in a sense. he is no more 
than one man. But. in another sense. he isa man 
who mattered very specially to very many of us. 
He isa man who was, as I said. at one stage. the 
head of our democracy and looked set at 10.20 
pm on the21 st of May 1991 atSriperumbudurto 
once again become the head of that dernocracy. 
Let us apply the same principle. I accept. as I 
accept in respect of the scam that there was a 
systems failure. I also accept that if those sys-
tems failures had not taken place. there would 
not have been the culpability of the individual. 
But. just as it is necessary to add to systems 
failures. the culpability of individuals in respect 
of the scam. so also is it here in this extremely 
serious matter where a great son of India was 
quite unnecessarily sacrificed. To not only iden-
tily what went wrong in terms of the system. but 
also to identify who were the individuals and 
above all. whowerethetopllldividualswhowere 
responsible for allowing this ghastly scenario to 
take place? I want to know from the Home 
Minister his opinion on fourpoints:-

First: WhywastheSPGwithdrawn? 

Second: Is It a fact or is It not a fact that when 
SPG was withdrawn from RaJivJI.the 
Congress party or its authorised rep-
resentatives protested? 

19.00hrs. 

Thirdly: Could the withdrawal of SPG have been 

forestalled? Fourth: Who personally was re-
sponsible forthe withdrawal? I will quickly re-
peat; why was the SPG withdrawn; was the 
withdrawal protested; couIdthe withdrawal have 
been forestalled, and who was responsible for 
the withdrawal. 

Sir. I will be thefirstto admit thatthe SPG 
Act did not provide for SPG protection to ex-
Prime Ministers. And, this isthe common ground 
of everyone in this House from the Union Min-
ister of Home Affairs to the Leader ofthe Oppo-
sition. There is no quarrel on this score. Weal! 
agreethatthelegalposition,asitobtainedonthe 
29th November. 1989, when Rajivji with great 
dignity left the Office of Prime Minister, was that 
the SPG Act talked only of the Prime Minister. 
It did not deal with the ex-Prime Minister. Let me 
also admit that during the period that Rajivji 
enjoyed. if that is the right word, SPG protection 
there were two living Prime Ministers; Shri 
Charan Singh and Shri Morarji Desai, who were 
not afforded the privilege of SPGcover. Nothing 
untoward has happenedtothem and I do not think 
any same person would suggest that the threat 
under which either Shri Mora~i Desai is or Shri 
Charan Singh was, was even approximately of 
the same order as the threat under which Rajivji 
was which led to the creation of SPG.I admit it. 

I also admittothe arrogance that was in the 
mind of the Congress Party when at the time of 
tramingthe Act it did not envisage the possibibty 
that Rajivji would cease tobethe Prime Minster 
and would still be in need of SPG protection I 
confess that. Yet, when the SPG Act on the 29th 
November, 1989 didootprovide for SPG cover 
toex-Prime Ministers, the fact is that SPG cover 
tor an ex-Prime Mtnisterwascontmuedfrom the 
29th November, 1989 to the 30th of January. 
1990, for a period of two months. Does this mean 
that Shri V. P. Singh was culpable of braking the 
law? No, he was not. Despite the fact that the 
SPG Act did not provide forthe protection of ex-
Prime Ministers. ShriV.P. Singh was nto guilty 
of breaking the law by extending SPG cover to 
Rajivji for an additional two months because the 
high Powered Committee in charge of security. 
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undcrthe Chairmanship or leadership - itwould 
appearfromtherecords-oftheCabinetSecre-
tary and comprising every single official of the 
Govemment of India, I think it is the most senior 
level, who could be dealing with question of 
securityorintelligence,cometotwoveryimpor-
tant conclusions. These conclusions are all 
based upon what is reported in the Verma C0m-
mission of Inquiry Reportparagraphs 9.14,9.15 
and9.16. 

What were thetwooonclusions? 1lleYwere 
thatthethreatto RaM remains, I quote the word 
'undiminished' inspite of his ceasing to be the 
Prime Minister. And second that; what was 
neededwastolJ1dertake ·afreshthrealassess-
ment". So, it is because the High Powered 
committee held that his need for that level of 
security remains undiminished and that they 
must undertake a fresh threat assessment to 
determine what is the nature of the threat that 
Rajivji is under and until it is done, SPG cover 
may be allowed to him. that Shri V.P. Singh 
provided for SPG cover to Rajivji for the add!-
fiOilal two months. 

My question to the Minister of Home Af-
fairs, Sir, is was afresh threatassessmentever 
undertaken by the V.P. Singh Government? 
Justice Verma Says;"No, no fresh threat as-
sessment was undertaken by Shri V.P. Sif91 
Government." ()oesU)epresentGovemmert. 
theGovemmentof~ P. V. Narasimha Rao, I 
ask this question through you of our Union 
Minister of Home Affairs. does ourMinisterof 
Home Affairs agree wilhJustice Verma that no 
fresh threatassessmentwaseveroodeltaken? 
If he does agree with me, andean see, noway 
in which he cannot agrgewith me that no fresh 
threat assessment was evertmdertaken. how 
can he describe Shri V.P. Singh's action as 
tantamounttoCOl1lrb.byresponsblily, "when 
dear1yihiS wasthe rOotcauseoflhetragedvtlait 
was to overtake us? 

There was no fresh threat assessment. But 
the Cabinet Secretary , who had either headed or 
led, that is a technicality, the High Powered 
Cornmitteewhich had looked into this issue was 
removed summarily long before his term ex-
pired and a classmate of Shri V. P. Singh was 
brought in as the Cabinet Secretary. I have 
personally the highest respect for that class-
mate. He was, along with me, one of the co-
authors at the drafting stage of the Panchayati 
Raj BiI.1 venture to suggest that thatcJassmates 
wasacloserpersonal friendof mine than he was 
of Shri V.P. Singh's. But on that basis. on the 
basis that. 

I know that classmate better than his own 
Prime Minister know him, I also know that his 
experience of security, his Professional expe-
rience of security was zero: his experience of 
SPG level security was zero: In contrast to his 
predecessor's who had. by then, become the 
country's biggest expert at the Civil Service 
leIIeIonsecurity and rnoreespecially SPG level 
securitytorthe head of our democracy. Yet, this 
new boy, this anadl walks into the Cabinet 
Seaetariat. assumes the high office of the Head 
of India's Civil Service and reverses the deci-
sionofhis predecessor, without making a fresh 
threat assessment. 

Sir, we have, in the Verma Commission 
Report. at Annexures XXI and XXII the IuD text 
of the documents produced by the High - Pow-
ered Committee, under the Chairmanship or 
leadershipofShri T.N. Seshanandimmedately 
after that is a kind ot tragic zuxta poSition, we 
have,atAnnext.le XXIII, the note recordedbythe 
new Cabinet Secretary for the benefit of the 
PrimeMinister.ltisa note that was put upon the 
3Othof\Jaooary, 1990. The document isthere tor 
anyone of us to see. I would like to draw the 
attention of the Mtnister of Home Affairs - be-
cause it is really he who matters - through you, 
Sir. to this point. The rest, I regardas spectators 
atthegroood.1 want to ask him whether he has 
noted that in the note prepared by Shri Vinod 
Pande, the new cabinet Secretary, there is not 
oneSlOQle refefencetothedocumentsincluded 
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at Annexures XXI and XXII of the Verma Com-
mission Report? There is no referencewhatso-
ever to the Reports of the High Powered Com-
mittee. Yes, he is dealing with such a serious 
matter. Second, not only, does it not make any 
reference to the documents prepared by the 
high-powered Committee and reporduced at 
Annexures XXI and XXII, it begins by denigrat-
ing, what had been done ear1ier, by saying that 
"the earlier orders were both verbal instruc-
tions". It is a pity that Pande Sahib went to 
Allahabad University ratherthan St. Stephens. 
I think what he means is that there were only 
"oral instructions". He ignores the written in 
structions in the opening paragraph of his note 
lor the Prime Minister. We are not talking here 
of an LOC, we are talking about the highest civil 
servant in the land. He ignoredthe writtendocu-
ments and referred only to what ~ called the 
verbal instructions of the Cabinet Secretary. He 
then went on toclaim that personnel deployed on 
SP duty could not be spared for Shri Rajiv 
Gandhi.Andthencomicalylsaythis,advisedy 
I stress that Vinod Pande is a very close per-
sonalfriendofminecomically,hesays,thathe 
has reservation about the high profile visibility 
of the SPG. What has thatto do with security? 
And whose security are you talking about? It is 
Vinod Pande deciding to play Mani Shankar 
Aiyar. It is I who used to decide whether we 
should show or not show too many security 
people on the TV. Are we to undertakesecurity 
for the sake 01 publicity? 

But the Cabinent Secretary on the 30th of 
January, 1990waslookingintolhewilhdrawalof 
the SPG, whiCh was the key to Shri Rajiv 
Gandhi's survival; and instead 01 dealing with 
thesecurityquestion,hetoldusthatonemajor 
reason why he wanted towithdfaw it was ''The 
high profile visibility 01 the SPG". 

And then what I can only call the atrocity in 
that same memorandum to the Prime Minister; 
and this is from the high civil servant in the land. 
He says, there is "Criticism even from the State 
Governments". Who are the State Govern-
mentstohaveanyviewatallaboutwhetherSP 

protectionisornotreqt.iredforShriRajivGandhi? 
Is it a zoo? Is it a circus? Is it a gimmik? Is this 
the way in which the VP Singh's administration 
viewedthe rote of the Special Protection Group? 
Did they think thatthese were planqvinbearers. 
That we were living in a feudal society? Did they 
have no understanding of whatsoever of the 
threattothis country and therefore theJhreatto 
the person who was incharge of the destiny 01 
this country? 

Y ouhavea Cabinet Secretary a Head of the 
Civil Service replacingthe SPG whiledenigrat-
ing his predecessors decision actually telling 
the Prime Minister of India that because some 
State Govemments -I presume this must have 
included some of the rather peculiar newState 
Govemments we got as a result of the 1989 
election - had complained, we had to listen to 
them about SPG for Shri Rajiv Gandhi. 

And that note reproducedatAmexure XItt 
dated 30thJaruary 1990endswihthefolowing 
words "PM may kindly see tor approval." PM 
is the standard bureaucratics tann for Prime 
Minister. It was when the Prime Minister 01 the 
time Prime Shri V.P. Singh approved the note 
of the 30th January 1990that was put up to him 
by the Cabinet Secretarythattheeot.rttdown to 
the end began -Shri RajivGanc:h had only 477 
days to live. I want to ask the Horne Minister 
through you is this a contri>utoryresponsilility 
or the root cause? Does the Horne Minister 
agree with Justice Verma? 

I refer nowto paragraphs 16.01 and 16.02 
of the Report. Does our Horne Minister agree 
with Justice Verma that (1) the reasons ad-
vanced bytheVP Singh's Govemment even for 
withdrawing SP cover for Stvi Rajiv Gandhi 
were "tenuous ''1 (2) Does our Home Minister 
agree with Justice Verma that the action was 
"prorJ'4)ted by lack of properpen:eption"? Does 
heagreethatShri VPSingl'sGovemmentwas 
pror1l)ledbylackofproperperception? (3) Does 
the Home Minister agree withJllStlce 'Verma 
that Shri V P Singh's Government lacked the 
"requisite will"? Does the Horne Minister agree 
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with Justice Verma that "the stated reasons" 
advanced by Shri V P Singh's Government for 
withdrawing SP cover were ··unjustified". Does 
theHomeMin~ragreewiththestated reasons 
of Shri V.P. Singh for withdrawing SPG cover 
were unjustified? Does he agree with Justice 
Verma that "Rajiv Gandhi's real security re-
quirements were ignored. 

"I ask these questions 01 him. I am not 
asking the Home Ministerifagrees with me. lam 
not asking that. I am not going to indulge in that 
kind 01 gustakhi.1 am asking the Home Minister, 
does he agree with Justice Verma? If not. why 
not? And if he doesagreewith Jusbce Verma on 
all these points that Shri V.P. Singh's argu-
ments wee tenuous, thatShri. V.P. Singh was 
promptedbylackolproperperception, thalShri 
V.P. Singh lacked the requisite will, that Shri 
V.P. Singh's stated reasons for withdrawing 
SPG cover were ..unjustified and that Rajiv 
Gandhi's real security requirements were ig-
nored then does this amount to contributory 
responsibility or was it the root cause of Rajiv 
Gardlj'sdeath? 

There were twobastc reasonsforthe deci-
sian incorporated in the Cabinet Secretary's 
note of 30 January 1990. The first one was the 
foRowingandl quote from Para20f Annexure 
XXIII. 

"According to the SPG Act, the force 
is meant only for the security 01 the 
Prime Minister and his family mem-
bers.ltschartercannotbeamencledto 
cover ex-Prime Ministers. 

Then howhas this Government 
extended that charger to give SPG 
covertothe same Prime Minister now 
an ex-PrimeMinisterwhoagreedwith 
histlarlq:lickedfavouredCabinetSec-
retarythat theSPGActcouldnotbe 
amended for the charter to be ex-
tended?" 

Sir, I donotcarewhatShriV.P. Singh says. 
I want to know what our Home Minister says. 
Was these a constitutional impediment to ex-
tending the charter of the SPG Act to cover its 
Prime Ministers? Was ihere a legal impediment 
to an amendment being brought Or was it just 
politics? Ifthe withdrawal of the Special Protec-
tion Group was pOlitICS then what is Shri V. P . 
Singh's responsibility, "contributory" or the 
rootcause? 

Secondly, what does the Home Mmister 
say on the other point made in the Cabinet 
Secretary's note that it was difficult to find 
personnel to handle both the present Prime 
Minister's security duties as well as the ex-
Prime Ministers. I am askmg him, could Shri 
V.P. Singh havefotind the additional personnel 
to iunanSPGbothforhimself as weil as for Rajiv 
Gandhi? Ithlnkhecouldhave. But II he could nol 
have, how is it that Shn S.B. Chavan has now 
found that he is protecting not only the Prime 
Ministerot India with the SPG, he is protecting 
Shrimati Sonia Gandhi and her family. he is 
protecting Shri V .P. Singh and his family and he 
is protecllng Shri Chandra Shekhar and his 
family. 

In other words. if it was possible for Shri 
S.B. Chavan to do thiS, why was it not possible 
forShri V.P. Singh to do this orMufti Mohammad 
Sayeed to do this? to these circumstances, is 
what Shri V.P. Singh did a contributory respon-
sibility orthe root cause? 

Sir, thespokesrnen of Shri V.P. Singh and 
I think he himself have been saying, bruiting it 
around that the Congress in effect took it lying 
down when we were told that SPG cover was 
beingwithdrawn. They have asked. why was the 
shouting btigade not brought into operation on 
this issue? 

Sil, J want to know whether the Home 
Minister agrees with Shri Y.P. Singh and his 
spokesmen that the Congress party took this 
decision lying down? 
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I wantto draw his attention in thisregardto 
Annexures XXIV, XXV, and XXVI of1heReport 

. of the Verma Commission of Inquiry, which 
contains the correspondence between Shri P. 
Chidambaram, who was narnedby Shri Rajiv 
Gandhi as his designated representative to deal 
with personal security matters and Shri G.S. 
Bajpai, Secretary (Security) in the Cabinent 
Secretariat. 't records all the protests that we 
made, it records all the reasons for which we 
made these protests and it also records the 
really ugly fact that after Shri P. Chidambaram 
had written to the CabinetSecretaly,saying, Ihat 
'" thought we were going to corne to an agree-
mentyesterday.ltseernsnowtromyourtetter 
that we are not going to come to an agreement 
now." 

Therefore, The V.P. Singh Govemment 
brokeoffailcontactwithNo.10Jalllalh.NoIhing 
wasdone! The protests of Shri P. Chidambaram 
wentnotonlyunattended, butevenlAlallSV.ered. 
I wantto know from the Horne Minister, who, in 
his opinion, was responsible tor the unilateral 
breakingoffofailcontactsbetweenlheGovem-
mentandShriRajivGandhi'sdesignatedrepnr 
sentative, myhon. friend ShriP. Chidambaram? 

As forpublic opinion, in Incia, whatcid1he 
public in India think of this? 'havehereasheaf 
of newspaperCUttings obtained from nowhere 
much farther than LAARDIS.I do not h8vethe 
need to read them. There were newspapers 
manyofwhich had, intact, bitterlyopposedShri 
RajivGandhiandhadnodesirewhatsoeverto 
see him or his party retum tl) power, sayingthat 
it was an atrocitythatwithouttakingrioconsid-
eration what was the personal security requir'e-,. 
mentof Shri Rajiv Gandhi andhisfarnily1hatthe 
SPGwasbeingwithdrawn. AndtherOOstdra-
matic of these was a headline in the Timesof 
Inclaonthedaythat Shri AaiivGancllinl8de his 
firsttouroutofDelhi to Manipurwilhoutsecurily 
prctec::lioA-lmean withoutSPGpt'OIedionand 
thatheacline read"'lonesecurilymanin Rajiv's 
~. . 

Who broke the discussion? Was it the 

Congressorwas itshri V.P. Singh? And if it was 
the Congress then Shri P. Chidambaram must 
benamedforhavingbrokenoffthoseconversa-
Iionsandpunishedfordoingso. And if it was not 
Shri P. Chidambaram whobroke those discus-
sions, then obviously those discussions were 
brokenbyShriV.P . SingI's Government. There-
fore, we needto knowwh'etherthis was low level 
decision of some Cabinet Secretary, some 
Secretary (Security) in the Cabinet Secretarial 
or was it the Prime Minister hirnseH who an-
nounced "No more conversations with Shri P. 
Chidambaram",andfixtheresponsibility. 

, now corne to the next Government, the 
Govemmentof ShriChandra Shekhar. I draw 
your attention to Annexure XXVII of the Verma 
Commission of Inquiry Report. There isa letter 
thereclatedthe 13lh February, 1991 written by 
Shri V. George, Pleivate Secretary to Shri Rajiv 
Gandhi to Shri MaI1<andey Singh, U. Governor 
aDeh-andergD-someonewhocamelilder 
thecontroloftheHomeMilistryofthe Union, and 
therefore, under the personal responsibility of 
Shri Chandra Shekhar and his Horne Minister. 

That letter dated 13 -2- 1991 stated, , 
(Jde-

"That latest inteUigence reportcorn-
municatedby IB" - that is the Intefi. 
geooee..eaa..-
" Givesanalanning note with regard 
tothesecurityarrangements for Shri 
RajivGandhi 
and his famity members. 

Thalwason1he131hFebruary, 1991. What 
did the Chandra Shekhar Government do? 
Nothing was done except to get his ~ 
Prime MinisIartopuIhisCOllStaIlIesontospying 
on Shri Ra;ivGandhi ! Thatwas the only reac-
tion. Theydidnolhingtoprotect him and they 
sent two constables to start spying on him . 
l'dIi'IgatalcidhitGc:wemmentdShriChancta 
Shekhardo! Nothing on the day they assLmed 
office. Thanks to the generosity of Shri Rajn, 
Gandhi, nothing til the tensions between Sh'1 
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RajivGardliandShriChandraShekharrea:hed 
the point where it was necess8ryto communi-
catethrough a letter from his Private Secretary 
totheu. GovemorofDelli. NoIhingwhenthe9lh 
lok Sabha was dissolved; nothing even when 
committees of judges were appointed on other 
issues, nothing during the pendency of the 
election; nothing, Sir, even on the 20th of May 
when the InteRigenceBureau, according to the 
Verma Commission Report 'frantically reiter-
ated'to ShriChandra Shekharand his minions 
heneeclfortopclasssecurity oovertoShri Rajiv 
Gandhi. And when they ignored that frantic 
reiteration, Shri RajivGandhi only had one day 
left to live. 

DoesourHorneMinisteragree? Ifso, who 
was responsible for inadequate security being 
both prescribed and provided? And specifi-
cally, what is the Home Minister's assessment 
of the personal responsibility of the two Prime 
Ministers- Shri V.P. Singh and Shri Chandra 
Shekhar - in this regard? What action does the 
Horne Ministerproposeto take (1) against these 
two Prime Ministers; (2) againsttheirMinisters; 
(3) against their officials for it was their negli-
gencethatwasthe root-causeof the death of an 
innocent man? 

Rajiv Gandhi AmarRahe. 

19..28hrs. 

WhatactionfanydidtheChandraShekhar SHRI GUMAN MAL LODHA (Pali) 
Govemment,aocordingtoourHorneMinister) .. ;:. HQfIOUrable Speaker, Sir, the report of hon. 
take on all these matters? If he took no action, Justice Verma in respect of the assassination of 
whydicl hetake no action? WhydoestheHorne the late Shri Rajiv Gandhi is beingconsiderd by 
~-.1inister'sstatementnotevenfixconstructive this august House. On such occasions it is 
;esponsDIityonShriChandraShekharandhis naturalthatemotionsare boundto have an upper 
3ovemment? edge because 01 the associations, because 01 

I now corne to my lastword. Sir, you have 
oeen very indulgent to me. I am rnost grateful to 
,.au. You have not only been consideratetomy 
:ugumentsbutyou have also been considerate 
o my emotions. 

My last word is based on paragraph 9.16of 
he Verma Inquiry Commission Report. I quote 
lnesentence: 

.. The security presciibed any pro-
vided for Shri Rajiv Gandhi on the 
withdrawalof 
SPGcoverwas inadequate to meet 
the threat to him." 

Again I quote paragraph 9.16: 

.. The security prescribed and pro-
vided tor Shri Rajiv Gandhi on the 
withdrawal of 
SPG cover was inadequate to meet 

'le fhll6at to him." 

his status, extra -ordinary political position in 
which he was; and.particularlywhen the entire 
discussion is regarding the responsibility to be 
fixedoftheassassinationdid, why itcould not be 
averted. Then it is but natural that those who had 
remained more associated, attached, intimate 
relationship are bound to have emotional urge. 

Sir, while appreciating that aspect and 
realising the sentiments expressed by Shri 
Aiyar, I would like to dra~ the attention of this 
hon. House and the Home Minister to certain 
matterswhich the whole country wants to know 

. from the present Govemment, thehon. Home 
Minister, after coming of the report in the hands 
of the Government. Broadly', instead of putting 
up my own words, I would like to first point out 
the conclusions and the findings of the report 
which have been arrived at after a-thtough 
judicial, quasi judicial enquiry conducted by 
very iminent judge, Justice Verma. I had an 
occasion to practice with him when he was the 
Chief Justice in Rajasthan and he has done a 
wonderfUjobwhile giving this report in which he 
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has examined all aspects of it. Now, the question 
is whether the Govemment after receiving the 
report had applied its mind UndertheCommis-
sion of Inquiry Act, after the judge gives the 
report, the Govemmentis supposedtoact upon 
it. Technically, the Commission of Inquiry Act 
in terms nowhere mentions that the report is 
bindingontheGovemment. But, by very healthy 
judicial conventions, it has been more orless an 
established practice that leaving aside a few 
exceptions here and there, such reports or 

.' findingsofeminentapexjudicialauthorityare 
accepted by the Govemment and acted upon. . 
Now, in this case, the unfortunate assassination 
took place at a time- details of which have been 
given by Shri Aiyar and I need not repeat them 
-when Shri Chandra Shekharwas holding the 
Office of the Prime Minister. it is also well-
known to all of us that Shri Chandra Shekhar 
initially was made the Prime Minister with the 
expressed support of late Shri RajivGandhiand 
Congress (I) party itself because he was in 
hopeless minority after Shri Vishwanath Pratap 
Singh resigned and he could notform the Gov-
ernment. Therefore, the President decided to 
permit Shri Chandra Shekhar to function as 
Prime Minister after Late Shri Rajiv Gandhi and 
the Congress (I) decided to support him and 
conveyed illo the hon. President oflndia. 

Now, in a situation like that, the responsi-
bility is fixed by this CommissiQl1 in three parts 
and I will read very briefly the salient findings 
arrived at. One is the Central Govemment, 
which means the Govemment headedbyShri 
ChandraShekhar, supported by Congress (I). 
Secondly, it is Tamil Nadu Govemment, which 
meansagain there being President's Ruleatthat 

. timeand'Notrecorded theGovemorofthat 
place in Office ... 

MR. SPEAKER: The reference to the 
name of Governor will not go on record. 

SHRI GUMAN MAL LODHA : I am not 
taking any names. But, I am just mentioning 

'Not recorded. 

factS. Nonetheless, if the rules do not permit, I 
amsorry. TheGovemorisinchafgeofthe entire 
Stateon behalfofthe PresidentasconterJl>lated 
by article 356 and 357 of the Constitution of India. 

ThE! third part which is equally important 
and which is to be noted and kept in mind is that 
it was not a Govemment function, it was an 
election meetingwhere Congress(l) candidate ' 
was contesting and late Shri rajiv Gandhi had 
gone there tocanvass and appeal to people for 
supporting the Congress(I) candidates for par-
liarnentary elections who were set up by them 
in Tamil Nadu. 

Justice Verma had divided it into three 
parts. Our hon. Minister has accepted the 
findings in part and expressed inability to share 
or accept the findings in other parts, which I 
would come 10 a little later. 

The conclusions arrived at by Justice 
Vermaare~inChaplerXVI. The caption is 
·Conclusions-Findings etc.' I am basing' my 
submissions on Chapter XVI. The Central 
Govemmenfs responsibility has been dis-
cussedatPage80. Withoutreadingtheentire 
thing on page 81 ,lquotepara(12): 

"TherewasfailuredtheCentral GOY-
emmenttoprovideto RajivGardlia, 
suitable alternative cover for his 
proximatesecurity afterwithdrawalof 
theS.P.G. coverasa result of Central 
Government's decision dated 30-1-
1991 inspiteofateltneedforthesame 
eviden_tfromthe proposals of the I.B. 
trom timetotimetoprovideex-5.P .G. 
personaJ or N.S. G. escort culminat-
;ngin the fruitless proposal of LB. on 
2O-5-1990toprovideN.S.G. escort 
even after amouncement of general 
elections accentuating thatthreat to 
him and 1hemeiia reportsproiecting 
RaPvGardias\he~Pt\me 

Minister resulting in a further aggra-
vation of that threat." 
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The detailed findings are covered by para 
(12).lwouldnotreadthembutlwouldonlypose , 
a lew questions tor the consideration of the hon. 
Home Minister and of this august Houe. As I 
have said just now, V.P.Singhhavingresigned, 
Chandra Shekhar has come into power with the 
help 01 late Shri Ra~v Gandhi and the Congress 
Party. Whatever has been said by Mr. Aiyarjust 
now that a certain new legislation or Act was 
there. according to the old Act there was no 
contemplation of proving special security. it is 
a peculiar type of security but I would not go into 
the details of that. May I askthat when late Shri 
Rajiv Gandhi supported Chandra Shekhar and 
Chandra Shekhar took charge as Prime 
Minister,wasanyattet'Jl)tmadeforeitheramencl-
ing the law or for providing that very security 
which he enjoyed as Prime Minister, by the 
Congress People whose leader was late Shri 
RajivGandhi? Ofcourse, lateran after elections 
were declared or before elections were declared 
when support was withdrawn from Chanders 
Shekhar, it can very wen be said that it was not 
association of late RajivGandhi orCongress (I) 
with Chandra Shekharand, therefore, the latter 
partisabsoltrtelyforChandraShekharsticking 
as caretakergovemment and who were natu-
rally ina position atthattimeto get anything done 
fromShriChandraShekharinsidethe Par1ia-
ment or outside the Parliament, by executive 
orderorbylegislativeorder. !foot, why not? It 
isa very pertinent question, Sir, aIltlou!;,tll do not 
hold anybriefforShriChandra Shekharandany 
lapse on his part he has to account for and 
Congresspartyhast08CCOU'tforbeingpartners 
intheGovemment inthesenseofsupportingthe 
Government. But I want to know whether any 
aIten1>twasmadebyallho6ewhoare sitting in 
the T masury Benche&here and all those who 
were at thattime importantpersons in the C0n-
gress Party to ensure!flal Rajiv GancI1i being 
cmdersecurity risk which I.IIldolmtedIyhewas, 
was provided wiIh the same security which he 
ertiOYedas Prime Minister. tf not. Sir, then the 
answer is very simple. There is no resppnsi:IiI-
ilyfor ShriChandlaShekharafterthat, Sir, and 

if at all, the contributory responsibility or the 
contributory liability whether it is criminal of civil 
orwhetheritisnegligence, whatever, it maybe, 
is of course there, and therefore, when this 
finding of the Central Government is read in 
Verma Commission's Report, it IS to be read In 
thisbackground with this whole historical analy-
sis which I have given regarding Shri Chandra 
Shekhar'sGovemment coming into power. 

Then second part 01 it is regarding the 
GovemmentofTamiiNadu. Again at page 82 in 
para 1 it is stated: 

'There was ofthe Tamil Nadu Police 
force to strictly adhere to and enforce 
the prescribed standard of security for 
Rajiv Gandhi", and soon and so forth. 

Para 4 again says: 

"The Tamil Nadu Police force also 
failed to deal firmly with the Congress 
PartY men 
and organisers of the meeting in re-
spect of matters relating to security 
arrangements over which the police 
force had exclusive authority andcon-
trol. The police force appears to have 
succumed to every whim ofthc Con-
gress Party men andorganiSerseven 
when they committed breaches of 
security requirements over which the 
police force has exclusive authority 
and right to control." 

Now, Sir, here, as I have prefaced my 
submissions, the Tam~ NaduGovemmentwas 
tIlderPresidelds At.deandtherefore, thereisno 
grooodabsolutelyforblaming A party of8 party 
at anypelSOl'l in T ami! Nadu itself. Hthepolice 
officeIswereadngthere,lheywereactingthere 
in TamiiNadu Govemmentwhichwas at that 
time under the President's rule ctear1y. And 

. therefore, whatever lapses have been pointed 
out ofthe TamiiNadu poIiceforceorthe Tamil 
NaduGcMNnmentwhatsoever, thefealsoliS 
forthehon, HomeMinistertosatisfythisHouse 
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about these police officersorthese Govemment 
offICers, I would notsayGovemororanyperson, 
but whoever were acting on behaH ofthe presi-

. dent, whether they were Advisors appointed 
there or whether they were some otharbureau-
crats who were functioning there, how they 
succumbed to the Congress party because the 
crux of this Report is, if I may say so, which I 
found in the third part at page 83 in which the 
honourable Judge has held as to shy this inci-
dent happened. And therefore, he has said like 
this: 

"There was constant intransigence of 
the Congress Party functionaries in-
ciuding the Congress candidate to 
ensure the largest possible gathering 
with minimum arrangements to 
encash the visit of Rajiv Gandhi for 
better election prospects. 

There were difference between the TNCC 
(1) and the candidate Maragathan 
Chandrasekharwho excluded the TNCC (I) from 
pdrticipation in the arrangements resulting in the 
lack of available party infrastructure andsupport 
for the meeting. 

Choice 01 Temple Landas the venue of the 
meeting by M. Chandrasekharwas unsuitable 
as compared to the available School Ground 
from the Security angle. 

TheChiefOrganiserA.J.Dossdidnothave 
the competence to control the partymen althe 
venuewhocreatedchaosandconfusionlhrougl-
out. 

TNCC(I) Presi(lent, K. Ramamurthywas 
unwillingtoinvolvehimselfinthearmngements 
lorthe meetingatSripenJrTDJdurand remained 
awayapparenllyloavoidh:Urringthe,_leasrue 
01 M. Chandrasekhar who had excluded the 
TNCC (I) lrom any involvement in the arrange-
ments. However. K. Ramamurthycouldhave 
intimatedthisfacttotheAlCC(I)onleaming1tlat 
the arrangements at Sriperumbudurwere un-

satisfactory, as he did in the choice of night!'alt 
for Rajiv Gandhi. 

There was lack of discipline and general 
irresponsibility in thebehaviourofthe Congress 
partymen present atthe venue of the meeting. 

The general behaviour of the Congress 
Party men andtheorganisers at the venue of the 
meetingcontributed .... " 

Sir, this is very important. I would seek 
your indulgence to emphasize it by repeating it. 

"The general behaviour of the Con-
gress Partymen and the organisers at 
thevenueofthemeetingcontributedto 
an environment of disorderliness and 
confusion which was ccnducive to 
flagrantbreachesofthesecumynorms. 

"There was a total lack of awareness 
in all the Partymen that they had a 
contributory role in the secunty ar-
rangements flowing from their obliga-
tion to facilitate the task of the police 
force." 

Now, these are the findings, not accusa-
tionsof one political party against another politi-
cal party. II we very quietly consider these 
findings of the eminent judge of the Supreme 
Court, then the question which assumes very 
serious and new dimensions is, whether the 
assassination of late Shri Rajiv Gandhi during 
the election tour can be attributed to negligence 
of the Congress party and omissions and com-
missions of the Congress Party apart from the 
Central Govemmentandthe TamiiNaduGov-
emment, because it is a positive and clear 
finding of Justice Verma that this could have 
been averted. If the Congresspartyorgatlisers 
there had not been so particularonly toencash 
hispersonaiityforthept.ll'POS8Sofelectionsand 
cooperated with the police force for security 
aI"8I~118t lis. todaythisHouseWOl*lnothave 
been without Shri Rajiv Gandhi amongst us. 
Therefore, howsoever sad, howsoeverunfofN. 
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nate it maybe, the responsibility also lies with 
the Congress I party organisers of the election 
meeting for the murder of Shri Aajiv Gandhi. 
Justice Venna makes itclearthat three factors 
which were responsbIe for creating the situation 
where Shri Aajiv Gandhi' murder took place, 
could have been averted otherwise, could have 
been avoid otherwise, were the Central Govern-
ment, the State Govemmentand the police-of 
course. I do not go into the details of IB and other 
poIicediscipiinesandsections. But the crux of 
the matter is, the Central Govemment the Tamil 
Nadu State Govemment and the epolice force 
were responsbIe. Just now. I have shown to the 
House the Home MInistry's note in which it has 
been emphasised-the findings of the Verma 
Commissions in this respect are that strict 
enforcement of duty could have avoided thIS 
unfortunate murder- that there was no 
derelication of duty on the part of Tamil Nadu 
GovemmentortheCentralGovemmentorthe 
lB. 

Thatbeingso, one inportantaspect whtch 
isvery~~oIlhecoootYy.nol 

for any political party. not for any indtvidual is 
whalislhe leSPOf\SbIityof the Congress-I party 
towards this tragedy and murder? Are they 
prepared 10 won it? HlMttheyputthelrhouse in 
order? What action has been taken against 
1hosepersons i'\ T ami Nadu Congress who are 
fighting amongst each other? This is JustICe 
Verma's findings. They W8fe fighting amongs1 
1hemsetves. In that innerfight of the Party. they 
did not allow proper Iftrangement to be made. 
Theydid notallowthe police to control the entire 
securilyarrarlQ8f1l8Ot. They did not allow even 
1heS1ate Congress boss, Plesidentof PCC ·1 to 
makearrarlg8l1l8lllS. 

lf1hisisthestateof affairs, Ihan I trostsay. 
lOStead of ac:cusingor abusingMf. V. P. Singh 
or somebody else, one must understand In 
order. Physician heals thyself. One must 
understandwhal isourfault-omissions and 
commesions. Of course. to fJ(f is human. , 

cannot say. it cannot happen in any other place 
or some other person may not committ omis-
sions and commissions. To err is human: 

Having read this report, I was shocked and 
surprised that Mr. Aiyar diq not speak a single 
word about the responsibility of the Congress-I. 
If he wanted to defend , he could have done so. 
He could have said, Justice Verma has gone 
wrong in saying that TNCC President was a not 
allowed to arrange security there; he has com-
mitted a mistake in saying that the Congress -
I created mob there; they did not allow the 
securityofflCertofunction. Mr. Aiyarcouldhave 
said that he has commiUed a mistake in saying 
that the candidate who was there and Mr. Das 
who was given the charge, were responsible. 
This finding is incorrect. of course, the findings 
are neither the Bible, neitherthe Aamayan nor 
theQuran. He can also commit rnisIake. ButMr. 
Aiyar tried to demonstrate with all his elo-
quence, with all the vocabulary. with all the 
specialised knowledge, as he has said it, rightly 
he has said it but he has not touched this aspect 
of the matter. 

Therefore, I would now kke this particu!at 
aspect to be considered by the Home Minister 
andbythehon.Members who have now come 
here. 

A note has been CIrculated by the Home 
MInister. This note says what IS the report. the 
findings and the action taken by the Ministry of 
Home Altai,.. I would not take your 11me by 
reading any portion of it but lwouidsaysubject 
toconectionbythehon. Mnster. aU thai he was 
said in this. right from the para whlchstar1edMh 
sayingtheadiontalcenal p. 3para 1. 95 per cent 
poinIs wtlChhehasmel liioi l8dabruthefinding 
and action taken, among them. he has 
summansedlhemin aprectse form 32 points. 
Out ofthoee 32 pons. i'\ 25 points he has saKI 
that State Govemments and Untan Territories 
and IB are being advtsed to take necessary 
action on the lines auggestedby the C0mmIs-
sion. The han. HomeMnstertWnself has put 
If and Mr. Chidambaram, our eal1ter Minister 
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had said that it is a very serious matter and it
deserves that seriousness and attention. What
attention has been paid to it? It is a post office
work. A post-master can always shift the mail
from this station to that station. What action has
the Home Ministertaken? Not a single word. I
can challenge the Home Minister kindy to show
from his reply what action he has taken. Has any
of the Officers been suspended or charge
sheeted? Has any change been made in the
system by amending the Actor by doing s0me-
thing? Has any action been taken against the IB
and the Officer who was incharge at that time?
Has any action been taken against the persons
who were in Congress Party and who were
primarily responsible for all these unfortunate
tragedies? Of course, that is for the President
of the party. The Home MinisterwiB not be able
to remove them from the Party or take any
action but in a set up which we have got, the
President of the Party and the prime Minister are
the same, one indiVidual, all amalgamated in
one personality

T.herelore, we would like to knowfrorn the
Home Minister, whether the Prime Minister has
taken action a9Binst any of these persons who'
are named in the report. Has the High Court
Judge named person? We have known in the
caseofShriSharadPawar, he has obtained a
stay order. Serious legal complications were
there. In the murder of the late Prime Minister
Shri RajivGardti, the leader of the party, what
action havetheytaken? They mustaligtten us.
May be we are ignored. May be, the prime
Minister can say that we have removed this
person form Office. Wehavetaken~ry
action and so on and so forth. Thatcanbesaid
subject, of course, to correction. Butseerringly,
this note which-,$ circulated by the Home Min-
ister only shows a very superficial white-wash.
There is no in-depth study of the entire findings.
There is no in-depth seriousness lor taking any
action.

Ifthat isso, may Isubrrutthatthe main thrust
of this report, finding having come before the
Home Minister and the action of the Govern-

ment, the Government naturally at the moment
owes much to late Shri Rajiv Gandhi and,
therefore, it isexpected that might have done or
should have taken the best action which was
possible.

2O_00hrs.

But that has not been oooe .. Now, Icome
tothe second aspect of the matter. The point is:
how does the Home Ministry take the report? I
wouIdjustliketopoint out one thing. Please refer
tothenotewhichhasbeendrculated. This note
is termed as 'Action Taken on the report of the
Verma Commission of Inquiry." Afterthe 32
points which have been soomarised in a precis
form, the comes the comments. On the com-
ments, there are the comments of the Home
Ministry. I am reading it for the benefit of the
House because it is veryimpoftant. Icrave your
honest indulgence for quoting them. Please
look at page 10. Ithas been stated:

Pinaddition to the above recommen-
dations, the Commission has attrib-
utedcertain lapses on the part of the
State GoveJnmentofT amiI Nac1Jand
its officials, the central Government!
IBandthe Congress (I) Iorganisers of
the meeting. ••

It contains the action taken by the Home
Ministry and the.views expressed by it. Point
No. 2 in the Action Taken Note says:

"That Commission has held that the
Tami! Nadu police Force failed to
providethe requisieproximatesecu-
rity andprevent access 01the human
bomb near Shri Rajivj Gandhi which
wasthe proximate cause of theassas-
sination. The Commission has also
held that the State Intelligence Branch
failed to provide intelligence back up
and keep a watch on the suspicious
elements at the meeting which has
been held to be a contributory lapse.
The commission has also observed
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that the assassination could have 
been averted ..... This is very impor-
tant. I quote again: 

'TheCommissionhasaisoobserved 
thattheassassmtioncouldhavebeen 
averted but forthe lapse of the Tamil 
Nadu Police force. Insofar as the 
lapsesatbbJtedtotheStateGovern-
mentofTamiNaduanditsofficersare 
conoemed, itisproposedtoforwarda 
copy ofthelepoft of the Conmission 
to the State Government of Tamil 
Nadutotakenecessaryfolowupac-
tion in the light of the Report." 

Sir, kinclyseetheaction taken. Whatthey 
sa'Y is: ""\tis proposed to forward a copy of the 
Report to the State Government." This is the 

· monitoring or this is the action which has been 
takenbytheHomeMinistry; Therealsotheysay 
about the necessaryfollowupaction. They are 
not precisely suggesting that this line of action 
which theythinkpropershouldbetaken. They 
have not said like this: -after having gone 
through the report and considered 8V8fYthing, 
nowwewantthe T amilncdJGoIIemmenttotake 
such and such action.' In a small matter, they 
saythattheRaj shnGollemmenthasnotdone 
this thing; the UttarPradesh Govemmenthas 
not done this thing. But, in the matter of 
assassination of Shri Rajiv Gandhi, their own 
leader, they leaveittothe State Govemment to 
do as per the rules. It is just like a routine note 
written by a clerk saying: "as per the rules; 
forwarded for necessary action; "This is what 
thelawerdivisionclerkwritesandthe Secretary 
signs on it. But we expect our Horne Minister 
in this particular matter- if not anything else- to 
put his heart, SOIA an dead, aIIthethreetogether 
tosuggestthepreciselineofactionheproposes 

· to take through the StateGovemment ofT amil 
Nadu etc. That has not been done. 

Now. I would like to quote point number 3 
which says: 

"The Commission has heldthatthe IB 
failed to share with the StateGovem-
mentthe entire intelligence infoona-
tion available to it including that re-
ceiveclfromtheCabinetSecretariallt 
has also heldthatthe Central Govern-
ment failed to provide a suitable alter-
native proximate security cover to 
Shri RajivGardliafterthewithdrawai 
of the SPG cover and this was not 
justified. The Commission has fur-
therheidthattheCentralGovemment 
failed to have greater interaction with 
IheStateGovemment about1hesecu-
rityof Shri Rajiv Gandhi as Tamil 
NaduwasthenunderPresident'sRuie 
and the responsibility of MHA in this 
regard had hence somewhat. in-
creased." 

Now this is the relevant and important 
finding of the home Minister who is vetoing the 
findings of Justice Verma. Unfortunately, the 
precedents are very bad. Here the Home Min-
ister gives a finding against Justice Verma's 
findings. He says in para 4 and I quote: 

"The Govemment finds it difficult to 
sharetheperceptionofthe~

sion on the lapses attributed to the 
Central Govemment and the lB." 

Now it is I must say , a littleanornalousthat 
after having appointed Justice Verma to pre-
ciselyfind out the lapses. 

Justice Verma did the entire exercise in 
which all were parties, he issued notices to au 
andsundry, theentirewor1d, saying, whosoever 
wan1sto assist me, hecancome, file anaffidavit, 
astatementofcase,corss-examine the wit-
ness, Stbmittheaffidavitsputupthedocumenls 
and materials and assist the Commission in 
coming to a finding. AtteraDthathasbeendone, 
noytthe Home Ministersay byonesingleword, 
..., do noting myself in a position to share the 
vieWsof Justice Verma," ltissosimple. Can 
the judicial verdict, can the judicial finding of an 
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apex Judge. Justice Verma of the Supreme go around and people would ask them. They 
Court. appointed by them, in a very solemn would put them in the dogs. When they would go 
n1annar,afterthedemand wasmade,bethrown to address the people, they would ask, rightinthe 
in the dusIbin like that? He has thrownu in the market places, on the streets and on the roads, 
dustin by one sentence. Justice Verma had to what have they done for Rajiv Gandhi. You 
go and travel. He had to examine, corss- encashedhim. This is what justice Verma has 
examine, heararguments. We have only a few said. They encashed him and they were more 
hoLn of arguments here. Many of us were . particular in encashing his presence resulting in 
feelinglhatargumentswereprettylengthy. Our all this disorder, in his murder. So, you are 
time is Y8f}' precious. Now Justice Verma has criminals, you are murderers, you are guilty. 

· spent about a year or so. He went many times The assassination guilt lies with you, the Con-
to inspect the site. he went to the length of gressparty, the C6ngressbosses and on all 
exanilil9how1hesecuritywasbeingmanaged them. And, therefore, you are trying to usurp the 
in the meeting of A~aniji, howthesecuritywas entire matter, you are shelving it. Shri Aiyar. I 
beingn&laQ8d in the Prime Minister's meet- do not know, whether he has read it ornot, but 
ings. And here, I must give all compliments to in the report it is said' that, "The Government him'" in about ten to fifteen pages he has finds it difficult to share the perception of the 

· menlionedwhat is being done, what was being Commission on the lapses attributec{to the' _. 
doneinShri Narasimha Rao's meetings, what Central Govemment and the lB." So, both are 
wasbeingdonein Adaniji's meetings and so on absolved and if you absolve both. then whatfor 

· andsobth in Older to give comparative state- in paragraph 36, you have stated that you have 
ment Ifllatperson, that jurist, that judge who is sent to the State Government for necessary 
ageniusamongthejurists, if his report is thrown action? What action? If there was no lapse, no 
in the dusibin by the Home Minister, it is most omission, no commission. no mistake, then 
contemptuous and most disrespectful. I am what is to be improved,.whatis to be done? 
very much pained and shocked to see this one 
ooneencewhichthe hon. Home Minister has 
Wl6insocasually.ldonotknowwhetherhehas 
wrilenorhehas just signed it after the officers 
~theirnothings,becauselBwouidbe 

lIB aSIa ct in protecting them, Central Govem-
mentofficels wOuld be interested in protecting 
themaoonobody>,yOUld like to have any soit of 
disciplinaryactionetc. Therefore, they would 
justsay." You kindly write, it is not acceptable 
andthemalterends there." What actioncanbe 
taken when he himself says that the Central 
~mment and IB are acquitted, they are 
absolved of all liabilities, they are given clean 
chit. Aftersometime, if it continues like this, they 
maybe given Ashoka Chakra or some Padma 
Shushan by the Home Minister for the great 
achie'wementsoftheirs. But posterity would not 
IeaYethem. People would not leave them when 
theygoamongstthepeople.lftheygo, they are 
avoiding it so far by postponing elections by 
issuingproclamations under Article 356 for six 
mOnthsmore. Howlongwillitbedone? Cetthem 

I have got a serious reservation and objec-
tion to this finding of the Home Minister and I 
would request all the hon. Members and more . 
so ~hose wb~ ~re really clOse to Rajiv Gandhi-
I am notsaying that who are only showing their 
clOseness - to show their r:n~'ttl~, before this 
discussion concludes, that they '!lust compel 
the Home Minister to withdraw this sentence 
from this and ask himtoact and if he cannot act. 
to leave this august place which he is holding on 
account of Rajiv Gandhi. I do not mean anything 
personally, Sir, but it is a .matter of institution. 
I have got no problem so far as Chavan Saheb 
is concerned. 

Incidentally, Sir, whateverShri Ram Vilas 
paswan wann> to say, to that the reply comes 
from the Home Minister irl this following 
sentence.( Interruptions) 

SHRI BHOGENDR,A JHA (Madhubani): 
How do you know what he wants to say? 
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SHAIGUMANMAlLOOHA: Youknowas couIdhawbeenaverledJlhepolicefoR:e,1he 
much as I know. HecannotputShriV.P. Sin!jl central gowmment, Stale Government and 
in the dock here, whatever may happen iI'iside CongpiIs&partycouldhalle.:t8dproperly." He 
the patty. US8$,W.aJtohisbenefit Itsaysfurther: . 

SHRIBHOGENOAAJHA: Iftrulh~ 
you to say aIlthis, then why cannot him? 

SHAI GUMAN MAL LODHA: Whatever 
may happen inside the party, here, he would 
certainly defend him. he has defended him 
earlier also. 

Then, the reportfurthersaysthat 

"SPG cover provided to Shri Aa;iv 
Gandhi, as Prime Minister, ceasedto 
be available to him after he damilted 
the office as per the provision of~ 
SPG~ 1988,LIlder 
whichtheSPGwaslhen~ .. 
to provide proximate security only to 
the Prime Minister ancJthemembers 
of his immediate family ; Thealema-
tivesecuitycove PrescrbldtorShri 
AalvGlnt1i~_1WId , 
adaqIaetorneetlhe peroeiWldh9l ; 
level of Uveal" 

Now the Home Minislersays. " It was com-
prehell8Neandadeqi 1liiie". ancJShri/Y.yBIsays. 
'rheollicerwhoW85putonIheCenlralConmit-
tee ~zeroknowledgeoflhe entire1hing." 

It turttwrsays: 

.. It ha5been acknowledged by the 
Commission as well as admitted by 
Shri R.K ~ ~W850118n11 
in-charge of Jtwt security arrange-
ments atltle Srip<Jn.mbuciJr meeting 
lhatilthe~arrange

menIS had been strictly.."orced. the 
assassination could ~ve been 
av3rted." 

Su. the Home Mtnister interprets it in an-
t ,Ihr>r manner. lhe GomITllSSlOn says. "thai it 

''ThiS makes it clear that the pre-
scrbdsecuily amIIlg8I1'I8I'IIswere 

Again, hesays: 

"That Government paItiaIIy shares 
1heviewofhtCOi.I.Iissiot.ragarding 
someincease inlhe respoIlSNity of 
the Central Government during 
Presideflt's Ruieina 5taleh!JWevef, 
suchincree8ein~

action IS confined to policy, Budget 
and l.egisIaIi\Ie matters. " 

This is a Y8fY broad~ 1 would not 
enter into 1hisquestion of whether it is only to 
Budget or not. ShriAiyarandothers wouldbe 
abletosaySOlMlhit liQonthis. "TheMHAisnot 
inYOMJdin the ~ to dayadmftlismration of 
~ VlPseaJrityformsapart." !wouIdleave 
th1&Iolhem. "Ai. regards thelapsesattrhlk!d 
to the fB that it had failed to shafe the entire 
i ___ alMilltAelOihnc .... g1hatfromlhe 
RAW, it is foood1hat 18 had not wilhheid any 
iI ... geea: Again adearchil,atestiriloIlY. a 
ca~..tappreciaIionoflhelB. 'It is found 
that the IS had tiot withMId any intelligellCe 
which_avaiIatIIPtoitconceming Shri RajiY 
Gandhi'ssecuityfrom IheStale Government 
poIiceofT amil.NaW. Thislaplelhelabeisnot 
bomeOlAoftacts. Jl.BIice V~il8sall'lrotql 
IabouIa:tCll'lfads,~ evidence.8r'I'IelIUIes. 
dl:JQmenlsandourHomeMiniRersays. it is not 
basedontacts. 

In Para 7. the Commission has also ob-
servedlhal "1heCongreaa -I PartyWOl'keniand, 
organaersatthe venue of the meeting did 00\ 
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extendlhel9qUiledcooperalior ltolhepoliceand in West Bengal and outside. I am not required 
createdimpedimentsinmakingpropersear todoit. TheCommissionhasaireadyidenlified 
my, ensuring strictest control in his proximity. " certain deficiencies. 
Kinc:tynoeelhewordsusedare·a&IdBd~ 

~." The Congress-I party and organizers 
of VIP programmes creating impediments in 
security resulting in the assassination of Shri 
Rajiv Gandhi who are the murderers? The 
Commission hal; further'heId that "as these 
impedimentscouldhavebeen~bylhe 
police by a reasonable foresight and use of 
poIicepower,theydkthotCCJnStluteaCOlltl'bJ-
tory lapse." About the responsibility of the 
Congress -, party and organizers of VIP 
programmes, the Govemmenthas accepted 
the recommendations of the Commission. 
GuideIines.codeof~shoUdbeframed 

tobefollowedbypartymenandorganizers. Now 
they say in future some guidelines must be 
givenbythehon. prime Minister, whoisalsolhe 
party president to prevent such intefferenceby 
the~leadingtolheassassinalionol 

the VIPs o'fim: patty. This is neither here nor 
there. 1 he question is. what action he has taken. 
There is no question of any preventive mea-
sures now. It is thsquestion 01 punitive action. 
What punitive aclion has he taken? Afteralthe 
muder is over, Shri Rajiv Gandhi has passed 
away only on account of this. Repeatedly 
Justice Verma has saiI;i that Congress-I wort<-

Now I conclude. I am sorry, I havetaken a 
little bit of time. '.wouldnotlike!ogointodetails 
talcingthetime ofthehon. Membelswnowantto 
partcipate. My conclusion is very short. It is for 
the Home Minister to give reply al1d the hon. 
Members of this august Housetocon.::derthe 
relevance, the validity, the correctness anatilf.) 
propriety of these observation in conclusion. 
The entire~ountry is watching. All this time. 
before this report came and before it is duly 
highfightednow,itwasbeingthoughtthatsome 
persons who were there had assassinated Shri 
Rajiv Gandhi; and as far as thee Congress (I) 
partyisconcemed, forthern, itwasacasewhere 
they said that Shri rajiv Gandhi was assassi-
nated by the enemies and therefore people 
shouIdtake note of that. Now. the truth has come 
home and it has been established that Shn 
Chandra ShekharGovemment which was sup-
ported by Congress(l) initiaHy, whatever omis- • 
sionsandcommissions are there, the respon· 
sibility lies with them, they being the partners, 
supported them and who brought them into 
power, have to do some introspection for this 
lapse. TamilnaduGovemmentbeingunderthe 
President's Rule. whatever omissions andcom· 

erswot-*inolhaveinlerfeledinlhewocNngd1he missionsarethereagain,itleadstothesome-
poiiceforce..... .. thilg. 

KUMARIMAMATABANERJEE: I am on 
apoint~ orderSir. I havegraatrespectforShri 
lc.dla. He has made certain observations. 
Justice Verma Commission has made certain 
obseIvations regardinglhesecurity andinlelli-
gencefabe. TheColvess lpartysaidclaarty 
thatfhefewas somecomroonication gap be-
tweelttheCongl8&s-1 paltyandlhe Idl."" 
bon. But he shookS not Ibu&e\heCongres&-\ 
partyikelli&. Congress'" partywodIefsarenot 
involved in this murder. 

SHRIGUMANMAllOOHA: lamnctatal 
hefetoabusetheCongr8sa~ That part is 
played by KumariMamata aane.;e.very wei 

Lastly, the Congress (I) party's involve-
ment by aHthese omissions and commissions 
which have been pointed out by Verma ex-
pressly: Clearty, specifically shows thaI the 
contributory responsIliIity is of Congress Party. 
ThefeIore,thecountryshouldknowwh( arethe 
lTlUIdenwsofShri ~GancIli. Thank you very 
muctl. 

SHRI P. CHIDAMBARAM (Sivaganga): 
Mr. Speaker, Sir, my dear colleague Mr. Mani 
Shankar Aiyar has expressed our sense of 
angui$h and also our sense of anger. Neither 
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. -anguish nor anger will bring back Shri Rajiv 
--Gandhi. Nothing that we say here; nothing that 

we will do in the future will bring back Shri Rajiv 
Gandhi to life. I am therefore left with a sense of 
futility, almost helplessness; but if this debate 
will save at least future generations from the 
trauma of losing to an assassin a democratic 
leader, a leaderofapolitical party,a leader of the 
countryforfive year and one who would have by 
all accounts become the leader of the country 
again. I think. this debate even atthis1ate hour 
would have served some purpose. 

Sir. I will be brief. I will be briefto the point 
of denying myself the opportunity to speak all 
that I wish to speak. I will be brief to the point; 
where I am sure, some of my colleagues will ask 
me, why did you not speak your heart out. There 
are reasons to be brief. In any event, there is not 
much that I can add to the account presented to 
this House by my colleague, Mr. Mani Shankar 
Aiyar. 

I find that unwittingly I have already stepped 
on the toes of the Minister of Parliamentery 
Affairs when I protested that a debate scheduled 
for 5pm. should be relegated to had-past-six, in 
order to vote for ourselves. a hefty salary in-
crease. I sincerely hope thatthe Home Minister 
will be me generous to me. if I dostepon his toes. 
We are not here to investigate the circum-
stances unde r which Rajiv Gandhi was assas-
sinated. We are not sitting here as a tribunal or 
asacourt. We have before usa report submitted 
by one olthe most distingUIshed sitting Judges 
olthe Supreme Court of India. He has investi-
gated the facts. He has applied the highest 
standard of proof and he has given a reporttothe 
Government. Government has, as required 
under law, to place the report beforepar1iament 
and to say what actions it has taken on that 
report. ·1 do not believe that the Govemment or 
the Ministry of Home Affairs or the Home Min-
isterare equipped to conduct another investiga-
tion or, in fact, they conducted another investi-

gation. I do not belieVi;! e.ither theGoYemment 
or the Ministry of Home Affairs or the Home 
Minister had other sources of information or 
otherevidencebefcirethemto reject1hefindings 
of the Commission of Inquiry. 

I do not believe that eithertheGowmment 
or the Ministry of Home Aff~irs or the Home 
Minister could substitute their findings forthe 
findings of the Commission. 

To be bn!'lf, allthalthe tommissionwanted 
to say and all that it has said can befoundinjust 
a few paragraphs. These paragraphs point an 
accusatory finger at two authorities. Thefirstfor 
whattheCommission calls the proximate cause 
of Rajiv Gandhi's assassination is thefingerof 
accusation is pointed to the State Govemment. 
Letmereadparagraph5 .. 160ftheCo"I'Iission's 
report: 

"It can be safely concluded that had 
the security arrangements ensured 
non-access of the explosive device 
within a certain area of 10-20 feet 
radius around Rajiv Gardli by keep-
ing it sterile, his assassination could 
have been averted." 

ThereareolhertindingsoftheCommission 
. findingswhichsupportthisconclusion.ldonot 
wish 10 lake Ihe lime olthe House to read all the 
findings. Bulso farasilisgermane.sofaras 
t. concems the Slate Govemnient, theCommis-
sionsays: 

"That assassination of Rajiv Gandhi 
was possible on accountofthefailure 
of the Tamil NaduPolicetoprovide 
the proximate security required by 
him and to preventaccessofthebomb 
nearRajiv Gandhi and this was the 
proximate causefortheassassina-
tion." 

A trained judicial mind naturallygoeson to. 
say: 
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"Accordingly, the lapse or dereliction 
of duty of the Tamil Nadu Police force 
is beyond 
doubt This leads to the Iogicalconse-
quenceof rencleringthe Govemment 
of Tamil Nadu responsible for the 
lapse of its Police personnel." 

Sir, I have great respectfor Shri Lodha. I 
. am sure there are other Shortfalls. I am sure 
there were other failings; tailings on the part of 
the Congress people, failings on the part of the 
organisers of the tunctionandfilingsonthepart 
of many others but please Shri Lodha, theproxi-
mate cause forthe assassination of Shri Rajiv 
Gandhi was the failure otthe Tamil Nadu police 
to keep the area sterile to ensure non-access of 
a human bomb. If I am go back to the jargon of 
the police, the proximate cause was the inad-
equate of the proximate security provided to Shri 
RajivGandhi. 

Sir, I ask the Home Minister most humbly 
to tell us what is the action taken by the Tamil 
Nadu Govemment. I ask him to tell us what has 
the Central Govemment done to ask the Tamil 
Nadu Government to tell us what it has done in 
the matter. To the best of my knowledge, Sir, the 
Tamil Nadu Government had in the aftermath of 
the assassination suspended a numberof offIC-
ers. Of these officers two were reinstated in 
December. 1991. Justice Verma submitted his 
Report in June. 1992. The Tamil Nadu Govem-
ment reacted by reinstating all but one in July, 
1992 and on the 1 st of April, 19931he reinstated 
the last officer. 

I tried 10 find out if anyone had been sus-
pended or remains under suspension in Tamil 
Nadu. Theansweri$'no'. Hasanyone been 
charge -sheeted in Tamil Nadu? The answer is 
'no'. Has anyone accepted moral orconstruc-
live responsibility forwhal happened on 21 st 
May. 1991? The answer is 'no'. Hasanyone 
been punished in Tamil Nadu? The answer 
is'no'. Has anyone accepted political responsi-
bility for what happened in Tamil Nadu? The 
answer is 'no'. 

Sir, when an adventurous pilot, I recall his 
namewasMartin Rust encroached on Moscow's 
Airspace, a fewyearsagothe Defence Minister 
of the Soviet Union and the Chief of t.ir staff 
resigned. 

I will say no more. I go to the second 
accusatory finger pointed by justice Verma 
Commission. Why did the proximate security 
for Shri Rajiv Gandhi fail? My friend mani has 
given a graphicaccountofthe events leading to 
the failureofthe proximate security. Sir, SPG 
wasmybaby. On the 5th of October, 1986Rajivji 
asked me to join him in Pune, three days after 
an attempted assassination at Raj Ghat. I was 
the Minister of State for personnel and I had 
temporaritytaken over as the Minister of State 
for Internal Security because Shri Arun Nehru 
was ill. Rajiviji, Soniaji and I were in the jeep. 
We travelled together from the Airport to the 
instituteisPune. We talked about many things 
ancthesaid, "fly back with me". Forthenexttwo 
days we virtually locked ourselves in 7 Race 
Course Road to discuss the security arrange-
ments for Rajiviji. Against my wish, against my 
advice, he said, you will be in charge of my 
security from this moment. A few days thereaf-
ter he passed a special order, placing SPG 
undermyjurisdiction. That day, we began a long 
dimbtomake SPG one of the most efficient and 
envied personal securityforces in the world. Sir, 
I cannot share much of what we did during that 
period. A1lthatlknowisattheendofthree~rs, 
that is2nG of December, 1989,whenShriRajiv 
Gandhi demitted office, when the new Govern-
menttookover, SPG was rated as one of the top 
our persOnaJsecurityforces fora Head of State 
or Head of Govemment. Many countries sent 
theirofficerstostudytheworkingoftheSPG. 
SPG was built on two principle. One was 
proximate security, the other was the entire 
supportarr8ngementwhichincludeswhatMani 
descril:ledasadvanceiiaison. Sir, there was no 
officer, no police officer in the whole of Inc.iawho 
wasfearedrnorefortheauthoritythathewiek:led, 
than an office whom, we designated as AD 
(Functions), a ~ry non-descript name Assis-
tant Director (Functions). He had the authority 
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toover-ruieanyooainlndia,incluclingtheChief 
Ministerof a State. WegavehimthatalMlority. 
I wrote the charter of SPG; every line of which 
I drafted; I draftedtheBilforSPG. Whydidl tjve 
SPG that authority? We realised that a Prime 
Minister, a Headofthe Govemmentwhofaced 
threats from so many quarters, sikh militants, 
L TTE milit~, many militant organisations in 
the North-£ast, communal eIemet lis, NaxaIile 
groups in Andhra Pradesh and more than that 
deviantindividuals required to be protededby 
a force which exerciSed and which possessed 
over-riding authority. 

Sir, security is not a matter on which you 
can have consensus; 5eCIriyis not a matter on 
which you can have a debate; security is not a 
matter on which you can make compromises. 
Every assassin inhuman historyhadtheadvao-
tageofchoosingthedate,lheplaceandthetme. 
Hecanaffordtofailnotooce,nottwice,notthrice, 
he can afford to fail a thousandtimesas long as 
he is not discovered or appended. A secUrity 
force can afford to fail even once. Only, this 
month and last month, we have seen in a 
neqtJouringeotnJy, how a Plesidet 'hadbeen 
assassinated because the securilytailed ooce; 
how a LeaderoflheOAJOSition hadbeenassas-
sinated because his security failed just once. 

So, why did proximate security for Rafiv 
Gandhi fail in Sriperumpudur? We have got to 
go back to what mani described as the rOOl 
cause, what I caIItha foodamentaI reason and 
Justice Verma's Commission points the sec-
ond aceusatoryfinger attha Central G0vern-
ment ofthedayforthefundanental reasons! 

Shri Rajiv GancJli demitted office on the 
2nd December, 1989. Quiae righUy, on the4Ch 
December, 1989, a high level security review 
group which had been selupinOclober 1989, 
mer and decided -and this is at Annexure XXI 
to the Report of the Verma Conwnission-that 
Shri RajivGanch, ex-PrimeMinisterst'lcUdbe 
pt'OYidedthesamelevelol&eariy. Thegroup 

also decidedthatthe securityforthefamilywin 
be maintained at the same level and called for 
freshthreatassessments from the IBand RAW. 

The !Jrot4>'s recommendations, I believe , 
were placed before the Prime Minister a few 
days thereafter. That is part of the Verma 
Commission Report. The Prime Minister, I 
believe, directed that the matterbe placed before 
the Cabinet. That is not part of the Verma 
CommissiOn Report. From myoid records, I 
have gathered that the Cabinet, atthatme, met 
on two days-30th of January, 1990 and the Fifst 
of February 1990. When all this was going on, 
a security note was sent to the Prime Minister 
andthe Prime Minister directed it to be placed 
before the Cabinet; and the Cabinet solemnly 
metonthe3Othof January 1990andagainonthe 
First of February 1990. 

An individual. a hIgh placed individual oc-
Cl4'Yingtheoffice otthe Cabinet Secretary wrote 
a note. And since we are wedded to paniamen-
tary democracy, since we are wedded to a 
system under which the elected representa-
tivesotthe people will bethefinal authority in the 
matterofcivil govemment. it is, I believe, most 
~thatthewholeofthiswholeleltergoes 

onrecord. IshaUreadthenotedated30.1.90. I 
would urge most humbly the Leader of the 
House, the Prime Minster, the Leader of the 
Opposition. Shri Lal K Advani and all other 
leaders to pay the closest attention to the 
language in which this note is written. "On the 
verbal instructions of Shri T N Seshan" and 
inaccuracy which was pointed out and exposed 
by Shri Man! Shankar Aiyar. because Shri T N 
Seshandidnotissueanyverbal instructions; he 
did noti&sue any oral instructions. The Security 
ReviewGroupformaly recorded Gdecision on 
the 4Chof December 1989; it was formally sent· 
to the PrimeMinistefon the 14 th of December, 
1989. But I leave aside that.forthe time being. 
l..etmel'88dlhissothatthewholeotthisgoeson 
record. it reads as follows: 

"Onttle instructions of Shri Seshan 
the first then Cabinet Secretary the 
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SPGwasaskedtocontinueproviding outside Delhi shouIdbeleftto1heStateGovem-
security to Shri Rajiv Gandhi. This ments"' Regardless of the factthat State GOY' 
waspurelytemporaryand adhocar- ernmentsmaynotbe~totakeon Aai'v 
rangement. According to the SPG Gandhi's security ; regardless of the fact that 
Act, this force is meant only for the they may'not have trained personnel; regard-
security of the Prime Minister and his lessof1hefadthat1heymayrdhavebulletprool 
family members. Its charter cannot cars; regardless of the fact that they II'l8y not 
be extended to cover the ex· Prime have prcper bomb detection sqoaUs or dog 
Minister or any one else even by an squads; regardessofanyfact; regartlesSclthe 
executive order. The secuntyofSPG fact that on the 4th of December 1989, the 
provided to Shri Rajiv Gandhi contin- security Review Group said, the spa should 
ues to be as in the Past. Thus, as continue to provide security for RajivGandhi 
many25,OOOSPGpersonneIand24,O and his family; regardless of 1he fact Ihat 18 and 
SPGpersonnel(CRPF)areonduty RAW had been asked to spare fresh threat 
with him at present... .. " assessments, the highest Civil Servant of Inda 

arrogates to himself absoIuteatAhority and says 
" ... It is not possibIetosparesuchabig "Ihaveapprovedlhatthesecurilyarrangements 
t"Tl8fllOwet"ootoftheexistingstrenglh outside Delhi should be lett to the Stale Govern-
of SPG on a continuous basis. The 
security arrangements of the Prime 
Minister are suffering adversely due 
to extra commitment on the part of the 
SPG. Thishasbeenad"erselycom-
mentedbythesecurilyagencies. such 
a large deploymment of SPG also 
gIves a high profile yisibility and is 
altaracting criticism even from .the 
State Govemments ... ,. 

Then comes the crucial paragraph. 

• .... Shri AajivGandlihasnowstartedtour-
ing outside Delhi. Since it is not possible for 
SPG to spare personnel to cover his tours 
outside Delli,' haveapprovedlhathis security 
anangemenIsoutsideDeilishouidbeleftto1he 
StateGovemmenls. As regardDeh, a Cabinet 
paper is undersubmission. The responsibility 
of providingprolediontoShri AajivGardliand 
his tamilyshouldW5tintheStateGovemmenls 
and Union T enioIyA£tni is.1IaIiotl andtheMHA 
shouIdissueproperinstructions,lhus. PM may 
kindlyseefor approval.» 

Sir, a Cabinet Secretary is indeed a high 
officer, he holds a high office, He has vast 
powers but this is anewconSllulionaldoctrine. 
.... , have~thatAajivGancHssecurity 

ments," Sir, if I may say, as more of an after 
thought he says "PM may kindly see for ap-
proval." 

This note which is publishedatpage242 is 
not a xerox copy . It bears the legend 'PM' here. 
We do not know if this was approved by the PM 
or not. 

Will the Home Minister be so kind as to teR 
this august House whether the Prime Minister 
approvedthis noteand if so what were the orders 
passed on this note? Will the Home Minister 
kindly tell this House and the nation if any 
decision was taken atthecannol Meeting on 30 
January 1990? H sowhatwasthedecision? And 
when was that decision minuted andcommuni-
catedtotheotherswhoareresponsi:lletoirTllfe-
ment that decision? WI. the Home Minister 
kindly tell this House and the nation. if any 
decisionwastakenatlhecabinetmeelingon1he 
First of February 19907 If so what was the 
decision and when and how it was communi-
catedtoothers? 

Sir, • have reason to believe that the deci-
sion to withdraw SPG from Raiiv Gandhi and 
entrust his security anangemenIStoSlaleGov-
emmentsowsilsoriginandCssoleorigin to !his 
note~242. lanyhngwasoonethalaaftar, 
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it was a pretence and a formality. 

Sir Justice Verma shares my conclusion, 
or rather I, from my own sources, from my own 
information have reason to believe thatJustice 
Verma is right when he holds that the decision 
to withdraw security wastaken on 30th January, 
1990bytheCabinetSecretaryoftheday. Any-
thingthathappenedthereafterwasonlyaformal-
ity. The basic decision , the fundamental deci-
sion was taken on 30-1-1990. 

Let us, as elected Members decided once 
forall. who is the authority in this country, who 
is the civilian authority in this countiy. Is it the 
prime Minister of India and his Ministers or is 
it the Cabinet Secretary and other civil ser-
vants? Thefundamental reason why proximate 
security for Shri Rajiv Gandhi failed in 
Sriperumbudurwas this dicision taken on 30th 
January 1990. 

Let me read to you a few conclusions from 
Justice Verma's report: 

" ... thedectsion of the Central Govem-
ment on 30-1-1990 to withdraw the 
S.P.G.covertoRajivGandhiwithout 
provision for suitable altemative for 
his proximate security which was not 
as a result of fresh assessment of 
threat justifying reduction in his secu-
rity; and the consequent withdrawal of 
theS.P.G.coverreducingtheleveiof 
protecton to Rajiv Gandhi without any 
reducticn of the threat to him was 
contrary to Central Govemment's own 
eal1ierdecision as weD as his security 
requirement and was unjustified." 

This is a comp!exsentence. But I want you 
to kindly allow me to break it into parts and tell 
you the source for each of these conclusions: 

"That decision of the Central Govern-
ment on 3O-1-1990to withdraw SPG 

that is, the office note on page 242 written 
by the cabinet Secretary. 

"Without provision for a suitable alter 
native for proximate security" 

This nOte makes no provision for alterna-
tivesecurity,butrelegatesittothestateGovern-
menI. 

"which was not as a result of fresh 
assessment of threat.." ' 

A fresh assessment of threat had been 
formally called on the 4thofDecember, 1989. 
but a fresh threat assessment was either not 
made or submitted to the Cabinet Secretary. 

"justifying reduction in his security 
andthecon.':;equentwithdrawalofthe 
SPG cO\lerwas contrary to the Cen-
tral Government's own earlier deci-
sion." 

This-"the own earlier decision" being the 
decision taken on the 4th December, 1989 and 
contained in the note of the 14th Dec.ember. 1989 
which was sent to the Prime Minister. 

Sir, I ask the home Minister to teU us what 
action the Central Govemment has taken on this 
finding. Yes. Sir, on the ?3rdofDecember, 1992 
on Christmas eve, when, I believe, this House 
was adjourning after the Winter Session the 
Home Minister made aslatement in this House. 
Few took notice of that statement at that time and 
Shri Gumsn Mal Lodha has done a signal ser-
vice by re&dingthat statement here. 

The Home Minister has made partial 
amends on the 28th April. 1993 by amending 
paragraph 4 that statement. It is nottoo late to 
make ample and full amends forthatstatement 
of 23 -12-1992. I believe, that statement of 23-
12-1992 was an unfertunate statement. To the 
extentthatilexoneratescompletelytheCentral 
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Govemmentand the agencies of the Central 
Government, it is an unacceptablestatement 
To the extent to the Home Minister has made 
partial amends, amending paragraph 4 we are 
grat~ful; but there is much more to be done. 

Sir, I asked the Govemment: "Is anyone 
in the Central Govemmenttoday uncIersuspen-
sions?"Theanswerwas, "Wo". Is anyone under 
acharge-sheet?Theansweris'no. Hasanyone 
been punished? The answer is 'no'. Has an 
inquiry been instituted against anyone? The 
answer is 'no'. From Delhi to Madras, the 
answertoeveryone of our questions is '00'. That 
is why, I say, I amfilled with a sense of hopeless-
ness, a sense of futility. 

Why do I speak today then?' What is the 
purpose of participating in this debate? Twoof 
thelastfour Prime Minister of India have been 
assassinated. Both belonged to the Party to 
whicltl belong. Both belonged to a most distin-
guished family in India. which we all love. If a 
love of the family is a crime, let us be branded 
as criminals. 

Sir, I have attended some functions which 
the Prime Minister attends today. I am deeply 
disturbed. I am not happy about the way his 
protection has been organised today. And if 
anyone althe political level can ~peakwilh some 
measure of authority on protection, I believe I 
can. 

From 5th of October 1986 to the 2nd of 
December 1989 barring one day, when Shri 
RajivGandhi went out of our formal jurisdiction 
to Colombo, we did not allow a scratch on his 
body. "the hadlistenedto me, he would not have 
gonetoColombo. ShriSeshan and I barged into 
a Cabinet meeting, and the Prime Ministerwill 
remember that meeting which took place in 
Parliament House, Virtually put our for down 
andsaid: "You shaH not go to Colombo tomor-
row." But unusually he-overruled us. My 
understanding with Shri Rajiv Gandhi was that 
I can overrule anyone on security and he can 
overrule me. But if he overruled me thrice I 

wouIdresign. That was thefirstandthelasttime 
he overruled me on security. Shri Seshan and 
the Director of SPG rushed to Colombo in a 
special plane. From Colombo they told us: . 
"ThisisnotthetimetovisitColombo. AskRaiiv 
to stay away." But Rajiv was Rajiv. Any Prime 
Minister, Sir, in India has to remain above fear. 
I believe,ShriV.P. Singh was fearless despite 
threats to him. I believe, Shri Chandra Shekarji 
wasfear1essdespitethreats to him. I believe, the 
Prime MinisterShri Narasimha Rao is fearless 
despite threats to him. You cannot be a Prime 
Minister and live in fear. One has to rise above 
one's sense of apprehension, fear andtrepida-
lion an dive among the people. walk among the 
people, move among the people and accept 
whatever comes Raiiv knew that his life was 
always in danger. he lived dangerously. and he 
died under circumstances which could have 
been averted. 

My concern today is that. whoever is Prime 
Minister to day, tomorrow, five years from 
today, ten years from today, should be protected. 
Whv? Becausethatistheprincipleonwhichthis 
democracy is found. We elected a Prime Min-
ister by the ballot. We cannot lose a Prime 
Minister to the bullet. The ballot must make a 
Prime Minister. The ballot must unmake a 
Prime Minister. The bullet cannot make a prime 
Minister and the bullet cannot unmake a Prime 
Minister. 

21.00hrs. 

I am unhappy with the kind of security that 
I see around the Prime Minister. I am unhappy 
with the kind of intelligence that is apparently 
flowing intothesecurityreview group meetings. 
I am unhappy with the number of things I see 
touching upon security. But, that we should 
reserve for another day. When SPG Act was 
first amended, it did not provide protection to aU 
ex-Prime Ministers and Shri Advaniji will re-
member, we met somewhere ther.e, expressed 
his unhappiness and I shared his unhappiness 
I said this was an error and will speak to the 
Home Minister and I will express my view 
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forcefully that if you ere exten<ing it to one ex-
Prime Ministers, you shaD extend it to aU ex-
~rime Ministers. 

Aquestionwasasksdhere, whycidyounot 
maite Ylactto coverex-PrimeMinisters. Shri 
Mora .. ~Desai was not under any kind of threat 
andto the best of myknowtedge. ChoudhaJy 
~an Singh was not l.A"lderany kind of threat. 
If we had made a provision then for ex-Prime 
Ministers, wevwdShaYebeenchargedof mak-
ingaprovision forShri RajivGanclliin the event 
of his losing office. TheGovemmertwhich took 
overfrom RapvGanchOlJ!l1ttohave made that 
provisionon the first day, that was the rec0m-
mendation on 4.12.1989. That Govemment 
extended protection fora period of two months 
and withdrew that protection on 30th January. 
1990 on the authority of a civil servant. 

Sir. there is no end to dwell any further on 
thesubject .. As I have said, there is futility and 
hopelessness about this whoIeexercise. &~. 
maybe I am wrong I wish I am proved wrong 
whM I hearthehon. HomeMinislerreplytothe 
debaE. 

lwarfi>knowandlbefielle, wewarfi>knaw 
whether the Government stands by its state-
ment of23rdDeoembet, 1992 orwhetheril has 
since reconsidered its decision. H it has, what 
action wiI ittakeontheaulhlriiasoftheCemal 
Government whotookthedecisionoothe3Olh 
01 January, t 99OIowilhdrawSPGcoverforShri 
RajivGandhiandrelegalethat,espoil8Dllyto 
the SlaleGolremmar1ls. 'ThaMtwoc:auaes-11e 
decision of 30th January, 19901eading to the 
faiuteofproximatesacurilyin~ 

0021 May. 1991 arew"unanda.tl&lancewhat 
Justice Verma saysledtolhe assassinaIionof 
RajivGancl';. whic:hc:oWdhavebeenavetted. 

I wouIdtunblrappealtolhehon. Home 
Miriister to please set at rest ourfeens, to as-
suageour~;tohefpU8tocometol8nna 

wilh the diYerseemotions..mich .. raging in 

ourhearts; tobringsome peaceandsolance to 
us and to 8SSf)I'tthe might and the majesty and 
theaulhorityotthe Central Govemmentto pun-
ishthosewhoareguilly andtoensutethatsuch 
lapses do not occur in thefuture. I shallwaitwiB 
hopemixedwllh helplessness untiItornorrowto 
hearthe hon.Horne Minister's reply. 

SHRI RAM VILAS PASWAN (Rosera) : 
Mr. Speaker, Sir, today we are discussing ah 
issue which is heart- rending for the treasury 
benches as weB as for the opposition. Be it the 
assassination of Shri Rajivji or that of the Mrs 
Indira Gandhi, we are all6ke family members. 
We rnay have political differences but thai too is 
a part of partiamentary democracy. But the 
death oranyinjurycausedtoanyhon . Member 
whether he is in the opposition or in the ruling 
party, is an attack on all hon. Members. Thisis 
the n~ason that whenever any hon. Member, 
eitheroltheopposilionorthatqthe rulingpclrty, 
is attacked or hospitalised, we all rush to see 
him. When Shri Dinesh Singhwas admitted to 
theAJ Incia Institute of Medical Sciences, it Was 
none but myself to visit him first. When the 
fotmerCheIMinisterofMahataslIlra.Sh.Ar*May 
was admitted to hospital and we received the 
,nformation.lwas the first to go there. 

We may have poIiticaJ difterence. We will 
fight in politics, but if for those 'differenoes'. 
Somebody goes sUer anybody's life, it will be 
htmost""'oUIook. TheraIont,Mr.Speaker. 
Sir,lt-vtaldlhatwemalypiaypollicsllfot.9l-
cuourlite. bWweahouldnot do80oothebasis 
of somebody's death and the day we are in-
voIwJdin"ofmalci1g~ •• Mdco&dar-
aIIegatiOI.tothisexlert, wllbethemoatunlor-
tunatedayfor1hecouNry. 

Mr. SpeaIrer.Sir,IfD:jSfl'lriMariStwlkar 
~a1d0liclarnb&nm inh9'esIa8m. &fthe 
mannerinwhich he haspointlldthe needle in a 
particula'diradionianot~. 11hought1hat 
after Shri l...odhaji had rMated the facts the 
needlewtl .. in the neutralpoailion. But even 
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a1terlhattheneedeisbeingpoinledtoonlyone 
direction~e~S.P.G. hmeansthosewho 
do not have asecuritycoverofS.P.G. • their lives 
are not secure. Ourpoliceandtheentiteforces 
h8ve become ineffective. I am very much 
astonishedtohearthaltlosewhodonothavelhe 
S. P.G. Security Cover cannot face any sort of 
risk. 

Mr. Speaker. Sir. I wouIdliketosWnitthat 
none of us-eilherfrom the Opposition of the 
treasury benches should drag politics at least 
into such issues. Just now both of our col-
teaguesexpressedthesameviewswhK:h have 
been repliedbythe hon. MnsterofHomeAffairs 
himseH. thattheS.P.G was raised neither by 
Stvi V.P .SinglnorbyStviOlandaShekharnor 
by Shrimati Indira Gandhi. The S.P.G. was 
raised by Stvi RajivGanchhimselfil1988. Our 
han. colleague was stating that some people 
were after his life but why the S.P.G. was 
providedfortheformerPrimeMinistet? Today 
it is said that thetormer Prime Minister had no 
ttveat to his lite. Shrimati Indira Gandhi was 
assassinated. After her assassination. it was 
either leader of the BharatiyaJanata Party of 
ChaLd1ariQlarw\Sir9\bdnotthePec4JleoUhe 
Congress who sP«*e and Shri CharanSingh 
wasthefirstpersontosuggestlhatsmrtshoUld 
be sent to the Golden T."...Md thereafter it 
canbelaldeislOodlhalshehadtnaltoher lie. 
It witt not be proper at .. to or assess or add 
anytmg. 

Mr. Speaker. Sir. somebody might be 
having this idea that if he is a Prime Minister 
today, he maybe removed one day. but heis 
not praparedtolWftMl .. anex-PrimeMinister, 
and such a penson wishes to remain Prime 
MinisterlorewK. Therefore, while framing this 
law such a man might be wishing that these 
forces shoufd remain with him for ever. So, it 
shouIdbeacoepted. We must accept our mis-
takas. if we havecommiltedany. Allheforces 
ofthec:xxnryare~lItodayandonlythe 
S. PG.. is an exception which can protect the 
V.V.I.Ps. Therefote. Uhlnkthatyoushouid not 
ha ... 8taledao. 

NowsotarasStvi V.P. Singh is r.onc:emed. 
I am not understanding till date why he is being 
dragged in this issue. 

There are three factors-One is the Report 
of the Commission, second is the reply oftha 
Government of India and the thrid is the state-
ment of the han. Minister of Home Affairs. All 
Ihesethree8JeCQIdradictOly. TheCoi.I.1isaion 
has stated that the Intelligence Bureau has 
totaIIyfailedilforwardinglheirtformalion~ 
ablewithitandt1einfolmationraceiYedfromthe 
Cabinet Secrelariattothe StaleGoYernrnEns. 
I has also been stated that afterwithdrawing 
S.P. G. from the security of Shri Rajv Ganch, 
the Central Govemmentalsofaiedtoprovide 
alternate security COY8f for him and this was 
improper. The Governrnentconbadctsilandit 
does not agreewilhtheftawspointedoutby1he 
Commission againsttheCenlralGovemment 
andthe Intelgence Bureau. TheS.P G.cover-
age provided tOr Soo Rajiv Ganctli in his 
capacity as the PrimeMinisler, waswilhdrawn 
undertheproYisionof1heS.P.G.1d. 1988a11ar 
he relinguished tis post. ltiscorrectbecauBe 
at that time under this Act the s.p.a was 
respOllSilleforprovidingsecurilyc:overtor1he 
prime Minister andlhe membersothisfamiy 
only. On the one hand the Goverrvnent has 
expressed suchYiawaMdontheOlherhand. 
twohon. MentlelaalesMddll9 cnx:odie1BarS 
thatlheyare"'disIPass. 

TheysaytaShriV.P.SirVt .. commI-
ted atrocity . Yes. Shri V.P. SirVttaicommit-
tedanefTOf. Heshouktbe ........ beC .... 
even ~ertheexpiryof theperiodvioAatingthe 
rules heextendedtheseMcasoltheS.P.G.1or 
threernonthsrnMl. lha8.P.G.ha6beengNen 
specialpowers.. Ifilshoolssomebodytcamot 
besued Otherforcesareauadforsuchacts.1t 
wastimeandagainaskadaslohowS.P.G. will . 
respondifit~l8dlleal_oneand1heman 

was killed. According to law. Shri V.P. ~ingh 
shouIdha ... wiIhdfa¥..'Il tile s.P. G. atthattirle. 
buthewithchwitatler1hreemonlhs. 
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were there forShri Rajiv Gandhi thereafter? On 
the one hand the commission States that the 
arrangements were not adequate, on the other 
handtheGovemmentoflndiaciaimsthatthere 
were adequate secuirty arrangements. The 
Govemmentoflndiarepliesthataltematesecu-
rity arrangementswere~eflOl.I!tItoface 
any possible danger. But in his reply given on 
the 28th April, 1993 the hon. Minister of home 

. Affaifs States that in view of the facts mentioned 
in the Notification, the Government is of the 
opinionthatthedecisionofthethp'l Govemmeft 
regarcingthe nature and scale ofsecuritywhictl 
was made available to late Shri Rajiv Gandhi 
form February 1990proyedtobeinadequateto 
meetthe requirements. 

{English] 

"Keeping in view the aforesaid rec-
ommendations of the Intelligence 
Bureau, theGovetmlentisoftheYiew 
that the decision of the Government 
regardingthenatureandscaleofse-
curity which was made ava.ilabte to 
late Shri Rajiv Gandhi from February 
1990 proved to be politically in -ad-
equate to meetthe requirements." 

[ T ranslatiorij 

On the 28th April he says that the security 
arrangement were inadequate. The C0mmis-
sion alleges that after the withdrawal of the 
withdrawals of the S.P.G. the alternative ar-
rangementdid notprove adequate. ButtheGoll-
emmentcf India state that it is wrong to say that 
the alternative security cover for Shri Ra,iv 
Gandhiwasadequateenot.9lto~meet 

any possible danger. 

When the Government was ready to face 
the impending danger as to how the hon. Home 
Minister mentiooedthat in his statement at that 
time? His message reached every part of the 

country. He is Home MinisterintheGovemment 
of India. He is no! the Mini6terof a single party . 
We felt sorry at that time. The Govemmenthas 
taken only one part oftheobselvalionsofVerrna 
Commission and has left every thing. Theevalu-
alionofimpendingdangertothelifeofShri Rajiv 
Gandhi had to be done by the Intelligence Bu-
reau. Again, it was necessary for the Ministry of 
Home Affairs and the Intelligence Bureau to 
prcwideextrasecuritytoShri RajivGardliwhen 
he was out of office, deviating from the genemI 
norms fixed in this regard. But the Government 
failedtodoso. Then the Commission hasmen-
tionedin ilsreportabouttheroleofthe Party and 
Government of Tamilnadu. Tamilnadu Police 
Force failed to observe strictly the norms fixed 
forthesecurity of Shri RajivGandhi andparticu-
larly it failed miserably in ensuring his security 
in the public meeting as a result of which 
unauIhorisecIpersons succeeded entering in to 
the sensitive zone nearShri RajivGandhiwith-
out any check up. Throughthema humanborrt> 
reached very near to Shri Rajiv Gard1i and due 
to the explosion Shri Rajiv Gandhi was killed. 

Not only this, the letter of DIG ,CID is 
enclosed with it. In his letter written in March, 
1991 he had written: 

"To T.C. Headquarters, Madras. Kindly 
refertoalellerNo ...... datedthe21 stMaR::h, 1991 
regarcingthe visit offormer PrimeMinisterShri 
Rajiv Gandhi to Tamilnadu. "In the end it has 
been instructed that suspected Sikh terrorists 
made an attempt on the life of former Union 
Minister Shri Jagdish Tytferwhen he was ad-
dressing a meeting in New Delhi, inwhictlhehad 
anarrowescapewhiletwopersonsweregLnlEld 
down. So it is desirable tor security purposes 
that a security zone of 45 feet should be set up 
aroundthestage. I, should be done inconsulta-
tionwith local party leaders and aler1neSs in the 
following manner should be observed during 
Shri RajivGandhi's visits: " Nobody should be 
allowed to reach. near the protected person. It 
should be restricted. A ring of well trained secu-
rity personnel shouldbe made around him. Well 
trained security guards with attacking power 
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should be deployed in a row in front of him. didateofthe party over it and the candidate did 
Adequate vigil should be kept to check any notinvolveTNCC(I)inthesearrangements.As 
sabotage durihg his visits. These instructions a result of which support of the party workers 
were issued on 19th March, 1991. could not be mobilised for the meeting. Again 

recommendation No. 3statesthattheselection 
What does Central Vigilance Commission 

writes in this regard? .... (/nterruption) Intelligence 
department exercises its mind and if it thinks in 
one direction then it continues to adopt the same 
line of thinking., Sikh terrorists of Punjabwdre 
the sale target for the vigilance Department. 
Only one community is being defamed. Intelli-
gence report was not considered in the right 
perspectlve by the personswhom it was sent as 
it is apparent from the statements of IGP. Shri 
R.P. RadhwanandJ.G.P. Shri F.G.Sharma. 
They said that they had linked the latest mes-
sage of Intelligence Bureau with the impending 
danger to the life of Shri Flajiv Gandhi by Sikh 
T erronsts in T amilnadu. 

My colleague Shri Ch,dambaran was 
speakingjustOClN. He was Minsterlncharge and 
in a very light mood he has said that he is so 
competentthather~unhaurtduringhis 

tenure. Atthattime. fortunatelyShri RajivGanclli 
escaped in Colombo otherwise that attempt on 
his hfe was nota minor one. At that time he was 
,ncharge. You point your fingers on others 
immediately .... (Interruption) What does mean 
by "explained" ? 

Mr. Speaker. Sir. I wouldliketo askwhether 
Intelligence Bureau was not working there. Our 
Prime Ministervisits a country where there can 
be danger to his life he is attached with gun butt. 
It was not a minorincident. There hasbeen lapse 
on the part of Central Government. State Gov-
emment.andtheCengressPartyintheincident 
in which Shri Rajiv Gandhi was killed. Tt'eY may 
go through what has been the role of the Party. 
It is written on page No. 87 • The workers olthe 
Congresspartyincludingnscandidateswereof 
the view that maximum crowd should be 
mobilised in the least arrangements to take 
benefitofShriGatdli'svisitforthebetterpoling 
results. There were differences between 
TamilnaduCongressCommittee(I)andthecan-

of temple land for meeting placer was not suit-
ablein~!isontotheschoolland.lthasbeen 
said thatthe Chief organiser Shri AK Das was 
not capable to control party activists who were 
creating disorder and confusion there. On the 
one hand D.LG. (C.I.D.) writes about security 
arrangementsthatnobodyshouidbeaBowedto 
enter in the periphery of 45 feet, fixes five 

- guidelines on the other hand these guidelines 
are ignored. So when you go lhrJ?l,l9h this report 
you will come to know the role of party but the 
hon.HomeMinisterhasforgottenit.Hehasnot 
mentioned even once in rns statements that 
there was any responsibility of Central Govern-
ment. LB. and Party activists. There line of 
thinking was revolving round S.P.G.andV.P. 
Singh. I would like to ask the hon. PrimeMinister 
that Shri V. P. Singh was not Prime Minister at 
that time. There was same dangerforthe life of 
Shri V. P. Singh for implementing the rec0m-

mendations of the Mandai Commission as it 
was for other leaders. leave V. P. Singh, who is 
not aware that a bomb was thrown at me at 
Empiramganj. Acid was thrown on V.P. Singh 
in Bhopal and a bambin Sitamartli. A youth was 
killed in this incident. Shri V.P. Singh made 
special security arrangement for him and less 
for other former Prime Ministers, certainly he 
would be responsible for it. Today. when you 
reply the debate. I will ask whether Shri V P 
Singh was not a former Prime Minister atthat 
time. AI that time neither Shri V. P. Singh nor 
Shri Rajiv Gandhi lNas the Prime Minister. Shri 
Candra Shekhar was the Prime Minister and it 
means that the Prime Minster belonged to the 
Congress. why could the Congress not make 
him to do such a petty thing. while Candra 
Shekhar Government lost the power on the 
issue of two constables. We did not read any 
letter from Shri Chidambaramr or Shri Mani 
Shankar. Well they could notwrlte IetterstoShri 
V.P. Singh. They could write letters to Shn 
Chandra Shekharthat perhaps Shri V. P .Singh 
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has not made any arrangement of S.P.G.·tor 
him. Now1heGovemmentisinpowerwiththe 
suppoItof~.kindlymailethat...-.ge. 

ment. You had nwerwrillentoShriChandra 
ShefIhar. ,...., ......... Iltnotproperto 
poIk:ise-II things. At that time t was also a 
........ t .......... SttriV1!·SirVtwas 
~SabhaMdtI8RsWaSabha. 
hesaidl1alundafluiehecan'lpovideS.P.G, 
WRaiiv.J,_, ........ ..,equivalelitbce 
heRlqUile&..~~ 
pemonneIweIepn:JWidedto ShriGlnljwhidr 
irwolwId _~ of As. one CIOI'e. I 
IIEIIriiok ;~.~M h:;t_~":t ... I ... nor8llYoIher 
Ollle.8..,.cf" raised 1his poinI Shri V.P. 
SirVasaid1hlltlhereisnolillilaliQnof 1 crore 
ft4l88Sifneedbe __ l88CtttopnMdeRs. 5 
aote. Telrna. whatmoradoyou-.l?Weant 
prouct.....,langas~iltpower 

nohalm_dortelDShliRa;lfGlnl1i.hewas 
safe.. idaim1haliiourpatyhadbeeninPQW8r 
cUinglteelaclon ... ShriV.P.Singhheldht 
oIiceolPrime ........ .,..,nothave .. 
feted any 1M&. You 818 dIMaIiIlg from your 
ii&ipOf .... y. 

The new GotreI....-nt_ formed after 
ci&P' s'1gV P. SilVlGoternnaittnchhas 
~~andyou 
~IIIIIIGoI::tBI.'i_II"'you .. 
raisinglllg8f onus. Youdoublourinlelilioll8. 
Youant~ouIliowaIdIs",pecson.like 

Shri v.P.~thalhei&irMlhedinShriRaiiv 
- GandhiAw ] fIl8llion.MrSpeaker,Sir.11eeI 

verybad.lwasotfbe· ... thallodaythisdebli*t 
wilbeheldalsuchah9tIav ...... IglW~not 
beaIiaedonat .. IUfAI ..... LOrIIyonelaader 
hasnotbeen .'?sin B sn 1inthisc:ounby. The 
Fat.rofNalian,Mat ... iaGard1iandShrima ; 
hlaaGlntitaeilllobeen~ , 
country.lwouldlilreto_881OwhoWastbe 
Prime ........ althattime.q,aof ... hee 
c. .' ............ ~~.iwhenyow 
party .... PlJWWandonewhentheGcMm-
mer~inpowar.You 

forget all'" ladIandr8iaelingersson us. 

Thehon. Home Ministarshouldhavemadean 
~rtiaI statement. The han. Home Minster 
shouIdhawsaidastowhatVermaCOiitltissiol, 
has observed about the Congress party and 
Govemmentoil..-nInadu. WhoiSnot_of 
thetactthatT~was""'PJesident's 
rule at that time and clJring President rule the 
Goveinmentis alin alW'hen there is no Chief 
MinislerinlheS1all!l. AJofusanawace1hat1he 
samepeaanwhowasGc:MJmoratthalli.eWho 
is~theChairofGovemorevannow . 
itmaanslhatlheCef*atGollemmentwas not 
'8SpClf18ible for it. Shri V.P. Singh was solely 
n!ISpOIliSit*ltorl. Evs1now.lclemandhllfShi 
V.P.~isguilly.pdhinbehindbals. NeiIher 
you will become loyalist nor any law will be 
challgBdbyleYellingctagesagainltShriV.P. 
SirVt. Lawlollowsisownpalh.lwilcatainly 
pointoutastowhathappeledwlhtheftlpOltof 
VermaCoc •• ,IissioI,aCOlJl)leofdaysagointhis 
vayHouse. 

tdonotwantlDgoirmit, whelherhegave 
afactuat report or not but if you .. incInedto 
takeactiononlJe report of1hat commission. 
Ihen go ahead.. You may take action against 
8WIIybody. wearereadytoaccep&i. 

A few clays ago it was said1hat the hon. 
HorneMinislefof Home AIIairs wouIdinfonn. 
The inte.geuce depaitmenI had told the 
Ta1IiInacl.IGoIIerr1rnInllallheverutandtle 
daleof1heposparlmeWl8l8notPfq)8r. When 
...... wasnot 8IJPnlP_wl'lichi&puwed 
by the report then why Ihis progaanwne ... 
in!plemented Mr. Speaker, Sir,I wiI not take 
iiUCh time and onty want to aOnit that if we 
reelyWlV1ltodosoanelt*lgtorourmolhedand 
IhenweshouldavoidmalcingpenlCllilllilega-
tionsandcounlerallegalic:MlLlwenttolUbmil 
IlatthepnlStriPrimaMinsler .......... 
isIarin 1S84wheAIndiraG8 .. CIti_fIUIIdeMd. 
my house was Ntonfire . N.thattimltt_at 
my 12. Raiendra.,.....Roed ...... tcellcept 
•• phollingbuttonoawil.JcouId ..... w. 
""hoceenora8lWt~ ... ~. 
Rajiv ji was also murdered. Though llighlfor 
gDGId~myt'8ftetnGtrntBlllionBdbym 
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I do fight butthat is limted whthin this House. 
While out of the House or when our Prime 
Minister or Home Minister visits some foreign 
country, we watch them speaking on T. V. The 
day, ~e level of our politics falls to such extent 
an it is better we , renounce politics. Therefore, 
iwanttosubmit, through you, thatweshouldnot 
Involve it in politics and rather find out a way so 
that our leaders are not murdered like the ones 
which have already been murdered. If we find out 
some solution sitting together which is above 
polities, then I feel we will be able to arrive at a 
conclusion and that will be a right conclusion. 
We know there are two groups within CongresS: 
We are In the habit of fighting openly but a sort 
of inner current prevails there in the Congress. 
Yourfight IS different which we know very well. 
So under such political motives if you try to aim 
ilt us then Chidambaramji and Ayyar Saheb, I 
feel it Will be neither justfor us norforyourselves. 
nor for the{;ountry orfor Shri Rajjiv ji. You are 
dOing Injustice to him. therefore. I demand that 
If you Intend to take an action then be it your party 
worker or of any other party or even a Govern-
ment employee you must take an action against 
him. 

I. once again. will request the. Home 
Minister. that being a Minister of the Union / 
Government you are not supposed to give a 
Signal to the country like the one you holVe given 
on 28th April. thiS signal was entirely wrong. 

[English] 

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS) AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI MUKUL WASNIK): I justwantto 
Informthehon. Members, membersofthepress. 
statfandthewatchandward,aswehavedecided 
to sit late for thiS diSCUSSion, we have made 
arrangements for dinner. I would requestthatthe 
hon. members may kindly have their dinner . We 
have made arrangements i!1 Room. Number 70. 
( Intenuption) 

[ Translation] 

KUMARI MAMTA BANERJEE(Calcutta 
South): I am gratefUl to you for providing me an 
opportunity at such a time. When I rise to speak 
With the mixed feelings of sorrow and serious-
ness. Today, I remember my leader Shri Rajiv 
ji, who was celected to Parliament before me . 
I have seen the affection and encouragement 
given by Shri Rajiv ji. He was closely associated 
with the young generation. 

Sir. previously,l have seen in this House 
only one thing that questions were raised about 
Bofors daily a Question was being raised daily 
as to why security arrangements forShri Rajiv 
have been lightened why such an amount was 
being spent on his security? T oday, I once again 
wantto raise this issue because Shri V. P. Singh 
is forman Prime Minister and Shri Advam ji is 
the leader olthe Opposition and Chief Ministers 
are there in states. At present. our party is In 
power but wecan never say that there should be 
no security arrangement for Shri Advani, Shrl 
V. P. Singh and Chief Minister of a state as the 
quesllon of security is a sensitive one and it is 
not a personal matter. We can have political 
differences. party differences but can never 
have misunderstanding on the issue like secu-
nty. The Chief Minister of various stCl,tes are also 
in the hit list and their security arrangements are 
being Intensified, but we have never raised our 
eye-brows as it is a serious matter. 

Mr. Speaker. Sir. today when we make a 
mention of Shri Rajiv Gandhi and just now Shri 
Lodha ji and Paswan ji have urged to discuss it 
rising above political considerations, which IS 
qUite true. Findings olthe report olthe Verma 
Commission needs to be considered. It is true 
that we cannot make Mahatma Gandhi. Indira 
Gandhi and Rajiv Gandhi alive but we can aVOid 
recurrence of such incidents and no leader IS 
assassinated in future Therefore all such points 
needs tobe discussed. Why Shn V .P. Singh IS 
being targeted because there are facts and 
findings. Shri Paswan ji is not present here. I 
wanted to Inform him about it. Mr. Speaker, Sir. 
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[Kuman Mamta Bane~ee] 

a meetingwas held on 4th December, 1989when 
Shri Sheshan was Cabinet Secretary. Shri A. 
Vasudevan. special Secretary to P.M., V.K. 
Jain, V.G. Vaid. VijayKaran, DevendraSingh 
and Ashok Darbari participated in this meeting. 
What was decided in this meeting. 

[Eng/ish] 

I want to read that matter and I quote: 

"SUBJECT: Security arrangements for 
ex-Prime Minister. 

Kind reference is invited to the discus-
sion held by Cabinet Secretary on 4.12.89 at 12 
noon regarding security arrangements for Pnme 
Minister and for ex-Prime Minister. 

As directed. further discussions were 
held on 4.12.89 at 3.30 p.m. in the Office of 
Director SPG in the security arrangements for 
ex-Prime Minister; this discussion was attended 
by DirectorSPG. JD (IB) Additional Commls-
Slonerof Police (8& T) Delhi and Joint Secretary 
(Security) Cabinet Secretariat. 

JD (IB) stated that the threat perception 
in respect of the ex-Prime Minister has changed. 
since he IS no longer the Head of the Govern-
ment, he now faces danger arising out of per-
wnalvendetta. Thesecurityarrangementstobe 
providedto him nowwiR have to take thIS fact into 
account. IB will be sending a fresh threat as-
sessment for the ex-PM very soon. 

The instructionoflhe Government isthat 
the ex-Prime Minister should be provided the 
same level of protection. In the context of the 
<lbove the standard aspects of security relating 
to prime Minister have been listed in the en-
closed broadsheet andthecommonly agreed 
VieWS of lB. SPG and Oelhi Police regarding 
5ecunty to be provided to ex-PM have been 
Indicated against each item of security arrange-

ment; theabove indicates that while the arrange-
ments for close protection and for guarding the 
residence will be the same as before. the ar-
rangements for the Delhi functions and tours 
outside Delhi will have to be modified in view of 
the changed situation. 

It was agreed that the security for the 
family will be maintained at the same level. 

[ Translation] 

Wl)at happened afterthat? As referred to by 
Shri Chidambaram that Shri Sheshan was re-
moved and Shri B. C Pandey was appointed as 
Cabinet Secretary., And about the verbal in-
structionsissuedbyShriSheshanon30.1.90it 
has been stated that: 

[EnglIsh] 

" On the Verbal Instructions of Shn 
Seshan. the then Cabinet Secretary. 
the SPG was asked to continue pro-
Viding security to Shn Aapv 
GandhI. ThiS was a purely temporary 
and ad hoc arrangement. .. 

[ Translation] 

Therefore. the decISion taken by the CabI-
net Secretary shows that there was secunty 
problem for Shn Aajiv Gandhi because hiS 
name was," the hit list and earher also two 
attempts were made on hiS hfe In Colombo and 
at ABfghat. Therefore. security nsk was there 
though he was not Pnme MInISter atthatttmebu1 
was an Important nattOnalleaoder and an oppo-
sition leader. 

[English) 

Aajivji was the Important leader of thIS 
country. But, at that time, I do not know why. the 
Cabinet Secretary's order was VIolated. Shn 
V. P _Singh was the Prime Minister attha! time 
and they had withdrawn thIS SPG cover_ 
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[ Trans/ation] 

It is true as pointed out by Shri Paswan, that 
the ~PG Act was passed during the Prime 
Ministership of Shri Rajiv Gandhi. He said that 
there could not be SPG provision for a Prime 
Minister. But the Prime Minister himself cannot 
ask for providing SPG coverbutsorne one else 
had to raise this issue because of his being a 
public figure. Shri Rajiv Gandhi, himself could 
not say that he should be provided with SPG 
cover. 

[EnglISh] 

Shri Chidambaram wrote letters to Shri 
V.P. Singh on 3rd February and on 9th February. 
Shn George, the Private Secretary to Shri Rajiv 
Gandhi had also wntten so many letters about it. , 
They had requested the V.P.SinghGovemment 
10 reconsider this deCision. 

I Translation) 

But the V. P . Singh Govemment did nothing 
1 hey should have had reconsidered it. Shri 

nilllV Gandhi was assassinated for political 
purposes and it was politically motivated and it 
was adehberate attempt. The Govemment was 
responsible lor.t and the Verma Commission 
has proved the casual attitude of the Govern-
mentandtheCentraiGovemmentandTarniIrlaO.J 
Government were responsible for it. After the 
withdrawal of SPG. Shri Rajiv Gandhi was not 
proVIded adequate altemative security. In Feb-
ruaryheVlsitedMarnpurandatthattimeonlyone 
PSO was With him. I have seen it that during 
clecllonpenodlhcrewasonlyoneortwoPSOs 
With Shri Rajlv GandhI. Such thing should nol 
happen wllh other leaders, We have IostShri 
Rajrv Gandhi but In future such thtngsshould not 
happen with any other leader. The Verma Com-
ImSSlon In liS report has also menttoned about 
the Congress party, We do not want to hide the 
facts but you are hidmgthetacts and do not want 
to dwell on them. In this regard I would like to say , 
lhat there was communication gap between the ',. 
r.ongress party andthe administration. In every 

election it happens that every Partyworkerwant 
too invite party leaderto his constituency but the 
worker cannot kill him. The opposition parties 
should think overthis fact. No Congressman is 
responsibleforthemurderof Shri Rajiv Gandhi. 
It is a lapse on the part of administration. If there 
was some inteHigence report about the assas-
sination of Shri Rajiv Gandhi then why that fact 
was not brought into the notice of the Adminis--
tration.lwouIdliketoaskthehon. HomeMinister 
that whenthere was Inteligence reporlsthatthe 
venue was not safe to hold a meeting then why 
the Administration did not take responsibility. It 
should have taken the responsibility. How the 
party workers were responsible for that How 
they could think of arms,human bomb or any 
explosion. No party worker can commit such 
crime, only anti-social element can do it. It is the 
duty of the Administration to check such things. 
This happened because of Communication gap 
and that is why we are distressed over this 
incident. It is not correct that any congress 
worker was involved in it but it is true that the 
decision of the V.P Singh Governmenttowith-
draw SPG cover was not right. The then Central 
GovenmentandStaleGovemmentofT anWlacU 
were aware of the fact that Shri Rajiv Gandhi 
would become the Prime Minister and that .s 
why he was made political victim. The Verms 
Commission has said that it was mentioned by 
the Cabmet Secretary Shri Pandaey that Shri 
Sheshan should not be called by the Commis-
sion. I would like to submit ihat afterthecomple-
lion of the discussion in the house, a J.P.C. 
should be constituted for a detailed discussion 
on it. A strongacllon should be taken against the 
persons who are guiltyforthat so that such thI1g 
may not happen in future. Family members of 
Shn Rajiv Gandhi also runs a risk, to his life, so 
proper security arrangements should be made 
for him. Proper security should be provided to 
the Prime Minister, opposition leaders. Chief 
Ministers and other VIPs. 

[Engt;shJ 

MR. SPEAKER : Howdowegoaboutnow? 
How munch time should we sit today? 
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SHRI CHANDRA JEET YADAV 
(Azamgarh): Sir, I wantto knowonething. Really 
speaking, this was not property know, when the 
discussion would start. 

MR. SPEAKER: No. It was given in the list 
itself. The time was also given. It was extended. 
That is all. 

SHRI CHANDRA JEET YADAV: I know 
that I am nottalking aboutthat. I am saying that 
whether it will notbe properto give opportunities 
to two former prime Ministers. Two former 
Prime Ministers' names have been dragged and 
this is a very sensitive issue; it is a very major 
issue. Everybody shares the same feeling. the 
same sadness. It is a national tragedy. Butsince 
two former Prime Ministers' names have been 
dragged in; allegations have been made which 
are on the records of the Parliament, may I know 
whether it will not be proper at least to give them 
opportunities. if they want to say something? 

MR. SPEAKER: Yes, definitely. 

SHRI CHANDRA JEET YADAV: There-
fore. my request will be that since they are not 
present here-whoever wants to speak today. let 
them-let them have their say tomorrow , if want 
to. 

MR. SPEAKER: That will be done. Mr. 
Sudhir Ray, how much time do you want? Sup-
pose there is something different you wanttosay 
it is all right. 

DR. SUDHIR RAY (Burdwan): I will speak 
for 15 minutes. 

MR. SPEAKER: But, you will not repeat 
the points. 

DR SUDHIR RAY: Why? Everyone will 
give theirpoints. 

MR. SPEAKER: Because, that is the rule. 
I did not allow Kumari Banerjee to repeat the 
pomts. 

Mr. Verma, how much time will you take? 

SHRI SUSHIL CHANDRA VERMA 
(Bhopal): Aboutten minutes. 

MR. SPEAKER: Mr. P.G Narayanan, how 
much will you take? 

SHRI P G Narayanan (Sobichettipalayam): 
About 15 minutes. 

MR.SPEAKER: I would rather have you. 
Mr. Narayyananspeakfirst. 

With in one hour or less than one hour, we 
will be rising today; and tomorrow. if necessary, 
we will give chance to other one ortwo Members; 
and the Home Minister may reply. Shri 
Narayanan. 

2148 hours 

SHRI P G NARAYANAN 
(Gobichettipalayam):Mr.Speaker,SirtheVerma 
Commission whICh inquired into the assassina-
tion of former prime Minister Rajiv Gandhi has 
indicted the then Govemment ofT amilnadu, its 
officials, the Government of India. the intelli-
gence Bureau and the Congress party workers 
who had organised the public meeting at 
Snperumbuduron May 21 . 1991. which had led 
to the killing in a human bomb blast. 

The Verma Commission findings have 
three elements. They relate to the role and 
responsibility of the then Government of 
T amilnadu for the assassination and of the 
Centre and the Congress Party which organised 
the meeting at Sriperumbudur which Rajiv 
Gandhi was to address. 

, 
The proximate cause of the assassination 

was the lapse of the police force at the venue of 
the meeting and failure to prevent human bomb 
accesstothetarget.ThethenStateGovernment 
failed to provide the pr"xlmate security and the 
lack of discipline and behavior of Congress 
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members in the interest of the security of their 
President was a contributory factor. 

The Commission thought that the 
T amilnadu poliCe could still have countered this 
lapse,?fthe Congress Party. Mr. Chidambaram 
stated, while he was speaking, that suspended 
police officers were reinstated in December, 
1991. When the inquiry reveals that they are not 
responsible for the lapse. there is no option left 
with the State Government exceptto reinstate. 

The Verma Commission has reserved its 
major indictment for the Centre. Tamil Nadu 
where the assassination took place was under 
president's Rule. Therefore. the Centre hasa 
larger responsibility in the matter because VIPs 
targeted by terrorist groups haveto be protected 
within India and abroad by the Centre. Butthe 
C~ntre's response in the context spelt out in the 
memorandum of action taken on the Verma 
Commission's report, is surprising in the least. 
The Centre only partially shares the 
Commission's view that it has a higher respon-
Sibility during President's Rule in a State but 
such enhanced responsibilitylinteraction is lim-
ited to policy, budget and legislative matters. 
The Ministry of Home Affairs had claimed that 
it IS not Involved in the day-tcrday administration 
of which the VI P security forms a part. 

The Centre has contended that the Intelli-
gence Bureau has not withheld any intelligence 
which was available to it concerning Rajiv 
Gandhi's secunty from the Tamil nadu Govem-
ment or police. One such report of the Cabinet 
Secretariat on 9th December 1989hadsaidthat 
there was a continuing need to provide effective 
protection to Rajlv Gandhi and his family in view 
olthe threatfrom Tamil militants and others. The 
CommiSSion also interred that the message 
from the Cabinet Secretariat's reports and other 
intelligence inputs admitted by the IB was that 
the attempt on Rajiv Gandhi in Tamil Nadu by 
Tamil militants was imminent. But the docu-
ments made available to the Commission es-
tablishes that the Center's perception of the 
threat to Hajiv Gandhi was defective. Earlier. 

there was a report about L TIE threat to Con-
gress and Janata Dalleaders hailing from the 
South and to protected persons from Tamil 
Nadu. There was not slightest anticipation of any 
threatto RajivGandhi. 

The Tamil nadu police, however, seemed 
to have a better antiCipation. As soon as Rajiv 
Gandhi's programme to visit Tamil Nadu was 
announced, the security arrangements ordered 
by the DIG CID to the concerned Superinten-
dents of Police refereed to the threat the VIP 
faced as of high order. The IB at vanous times 
had altered the Tamil Nad.u police that Rajiv 
Gandhi was at the top the hit list of L TIE and 
Punjab terrorists and he needed the maximum 
security umbrella, since the SPG cover had 
been with drawn after his stepping drawn as 
prime Minister. However, necessary back-up 
measures, following the maximum alert, have 
not been taken by the IB and particularty by the 
Central Government, as Tamil Nadu was under 
the President's rule in May, 1991. But the Cen-
tral Govemment had glossed over the failure on 
its part by saying that the procedures laid down 
in the yetlow Book were adequate buttheirfaulty 
implementation led to the tragedy. 

The Centre definitely has failed to dicharge 
its obligation of greater Interaction and direction 
to the Tamil Nadu Government during the 
President's Rule in force in the State for Shri 
Gandhi's security in spite of the very high threat 
to him in Tamil Nadu. ThiS was made know to 
Tamil Nadu Government by Its intelligence 
agencies and the Cabinet Secretariat. This was 
a contributory lapse. 

If the Tamil Nadu Police had anticipated a 
threat to Rajiv Gandhi ji andtaken every precau-
\ion, then whattailed? It is not the wlthdrawal 01 
the SPG cover for Shri Rativ Gandhi or the 
failure to provide an altemative-which the Cen-
tre has to account tor instead of blaming the 
lapse on the Tamil Nadu Govemment-lhat has 
resulted In thiS incident. Such a cover could 
have helped against a frontal attack like from 
bullets or bombs or grenades aimed atthetarget. 
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What made Shri Rajiv's assassination possible 
was the method and the device used beyond all 
methods. The assassin's access top the target 
owes itself to a failure atthe spot. The lapse is 
not entirely that ofthe Tamil Nadu police. It is 
partly the failure of the Cengress organisers to 
regulate the behaviouroftheir members where 
security of their leaders are involved. Failure of 
the Congress workers to comply with the secu-
rity requirements was all too obvious at 
Sriperumbudur. 

Now, I would like to touch the role and 
responsibility on the part ofthe Congress Party 
and the observations ofthe Commission on the 
Congress functionaries in Tamil Nadu. It is 
evident from the observations of the Commis-
sion that the ICongress Party workers and 
organisers at the venue of the meeting did not 
extend the required cooperation to the police and 
created impediments in making proper security 
arrangements for Shri Rajiv Gandhi, particu-
larly, in ensuring strict control in his proximity. 
This isevidentfromthe Report at page 53, para 
11 .07. I would like to quote the relevant portion 
to corroborate the other evidence to this effect. 
I quote: 

"This is significant on account of the 
poiiceofficers' case thatthis announce 
mentatabout 10.00p.m. hadthecon-
sequence of persons rushing near the 
red carpettowards left ofthe rostrum 
from all sides since A.J. Doss an-
nO\.lncedthntthosewhowatedtogar-
land Shri Rajiv Gandhi should come 
to that side; and this confusion facili-
tated entry into that area of 
unauthorised persons including the 
human bomb without any security 
check. " 

One could infer from the Report that Con-
gressmen and the Party's Lok Sabhacandidate 
from Sriperumbudur Maragatham 
Chandrasekhar, exhibited a totallack of aware-

ness oftheir obligation to cooperate with the 
police force and to facilitate them in their task of 
providing security to Shri Gandhi. The Con-
gressmen did not even exhibitthe kind of disci-
pline and behavior it was reasonable to expect 
from them. 

in the interest of the security of their party 
President when the high thereat to him was 
known generally to everyone. The Commission 
itself observed that this was a lapse on the part 
of the Congress functionaries in Tamil Nadu 
even though by exercise of reasonable foresight 
and the poser available to the police force, it 
could have effectively countered to some. The 
Congress candidate from the constituency who 
did notthink that it was necessary to associate 
with the Tamil Nadu Congress Chief Shri 
Ramamurthy and the volunteers at his disposal 
inall respects. Thiswillbeclearlyevidentfrom 
the findings of the Commission. Here I would like 
to quote the relevant portions from the 
Commission's findings to show how they were 
non-cooperative to each other: 

I quote from page 77, para 15.02: 

........ It appears from the evidence and 
is not disputed that there was not in-
volvement of TNCC(I) President K. 
Ramamurthy or any of its office-bear-
ers in the arrangements Damodaran, a 
nominee of TNCC(I) President, ap-
pearsto have gone to Sriperumbudur." 
" ....... A.J. Doss was appointed by 
Shrimati M. Chandrasekhar as the 
ChiefOrganiser. Damodaran being un-
welcomeatSriperumbudur, returned 
to apprise the TNCC(I) President and 
mentioned the unsuitabilityofthe venue 
of the meeting chosen by the candi-
date." 

" ...... Apparently. K. Ramamurthydid 
not hesitate to take necessary action 
andlirmtyoverruledM. Chandrasekhar 
in respect of apart 01 the arrangements 
made by her. However, apart from this 
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action by the TNCC(I) President, he 
did not involve himself in any part ofthe 
arrangement in spite of being told that 
the arrangements forthe meeting were 
unsatisfactory" ..... . 

It" has been observed further that 
K.Ramamurthy, the TNCC(I) President being 
himself highly threatened is a protected person 
of 'Z' category. It is reasonable to assume that 
he had knowledge and awarenessofthesecurity 
risk of Rajjiv Gandhi generally if not in minute 
detail. It was, therefore, his primary responsibil-
ity for making the arrangement in the meetings 
of Rajiv Gandhi in Tamil Nadu. This discloses 
lack of awareness and proper perception in the 
TNCC(I)PresidentK.Ramamuthyabouttheneed 
of stringent security for RajivGandhi. It was also 
his duty to see that the partymen behave in an 
orderly maimer and faGilitate observance of 
security norms which tQey failed to do so. 

Sir, there are certain other facts which 
emerge from the a evidence are: 

(1) Lack of coordination between the can-
didate and thee TNCC(I) President K. 
Ramamurthy; 

The Congressmen's main concern was 
only to encash Rajiv Gandhi's visit to improve 
the election prospects, not bothering about his 
security needs. 

(2) NoseniorCongress (I) leaderotherthan 
the candidate visited the site and the candidate 
was concerned primarily with the gathering at 
the meeting alone; 

(3) One of the main failures which contrib-
uted to ineffective access was erection of single 
barricades and thattoo inadequate in tront otthe 
rostrum and no barricades behind the rostrum. 
Forthe erection of barricades, it was leamt that 
sufficient materials and the manpower were not 
available at the state. When local prominent 
leaders, including AIADMK Party Member Mr. 
Murthy came forward to erect double barricade 

and ready to provide materials, the Congress(l) 
Leaders rejused to accept the same. 

This has created general disorderthrough-
out. It is therefore necessary that some guide-
lines/code of discipHne should be framed to be 
followed by partymenlorganisers on such occa-
sions where VI Ps are to Participate. 

As regards the SPG cover, one of the 
exec uses given to the Verma Commission for 
the withdrawal of S PG cover was "inadequacy 
of strength of SPG". Then why is it that in April 
1990 so many SPG officers who had worked 
with Rajiv Gandhi were posted out of the cadre 
to join in far-flung parts of India. And how'was it 
then suddenly possible after the assassination 
forthe SPG to provide protection not justto one 
ex-Prime Minister buttotwo and their proximate 
families, as well as to Rajiv's family? 

The Commission's conclusions on Pages' 
80 to 85, especially paras dealing with the SPG 
are clear proof that once S PG cover was with-
drawn on 30January, 1990againstthe protests 
of the Congress Party and overturning a deci-
sion of 4th December, 1989 to continue the 
cover, It was very clear from that there was 
failure of the Central Government to provide to 
Rajiv a suitable alternative cover even after 
announcement of general elections accentuat-
ing the threat to him. 

Rajiv Gandhi was the most threatened 
person in the country as Prime Minister and this 
threat to him remained unreduced till his assas-
sination. We have learnt a lesson from this 
tragedy. Even after this, the SPG cover was 
denied to him and and his family members. 
Providing security for persons who are highly 
threatened by \lirtue to their o\\icia\ 'unctions 
pertormedwith cledicationwouldbe cotermil'\OUS 
with theiroccupancyofthe office they hold in this 
age of growing terrorism and would be a diSin-
centive 10 many to wo!\!. with de\lolion which is 
not conducivelo the nation's welfare ·and 
progress. 
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Lessons of Rajiv Gandhi's assassination 
are not learnt properly even thereafter which 
indicates absence of mechanism to ensure 
learning from the experience of past mistakes. 
In fact, the Tamil Nadu Chief Minister Dr. 
Puratchithalaivi is waging a war against the 
L TIE to wipe them out completely inspite of her 
beiAg in the top hit list of L TIE militants. It is, 
therefore, in the fitness of things, necessary to 
strengthen the security measures including the 
aerial security. I hope and trustthatthe Govern-
ment of India must cooperate in her attemptto 
wIpe out L TTE completely and see that VIPS 
who are on the hit list of terrorists are given 
proper security so that tragedies like 
Snperumbudur connot recur. 

DR. SUDHIR RAY (Burdwan) : It is with 
deep sense of sorrow that I participate in this 
debate. I fully sympathise with Shri Mani 
Shankar Aiyar and Shri P Chidambaram whose 
speeches were full of high emotions. But they 
have overlooked the finding oHhe V~rma Com-
mission and they are insisting only on one 
aspect that is withdrawal of the SPG. The Verma 
C0mmission has submiltedth€lr report. He said 
that this assassination would be avoided if the 
Tamilnadu Govemment and the Govemment of 
India fulfilled their duty. 

He indicted the Tamil Nadu Government 
for its role and dereliction of duty. The Tamil 
Nadu Government should have been alive to this 
security problem because Tamil Nadu became 
a safe heaven forthe L TIE elements. 

As you all know that L TIE received patron-
age and blessings of both AIADMK and the 
Congress Party. Butatterthe Rajiv-Jayavardane 
pact, L TIE became very much dIssatisfied with 
our Pnme Minister and they took every oppor-
tunity to discredit him and to malign him. There-
fore. it was the duty of the Tamil Nadu Admin-
istration and the Tamil Nadu Police to give him 
proper security cover. But they did not do that. 

There were lacunae in the arrangements be-
cause the area was not properly guarded and 
people were coming and going. There was com-
plete chaos and anarchy in the meeting place: 

The Government if India also had a share 
of guilt because the Givenment of India, espe-
cially the Intelligence Bureau, the Ministry of 
Home Affairs did not properly interact with the 
State Administration. They did not give all the 
news to the State Administration. In thisconnec-
tion, I should say, as Shri Guman Mal Lodha and 
Shri Ram Vilas Paswan said, that the Govern-
ment at that time was not of Shri VP Singh'S 
Govemment but it was the Government of Shri 
Chandra Shekhar who was brought up by the 
Congress Party. It was a proxy Government of 
the Congress Party. it is known to everyone that 
Congress Party assured him of at least one 
year's tenure therefore, if there was any security 
lapse or any lapse on the part of the Central 
Govemment., they cannot blame Shri V. P. Singh 
because it was a proxy Government of the 
Congress party. 

Mr. Justice Verma blamed the Congress 
party. Weall know this and wheneverwetellthis 
, the Congress party says that theIrs party is like 
River Ganga. everyone comes through it. It IS 

like a Kumbh Mela. But what was the situation 
in that meeting. 

My other friends read from the report. so I 
need not report those argument~., But anyway 
there was no discipline. There was complete 
chaos there in the meeting. I hope the Home 
Ministerwould answer my points. 

I am told that Shri Rajiv Gandhi was to held 
his meetingsatMoradabad, Bareilly and Rampur 
on the 21 st of May. Why those meetings were 
canceled? Why did hegoto Tamil Nadu? When 
there was a high secunty risk. when there was 
extreme risk to his person, why the Adminlstra-
tion, the Police force, the Intelligence Bureau 
allowed, at the last moment, his engagements 
to be canceled and he was rushed to Tamil 
Nadu? The Congressmen behaved in a most 
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indisciplined way and I must say when this sad 
assassination took place, what was the record 
of the Congress party. In various States, in the 
name of protest meetings they set fire to oppo-
sition houses. They threatened many opposition 
IC{lders. In my State a Congress joumalist pub-
lished an article accusing Shri Jyoti Basu and 
Shri V. P .Singh for hatching a conspiracyforthe 
Rajiv Gandhi's murder. This is actually the 
case. 

MR. SPEAKER: Why do you bring Shri 
Jyoti basu's name? It IS not mentioned in the 
report. not in the Commission's report. (/nter-
rupllon) 

DR. SUDHIR ROY: A Congress journalist 
had said so. Therefore, I would request the Home 
Ministerto arrange security, to arrange security 
measures in a leakproof way. Notonlythat. the 
forces of destabilisalion are very rnouh strong in 
I ndip now. Every where they are raising their 
ugly heads. Only a few days ago there were 
some incidents in Manipur and Kashmir is 
burning. Pakistan IS raising a low proxy war. 

1 herefore. we want that we must be alive to the 
situation. Our Congress friends have a lot of 
respect for Shn Chidambaram and Shri Mani 
Shankar Aiyar. Theyonlystressedononepomt, 
Ihalls. the Withdrawal of SPG cover. 

MR. SPEAKER AlithesepOlntshavealready 
been covered. it is not necessary to repeat them. 

DR. SUDHIR ROY: I amJustreadtngfromthe 
report of the Verma Commission. page 107, 
paragraph 2: 

.. (2) Whether the assasslnalton of 
Shri Rajiv Gandhi could have been 
averted and whethertherewere lapses 
or dereliction of duty in this reg?rd on 
the part 01 any of the mdividuals 
responsible for hiS security. 

Answer: Yes. The assassination of 
Shri RaJiv Gandhi could have been 

averted but for the lapses or derelic-
tion of duty of the Tamil Nadu police 
force which constituted the prominent 
cause. 

There were lapses and dereliction of 
duty of the Tamil Nadu police force 
and consequently of the Government 
of Tamil Nadu; of the LB., M.H.A., 

MR. SPE.A.KER: It is not necessary to read 
these things because it is laid on the Table. You 
Just say that that paragraph maybe referred to. 

DR. SUDHIR RAY: Paragraph 16, 
summorising the conclusions is relevant, men-
tioning thatthe Congress party organisers of the 
metting had specifically failed. 

[ Translation] 

SHRI SUSHIL CHANDRA VERMA 
(Bhopal): The august house has listened to the 
speeches of two hon. Members Shri Aiyar and 
Shri Chidambaram. They have mentioned that 
how laboriously they have prepared the draft of 
NSG Act. They have had closed door delibera-
tions for three days to formulate this Act. Some-
times, It also appears from their speeches that 
perhaps they have also done some field work to 
assess the implementation of their scheme. It is 
one aspect ofthe picture that recently they have 
formulated a scheme and have also seen the 
successful implementation of that scheme. For 
that they deserve all praise. Butthere IS other 
side of the picture also and that relates to those 
persons who are practically involved in main-
taining law and order and making security ar-
rangements. 

I have got an opportumty to make secUrity 
arrangement forfourtimes when pt. Jawahar Lal 
Nehru was the prime Mintster. It was a cOincI-
dence that when I was District Collector. pI. 
Nehru visited my district for four times. People 
like me who have practical expenence of secu-
rity arrangements know the pulls and pressures 
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and burden of responsibility faced by the District 
magistrates. Before I dwell upon the Special 
lorce, I would like to tell you about my own 
experience in this regard. I would like to tell you 
about the coming time in the eyes of an Admin-
istrator. 

Itis being said by the Congress party that 
at the time of Tamilnadu visit of Shri Rajiv 
Gandhi, they emphasised on proper security 
arrangementbutthatcould~done. Butthere 
IS practical difficulty in it. I, myself, realise it 
when I was Collector in Raipur in 1962 and Pt. 
Nehru came on a visillo Raipur. i was respon-
sible forthe security arrangements. Dr. Kailash 
nath KatjhwwasourChief Minister. When I was 
making arrangemets for dias etc., Congress 
workers objected to it and said that it was their 
election meeting and they would do whatever 
they like and asked me not to interfere in their 
matters otherwise they would make allegations 
against me forworkingagainstthe party interest. 
Anyhow, I did not have much experience by that 
time because it was my first charge so I could 
not act so strictly as I should have. As a result 
of It. disorder prevailed there. When Pt. Nehru 
came down from the dias he was surrounded by 
the people and the Chief Minister Dr. Kailash 
NathKatjuanyhowreachedtohiscarbutlosthis 
glasses in the croWd. I was very much ashamed 
01 the mismanagement and wrote a letterto the 
Chief Secretary that I sould not make arrange-
ments forthe Prime Minister accordingtothe 
blue book and hence if he desired he could 
transfer me. He had full faith in me and did not 
transfer me from there. After one year Pt. Nehru 
again visited Raipur at the time of Chinese 
aggression. Althat time I did notiisten toanyone 
and our arrangement was excellent. 

What I want to say is that if the District 
Administration acts strictly, he face the pulls 
and pressures. The Verma Commission has 
also referred to the recent visit of our Prime 
Mmisterfrom Bhopal to Vidisha and there was 
also disorderbecause it was a partymeetingand 

the worker insistedthattheir Prime Ministerwas 
coming and it was their fUllCtion so the admin-
istration should not interfere in it. All these things 
have to be understood. The party workers should 
make their political leaders aware of the pos-
sible risks but if it is expected from the district 
administration that it would face all threats at its 
own, that would be very difficult task. 

District Administration do succeeds at 
some places in keeping the party workers at bay. 
From the assassination of Shri Rajiv Gandhi in 
South no lessons seems to have been learnt as 
is evident from the disturbingseenes witnessed 
during the visit of the Hon. Prime Ministerthis 
year or last year. Shri Chidambaram while 
dwelling on such incidents was clearly at pains 
in view of the security arrangements being made 
during such visit. 

I would like to submit that from my own 
experience I have got every doubt whether rais-
ing of Special Force by the Centre to provide 
effective security cover to the Hon. Prime Min-
Ister or other persons will be a successful 
exercise. This sort of thinking is somewhat new 
in India and no such thing was ever witnessed in 
the past, not even during the rule of the Britishers. 
Four times I was incharge of the security ar-
rangementsforthe visits of NehruJi, Mr. Handoo 
and later on Rustam Ii. used to Visit the districts 
just one or two days In advance and also used 
to give suggestions very humbly as follows 

[English) 

"Maylsuggestsuchandsuchthings? 
Would you consider such and such 
change?" 

[ Translation) 

They were not used to issuing direction to 
the District Magistrates. Shri Chidambaram 
informed us that an Assistant Director of NSG 
has been empowered to issue directions. It is 
nice that the said official did not visit my district 
dUring my service period otherwise he would 
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have been the first to be arrested by me. In my 
work nobody was allowed to intervene whether 
he belonged to any Central Force or any other 
organisation. Maintenance of law and order is 
the responsibility of the State Govemments and 
the Central Government must understand that 
by raising the strength of the Central Forces 
effective security cover cannot be provided to 
the Prime Minister. This responsibility should 
be thrust on to the State Governments. For 
providing effective security cover to the prime 
Minister and other VI Ps the State Govemments 
must be trusted upon by the Centre. 

Mr., Speaker, Sir., difficuft times are ahead. 
There is a serious threat to the security of the 
Prime Minister other leaders and VIPs in the 
days to come. There are number of incidents of 
assassination in the history of world and that of 
India the World has witnessed many assassina-
tions. Abraham Lincoln was assassinated for 
advocating the cause of slavery. Leavers in 
I ndia also pursue some missions. lithe people 
do not approve of their missions then they also 
might be assassinated. Martin Luthar King was 
killed in USA for demanding equality of rights for 
all and ending exploitation. For many reasons 
such incidents do take place. Example of South 
Korea is before us. For vested interests Intenor 
Mlnisterof President Park shot from behind the 
President and his wife after inviting them to a 
dinner. Interior Minister shot the President to 
become President of !South Korea due to inter-
nal power struggle in the party. This way 
criminalisation of politics is being witnessed. 
Liquidate the person who is nottothe liking. Even 
Irl elections if defeat is not ensured then shootthe 
prospective candidate because defeat through 
ballat is not possible all the times. In the times 
to come India will face a grave situation. 

Sir. I put in 33 years in lAS from Collector 
to Chief Secretary and for 4 years was posted in 
Delhi as Secretary and I also witnessed the 
securityarrangementsbeihgmadeforallthese 
years. On the basis ot experience I can say that 
we must be on the alert. Microlight flights, as 
reported by the newspapers, are also a grave 

threat. What will happen if through microlight 
aircrafts explosives are dropped on the houses 
of the VIPs. Everyday new weapons are being 
invented in the world. These weapons are being 
made available for 40 to 50 thousand rupees in 
the market. I read in the 'Time' magazine that all 
these weapons are being manufactured in 
Peshawar. After Afgan war when the arms 
manufacturers were asked aboutthefuture sales 
they answered that their arms will be in great 
demand in India. Shoulder missies can be fired 
through these missiles. Situation on the border 
is also a cause of worry. Old perspectives 
rega rding defence of the country will not hold us 
in good stead and mere organisation of Armed 
Forces cannot win wars for India. Example of 
Gulf war is before all of us. We must think about 
state ofthe art technologies and latest weapons 
in new perspective, because on one side 250 
persons are being killed and on the other side 
2,50,000 persons are being killed. If old prac-
tices are done away with and NSC and Central 
Forces are being depended upon forthe security 
of the Prime Minister then the State Govern-
ments will stop taking interest in the matter. 

The State Govemment can definitely coop-
erate with the Centre. Otherwise It IS quite 
possible that the State Government might tum 
hostile against the Centre. Alright deploy Cen-
traiForcesandtheStateswiliwithdrawtheirown 
Forces. Mere deployment of 300 to 400 security 
personnel sent by the Centre cannot proVide 
effective security cover to the prime Minister. 
How can the Centre know the exact figure of 
security personnnel deployed during the visits 
of the Prime Minister. I know the arrangements 
used to be made by the State when I was Chief 
Secretary and Collector. The Centre thinks that 
by merely sending 1 OOto200security personnel 
effective security cover can be provided to the 
Prime Minister. The State Governments have 
got whole of paraphernalia forthe purpose only 
through this, effective Security cover can be 
provided. We must have a newapproad'Hegarti-
ingsecutity. There is no needtOf deplo'{ingone 
ortwoshadowcoversecuritypersonnel.lfsome-
body vows to kill anyone then no power can 
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provide effective security cover. Why is the 
Govemment spending so much money on secu-
rity? What is the use of deploying 1 00 personnel 
instead of one and spending? Can allthis provide 
effective security cover? 

Sir, this is the reason why I did not reterto 
the report in my submission and did only dwell 
on the background. I apprised the House of my 
experiences as an Administrator. I will feel 
obliged ifthe Home Ministry ponders over these 
thing 

[English] 

MR. SPEAKER: Well. I think we can flse 
now and meet tomorrow . Tomorrow the Home 
Minister may reply and if one ortwo Members. 
against whom something has been said, wantto 
............ (Interruption) 

SHRI A. CHARLES: Sir Give me five 
minutes please .... (Interruptionr.. Sir, it will be 
unlair II we are not given five minutes. 

MR. SPEAKER: Are you gOing to make 
any new points? 

SHRI A. CHARLES: Yes. Sir. 

MR. SPEAKER: You do one thing. you 
write down on a piece of paper and give it to me. 
If there are any new points, I Will give you the 
time. 

SHRI A. CHARLES: I shall just mentron 
pornts. Sir. I shall be making two pornts which 
have not been menlloned by anybody. 

MR. SPEAKER. We do feel certrunthings. 
We have our emotions and this is a very sensl-
lIVe issue. I can realise that. But let us not make 
It a ritual please. 

SHRI A. CHARLES Not at all, Srr. 

MR. SPEAKER: But il you have any new 
points give them to me in writing one, two three. 
I will just consider them and give you the time. 

SHRI PAWAN KUMAR BANSAL 
(Chandigarh): You fix the time limit. we will not 
cross that limit. Sir. 

MR. SPEAKER: If that is to be there. then 
I give you five minutes each. 

SHRI A. CHARLES: Sir, it is With the 
greatestfeeling of sorrow and agony that I stand 
to partICipate in this debate. There are moments 
in the life of a person when he find It extremely 
difficultlo give ventlo the feelings. In my life. this 
is one such occasion. The main conclusions 
and recommendations of the Commission have 
been very ably presented here. I am not going to 
referto them. But one pOInt not so far touched, 
I am trying to bnng to the notice of thiS august 
House. Para 14.23 says and I quote: 

It appears that the I.B. and also the 
M. H.A. did not feel comfortable at the 
withdrawal of S.P.G. coverto Rajiv 
Gandhi without provlon to hm of 
sUltasble alternative for proximate 
security. in spite of the threat to him 
continuing unreduced." 

Para 14,24says: . .. (InterruptIon). 

MR. SPEAKER: Please, Mr. Charles. It 
will take time. Please make your 
points. 

SHRI A. CHARLES: Just one minute. SIr. 
ThiS has not been mentioned by anybody. Para 
14.24says: 

• The Commission IS left With the Impres-
slonthat the DIB. M.K. Narayananan. was nol 
satisfied With the secunty arrangements lor 
Rajiv Gandhi and was apprehenSive about his 
safety but for some undisclosed reason. he was 
ineffective and has chosen to maintain silence 
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even now. If this impression of the Commission 
be. correct. such disability in the holder of a high 
office IS disturbmg and its cause needs to be 
discovered and eradicated fortl-je health of the 
polity." 

I feel that some sort of a conspiracy is being 
poised here. I shall pleadwrth the Home Minister 
to look Into this particular aspect as to why such 
an officer of high standing was unable to dISClose 
whatever he knew, even before sucha Commis-
sion. 

One more pOint I shall just bong to your 
notice and I shall conclude. Rajiv Gandhi was 
nota person who was after any office. I quote the 
first sentence of Chapter I: 

" RalJiv Gandhi was a reluctant en-
trant in politics on the sudden death in 
aircraft of his politician brotherSanjay 
Gandhi, at the behest of hiS mother. 
Pnme Minister Indira Gandhi, In 
1980." 

Sir, at a time of one olthe greatest criSIS of 
the country, Just to console hiS mother, Justto 
give some sort of a security to his mother. Just 
10 give ,;0me sort of a security tothiscountry, 
~bJ1V Gandhi entered mto politics and quite 
I Hlfortunately, m so short ~ lime, he lost hiS 
bellowed mother and there was no aneto lead the 
country <lnd he was chosen unanimously. All 
ovcrthe world he has been hatledas oneolthe 
1110St charmmg Prime Mintsters of the world. 
That became one of his greatest handicaps. 

It was not only the lapse of the security 
glventohlm, but rt wasthe situation that has been 
created by the antl-Ranjlv forces and anti-con-
gress forces that contributed to the whole thing, 
Sir, 

Raflv was the most reluctant man to come 
to polities. He wasa noble and Innocent man, he 
was brought to POlitiCS, mhumanly disgraced 

and brutally assassinated. I am sure historywil! 
not forgive these dark force. History is past 
politics and all the political exercise now is going 
to be the history of tomorrow. I am sure the dark 
forces that contributed to his assassination will 
not go unavenged, I do notwantto grvethe name, 
I do not want to enter into controversy on such a 
very emotional issue. But whoever is respon-
sible for his assassination will haveto stand for 
Judgement. 

Rajivji is no more, but he is m our hearts. 
The light he had Itt. I am sure. will lead the country 
for many more years. Unfortunately 311 those 
whom he beheved had betrayed him. I still 
remember one of his dearest fnends whom he 
totally beheved and he betrayed him. It is these 
dark forces that created an atmosphere of inse-
curity wherein any harm could be done to him. 
I would request the Members on the other side 
to search their heafrts and find out the circum-
stances that led to hiS cruel assassination and 
how far they themselves were responsible for it. 
Here I will Just narrate a moving story. Ibycus 
was a lyrical poet of Greece and he was the most 
loved person In Greece. It was the time of 
Olympic games. He was supposed to maugu-
rate the OlympIC games. In those days there 
were no vehicles and he had to pass through a 
wood walking. On the way he was waylaid by 
robbers and he was about to be killed. He 
pleaded With them that he was Ibycus and he 
should not be killed. But the robbers did not 
recognise him. Finally, when he was aboutto be 
killed, he saw a group of doves soanng In the 
sky .. Since there was nobodye!<;ethere, heJust 
pleaded With the doves that they should take 
vengeance on the robbers 

The robbers killed him. Thereafter they 
went to the OlympIC games. When they were 
watcrungthe games, they saw the group ot doves 
In the sky. One of the robbers InCidentally made 
a remark "LOI There the avengers of IbvCllS' 
People who were waittngfor It1YCus were embal-
rassedtonearthis. Thev realised that there was 
something wrong. So. tllese persons were 
caught. They were quesllonled and the whole 
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Incident was brought to light and the murderers 
were punished . The dark forces who were 
responsible forthe assassination of an innocent 
person,lamsure, willnotgoscotfree. They will 
have to stand for judgment one day and that will 
be the day when justice will be meted out. 

With all the agony in my heart, I thank you 
for giving me this opportunity. 

[ Translation] 

SHRI BHOGENDRAJHA (Madhubani): 
Mr. Speaker, Sir. I had made up my mind that 
how I would speak tomorrow. 

MR. SPEAKER: Every time you send a 
chit atthe end olthe discussion and therefore, I 
usually have to provide you time for speaking. 
Please express your views in brief. 

SHRI BHOGENDRA JHA: Mr. Speaker, 
Sir. there are no two opinions about the senti-
ments expressed either in this august House or 
In the country on the assassination of the former 
Prime Minster Shri Rajiv Gandhi. so far as the 
Issue of assassination is concerned, some of 
my colleagues have referred to certain acts of 
assassination. First mahatma Gandhi was as-
sasslnated.lcameoutofjailonthe 15thAugus!. 
1947 and soon after a few days I was again 
arrested. On the 20th January, 1948abombwas 
thrown on him by one Madan lal and on the 30th 
January. he was assassinated. Atthatverytime 
. I thoughtthat a new danger has emerged in the 
country. Dunng1OOruleof1OOfoilowersofGandhi 
he was assassinated in Delhi. Thereafter I came 
out again from the walls, of the jail alongwith a 
thought that the country is faced with a new 
danger. 

In the light of the recurrence of killings, I 
would like to state only thiS much that the 
secunty arrangements forthe prime Minister IS 

'>allstac1ory. Two former pnme MinISters Shn 

V.P.SinghandShriChandraShekhararepresent 
here. In the opinion of the Government their 
security arrangements are also satisfactory. 
Would the hon. Minister of Home Affairs like to 
reply whether security arrangements would be 
provided forthem in future also? I want to submit 
one thing more in response to the discussion on 
assassinations. One olthe hon. Ministers olthe 
Cabinet of the Government of India Shri Lalit 
Narayan Mishra was asassinated on January 2, 
1974. We were together in patnaJail in 1942. It 
was the conflict of ideas. Many people were 
killed at that time. His brother, then a State 
Minister was injured and a D.I.G. was also 
injured and an M. L. C. was killed. Till date the 
Govenment of India has not been able to clarify 
the facts before the country whether that was 
really a case of assassination and who was the 
assassinator or whether the assasination as 
committed by any sort of magic. The Govern-
ment of India totally suppressed that news. The 
hon Minister of Home Affair should point out to 
the country whether its investigation IS still going 
on, because people often ask me such ques-
tions. They are of the views that I .being a 
member of Parliament. should have the infor-
mation about II. This must be revealed as to who 
was responsible for it orthe Govemment should 
accept that the entire Intelligence Agency of the 
Govemment oflndia proved incompetent. Thai 
assassination was committed in a broad day 
light whereas thousands of Congress workers' 
wearing Gandhi caps were present there and 
moreover a lot of security personnel alongwith 
their rifles were also on duty at the spot. Even 
then Shri L.N.Mishra was killed. Not a single 
assassomator has been nabled. HIS brother Dr. 
Jagannath Mishra became Chief Ministerthnce 
in Bihar and yet he could not do anything in thiS 
regard. The Government should clarify the po-
sition in this connection because people are still 
under the cloud of doubts, I would like thatthe 
hon. Minister of Home Affairs should give reply 
to it 

(English} 

MR. SPEAKER: Is It relevant? 
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SHRICHANDRAJEETYADAV:ltisanew 
point! 

[ Translation] 
\ 

SHRIBHOGENDRAJHA: I would like to 
repress my thanks forthis report because the 
fats have been presented in a consolidated 
manner. There is the failure of the Central 
Govenment he has to reply to the issue men-
tioned by Shri Chindambaram. Whatever the 
Intention he might have is immaterial or what-
ever note had been recorded on the report by the 
then Cabinet Secretary is also immaterial but 
the main issue is as to what action has been 
taken by the Government in response to that 
note IS also in material. Shri Chandra Shekhar 
had formed the Govemment at thattime with the 
support of the Congress party. Butthe support 
was lateron withdrawn. It was the time of elec-
tions and nothing was said by the Central Gov-
ernment. The first reply of the hon. Minister of 
Home AHairs is disappointing. There is nothing 
as successful as success is and there is nothing 
fi'lIlureasa failure IS. When a life is lost, we can 
do nothmg except having 
Introspection .. Interruptions) Nobody is atfaull. 
But the State Govemment should look Into It and 
reveal the truth .... ( Interruptions) 

MR. SPEAKER: We are listening you for 
qUite a long and you are talking like this. if you 
00 not have anything to speak you should not 
speak at all. 

SHRI BHOGENDRAJHA: Atthat time our 
entire publiCity media and all the parties were 
unanimous that the 'L TIE' is our friend and 
singhalese are our foes. 

At that time it was a false propoiganda 
made through out the country that the Singh 
alese were our9OOOliesandthe LTTE were our 
lnen<is.an<iinthelightofthisfalsepresumption 
whateveracllonhasbeentakeobyourGovenmeot 
was completely asio which caused irrepairable 
damage to the counlry. No God or ARaha can be 
blamed for thiS huge loss. We should keep in 

min<ithat such blunders should not be repeated 
by usinfuture. The responsibilityshouldbefixed 
on the then officialsofthe Govemmentof India. 
C.B.1. Central Security Department as well as 
the officers of the Tamil nadu Govt. 

SHRI RAM VILAS PASWAN: All those 
have been promoted. 

SHRIBHOGENDRAJHA:ldonotreferto 
any individual. Now it has to be seen as to what 
action is being taken in the matter. The Govem-
ment should take the country into confidence 
and internal squabbles. bickerings shou.ld be 
kept aside and security arrangements should be 
tightened. A statement Should also made re-
garding the murder case of alit Narayan Mishra 
and what happened to the investigation report. 

SHRI RAMESH CHENNITHALA 
(Kottayam): Mr. Speaker. Sir. today Shri Rajiv)1 
is no more with us and we have deep sorrow for 
it. There are crores of youth in our country who 
regarded Rajiv-ji as very promising and dy-
namic personality. They are utterly distressed. 
Justice Verma has submitted his report regard-
ing the assassination of Rajiv Gandhi. I would 
like to thank Shri Verma who has given a 
detailed account of the Rajiv murder case 
accureately enumerating the details olthe rea-
sons behind his assassination. the personswho 
were on duty atthattime. ect. We have to think 
over the fact as to why 'terrorism' is flourishing 
all over the world an<i especially In the SAARC 
eountries. As shri Chidanbarameexplatned that 
first the pnme Minister and thereafter the PresI-
dent were assassinated in Sri Lanka. Terrorism 
is increasing in Pakistan too and our country IS 

also the victim of it. We are discussing this 
report because we hope that some action would 
definitely be taken in this direction and such 
incidents would not occur 10 future so that our 
leaders may not lace such homble situation to 

comingtime. Therefore. wehavetothtnkovertt 
Butafterallthelactremalnsthetact. TheS.P.C 
security cover prOVided for RaJivjl was wlth-
drawn. Alematlvemanagement was to be made. 
butthattoocouldnotbedone.andinthemean-
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time this tragic incidenttook place. Some of our 
friends leveled allegations against the Con-
gress Party.lwanttosubmitthatwheneverany 
leader be it Shri Narasimha Rao, Shri Advani or 
Late Shrimati Gandhi goes for election 
compaigning, he is surrounded by people. All 
political leaders should sittogether and ensure 
their sale participation in electioneering. Elec-
tioneering is taking place in some States even 
now.lntimetocome, it can create aprobiemfor 
our Prime Minister or the leaders of otherpoliti-
cal parties also who visit all Constituencies 
particularly dunng election compaigning. This 
factor has been highlighted in the Venna Com-
mIssion Report with reference to Election Cam-
paigning. Shri Chidambaram has pointed out 
thatthe nature of working of our I. B .. is purely an 
advisory and it depends upon the relations be-
tween the state Intelligence Agencies and I. B. 
Whatever our LB. advises, State Intelligence 
Agencies tollowthe instructIOns: and whatever 
the informatron is collected by the State Agen-
cies at grass root level, what acllon IS taken on 
that by the State Agencies. Do they not apply 
theIr mind on it. The flaws In the police system 
should be removed. People ask us about the 
findIngs olthe Commission. Today the world is 
marching aheadfastly. Today terrorism too has 
crossed the age of sophisticated weapons. The 
Government should implement properly the 
suggestions made in the Venna Report. Strin-
gent action should be taken agalnstthosefound 
fJUllty In this case. The Tamil nadu police need 
not be defended. What was it dOing atthattlme? 
When people go to hearthe speeches of any 
Congress leader or the P rime Minister what is 
the need ot puting garland around his neck? Be 
'f the LB. or the RAM, the Police have been 
entrusted with the security arrangements for 
such people. They should be set right. They 
were responSIble for laxity In the security 
arrangements for Shri Rajlv Gandhi. Action 
should be taken against them so that no other 
ilccldent takes place 10 future. 

SHRI PAWAN KUMAR BANSAL 

(Chandigarh): Mr. Speaker, Sir, truth isattimes 
bitter and unpalatable, But it requires a large 
heart to accept it and admit one's failings J ustice 
Venna Commission of Inquiry has recorded an 
unimpeachable finding that the decision of the 
Government of Inrnato withdraw the SPG cover 
from Shri Rajiv Gandhi was prompted by a lack 
of proper perception and betrayed the 
Government's lack of requisite will and the 
reasons stated by the Government for such a 
withdrawal was unjustified. The fact that such 
acts of omiSSIOn and commission snatched 
from the nation the true Bharat Ratna. that is, Shn 
Rajlv Gandhi. should have evoked a response 
of atonement from the leaders 01 the Govern-
mentthen. Unfortunately. when I heardourse-
niorcolleagueShri Ram Vilas Paswan sPeak on 
the subJect, I do not know whether he really 
understood what Shri Chidambaram and Shri 
Mani Shankar Aiyar had said at all. But I was 
pained to hear hIm attnbute to his leader things 
which were not srud by us. Nobody has said that 
any sentor leader had a hand in the assassina-
tion. With all the agony and pam, all that we 
wanted to say and sill! wantto say IS that proper 
care was notlaken; ilwas really shamefulforthe 
then Government to withdraw the SPG cover. 

SHRI RAM VILAS PASWAN: Bywhom? 

SHRI PAWAN KUMAR BANSAL: By the 
then Government Interruptions) You have not 
still heard me . That IS the problem With you. It 
was shameful for the then Government which 
withdrew the SPG coverto Shn Rajlv GandhI. 
It was shameful that nothing was done by the 
Government to save such a precious life. Sir 
man does not know how God Judges or guides 
the man he creates. We never know what place 
in this world he had given to Shri Rajiv Gandhi. 
But we do know that both hlSlonans and analysts 
will find him fascinabll9 andchannlflg. Theywlll 
fOO him a person fired by the zeal to wipe out the 
tear ot every child in the country who may be a 
victim of poverty. disease. illiteracy, hunger or 
communal passion. We know certainly that It 
was Shn Ra,iv Gandhi who worked relentlessly 
for the development ofthecountry andacceler-



469 Discussion Under VAISAKHA23, 1915 (SAKA) Rule 193 470 
atedthepaceofdevelopmentofthecountry. We 
know that he earned the pride of a place in the 
intemational arena. That was the preciousness 
ofthatshort life. The flower had yetto blossom. 
But it was our callousness, it was the failings 
pdinted out sotellingly by the Verma Commis-
sion which finally resulted in his death. 

Sir. today. we find our friend from the 
Oppositi.>ncriticising us. I nstead of rising to the 
occasion 10 accepllhe report of the Verma 
Commission and say this is where they de-
faulted; this is where they lacked in showing 
wisdom to provide the necessary secunty over 
to Shri Raiiv Gandhi, they critics us. All that I 
wantto say is thattorShri Rajiv Gandhi. the SPG 
cover was nostaus symbol. The Govemment's 
own rperceplion was that his security was VUl-
nerable. The SPG cover was no status symbol 
for him. 

MR. SPEAKER: BUlnobodyhassaidlhat 

SHRI PAWAN KUMAR BANSAL: I heard 
Shri Ram Vilas Pawan saying that. 

MR. SPEAKER: Youcanleavethat. 

SHRI PAWAN KUMAR BANSAL: Kindly 
permit me. I again heard him saying that nobody 
from amongst us everwrote to the Govemment 
mentioning that that secunty was required for 
him. 

In thiS context. Mr. Chidambaram did not 
make mention of his own letter. Only a word that 
Mr. Ch,dambaramwrote on the 9th of February 
. , 990. with the constraint of lime. I would like to 
refer. It was notour. 

SHRI RAM VILAS PASWAN: Why not in 
1991? 

SHRI PAW AN KUMAR BANSAL: I will 
come to 1991 also. Let me just refer to 1990 
because the genesis lie there. Vide letter 
Annexure 26 ot the Report. Mr. Chidambaram 
had then written to Shri Bajpai, Secretary (Sa-

curity) Cabinet Secretariat. I am quoting: 

"I am not satisfied with the altemative 
arrangement proposed to meet the 
seCurity requirements for Rajiv Ganc:fli 
and his family." 

He goes on further to say: 

" I am willing to continue the discus-
sions with the Govemment. Butpend-
ing such discussions, it is my earnest 
desire and advice that the present 
security arrangement provided by the 
SPG should be continued and no 
change be brought about unilaterally: 

Shri Pawan wanted me to refer to some-
thing of 1991. (Interruptions) 

[ Translation] 

SHRI RAM VILAS PASWAN: The hon. 
Member is speaking every thing against our 
Govemment alone. I wantto state that they had 
themselves supported Shri Chandra Shekhar 
and only with their support he could be able to 
form his Government. Why they did not make 
IheGovemmentto restore the S. P.G Since they 
had supported the Chandra Shekhar Govern-
ment. they should have asked that Govemment 
to restore it. (Interruptions) 

[English} 

MR. SPEAKER: Bansalji. that point is 
quite forcefully made by previous speakers . 

SHRI PAWAN KUMAR BANSAL: He 
wanted meto relerto some correspondence of 
1991. I would relerto just two lines. I would not 
even refer to all the factors. That letter was 
written by Shri V. George. Private Sceretaryto 
Shri Rajiv Gandhi to the lieutenant Governor. 
Delhi pointing out as to the Report 011. B. about 
Shri Rajiv Gandhi' security There is another 
document is this Report in which the Govern-
ment of T amilnadu had wrrtten to the Cent, 
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Govemment about the security threats to Shri 
Rajiv Gandhi from different angles, That was the 
position in which wewereplaced.ltis not that we 
are going for a witch-hunting today. it is not that 
we want any of the leaders to be hanged for what 
was done. But we do expectfrom the ;Ieaders. 
10 rise now to say, "yes, here we failed." and are 
guilty of this national shame' 

To conclude I would refer once again to 
what Walt Whitman. said on the death of Mr. 
Abraham lincoln . II applies aptly to Rajiv 
Gandhi 

• Oh Captain' my Captain! Our fearful tnp 
is done. 

The Ship has weather' ed every rack, the 
prize we sought is won .... 

The Ship is anchor'd safe and sound, .... 

But I with moumful tread 

Walk the deack my Captatn lies. 

Fallencoldanddead." 

SHRI KIRIP CHALIHA (Guwahati): Sir,l 
want to make an ap~al to you to remind the 
House that there IS lust one step from the gro-
tesque to the horrible. The diSCUSSion Gn the 
assassmation of Shri Rajlv Gandhi, a discus-
sion on the InquIrY Commission about the as-
sassination of a former prime Minister and a 
national leader, I feel should not be a matter 
where lOterestsdash.1 donot1hiok.lhatwas the 
intent of the Mover of the MotIOn also. I do not 
believe when Shn Alyarmoved a motion, there 
was even the slightest hint inhisassertJon when 

he was mOving the motion that he was accusing 
somebody and that somebody else should re-
ply. When certain fundamental questions have 
arisen, it should disturb all of us conSidering 
today's and future implications and those should 
beanswered. Unfoirrtunately. I am very sorry to 
say that it might go to such a level tomorrow 
when we are asking some others to give an-
swersthat it might become actashing of interest, 
though the aim was not such a~ Shri 
Chidambaram said and it might and as 'an 
exercise in futility'. 

My only humble appeal to you is to ponder 
over three important questions. 

A lormerprime Minister was assassinated 
and nobody is punished. A former prime Minis-
ter was assassinated and it there are political 
authorilles involved in the deCision-making 
process which might !;lave, even by the slightest 
doubt, led to the assaSSination, what can the 
polity do? What will the polity do? We should 
give an answer to this, not lor today but for 
lomorrow. This answer has lobe given by other 
political parties too. 

And lhe third and most Important POlOt is 
that the former prime MinISter and the leader of 
the nation cannot be "My Pnme MIOIster" or 
"My triend". he must be everybody' s fnend and 
we must answer those questions from 
everybody's pOint at view with a kandof consen- , 
sus and WIth a degree of sanrtywhich isexpected 
from all of us. 

Thank you. 

23OOhrs. 

The Lok Sabha then adjourned till 
Eleven of the Clock on Friday, May 14, 19931 

VaJSakha24, 1915(Saka) 

PrintedatS. Narayan&Sons,Delhi-110006. 




